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 LOK  SABHA
 DEBATES

 LOK  SABHA

 Friday,  July  8,  977/Asadha  17,  898
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Sir,  we  want  to  con-
 gratulate  you...

 MR.  SPEAKER:  Not  now.  I  am
 still  the  Speaker.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAWATE):  On
 your  success  as  Speaker.

 Vacant  Posts  in  Jndian  Airlines

 *385.  PROF.  P.  G. MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  posts  of  Chairman
 and  Managing  Director  as  also  two
 Deputy  Managing  Directors  of  Indian
 Airlines  are  vacant  for  quite  some
 time,  without  any  permanent  incum-
 bent  on  them;

 (b)  if  so,  full  facts  thereof;

 (c)  the  reasons  for  not  filling  these
 importan,  top  positions  promptly;
 and
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 (d)  whether  the  said  three  9088
 have  now  been  filled  and  jf  so,  by
 whom,  when  and  how?

 पयंटन  प्रौर  नागर  विमानन  मंत्री  शी

 पुरुषोत्तम  कौशिक)  :(क)  से  (घ).  इंडियन

 एयर  लाइन्स  के  अध्यक्ष  व  प्रबन्ध  निदेशक  के..
 पद  का  पदाधिकारी  हमेशा  या  तो  कायंवाहक

 रहा  है  या  नियमित  1  एयर  इंडिया  के  उप-
 प्रबन्ध  निदेशक,  श्री  के०  जी  ०  श्रप्पुस्वामी  इस
 समय  एयर  इण्डिया  में  अपने  कार्यो  के  श्रतिरिवत

 i-6-77  से  इंडियन  एयर  लाइन्स  के

 शध्यक्ष  व  प्रंबन्ध-निदेशक  के  रूप  में  भी  कार्य

 कर  रहे  हैं  |  परन्तु,  इण्डियन  एयर  लाइन्स  में

 उप-प्रबन्ध  निदेशक  के  दो पद--एक  -9-76

 से  तथा  दूसरा  2-7:-76—  से  खाली  पड़े  1  I

 इन  पदों  पर  नियमित  पदाधिकारियों  को

 नियुक्त  करने  के  सम्बन्ध  में  कार्यवाही  पर

 सक्रिय  रूप  से  विचार  किया  जा  रहा  है  ।

 PROF.  P.  6.  MAVALANKAR:  Mr.
 Speaker,  Sir,  I  am  happy  to  have  got
 priority  number  one  today.  May  I
 respectfully  offer  you  our  felicitations
 and  wish  you  the  best  in  your  new
 and  onerous  duties  at  Rashtrapati
 Bhewan...

 MR.  SPEAKER:  You  can  do  so  on
 Wednesday  when  |  tender  my  resigna
 tion.

 PROF.  P.  G.  MAVALANKAR:
 Before  I  ask  my  two  supplementaries,
 let  me  also,  before  you  leave  the
 Chair,  seek  your  protection  today  at
 least.  I  find  that  the  Minister’s  reply
 to  my  question—I  do  not  attribute
 any  motive—is  put  in  such  a  way
 that  a  number  of  important  points  of
 information  arising  out  of  my  original



 3  Oral  Answers

 question  have  been  left  out.  So,  you
 will  have  to  give  me  a  chance  to  ask
 four,  rather  than  the  usual  two,
 sup~'ementaries  today;  otherwise,  it
 wil]  36९  difficult  for  me  to  make  him
 answer  my  question.

 MR.  SPEAKER:  In_  the  first
 supplementary,  you  may  have  (a),
 (b)  and  (c),  and  in  the  second  supple-
 mentary  also  you  may  have  (a),  (b)
 and  (c).  I  have  never  objected  to
 that.

 PROF.  P.  6.  MAVALANKAR:  I
 am  glad  you  have  asked  me  to  do
 that,  Sir.

 I  may  say  that  I  have  nothing
 against  this  or  that  individual  in  the
 Indian  Airlines,  because  they  are  all
 competent  officers,  but  I  have  raised
 this  matter  because  it  relates  to  the
 appointment  and  conduct  of  senior-
 most  officials  who  are  _  involved  in
 policy-making  and  whose  decisions  and
 implementation  affect  the  entire  work-
 ing  of  the  Indian  Airlines.  That  is
 why,  the  individual  posts  are  im-
 portant.  In  view  of  this,  may  I
 ask  the  Minister  whether  it  is  a  fact
 that  Air  Marshal  P.  C.  Lal,  when  he
 was  the  Chairman  of  the  Indian  Air-
 lines,  was  working  very  efficientiy
 and  competently,  and  he  brought  the
 Indian  Airlines  to  great  heights;  that
 he  was  haunted  out  during  Emergency
 somewhere  around  April,  976  by
 threatening  a  08  inquiry  against  him;
 that,  when  he  left,  one  of  the  then
 Deputy  Managing  Directors,  Mr.
 Mehta,  was  made  Chairman  for  some
 months  and  was  confirmed  for  one
 year  as  an  Acting  Chairman  in
 November,  ‘1976;  and  then  Mr.  Mehta
 had  seen  to  it  that  no  post  of  Deputy
 Managing  Director  was  kept  filled  so
 that  he,  on  his  own,  could  run  the
 whole  show  according  to  his  likes  and
 dictates?  If  that  is  so,  it  is  a  serious
 matter.  So,  my  first  question  is  (a)
 whether  it  is  a  fact  that  Mr.  Mehta
 did  act  as  Acting  Chairman  when  Air
 Marshal  Lai  was  haunted  out  from
 Apri]  976  to  November  976  and  from
 November  796  until  Mr.  Mehta
 resigned;  (b)  Why  is  it  that  when  Mr
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 Mehta  was  the  Acting  Chairman  of
 the  Indian  Airlines  Corporation,  two
 posts  of  Deputy  Managing  Directors
 were  not  filled  up;  (c)  Is  it  a  fact  that
 another  Deputy  Managing  Director
 along  with  Mr.  Mehta—I  believe  his
 name  is  Mr.  Satyamurthy—was  not
 made  a  Member  of  the  Board  of
 Directors  of  the  Indian  Airlines  Cor-
 poration  and,  therefore,  he  went  vn
 leave  and  then  left,  and  that  was  one
 way  of  keeping  Mr.  Satyamurthy  also
 out  so  that  Mr.  Mehta  could  remain  on
 the  top?

 श्री  पुरुषोत्तम  कौशिक:  ग्रष्यक्ष  महोदय,
 जहां  तक  पी०  सी०  लाल  का  सवाल  है,  उनका

 एप्वाइंटमेंट  i-8-73  से  3i-7-76  तक  तीन
 साल  के  लिए  हुआ  था  लेकिन  वे  24-76
 तक  सेवा  में  रहे  ।  उसके  बाद  वे  80  दिन  की

 छुट्टी  पर  चले  गये  |  (व्यवधान)  ग्रखबारों
 में  जो  निकलवाया  गया  वह  आआाप  जानते  हैं  ।

 जो  मैं  कह  रहा  हूं  वह  रिकार्ड  के  भ्रनुसार  कह
 रहा  हूं  ।  उसके  बाद  श्री  मेहता  ने,  जो  डिप्टी

 मैनेजिंग  डाइरेक्टर  थे,  उस  पद  का  कार्यभार

 सम्भाला  ।  वे  कुछ  दिन  तक  एक्टिंग  मैनेजिंग

 डाइरेक्टर  के  रूप  में  कार्य  करते  रहे,  बाद  में

 पी०  ई०  एस०  बी०  ने  उनको  नियमित  रूप  से

 नियुक्त  कर  दिया  जिसका  अनुमोदन  तत्कालीन

 केबिनेट  ने  भी  कर  दिया  ।  मिस्टर  सत्यमूत्ति
 एक  दूसरे  डिप्टी  मैनेजिंग  डाइरेक्टर  थे  जो  कि

 मिस्टर  मेहता  से  सीनियर  थे  ।  उनको  बोर्ड

 ऑफ  डाइरेक्ट्स  में  भी  नहीं  लिया  गया,  यह
 बात  सही  है।  बाद  में  डिप्टीं  मेनेजिंग  डाइरेक्टर
 का  भी  चयन  हो  गया  और  मिस्टर  सत्यमृति

 छुट्टी  पर  चले  गये  और  छुट्टी  पर  से  ही
 रिटायर  हो  गये  ।

 PROF.  P.  6.  MAVALANKAR:  The
 Minister  has  replied  to  my  original
 question  that  an  officer  from  Atr
 India,  by  name  Mr.  K.  G.  Appusamy,
 is  acting  temporarily  as  Chairman  of
 the  Indian  Airlines  Corporation  besides
 continuing  in  Air  India—and  both  of
 these  are  large  Corporations.  He  has
 also  mentioned  that  two  Deputy
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 Managing  Directors’  posts  are  still
 vacant.  I  would  like  to  know  how
 Jong  the  Government  will  take  in
 regard  to  the  filling  up  of  the  two
 posts  of  Deputy  Managing  Directors.
 Secondly  when  will  the  new  per--
 manent  Chairman  be  installed  so  that
 the  Indian  Airlines  can  work  efficient-
 ly;  and,  thirdly,  is  it  a  fact  that  while
 Mr.  Mehta  was  Chairman  of  the  Indian
 Airlines  Corporation  the  Corporation
 was  placing  orders  directly  with  the
 ex-Prime  Minister's  younger  son's
 Maruti  Aviation  Ltd.  and  was  giving
 certain  facilities  and  advantages  to
 the  latter  with  regard  to  _  air-craft
 hangers  etc.  Was  this  done  by  Mr.
 Mehta,  and,  was  it  because  of  this  kind
 of  dealings  with  Maruti  Aviation  Ltd.,

 -  that  he  was  made  Chairman,  and  that
 no  other  Deputy  Chairman  ‘was
 appointed  so  that  he  alone  could  do
 whatever  he  liked?

 श्री  पुरुषोत्तम  कौशिक  :  जहां  तक  डिप्टी

 मैनेजिंग  डायरेक्टर  का  सवाल  है  जैसा  मैंने

 मूल  उत्तर  में  कहा  है  उस  पर  कारंवाई  हो
 रही  है  श्रौर  जल्दी  दोनों  पदों  की  पूर्ति  कर  दी

 जाएगी  ।

 जहां  तक  चेयरमैन  का  सवाल  है  उसकी

 नियुक्ति  पी०  ई०  एस०  बी०  के  द्वारा  नाम

 की  सिफारिश  पर  की  जाती  है  ।  श्रन्ततोगत्वा

 कैबिनेट  की  जो  एप्वाइंटमेंट्स  कमेटी  है  उसके

 द्वारा  ही उस  पर  अन्तिम  रूप  से  मुहर  लगाई

 जाती  है,  अन्तिम  रूप  से  चयन  किया  जाता  है  |

 मैं  माननीय  सदस्य  को  भ्राश्वस्त  करना  चाहता

 हूं  कि  बहुत  शीघ्र  उसका  चयन  हो  जाएगा
 और  स्थायी  ग्रध्यक्ष  आपको  मिल  जाएगा

 प्रो०  पी०  जी०  सावलंकर  :  कौन  होगा  ?

 थ्रो  पुरुषोत्तम  कौशिक  :  यह  नहीं  कह
 सकता  हूं  लेकिन  मामला  विचाराधीन  है।
 मि०  मेहता  का  जहां  तक  सवाल  है  कि  किन

 के  आदेशों  से  वह  काम  करते  थे  इसके  लिए
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 मुझे  सूचना  चाहिये  |  दरअ्रसल  उन्होने  कंसे
 काम  किया  और  कंसे  नहीं  किया  इसके  बारे
 में  मैं  तत्काल  जवाब  नहीं  दे  सकता  हूं  ।

 SHRI  SONU  SINGH  PATIL:  Will
 the  hon.  Minister  clarify  whether  it
 is  indispensable  to  have  one  incumbent
 for  the  post  of  Chairman  and  Manag-
 ing  Director,  Indian  Airlines  and
 whether  it  is  proper  to  appoint  one
 person  as  Chairman  and  Managing
 Director,  because  one  deals  with
 policy  and  the  other  with  execution?

 श्री  पुरुषोत्तम  कौशिक  :  श्रब  तक  मैनेजिग
 डायरेक्टर  झौर  चेयरमन  दोनों  एक  ही  श्रादमी

 होते  थे  ।  सरकार  के  विचाराधीन  है  कि
 दोनों  एयर  लाइन्ज़  का  कामन  चेयरमंन  हो  t

 उस  संदर्भ  में  निश्चित  रूप  से  मै॑नेजिंग  डाय-

 रेक्टर  के  बारे  में  भी  अलग  कारंवाई  चल  रही

 है  और  उसके  बारे  में  भी  यथाशीघ्र  निर्णय  ले

 लिया  जाएगा  |

 श्री  निर्मल  चन्द  जन:  ऑ्भी  मन्त्री  जी  ने

 बताया  है  कि  पी०  सी०  लाल  स्वत:  छुट्टी  पर

 गए  ऐसा  रिकार्ड  बताता  है  ।  हम  जानते  हैं  कि

 इस  प्रकार  के  रिकार्ड  बनवाए  जाते  थे  शौर  र इस

 तरह  से  श्रापका  सेक्रेटरिएट  जो  आपको

 इनफार्मेशन  देता  है  सिफे  उसके  झ्राधार  पर

 इस  सदन  को  सन्तोष  नहीं  हो  सकता  है  t

 इसके  बारे  में  श्रापने  स्वत:  कोई  जांच  कराई  है
 श्रौर  श्रापको  सन्तोष  है  कि  वह  स्वत:  गए  थे

 ग्रथवा  उन्हें  जबरन  छुट्टी  पर  भेजा  गया  था

 और  उस  प्रकार  के  कागजात  उनसे  लिखवाए

 गए  थे  ?
 e.
 [os

 श्री  पुरुषोत्तम  कौशिक  :  जहां  तक  जान-

 कारी  प्राप्त  करने  का  सवाल  है  निश्चित  रूप

 से  हमें  सचिवालय  पर  निर्भर  करना  ही  पडेगा
 क्योंविः  जहां  तक  इण्डियन  एयर  लाइगज़  का

 सवाल  है  वह  भ्राटोनोमस  वाडी  है शौर  जो

 उन्होंने  व्यागपत्र  दिया  या  छुट्टी  पर  गए
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 उप्तके  बारे  में  निश्चित  रूप  से  कुछ  नहीं  कहा
 जा  सकता  जो  रिकार्ड  है  उसके  ग्राधार  पर
 मैं  बता  सकता  हूं  t

 SHRI  K.  LAKKAPPA:  For  the  last
 three  months,  the  administration  of
 Indian  Airlines  is  in  a  very  deplor-
 able  eondition.  A  lot  of  indiscipline
 has  crept.in.  This  is  not  only  in  the
 matter  of  appointment  of  the  Chair-
 man  in  order  to  control  the  administra-
 tion,  but  there  are  instances  where
 sub-standard  people  have  been  allow-
 ed  to  inspect  even  the  air-bus  bought
 recently.  On  account  of  the  lack  of
 proper  administrative  machinery,  the
 inspections  are  not  being  carried  out
 properly  and  in  time  and  it  has  become
 unsafe  to  travel  in  the  air-bus.  In
 view  of  this,  what  action  is  the  hon.
 Minister  going  to  take  promptly  in
 this  regard  and  whether  he  would
 assure  the  House  that  in  such  im-
 portant  matters  like  appointment  to
 the  post  of  Chairman  in  such  an
 organization,  no  political  considera-
 tions  will  be  allowed  to  come  in  and
 only  this  would  be  done  on  the  basis
 of  competence?

 श्री  पुरुषोत्तम  कौशिक  :  माननीय  सदस्य

 ने  जितने  आरोप  लगाए  हैं  उतका  मैं  जोरदार
 शब्दों  में  खग्डत  करता  हूं  और  स्पष्ट  तौर  पर

 कहना  चाहता  हूं  कि  एमरजेंसी  के  दौरान
 दरभसल  इण्डिपन  एयर  लाइन्ज  की  स्थिति

 बहुत  शोचतोय  हो  गई  थी  और  पिछले  तीन

 महीने  में  काफी  हमने  सुधार  किया  है  श्र  हम
 उम्मीद  करते  हैं  कि  पूरी  तरह  सुधार  हम  कर
 सेंगे  ।  इसके  बारे  में  मैं  उनको  आश्वस्त
 करना  चाहता  हूं  ।  इस  बात  के  लिये
 मैं  श्राश्वस्त  करना  चाहता  हूं  कि  वर्तमान
 सरकार  द्वारा  किसी  भी  तरीके  से  कोई  राज-
 नीतिक  नियक्ति  नहीं  की  जायेगी  t

 7
 ओ  सुरेन्द्र  विक्रम:  क्या  मन्‍्त्री  जी  बतायेंगे

 कि  पिछले  3  महीनों  में  जो  सुधार  हुधा  है
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 उसका  कारण  यह  है  कि  श्री  संजय  गांधी  का

 इण्डियन  एयर  लाइन्स  पर  नियन्त्रण  नहीं
 रहा  है  ?

 क्रो  पुरुषोत्तम  कौशिक  :  क्‍योंकि  मैं
 स्वतन्त्र  रूप  से  श्रपनों  इच्छा  से  काम  कर  रहा

 हूं  (सलि4  सुधार  हुआ  है  |

 श्रीमती  ब्रहिल्या  पी०  रांगनेकर  :  पिछली
 सरकार  के  सामने  जो  ऐवरो  विमान  के  बारे
 में  पायलट  अ्रसोसियेशन  के  सेक्रेटरी  कप्टेन
 यशवन्त  रनदीवे  जी  ने  सवाल  रखे  थे  वह  सच
 थे  यह  स्ब  स्पष्ट  हो  रहा  है  1  इसलिये  उनको
 और  कंप्टन  नाडकर्णी  को  अब  वापस  लेने  के

 लिये  मन्त्री  महोदय  कुछ  करेंगे  ?

 श्री  पुरुषोत्तम  कौशिक  :  उनके  मामले  पर
 विचार  चल  रहा  है  |

 SHRI  VAYALAR  RAVI:  I  record
 my  protest  that  the  Minister  has  taken
 the  direct  flight  from  Delhi  to  Madras
 via  Nagpur.  Sir,  here  the  hon.  Mem-
 bers  are  speaking  very  highly  about
 Mr.  Pp  C.  Lal,  but  he  has  introduced
 the  most  autocratic,  arbitrary  and
 anti-labour  attitude  into  the  Indian
 Airlines.  I  hope  the  Minister  will
 not  drag  him  again  to  introduce  this
 anti-labour  attitude  into  the  Airlines.
 In  this  connection,  may  I  know
 whether  Mr,  P.  C.  Lal  jis  the  most
 anti-labour  and  procapitalist  man  in
 the  Indian  Airlines.  Please  don’t  drag
 him  again  and  praise  him.  Secondly,
 I  would  like  to  know  if  there  are  many
 posts  of  Asst.  Managers,  Traffic  Offi-
 cers,  etc..  who  have  been’  already
 selected  but  not  appointed  and  the
 posts  lying  vacant,  Will  you  please
 look  into  it  and  see  that  these  posts
 are  filled  at  the  earliest?

 aft  पुरुषोत्तम  कौशिक  :  जहां  तक  किसी

 व्यक्तित  विशेष  का  सवाल  है  उनकी  मैरिट्स  परन

 यहां  चर्चा  करना  बहुत  उचित  नहीं  है  |
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 MR.  SPEAKER:  Mr.  Bhattacharyya.

 SHRI  VAYALAR  RAVI:  Sir,  he
 has  not  answered  the  second  part  of
 my  question.  I  said  that  there  are
 many  posts  of  Asstt.  Managers:  and
 Traffic  Officers  lying  vacant  and  in-
 terviews  held  to  fill  them  but  no
 appointment  thas  been  made.  Will
 you  look  in  it  and—see  that  they  are
 filled  early?

 श्री  पुरुषोत्तम  कौशिक  :  उसको  मैं  देख

 लूंगा

 SHRI  DINEN  BHATTACHARYYA:
 May  I  know  from  the  Minister?
 After  Mr.  P.  C.  Lal  was  forced  out
 of  his  post,  what  were  the  main
 functions  of  Mr.  Mehta  and  what  are
 the  main  features  of  his  activity  apart
 from  the  mal-treatment  of  the
 employees  of  Indian  Airlines  and  Air
 India?

 श्री  पुरुषोत्तम  कौशिक  :  इसंका  तो

 देख  कर  जवाब  दूंगा  |

 SHRI  DINEN  BHATTACHARYYA:
 Notice  is  already  there.

 MR.  SPEAKER:  He  has  not  got  all
 the  details

 श्री  एम०  राम  गोपाल  रेड्डी  :-मन्त्री  जी

 ने  अपना  उत्तर  देते  हुए  एक  भावना  पैदा  की  है
 कि  श्री  पी०  सी०  लाल  को  जबरदस्ती  पिछली

 सरकार"णे  बाहर  कर  दिय!  है  t  मगर  मैं  मन्त्री

 जी  को  बताना  चाहता  हूं  कि  श्री  पी०  सी०

 लाल  ने  उस  जमाने  में  जबकि  इष्डियन  एयर-

 लाइन्स  स्ट्राइंक  पर  थी  बंहुत  अ्रच्छा  मैनेजमेंट

 चलाया  था  जिसका  ऐप्रीशियेशन  इस  सर्दन

 'में  किया  गया  था  ।  इसलिये  अब  जो  कहा  जा

 रहा  है  कि  श्री  लाल  को,  जबरदस्ती  निकाल

 दिया  गया  है  यह  सही  नहीं  है  ।  इस  बारे  में

 मन्त्री  जी  का  क्या  कहना  है  ?
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 SHRI  JYOTIRMOY  BOSU:  Mr.
 Ravi,  here  comes  a  progressive  Con-
 gressman.  It  is  a  hold-all  party.

 श्री  पुरुषोत्तम  कौशिक  :  जहां  तक  रेकार्ड

 का  सवाल  है  उसके  अनुसार  वह  स्वेच्छा  से

 छुट्टी  पर  गये  |  बाकी  और  किसी  व्यवित  के

 व्यक्तिगत  आचरण  के  बारे  में  यहां  कुछ  कहना
 मैं  समझता  हूं  कि  इस  सदन  के  कनवेंशन  के

 विपरीत  है  ।

 SHRI  M.  KALYANASUNDARAM:
 If  I  understand  the  answers  correctly
 and  properly,  it  is  clear  that  Indian
 Airlines  has  been  functioning  without
 these  top-heavy  posts,  namely,  with-
 out  a  permanent  Chairman  and
 Managing  Direetor  and  without  two
 Deputy  Directors  and  some  senior
 officers  also.  But  it  has  been  function-
 ing.  Of  course,  with  regard  to  effici-
 ency,  I  do  not  think  it  has  either
 fallen  or  improved.  Will  the  Minister
 tell  us  whether  the  probe  will  be
 made  in  regard  to  the  necessity  of
 filling  these  posts  before  doing  the
 needful?

 श्री  पुरंषोत्तम  कौशिक  :  दोनों  डिप्टी
 मैनेजिय  डाइरेक्टर  की  पोस्ट  एमरजेसी  के

 दौरान  खाली  हुई  थीं,  और  मैं  कोशिश  कर

 रहा  हूं  कि इनको  तत्काल  भरा  जाये  और  काम

 चालू  किया  जाये  t

 SHRI  VASANT  SATHE:  If  you
 could  do  well  without  these  posts,
 why  should  you  have  them  at  all?

 MR.  SPEAKER:  Mr.  Kalyanasun-.
 daram,  he  could  not  get  your  ques-
 tion.

 SHRI  PURUSHOTTAM  KAUSHIK:
 Will  -you  please  repeat-  your  question?

 SHRI  M.  KALYANASUNDARAM:
 The  Indian  Airlines  were  able  to
 manage  without  these  top  posts  for
 nearly  a  year.  Many  of  these  posts
 are  superfiuous.  Will  the  Government
 examine  whether  these  posts  are
 necessary  before  filling  them?
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 SHRI  PURUSHOTTAM  KAUSHIK:
 That  will  be  examined.

 SHRI  DINESH  JOARDER:  During
 the  administration  of  erstwhile
 Shri  P.  C.  Lal,  marshall  law
 was  imposed  in  the  Indian  Airlines.
 Many  of  the  benefits  that  were  pre-
 viously  enjoyed  by  the  employees—
 working  hours,  shift  system  etc.,  were
 taken  away.  Some  of  the  employees
 were  even  punished  by  way  of  trans-
 fer.  In  some  cases  the  pay  was
 reduced.  Will  those  benefits  be  re-
 stored  at  the  time  of  the  appointment
 of  the  new  Chairman?  Will  this  aspect
 be  considered  by  the  Administration
 238  wel]  as  by  the  Chairman?

 श्रो  पुरुषोत्तम  कौशिक  :  इस  बात  का
 परीक्षण  किया  जाथेगा  श्र  जो  उचित  कार्य-

 वाही  होगी,  वह  की  जायेगी  ।

 DR.  KARAN  SINGH:  Hon.  iAinis-
 ter  spoke  of  a  Common  Chairman  for
 Air  India  and  Indian  Airlines.  Is  the
 hon.  Minister  aware  that  the  operation
 of  Air  India  and  Indian  Airlines  is
 entirely  of  a  different  character.  Air
 India  functions  in  a  highly  competi-
 tive  field.  Indian  Airlines  js  more  of
 service  organisation  and  virtually  is
 a  monopoly  organisation.  The  Head-
 ‘quarters  of  Indian  Airlines  is  in  Delhi,
 whereas  the  Headquarters  of  Air  In-
 dia  is  in  Bombay,  Before  taking  a
 decision  of  a  common  Chairman,  will
 all  these  aspects  be  taken  into  consi-
 deration?

 SHRI  PURUSHOTTAM  KAUSHIK:
 As  I  have  said,  a  Committee  has  been
 appointed.  The  Committee  wil]  defi-
 nitely  examine  all  the  relevant  points
 which  the  hon.  Ex-Minister  has  re-
 -rred  to.

 (डियन  एयरलाइन्स  द्वारा  श्री  राजोब  गांधी
 के  लिए  किये  गये  सुरक्षा  प्रबन्धों

 पर  किया  गया  व्यय

 *386.  श्री  हरगोविन्द  वर्मा  :  क्‍या
 पर्षेटन  और  नागर  विमानन  मंत्रो  यह  कताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  श्री  राजीव  गांधों  की  वायुयात
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 यात्रा  के  दौरान  उनके  लिए  विशेष  सुरक्षा  प्रबन्ध
 किये  गये  थे  और  उनके  लिये  सुरक्षा  प्रबन्धों
 पर  व्यय  का  वहन  इंडियन  एयरलाइन्स  द्वारा
 किया  गया  था  ;  और

 (ख)  यदि  हां,  तो  उसके  क्या  कारण

 हैं प्रौर  उनके  लिए  किए  गए  सुरक्षा  प्रबन्धों
 पर  कुल  कितना  व्यय  किया  गया  ?

 पर्यटन  ओर  नागर  विमानन  मंत्री  (श्री

 पुरुषोत्तम  कौशिक)
 :

 (क)  और  (ख)
 जब  श्री  राजीव  गांधी  एक  विमान  यात्री  के

 रूप  में  यात्रा  करते  थे  तो  उनके  लिए  कोई
 विशेष  सुरक्षा  प्रबन्ध  नहीं  किये  जाते  थे  |

 परन्तु  जब  भी  वें  इंडियन  एयरलाइन्स  के

 किसी  भी  सेवा  का  विमानचालक  के  रूप  में
 परिचालन  करते  थे  तो  उनके  लिए  विशेष

 अपहरण-.विरोधी  «=  (एंटी-हाइजेक)  तथा

 तोड़फोड़  -विरोधी  (एंटी-सेबोटाज)  पूर्वोषाय
 किए  जाते  थे  ।  संबंधित  राज्यों  को  श्री

 राजीव  गांधी  के  रात्रविकालीन  विरामों  के
 दौरान  उनकी  सुरक्षा  की  समुचित
 व्यवस्था  करने  के  लिए  निर्देश  भी  जारी  किये
 जाते  थे  ।

 ऐसे  सुरक्षा  प्रबन्धों  पर  इंडियन  एयर-
 लाइन्स  द्वारा  कोई  व्यय  नहीं  वहन  किया  गया  |

 जहां  तक  उनकी  सुरक्षा  की  व्यवस्था  करने

 के  लिए  राज्य  सरकारों  द्वारा  किये  गये  व्यय

 का  संबंध  है,  सूचना  एकत्रित  की  जा  रही  है
 तथा  जैसे  ही  वह  प्राप्त  हो  जायेगी,  सभा-

 पटल  पर  रख  दी  जायेगी  ।

 श्री  हरगोविन्द  वर्मा  :  मंत्री  महोदय  ने

 कहा  है  कि  श्री  राजीव  गांधी  के  लिए  कोई
 विशेष  सुरक्षा  व्यवस्था  नहीं  की  जाती  थी  ।

 क्या  यह  सही  नहीं  है  कि  भूतपूर्व  प्रधान  मंत्री

 के  सिक्‍युरिटी-ग्रुप  का एक  आदमी  हवाई  जहाज
 भें  उनके  साथ  जाता  था,  शौर  शगर  रात  के

 समय  बम्बई  में  रुकना  पड़े,  तो  बे  वहां
 के  मुख्य  होटल,  ताज  महल,  में  ठहरते  थे

 शर  इसका  सारा  खर्चा  इंडियन  एयरलाइन्स
 बर्दाश्त  करता  था  ?  क्‍या  यह  भी  सहैही  नहीं
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 कि  ट्रेनिंग  के  पीरियड  में  इंस्ट्रक्टर  पटियाला  से

 श्राकर  यहां  उन्हें  ट्रेनिंग  देते  थे”  जिस  समय

 इंडियन  एयरलाइन्ज़  में  973  में  स्ट्राइक

 हुई  थी,  तो  उन्होंने  स्ट्राइक  नहीं  की  थी  1  इसके
 श्रलावा  जब  एक  फ़ारेन  कम्पनी  से  हवाई
 जहाज़  खरीदे  गये,  तो  श्री  राजीव  गांधी  ने

 उसमे  कमोशन  लिया  |

 शो  पुरुषबौत््म  कोशिक  उनके  साथ

 हवाई  जहाज़  में  भो  कोई  सुरक्षा  का  ग्रादमी

 रहता  था,  द्व  को  जानकारी  नहीं  है  ।
 लेकिन  श्रगर  वह  किसी  हवाई  जहाज़  को
 पायलट  करते  थे,  तो  इनटेलिजेंस  ब्यूरो  की
 जानकारी  के  आधार  पर  ये  आवश्यक  कार्य-

 वाहियां  की  जाती  थीं  :

 (l)  Anti-sabotage  check  of  the
 aircraft  at  the  originating  end  before
 baggage  is  loaded  with  the  coopera-
 tion  of  the  Indian  Airlines  Staff.

 (2)  Strict  check  that  passengers
 boarding  the  aircraft  have  gone
 through  the  security  check  before
 emplaning.

 (3)  Scrutiny  of  the  passenger
 manifest  with  a  view  to  spot  out
 undesirable  passengers  if  any.

 (4)  Guard  over  the  aircraft  to
 ensure  that  no  unauthorised  person
 gains  excess.

 (5)  Thorough  frisking  of  the  hand
 baggage  and  of  all  passengers  (in-
 cluding  transit  passengers).

 (6)  Identification  of  baggage  of
 passengers  near  aircraft  before
 emplaning.  This  should  be  got  doné
 with  the  cooperation  of  the  airline:
 staff.

 (7)  Ensure  that  precautions  +e-
 garding  cargo,  newspapers,  etc.  uré
 taken  to  prevent  foul  play  or  mis-
 chief.  This  precaution  shoud  ॥.
 taken  with  the  aksistauce  of  the
 Indian  Airlines.
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 MR.  SPEAKER:  It  has  nothing  te
 do  with  the  supplementary—No
 special]  arrangement  for  Mr.  Rajiv
 Gandhi.

 श्री  जनेश्वर  मिश्र  :  मंत्री[|महोदय  ने  बताया

 है  कि  श्री  राजीव  गांधी  का  जहाज़
 जिस  राज्य  में  उतरता  था,  अगर  वहां  उनको

 ठहरना  पड़ता  था,  तो  वहां  की  राज्य  सरकार
 उनकी  सुरक्षा  की  व्यवस्था  करती  थी  ।
 श्न्य  पायलट  भी  कई  राज्यों  में  जाते  होंगे
 और  वहां  ठहरते  होंगे  ।  क्या  उनके  लिये  भी

 वहां  की  राज्य  सरकारे  व्यवस्था  करती  थीं  ?
 मैं  यह  जानना  चाहता  हूं  कि  एक  ही  सेवा  के

 लिए  दो  तरह  की  सुरक्षा  व्यवस्था  का  श्रादेश
 देने  वाले  कौन  लोग  थे  और  इस  प्रकार  के
 गलत  किस्म  के  आदेश  देने  वालों  के  खिलाफ़
 क्या  कार्यवाही  होगी  ।

 श्री  पुरुषोत्तम  कोशिक  :  मुझे  ईंसकी  जानकारी

 नहीं  है  कि  किस  के  निर्देश  से  ऐसा  हुआ  था  ।
 लेकिन  यह  सही  है  कि  सिवाय  श्री  राजीव
 गांधी  के  शझ्लौर  किसी  दूसरे  पायलट  की  सुरक्षा
 की  व्यवस्था  नहीं  की  गई  ।

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Sir,  I  would  like  to  know
 from  the  hon.  Minister  about  the  news
 item  that  appeared  in  the  Times  of
 India  stating  that  Shri  Rajiv  Gandhi,
 when  he  was  on  duty  and  reached
 Bombay,  he  stayed  in  the  Taj  Maha!
 Hotel  with  the  security.  I  want  to
 know  whether  this  expenditure  was
 borne  by  the  Indian  Airlines  or  oy
 Shri  Rajiv  Gandhi  himself.

 at  पुरुषोत्तम  कोशिक  :  जैसा  मैंने  कहा
 इस  मंत्रालय  द्वारा  किसी  तरीके  की  उनकी

 सुरक्षा  का  व्यय  भार  नहीं  उठाया  गया  ।

 श्री  द्वारिका  नाथ  तिवारो  :  क्या  सरकार  के
 पास  कोई  ऐसी  सूचना  श्राई  थी  कि  उनके  लिए
 कोई  खतरा  है  शोर  इसलिए  यह  प्रबन्ध  किया
 गया  था  या  बिना  सूचना  के  ही  यह  प्रबन्ध
 किया  गया  था  ?
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 क्री  पुरुषोत्तम  कौंशिक  :  इंटेलिजेंस  व्यूरों
 से  जो  सूचना  मिली  कि  इस  तरह  से

 हाइजेकिंग  की  संमावना  है  इसलिए  यह
 व्यवस्था  की  गई  लेकिन  जूंकि  वे  भूतपूर्व
 प्रधान  मंत्री  के  लड़के  थे,  हाइजैकिंग  के  बाद

 उनको  टारगेट  बनाया  जा  सकता  था  इसलिए
 उनकी  सुरक्षा  की  व्यवस्था  की  गई  ।

 श्री  युवराज  :  मैं  सरकार  से  यह  जानना

 चाहता  हुं  कि  किस  नियम  के  अधीन  संबंधित

 राज्यों  को  रात्रिकालीन  विश्राम  के  दौरान

 श्री  राजीव  गांधी  की  सुरक्षा  का  निर्देश  दिया
 गया  था  ?

 MR.  SPEAKER:  Now  this  is  going
 to  be  a  repetition.  There  is  nothing
 new  to  say.  Let  us  better  go  to  the
 next  question.

 SHRI  K.  LAKKAPPA:  Sir,  some
 mistake  has  crept  in.  There  is  also  a
 Short  Notice  Question  coming  up  to-
 day  on  the  same  subject.  That  is
 about  the  Allahabad  Bank.  Where
 is  ‘the  necessity  of  this  question?
 There  could  have  been  one  question
 only.

 SHRI  JYOTIRMOY  BOSU:  What
 is  the  subject-matter  of  the  question?
 If  you  look  at  the  Short  Notice  Ques-
 tion,  you  will  find  that  is  about  the
 receipt  of  deposits  of  Rs.  6.45  crores
 by  the  Allahabad  Bank  from  Kangra
 Cooperative  Bank  Ltd.,  Himachal
 Pradesh.  The  question  admitted  con-
 cerns  the  conviction  of  a  Regional
 Manager.  Now  you  judge  whether
 there  has  been  any  substance  in  this
 or  not.

 MR.  SPEAKER:  All  right.  “Le:  us
 see  how  the  Minister  replies.  Next
 question.  by  Shri  Patel.

 Conviction  of  Regiona]  Manager,
 Allahabad  Bank

 "387,  SHRI  DINESH  JOARDER:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 JULY  8,  977  Oral  Answers  I6

 (a)  whether  Shri  H.  K.  Kalia,  Re-
 gional  Manager  of  Allahabaq  Bank
 was  convicteq  by  the  Punjab  High
 Court  on  a  specific  charge;

 (b)  if  so,  the  facts  thereof;  and

 (c)  the  reasons  for  not  taking  ac=
 tior.  against  him?  -

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (ce).  Ac-
 cording  to  Allahabad  Bank,  Shri
 H.  K.  Kalia,  its  Regional  Manager  at
 Delhi,  was  convicted  in  January,
 977  for  contempt  of  Court  by  the
 Punjab  &  Haryana  High  Court  in  a
 family  litigation  case  relating  to
 adoption/custody  of  Shri  Kalia’s
 grand  daughter.  Shri  Kalia  has  filed
 an  appeal]  against  this  order  and  has
 obtained  a  stay.  As  the  matter  is
 subjudice  at  present,  the  question  of
 taking  any  action  against  him  does
 not  arise.

 SHRI  DINESH  JOARDER:  There
 was  98  court's’  conviction  order
 against  Shri  Kalia  of  the  Allahabad
 Bank.  This  was  not  an  isolated  case
 of  his  misconduct.  He  executed  a
 bond  and  he  gave  a  specific  under-
 taking  that  the  child  would  be  in
 India  and  that  he  would  not  send
 the  child  abroad.  But,  he  violated
 the  court’s  order  and  he  sent  the
 child  to  London.

 That  is  why  he  was  convicted  on
 violation  of  the  court’s  order.  This
 is  not  an  isolated  case  of  his  mis-
 conduct.  He  was  orginally  a  Regio-
 na]  Manager  in  Dimapur  Branch  and
 also  in  Lucknow  and  Delhi.  He  had
 involved  himself  in  so  many  corrup-
 tion  and  fraudulent  transactions...

 MR.  SPEAKER:  Come  to  the
 question.  You  are  only  giving  the
 information.

 SHRI  DINESH  JOARDER:  Sir,
 on  two  occasions,  he  drew  loans  for
 house  building  and  deposited  that
 amount  in  the  same  Branch  in  a
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 fixed  deposit  account  and  drew  a
 higher  rate  of  interest.  He  took  the
 loan  at  3.5  per  cent  interest  but  by
 depositing  the  same  in  a  fixed  depo-
 sit  he  drew  the  interest  at  9  to  707
 per  cent.  J

 MR.  SPEAKER:  I  shall  not  allow
 this.  You~‘  are  making  a  speech
 instead  of  putting  the  qugstion.

 SHRI  DINESH  JOARDER:  I
 want  to  know  whether  the  man  of
 his  conduct  should  be  kept  in  the
 Bank  Administration  whereas  a  man
 of  conduct  in  what  is  required  in
 the  administration  of  the  bank.  Whe-
 ther  this  man  should  be  allowed  to
 continue?  (Interruptions)

 MR.  SPEAKER:  There  is  no
 question  there.  So,  we  take  up  the
 next  question.

 Loan  granted  by  Central  Bank  of
 India  to  Kohinoor  Mills,  Bombay

 +
 *388.  SHRI  OM  PRAKASH

 TYAGI
 DR.  VASANT  KUMAR  PAN-

 DIT.
 Will  the  Minister  of  FINANCE

 AND  REVENUE  AND  BANKING
 be  pleased  to  state:

 (a)  whether  Centra]  Bank  of  India
 had  given  a  loan  of  Rs.  25  crores  to
 the  Kohinoor  Mills  Company  Limit.
 ed,  Bombay  without  the  prior  sanc-
 tion  of  the  Bank’s  Board  and  against
 the  rules  of  the  Reserve  Bank;

 (b)  when  was  the  Joan  given  and
 how  much  amount  thereof  has  been
 v2covered;

 (०)  the  names  of  the  officers  who
 violateg  the  rules;

 (d)  the  action  taken  against  the
 officers  guilty  of  negligence;  and

 (e)  the  steps  which  are  being
 taken  to  realise  the  amount?

 =
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 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (e).
 A  statement  is  laid  on  the  Table  of
 the  House.

 Statement

 The  Kohinoor  Mills  Co  Ltd.  Bom-
 bay  has  been  a  client  of  the  Central
 Bank  of  India  since  7957  and  _  has
 been  extended  credit  facilities  from
 time  to  time.  The  mill  company
 employs  about  8,000  workers.

 Since  the  latter  half  of  1974,  the
 company  has  been’  experiencing
 serious  financial  difficulties.  The
 Bank  has  been  trying  to  nurse  it
 back  into  health  and  in  the  course  of
 this  process,  it  has  alsg  used  its
 position  to  make  important  changes
 in  the  management.  As  a  result  of
 these  changes  jin  management  effect-
 ed  in  June,  1976,  there  has  been  an
 improvement  in  the  financial  posi-
 tion  of  the  mills.

 These  facilities  have  been  granted
 by  the  Bank  with  the  knowledge  of,
 and  authorisation  by,  its  Board  of
 Directors.  The  position  of  the  ac-
 count  has  also  been  communicated,
 from  time  to  time,  to  the  Reserve
 Bank  of  India  for  the  purpose  of  cre-
 dit  authorisation.

 Certain  allegations  have  however
 been  made  against  the  Bank  in  re-
 gard  to  these  facilities  to  the  com-
 pany.  Government  of  India  had
 requested  the  Reserve  Bank  of  India
 to  look  into  the  matter.  A  prelimi-
 nary  report  has  now  been  received
 from  the  Reserve  Bank  of  India.

 As  regards  the  details  of  the  ac-
 count  in  accordance  with  the  prac-
 tices  and  usages  customary  among
 bankers  and  also  in  conformity  with
 section  3()  of  the  Banking  Com-
 panies  (Acquisition  &  Transfer  of
 Undertakings)  Act,  970  any  infor-
 mation  relating  to  the  affairs  of
 constituents  is  not  to  be  divulged.
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 श्रो  श्रोम  प्रकदा  त्य.गी:  अध्यक्ष  महोदय,

 मुझे  श्राश्चय  हुआ,  मंत्री  महोदय  ने  जो  उत्तर

 दिया  है,  वह  मेरे  प्रश्न  का  उत्तर  वहीं  है,
 बल्कि  गोल-मोल  जवाब  है  |  इसका  तात्पयें

 मेरी  समझ  में  वहीं  आया,  ऐसा  जवाब  उन्होंने
 क्‍यों  दिया  है  ?  आपने  अपने  जवाब  में  कहा
 पकि  कोहिनूर  मिल  जो  लोन  लेता  रहा  है,

 वह  बोर्ड  की  अनुमति  से  लेता  रहा  है।  श्राप  ने

 अपने  जवाब  में  बह  भी  कहा  है--

 “The  position  of  the  account  has
 also  been  communicated,  from  time
 to  time,  to  the  Reserve  Bank  of
 India  for  the  purpose  of  credit  autho-
 risation.”

 अध्य त्त महोदय,  मैं  यह  जानकारी  देना

 चाहता  हूं  कि  90  लाख  रुपया  बैंक  में  बगैर
 चेश्नरमैन  की  स्वीकृति  के  दिया  ।  4  अक्तूबर,
 977  को  रिजर्व  बैंक  को  बैठक  हुई,  उस  में

 इनके  ऋण  की  मात्रा  4.90  करोड़  हो  गई
 थी।  बोड़  ने  संन्द्रल  बैंक  को  निर्देश  दिया
 कि  बगैर  पूरी  गारन्टी  के  कोई  ऋण  न  दे  t
 7-11-1975.  को  फिर  रिजर्व  बैंक  ने

 हिदायत  दी  कि  दो  करोड़  से  ज्यादा  धन
 बिना  कारण  के  न  दिया  जाये  ।  9  जनवरी,
 976  से  5  मई,  977  तक  11  करोड़

 दे  दिया  t

 मेरा  प्रश्न  बिलकुल  सीधा  है--जब
 सैन्ट्रल  बैंक  लगातार  दो  वर्षों  तबक  रिज़र्व
 बैंक  की  अनुमति  के  बिना  ऋण  देता  चला

 गया,  तो  रिजर्व  बैंक  असहाय  दर्शक  के  रूप  में

 सैन्ट्रल  बैंक  के  मनमाने  काम  को  क्‍यों  देखता

 रहा,  उसने  सैन्ट्रल  बैक  के  विरुद्ध  कायंवाही
 क्यों  नहीं  की  ?  यदि  कोई  कार्यवाही
 को  है  तो  वह  क्‍या  हैं  ?

 SHRI  H.  M.  PATBL:  Sir,  I  will  give
 whatever  information  I  can  to  satis-
 fy  the  hon’ble  Member.  First,  it  has
 been  mentioned  in  the  statement  it-
 self:

 “These  facilities  have  been  gran-
 ted  by  the  Bank  with  the  knowledge
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 of,  and  authorisation  by,  its  Board
 of  Directors.  The  question  of  the

 account  has  also  been  communicated
 from  time  to  time,  to  the  Re
 Serve  Bank  of  India  for  the  purpose
 of  credit  authorisation.”

 That  means  the  Reserve  Bank  has
 been  kept  informed.  The  position  is
 this  account  has  been  going  on  since
 ‘1956.  The  Kohinoor  Mills  igs  a  public
 limited  company  incorporated  in  896
 and  has  three  cotton  textile  manu-
 facturing  units  in  Bombay  with  an
 installed  spindle  capacity  of  .30  lakh
 and  969  looms.  The  average  turn-
 over  of  the  mill  was  between  3  and
 6  crores  upto  1974,  The  average  la-
 bour  force  is.  8000  workers.  The
 Kapadia  group  are  in  contro)  by  hold-
 ing  57  per  cent  of  the  share  capital
 directly  including  shares  held  through
 badla_  transactions  by  Magan  Lal
 Chhagan  Lal  Pvt.  Ltd.,  the  Investment
 Company  of  Kapadias.  The  affairs  of
 the  mill  were  satisfactory  upto  mid
 974  when  the  mill  started  incurring
 losses  which  progressively  increased
 both  due  to  inept  management  and  the
 general  worsening  of  the  fortunes  of
 the  textile  industry.  The  year  974
 closed  with  a  loss  of  Rs.  32  lakhs  for
 the  mill.  From  January,  975  to  March
 ‘1977,  i.e..  for  the  27  months  the  mills
 incurred  a  loss  of  Rs.  2.38  crores
 which  were  financed  entirely  fom  in-
 crease  in  bank  borrowings.  Jt  is  this
 which  seems  to  be  agitating  the  Hon’ble
 Members.

 Losses  by  a  manufacturing  unit  are
 reflected  in  erosion  of  margins  avail-
 able  to  banks  on  current  assets  and
 continued  losses  result  in  the  current
 liabilities  and  even  the  secured  short
 term  loans  exceeding  the  current  as-
 sets.  This  is  precisely  what  has
 happened  in  the  case  of  Kohinoor  Mills
 Ltd.  The  mill  maintains  a  cash
 credit  account  with  the  Central  Bank
 of  India.  The  present  account  was
 started  on  December  15,  1976,  Upto
 December  15,  976  the  Mil]  had  a  cash
 credit  account  which  showegq  a  total
 drawal  of  Rs,  5.96  crores.  From  i6th
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 December  976  a  new  account  was
 ‘opened.  The  drawal  in  the  new  ac-
 count  upto  3lst  May  977  is  Rs.  .62
 crores.  Excluding  about  l  crore  from
 this  on  account  of  certain  adjustments
 the  total  outstanding  is  Rs.  6.44  cro-
 765  as  against  the  value  of  stocks  less
 margin  of  Rs.  5.89  crores.  The  acccunt
 thus  shows  a_  deficit  as  on  3lst  May
 1977  of  roughly  Rs.  0.5  crores  in

 ‘current  assets.  Statement  No.  I  and
 II  show  the  account  of  Kohinoor  Mills
 Ltd.,  with  the  Central  Bank  of  India.
 t  do  not  have  more  figures.  If  more
 figures  are  required,  I  can  give  them,

 According  to  the  Bank,  it  constantly
 monitored  the  progressive  decline  in
 the  condition  of  Kohinoor  Mills  from
 January  975  onwards.  It  sought  to
 bring  about  management  changes  to
 improve  the  situation.  Thus,  in  Sep-
 tember  975  at  the  instance  of  the
 Bank,  the  term  of  Shri  Neemji  Bhai
 Kapadia,  Managing  Director,  was  not
 renewed.  Soon  thereafter  the  gua-
 rantee  of  Magan  Lal  Chhagan  Lal  Pvt.
 Limiteg  was  obtained.  This  Company
 is  the  investment  company  of  Kapa-
 dias  who  were  the  persons  in  control
 of  Kohinoor  Mills  Ltd.,  till  June  976

 In  November  1975,  the  Tata  Econo-
 mic  Consultancy  Services  were  engag-
 ed  by  the  Bank  for  carrying  out  a  de-
 tailed  techno-study  of  the  company.

 SHRI  JYOTIRMOY  BOSU:  Who  re-
 commended?

 SHRI  H.  M.  PATEL:  The  Tata  Con-
 sultant  recommended.  The  report  of
 the  consultant  recommended  that  for
 retrieval]  of  company’s  fortunes  8
 change  in  the  management  was  re-
 quired.  The  bank  was  able  to  use  its
 claim  over  35  per  cent  of  the  share
 capital  as  a  handle  to  bring  about
 changes  in  management  because  this
 holding  plus  the  5  per  cent  holding
 by  the  LIC  gave  the  Centra]  Bank  vot-
 ing  control  over  50  per  cent  of  the
 share  capital.  The  Bank  was  able  to
 pressurise  the  management  into  mak-
 ing  far  reaching  management  changes
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 and  it  igs  the  view  of  the  Bank  that
 since  July  976  the  mill  is  being  run
 by  the  newly  constituted  professional
 management.  (Interruptions).

 AN  HON.  MEMBER:  It  is  a  state-
 ment.  It  is  not  a  reply.

 SHR]  H.  M.  PATEL:  If  you  kindly
 see  the  question.  (Interruptions).

 MR.  SPEAKER:  First  you  will  have
 to  sit  down  now.  Anybody  can-
 not  get  up  and  shout  (Interruptions).
 If  everybody  does  that  will  there  be
 any  order  in  this  House?  You  will
 have  to  ask  when  your  chance  comes.

 SHRI  H.  M.  PATEL:  The  guestion
 is  put  in  such  a  form  that  it  makes
 it  necessary  for  me  to  give  a  long  ex-
 planation.  The  question  reads  ‘“Whe-
 ther  the  Central  Bank  of  India  had
 made  a  loan  of  Rs.  25  crores  to  the
 Kohinoor  Mills.”  The  answer  would
 be—if  I  interpret  it  strictly—‘No’.  But
 that  wil]  not  be  correct.  (Interrup-
 tions).

 MR.  SPEAKER:  If  you  are  interrupt-
 ing  like  this,  you  will  not  get  any
 answer

 SHRI  H.  M.  PATEL:  I  have  already
 said  that  it  is  a  running  account.  This
 ig  what  I  wanted  to  say.  So,  there  is
 no  question  of  giving  a  loan  of  a  large
 sum  as  Rs.  25  crores  at  any  one  point
 of  time.

 SHRI  JYOTIRMOY  BOSU:  What  is
 the  present  outstanding?

 SHRI  H.  M.  PATEL:  I  will  tell  you.
 The  present  oustanding  is  Rs.  6.45
 crores.  In  addition  to  that  there  is
 Rs.  3.5  crores  on  Bills.  These  are
 self-liquidating.

 (Interruptions

 MR.  SPEAKER:  Mr.  Tyagi,  Will  you
 kindly  put  your  second  question?

 श्री  ओम  प्रकाश  त्यागी  :  मेरे  पहले
 प्रश्न  का  ही  जवाब  नही  आया  हैं  ।



 23  Oral  Answers

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI).  These  are  contra-
 dictory  attitudes.  When  details  are
 given,  they  say  full  details  are  not
 given.  When  they  are  furnished,  they
 say  it  is  a  round-about  reply.  What

 -ig  this?  I  do  not  know.

 et  श्रोम  प्रकाश  त्यागी  :  क्‍या  यह  सही
 है  कि  कापड़िया  परिवार  के  एक  सदस्य

 सुधीर  कापड़िया  मारुति  लिमिटेड के  डायरेक्टर्ज
 में  से  एक  हैं  श्रौर  उन्होंने  मारुति  के  25  लाख
 के  शेयरज्ञ  लिए  हुए  हैं  ?  क्या  यह  सच  है  कि
 राजनीतिक  दवाव  के  कारण  सैन्ट्रल  बैंक
 के  लतातार  25  करोड़  तक  के  ऋण

 चलते  ग्रा  रहे  हैं  और  रिज वे  बैक  निर्देश
 पर  निर्देश  देता  रहा  हैं  कि  बिना  अनुमति  के

 वह  ऋण  देता  रहा  है  लेकिन  बैंक  चुप  बैठा

 रहा  ?

 SHRI  H.  M.  PATEL:  Sir,  although
 it  does  not  arise  from  this  question  it
 is  true  that  Mr.  Sudhir  Kapadia  is
 believed  to  have  contributed  some
 shares  in  Maruti.  Mr.  Sudhir  Kapadia
 is  not  necessary  a  person  whose  repu-
 tation  in  these  matters  has  been  sa-
 tisfactory.  But  there  is  also  another
 company  in  which  he  has  been  in-
 volved,  which  is  also  causing  concern
 to  us.

 (Interruptions)

 As  far  as  the  question  of  pressure  is
 concerned,  whether  there  was  any  pre-
 sure  at  that  time  or  not—I  cannot  gay
 because  [  was  not  here  then.  Here  was
 a  mill  which  had  3009  workers  and  it
 was  a  very  sound  concern.  A  de-
 cision  was  taken  to  nurse  it  and  re-
 vive  it  ang  make  it  a  profitable  unit
 as  it  was  before.  It  was  with  this
 object  that  the  loans  were  given.  I
 am  not  in  a  position  to  say  whether
 there  was  any  other  pressure  or  not.
 (Interruptions).  I  am  not  defending
 anything.  I  am  trying  to  give  you  the
 facts  as  they  are  known  to  me.  If  I
 give  you  facts  which  you  do  not  like,
 you  should  not  say  I  am  defending
 something.
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 DR.  VASANT  KUMAR  PANDIT:
 The  Finance  Minister  said  that  RBI
 authorisation  was  taken  and  the  Board
 of  Directors  also  were  consulted,  This
 is  a  half  truth,  suppressio  veri.  May  I
 know  whether  around  9th  January
 976  the  RBI  wrote  to  the  Central
 Bank  of  India  in  the  following  man-
 ner:—

 «“_...in  respect  of  your  bank’s  ap-
 plication  to  us  for  authorising  the
 additiona]  credit  limits,  sanctioned  by
 the  bank  in  favour  of  the  above  com-
 pany.  In  this  connection,  we  observe
 that  your  bank  has  already  allowed
 the  authorised  credit  limits  to  the
 extent  of  the  company  of  Rs.  4.75
 crores,  with  your  bank  to  the  extent
 of  Rs.  0.0  crores  without  obtaining
 our  prior  authorisation  under  the
 Credit  Authorisation  Scheme.  Al-
 though  your  bank  had  adduced  cer-
 tain  reasons  for  the  above,  we  have
 to  advise  that  your  bank  should
 avoid  such  violations  of  the  scheme
 in  future.”
 In  view  of  this,  will  the  hon.  minister

 _tel]  the  House  whether  proper  authori-
 sation  as  required  by  the  RBI  rules
 was  Obtained  from  time  to  time?  Our
 information  is  that  RBI  authorisation
 and  taking  into  confidence  the  Board
 of  Directors  were  done  only  up  to  the
 limit  of  Rs.  4.75  crores.  Thereafter,
 the  borrowings  increaseq  to,  Rs.  25
 crores  and  the  subsequent  borrowings
 were  without  proper  authorisation  of
 the  RBI  and  only  being  ratified  by  the
 Board  of  Directors  but  the  order  of  the
 Board  of  Directors  was  not  taken.  Is
 it  true?

 SHRI  H.  M.  PATEL:  The  hon.  mem-
 ber  evidently  has  access  to  more  reli-
 able  information  than  myself.  My
 sources  are  the  RBI  and  Central  Bank.

 SHRI  JYOTIRMOY  BOSU:  You
 should  extend  your  sources  of  infor
 mation.

 SHRI  H.  M.  PATEL.  Thank  you;  I
 wil]  take  your  advice.  Presumbly  you
 are  meaning  that  I  should  come  to  you
 for  information!
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 The  present  regulations  regarding
 credit  authorisation  are  that  where  the
 aggregate  financia]  assistance  from
 the  banking  system  to  a  party  exceeds
 Rs.  2  crores,  credit  authorisation  from
 the  Reserve  Bank  is  required.  For
 every  subsequent  increase,  the  prior
 authorisation  of  the  RBI  is  necessary.
 Though  the  Central  Bank  has  not  in
 any  formal  manner  obtaineq  any  cre-
 dit  authorisation  over  ang  above  the
 limit  of  Rs.  4.75  lakhs  it  has  been  keep-
 ing  the  Reserve  Bank  jnformed  of
 developments  in  the  account  and  the
 position  of  the  outstandings  therein.
 There  have  also  been  meetings  between
 the  Central  Bank  officials  ang  the  Re-
 serve  Bank  to  discuss  the  whole  ques-
 tion.  We  have  now  asked  the  Reserve
 Bank  to  go  into  the  entire  question
 and  to  submit  a  report  about  the  situa-
 tion  of  this  account  of  this  textile  com-
 pany.  The  Reserve  Bank  has  not  yei
 been  able  to  complete  its  investigation.
 But  when  they  complete  it,  we  shall
 go  into  the  matter.

 SHRI  K.  MALLANNA:  In  para  3  of
 the  statement  it  is  said:

 “These  facilities  have  been  grant-
 ed  by  the  Bank  with  the  knowledge
 of,  and  authorisation  by,  its  Board
 of  Directors.  The  position  of  the
 account  has  also  been  communicat-
 ed  from  time  to  time,  to  the  Re-
 serve  Bank  of  India  for  the  purpose
 of  credit  authorisation.”

 The  question  is  whether  the  Central
 Bank  of  India  hag  given  a  loan  of
 Rs.  25  crores  to  the  Kohinoor  Mills
 Company  Limited  Bombay,  without
 the  prior  sanction  of  the  Bank’s  Board
 and  against  the  rules  of  the  Reserve
 Bank.  May  I  know  from  the  hon.
 Minister  whether  the  sanction  of  loan
 is  in  contravention  of  the  rules  of  the
 Reserve  Bank  of  India,  and  what  is
 the  reaction  of  the  Reserve  Bank.

 oe  SHRI  H.  M.  PATEL:  Sir,  I  nave  al-
 ready  replied  to  this  question.  The
 authorisation  of  fhe  Reserve  Bank  has
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 been  taken.  So  there  is  no  question
 of  the  reaction  of  the  Reserve  Bank.

 SHRI  JYOTIRMOY  BOSU:  But  you
 said  no  formal  sanction  has  been  ob-
 tained?

 (Interruptions)

 SHRI  H.  M.  PATEL:  When  I  have
 Saiq  that  the  authorisation  has  been
 taken  I  mean  it  has  heen  taken.

 SHRI  SHYAMNANDAN  MISHRA:
 The  hon.  Minister  was  pleased  to  say
 that  when  they  exceeded  the  limit  of
 Rs.  4.75  crores,  they  did  hold  consulta-
 tions  with  the  officials  of  the  Reserve
 Bank  of  India  although  there  was  no
 proper  authorisation.  Now,  the  ques-
 tion  is  when  these  consultations  took
 place  with  the  Reserve  Bank  of  India
 and  their  officials,  why  diq  not  the
 Reserve  Bank  take  objection  to  this?
 Why  did  they  not  act  against  this?
 Now,  they  say  that  the  Reserve  Bank
 of  India  would  go  into  the  matter.
 When  they  were  seized  of  that  matter
 even  informally,  why  did  they  not
 take  action  in  this  matter  when  that
 limit  was  being  exceeded?

 SHRI  H.  M.  PATEL:  I  can  only  tell
 the  hon.  Member  that  these  are  pre-
 cisely  the  questions  which  I  am  now
 asking  the  Reserve  Bank.  That  is  why
 I  have  asked  them  to  go  into  it  and
 give  me  the  explanation.  But  I  must.
 at  this  stage,  tel]  you  what  the  position
 is.

 SHRI  SHYAMNANDAN  MISHRA:
 There  is  a  clear  case  of  dereliction  on
 the  part  of  the  Reserve  Bank  because
 the  Reserve  Bank  of  India  was  kept
 informed  by  thé  bank  concerned.

 SHRI  MORARJI  DESAI:  There  aré
 seven  such  complaints.  Therefore,  the
 Reserve  Bank’s  Governor  has  gone  arid
 a  new  man  has  been  put  in

 SHRI  VINODBHAI  B.  SHETH:  I
 would  like  to  ask  one  question.  (In-
 terruptions)

 *

 MR,  SPEAKER:  Order  now.  It  .is
 impossible  -to  manage.  This  laughing
 ond  shouting  is  not  going  to  help.  It
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 will  bring  down  the  dignity  of  the
 House.  By  this  you  think  you  are
 doing  a  great  thing,  but  the  dignity
 of  the  House  is  being  brought  down.
 T  am  calling  one  by  one.  You  have
 already  taken  40  minutes  on  this  ques-
 tion.  You  still  want  to  get  up  and
 ask  questions.  The  answer  may  not
 be  satisfactory,  but  then  there  are
 other  methods.  You  can  have  a  dis-
 cussion  on  this  some  day.  But  I  may
 tell  you  that  this  js  bringing  down
 the  dignity  of  the  House.  It  is  not
 proper.  One  by  one  you  can  ask  ques-
 tions.  If  you  are  not  satisfied,  you
 can  have  a_  discussicn  or  something
 like  that  later  on.  But  this  is  not  good.

 SHRI  VINODBHAI  B.  SHETH:  I
 would  like  to  know’  whether  the
 Reserve  Bank  or  Central  Bank  had
 taken  any  hypothecation  or  security
 from  that  Company  and  what  are  the
 findings  of  the  Tata  Consultancy  Ser-
 vice?

 SHRI  H.  M.  PATEL:  I  have  already
 said  that  the  account  may  be  said  to  be
 overdrawn  to  the  extent  of  Rs.  10-1/2
 crores  in  current  assets  because  the
 current  assets  of  the  Mills  etc.  are  up
 to  Rs.  5.89  crores.

 MR  SPEAKER:  Rs.  10-1/2  crores  are
 unsecured?

 SHRI  H.  M.  PATEL:  Yes.

 SHRI  JYOTIRMOY  BOSU:  The  hon.
 Finance  Minister  and  the  hon.  Prime
 Minister  said  that  the  matter  had  been
 entrusteq  to  the  Reserve  Bank  of
 India  to  enquire  and  enlighten  the  new
 Government.  In  that  context,  may  I
 ask  the  hon.  Finance  Minister  to  tell
 this  House  clearly  whether  the  present
 Reserve  Bank  Governor  Mr.  Narasim-
 ham,  til]  recently  was  the  Secretary
 of  the  Banking  Department?  Is  it
 not  a  fact  that  in  every  Board  of
 the  nationalized  bank,  there  is  one
 representative  from  the  Reserve  Bank
 of  India,  ang  one  representative  from
 the  Department  of  Banking;  and  in
 view  of  that  the  Governor  of  the
 Reserve  Bank  and  the  Secretary
 (Banking)  and  their  predecessors,  in
 order  to  protect  their  own  skins,  will
 be  hiding,  mote  than  guiding  us  in
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 this  matter?  In  the  circumstances,  wil}
 the  hon.  Prime  Minister  and  the  Fi-
 nance  Minister  think  over  it  and  insti-
 tute  a  probe  by  persons  who  ere  un-
 connected  with  this  affair  altogether?

 SHRI  MORARJI  DESAI:  Govern-
 ment  is  very  conscious  of  all  these
 things,  and  is  trying  to  See  that  all
 these  things  are  changed  in  a  proper
 manner.

 a
 SHortT  NOTICE  QUESTION

 Deposits  Received  by  Allahabag  Bank
 From  Kangra  Cooperative  Bank

 Limited,  Himachal  Pradesh

 S.N.Q.  14,  SHRI  SATISH  AGAR-
 WAL:

 SHRI  KANWAR  LAL
 GUPTA:

 Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  Allahabad  Bank,  Par-
 liament  Street,  New  Delhi  received
 Deposits  of  Rs.  6.45  crores  from  Kang-
 ra  Co-operative  Bank  Ltd.,  Himachal
 Pradesh,  between  December,  976  and
 March,  977  at  the  interest  rate  of
 74  per  cent  per  annum  against  the
 stipulated  rate  of  interest  of  2.4  pet
 cent  fixed  by  R.B.I.;

 (b)  whether  more  than  a  lakhs  of
 rupees  was  paid  as  brokerage  for  get-
 ting  loans  in  violation  of  Reserve
 Bank  Rules;

 (c)  whether  Allahabad  Bank  gave
 crores  of  rupees  to  Punjab  and  Sindh
 Bank  Ltd.,  New  Delhi  during  the  last
 six  months;  if  so,  the  details  thereof;

 (d)  whether  the  outstanding  ba-
 lance  against  Punjab  and  Sindh  Bank
 as  on  30th  May,  977  was  Rs.  3.44
 crores  against  which  receipts  for  only
 Rs.  95  lakhs  were  available  with  Al-
 lahabad  Bank  on  30th  May,  1977;  and

 (e)  if  so,  what  action  has  been
 taken  against  the  officers  who  were
 responsible  for  keeping  the  unac-



 29  Oral  Answers

 counted  money  of  Rs.  2.49  crores  on
 30th  May,  1977?

 *

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (e).
 A  statement  is  laid  on  the  Table  of
 the  House.

 Statement

 (a)  The  Allahabad  Bank  has  repor-
 teq  that  its  Parliament  Street,  New
 Delhi  Branch  obtained  deposits  total-
 ling  Rs.  6.45  crores  from  the  Kangra
 Central  Co-operative  Bank  Ltd.,  at
 different  points  of  tlme  between  De-
 cember  976  and  March  1977.  These
 deposits  were  for  a  period  of  one  year
 and  the  rate  of  interest  agreed  to  be
 paid  was  17h  per  cent  p.a.

 Reserve  Bank's  directive  on  interest
 rates  on  deposits  is  not  binding  in
 respect  of  “deposits  made  by  a  bank-
 ing  institution  or  a  co-operative  bank
 other  than  a  Land  Development  Bank.”
 However,  according  to  the  guidelines
 issued  by  the  Indian  Banks  Association
 to  its  member  banks,  the  interest
 rate  on  deposits  for  periods  over  60
 days  should  not  exceeq  34  per  annum.

 (0)  The  Allahabad  Bank  reports
 that  it  has  paid  a  brokerage  of  Rs.
 .22  lakhs  to  two  firms  for  securing
 the  above  mentioned  deposits.  Accord-
 ing  to  the  Bank  this  is  not  in  any
 way  a  violation  of  the  Reserve  Bank’s
 directive.

 (९)  and  (d).  The  Allahabad  Bank
 reports  that  jts  Parliament  Street,  New
 Delhi  Branch  has  at  present  deposits
 of  Rs.  3.44  crores  with  the  Punjab  &
 Sind  Bank  Ltd.,  supported  by  deposits
 receipts.  The  Bank  hag  not  yet  clari-
 fied  the  position  as  it  stood  on  30th
 May  1977.  They  have  been  asked  to
 do  so.  The  Bank  has,  however,  infor-
 med  that  they  have  deputed  a  senior
 officer  of  the  Bank  to  go  into  the  mat-
 ter.

 (e)  The  question  of  taking  action
 against  any  officer  wil]  be  considered
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 by  the  Bank  in  the  Jight  of  the  find-
 ings  Of  the  Investigating  Officer.

 SHRI  SATISH  AGARWAL:  Certain
 very  serious  questions  arise  out  of
 the  answer  laid  on  the  Table  of  the
 House.  Firstly,  the  Finance  Minister
 has  taken  cover  under  the  Reserve
 Bank’s  directive  that  no  maximum
 ceiling  limit  was  fixed  on  the  interest
 rates  payable  to  the  lending  banks.  I
 would  now  like  to  draw  the  attention
 of  the  Finance  Minister  to  a  circular
 of  the  Allahabad  Bank  itself,  i.e.  issued
 from  its  regional  office  at  17  Parlia-
 ment  Street,  New  Delhi  on  3-12-1976.
 This  Circular  says:

 “Previously,  the  branch  managers
 were  given  discretion  vide  head
 office  circular  No.  15/32/49  of
 l--76  to  allow  interest  at  3  per
 cent  per  annum  on  deposits  receiveg
 from  banking  institutions/coopera-
 tive  banks  for  a  period  of  75  to  60
 days  and  at  73३  per  cent  per  an-
 num  on  those  taken  for  a  period  of
 not  less  than  6  months.

 This  was  the  previous  position.  They
 amendeg  it.  The  circular  says:

 “The  branches  have  now  been
 given  discretion  to  allow  interest  on
 deposits  receiveq  from  other  bank-
 ing  institutions/cooperative  banks
 for  6l  days  and  over,  at  18}  per
 cent  per  annum,  provided  such  de-
 posits  remain  with  us  beyond
 31-12-76.

 I  would  like  to  ask  the  Finance  Minis.
 ter  as  to  what  was  the  urgency  for
 the  Allahabad  Bank  to  borrow  Rs.
 6.45  crores  from  the  Kangra  Co-
 operative  Bank  Ltd.,  Himacha]  Pra-
 desh  at  such  gq  high  rate  of  interest  as
 74  per  cent,  and  that  too  by  paying
 a  brokerage  of  Rs.  .22  lakhs  against
 Reserve  Bank  rules  ang  the  head  office
 circular.  x!

 SHRI  H.  M.  PATEL:  The  hon.
 Member  says  that  I  take  cover  behind
 the  Reserve  Bank’s  directive.  I  am
 taking  cover  behind  nothing.  I  am
 giving  them  facts;  and  if  you  ask  a:



 37  Oral  Answers

 question,  it  is  my  duty  to  give  you  the
 facts  as  they  stand.  It  jis  very  neces-
 .sary  to  Stick  to  the  question.  It  asks:

 (a)  whether  Allahabad  Bank,
 Parliament  Street,  New  Delhi  re-
 ceiveq  deposits  of  Rs.  6.45  crores
 from  Kangra  Co-operative  Bank
 Ltd.,  Himachal  Pradesh,  between
 December  976  and  March  977  at
 the  interest  rate  of  73  per  cent  per
 annum  ageinst  the  stipulated  rate  of
 interest  of  24  per  cent  fixed  by
 R.B.I.”

 What  is  my  reply?  I  have  said:

 “(a)  The  Allahabag  Bank  has  re-
 porte  that  its  Parliament  Street,
 New  Delhi  Branch  obtained  de-
 posits  totalling  Rs.  6.45  crores  from
 the  Kangra  Centra}  Co-operative
 Bank  Ltd.,  at  different  points  of  time

 ‘between  December  976  ang  March
 1977,  These  deposits  were  for  a
 Period  of  One  year  and  the  rate  of
 interest  agreeq  to  be  paid  wag  74
 per  cent  p.a.”

 I  confirm  it.  Again  my  reply  says:

 “Reserve  Bank’s  directive  on  in-
 terest  rates  on  deposits  js  not  bind-
 ing  in  respect  of  “deposits  made  by
 a  banking  institution  or  a  co-opera-
 tive  bank  other  than  a  Lang  Deve-
 lopment  Bank.”

 ‘This  is  merely  giving  you  the  fac-
 tual  information.  Again  my  reply
 8995:

 “However,  according  to  the  guide-
 lines  issued  by  the  Indian  Banks

 ३7  Association  to  its  member  banks,  the
 ~r-interest  rate  on  deposits  for  periods
 -r-  over  60  days  should  not  exceed

 =  8)  per  cent  per  annum.”

 Now  I  have  given  the  factual  position.
 Does  it  mean  that  I  have  taken  cover
 behing  it?  What  further  action
 should  be  taken  in  regard  to  anything
 that  is  improper  in  this  transaction,  we
 will  certainly  take  afterwards.  7

 ©"  SHRI  SATISH  AGARWAL:  I  would
 ‘like  to  know  the  credentials  of  the
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 brokers,  whether  they  had  any  deal-
 ings  with  this  particular  bank  prior
 to  this,  what  brokerage  was  paid  to
 them  and  what  is  the  provision  with
 regard  to  brokerage.  Since  the
 Allahabag  Bank  has_  reported  that
 there  is  no  violation  of  the  rules,  I
 would  like  to  know  whether  payment
 of  Rs.  .22  lakhs  ag  brokerage  by  a
 Bank  is  permissible.

 SHRI  H.  M.  PATEL:  I  would  again
 request  the  hon.  Member  that  he
 might  be  more  accurate.  I  have  never
 said  that  there  has  been  no  violation
 of  the  rules.  I  have  merely  answered
 the  question  whether  more  than  one
 lakh  of  rupees  was  paid  as  brokerage
 for  getting  loans  in  violation  of  the
 Reserve  Bank  Rules.  I  have  stated  in
 paragraph  (b):

 “The  Allahabad  Bank  reports  that
 it  has  paid  a  brokerage  of  Rs,  .22
 lakhs  to  two  firms  for  securing  the
 above  mentioned  deposits.  Accord-
 ing  to  the  Bank  this  is  not  in  any
 way  a  violation  of  the  Reserve
 Bank's  directive.”

 Then,  if  you  kindly  look  at  part  (e),
 I  have  stated:

 “The  question  of  taking  action
 against  any  officer  will  be  consider-
 ed  by  the  Bank  in  the  light  of  the
 findings  of  the  Investigating  Officer.”

 The  main  office  of  the  Allahabag  Bank
 has  appointed,  rather  qeputed,  a  senior
 officer  to  go  into  the  whole  of  this
 case.  When  the  investigation  is  com-
 pleteq  ang  when  full  facts  become
 available,  we  shall  know  what  action
 fg  to  be  taken.  In  the  mean  time,  I
 have  given  you  all  the  facts  that  I
 have.

 SHRI  KANWAR  LAL  GUPTA:  The
 Allahabad  Bankhas  been  put  to  a  loss
 of  about  Rs,  42  lakhs  on  account,  of
 excessive  payment  of  interest.  Some
 brokerage  was  also  paid.  Besides  this,
 an  interest  of  Rs,  6.45  crores  was  cre-
 diteqd  in  the  current  account  of  the
 Kangra  Central  Co-operative  Bank
 every  month  and  interest  on  this  in-
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 terest  was  also  paid.  This  is  the  big-
 gest  bungling  ang  it  is  a  very  serious
 matter.  Of  course,  it  is  a  fraud.  Since
 even  senior  officials  are  involved,  I
 want  an  independent  enquiry  other
 than  by  bank  officers,  say  by  the  CBI,
 to  go  into  it  and  pin-point  the  res-
 ponsibility  of  the  officers  who  are  res-
 ponsible  for  it.  May  I  know  whether
 after  making  enquiries  the  Minister
 will  lay  on  the  Table  of  the  House  the
 report  of  that  enquiry?

 SHRI  H.  M.  PATEL:  As  I  have  al-
 ready  said,  an  enquiry  is  being  made
 at  the  present  moment  by  the  Allaha-
 ००6  Bank  itself.  When  that  report  js
 received,  we  will  consider  what  fur-
 ther  enquiry  is  necessary  and  it  will
 be  made.  I  shal]  certainly  be  happy
 to  place  al]  the  results  of  the  report
 On  the  Table  of  the  House.

 श्री  किशोर  लाल  :  मैं  यह  मालूम  करना

 चाहता  हूं  कि  यह  जो  साढ़े  छः  करोड़  रुपये
 की  इलाहाबाद  बक  को  जरूरत  पड़ी  यह  उसी
 वक्‍त  बारो  करने  की  जरूरत  पड़ी  जब  उस  में  से
 5  करोड़  रुपया  कलकत्ता  के  अन्दर  कमल
 नाथ  जो  बहुत  मशहर  आदमी  थे  उनकी
 फर्मों  को  देना  था  ?  क्‍या  मंत्री  महोदय
 इसको  डिनाइ  कर  सकते  हैं  ?

 Can  the  Minister  deny  it?

 SHRI  H.  M.  PATEL:  I  do  not  know
 anything  about  it.  So,  there  is  no  ques-
 tion  of  my  denying  it  or  affirming  it.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Is  the  hon.  Minister  aware  of
 the  fact  that  this  particular  firm  of
 brokers  appeared  on  the  scene  just
 a  few  days  prior  to  this  deal  and  then
 got  a  commission?  I  would  also  like
 to  know  the  credentials  of  this  firm  of
 brokers,  For  how  long  has  the  Allaha-
 bag  Bank  been  dealing  with  them?
 Have  these  brokers  also  collected
 money  from  the  Kangra  Central  Co-
 operative  Bank?  Have  the  Allahabad
 Bank  qdeducteg  income-tax  from  the
 34]  LS—2
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 commission  paid  to  the  brokers,  in
 accordance  with  the  rules?  Since  the
 Regional  Manager,  who  was  respensi-
 ble  for  this  shady  deal,  has  now  been.
 promoted,  is  it  not  in  the  fitness  of
 things  that  those  officers  against  whom
 these  allegations  are  being  made  are
 suspendeq  while  the  enquiry  is  going
 on?  Otherwise,  they  will  prejudice
 the  enquiry.

 SHRI  H.  M.  PATEL:  So,  far  as  this:
 particular  Bank  manager  is  concerned,
 he  has  been  transferred  already.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Transferred  on  promotion.

 SHRI  H.  M.  PATEL:  My  information.
 is  that  he  has  not  been  promoted,  he
 has  merely  been  transferred.  If  it  is,
 I  shall  confirm  it.  I  am  only  telling  you
 what  my  present  information.  is.

 So  far  as  the  brokers  are  concerned,,
 I  have  no  definite  information  about
 them,  but  they  were  not  new  brokers
 brought  into  existence.  The  names  of
 the  brokers’  firms  are:  Messrs.  Indian
 Rea]  Estate  &  Investment  Bureau,  No..
 7,  Jantar  Mantar  Road,  New  Delhi--
 they  have  many  branches—-and  Messrs’
 Ram  Prasad  Gian.  Chand  &  Co,  I  do
 not  have  their  address.  The  former
 Was  Paid  Rs.  78,676  as  brokerage,  and
 the  latter  was  paiq  Rs,  43,654.

 A  question  was  raiseq  about  the
 Manager  having  been  transferred.  He
 Was  given  a  promotion  not  now,  but.
 in  January,  1977,  and  he  has  been  now
 transferred  from  whatever  position  he
 was  holding  to  the  same  position  else-
 where.

 SHRI  YADVENDRA  DUTT;  May  7
 know  whether  this  firm  which  has
 given  its  address  as  No.  7,  Jantar
 Mantar  Road,  hag  only  a  capita]  of
 Rs.  300  before  this  transaction  which
 gave  it  this  huge  commission  and  that
 it  was  formeg  just  a  week  before  the
 transaction?

 SHRI  H.  M.  PATEL:  I  take  the  in-
 formation.  I  stall  enquire.  I  can
 only  give  the  information  that  I  have.
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 श्री  उग्र  सेन  :  मंत्री  जी  ने

 झभी  बताया  कि  जनवरी,  i977  में

 उस  मैनेजर  को  अपनमेड  किया  गया,

 उस  को  तरक्की  दे  दी  गई,  बाद  में  उस

 का  ट्रांसफर  कर  दिया  गया  ।॥  मैं  मंत्री

 महोदय  से  बड़ी  सफ़ाई  से  जानना

 चाहता  हुं--क्या  स्टेटस्को  बनाने  के

 लिए  माननीय  मंत्री  जी  इस  बात  का

 आदेश  देंगे  कि  मैनेजर  को  अपने  पद

 से  हटा  दिया  जाय,  अन्यथा  उसके

 प्रमोशन  को  आप  कैसे  जस्टिफाई  करते

 हैं?

 SHRI  H,  M.  PATEL:  There  is  no
 question  of  justifying  the  promotion
 or  otherwise.  I  have  given  you  the
 facts.  When  the  enquiry  js  completed,
 we  shall  know  the  details,  and  we  shal]
 decide  upon  the  steps  to  be  taken.
 However  strong  the  feelings  may  be,
 I  think  it  igs  necessary  to  proceed
 against  bank  officers  as  well  as  others
 according  to  the  procedures  that  are
 Jaid  gown.  They  have  certain  rights,
 ang  enquiries  must  be  made  according
 to  the  rules,  That  will  be  done.

 PROF,  P.  G.  MAVALANKAR:  From
 ‘the  answers  given  so  far  I  can  say  that
 the  Finance  Minister  is  not  replying
 in  a  direct  manner.  I  am  not  Saying
 that  he  is  replying  in  a  roundabout
 ‘manner.  Certainly  the  information
 that  he  has  given  by  way  of  reply
 falls  short  of  the  actual  information
 that  seems  to  be  available  with  some
 people.  It  may  not  he  available  to
 him.  Therefore,  I  do  not  want  to  be
 uncharitable  to  him  and  the  Govern-
 ment.  These  nationalised  banks  are
 really  meant  for  helping  the  economi-
 cally  poor  socially  backward  sections
 of  the  society.  But  we  find  that  parti-
 cularly  during  the  Emergency,  these
 banks  were  used  as  agencies  for  all
 kinds  of  nepotism  and  _  corruption.
 Since  the  Prime  Minister  is  here.  I
 ask  whether  the  Finance  Minister  and
 the  hon.  Prime  Minister  will  go  into
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 the  whole  question  of  enquiring  into
 the  working  of  these  banks  so  that
 their  original  objectives  are  fulfilled.

 SHRI  प्त  M.  PATEL:  This  is  a  good
 suggestion  ang  certainly  we  will  consi.
 der  it.

 SHRI  VAYALAR  RAVI:  First,
 please  look  into  it  whether  this  ad-
 dress,  7,  Jantar  Mantay  Road  is  cor-
 rect  Or  not  because  7,  Jantar  Mantar
 Roag  is  the  office  of  the  Janta  Party.

 The  whole  dealings  of  these  banks
 seem  to  be  very  fishy.  Will  you  kind-
 ly  look  into  the  dealings  of  these
 banks?  Will  you  please  have  a
 thorough  check?  The  hon.  Minister
 has  said  that  a  senior  officer  will  look
 into  it.  These  are  all  one  class  and
 one  group  of  officers.  The  ether
 course  left  is  the  Reserve  Bank.  Will
 you  ask  the  Reserve  Bank  to  enquire
 into  it?

 SHRI  मर,  M.  PATEL:  The  enquiry
 will  be  thorough.  The  investigation
 is  being  made  by  a  senior  officer  in
 order  to  collect  full  data  and  then  we
 wil]  decide  what  further  action  wil]  be
 taken.

 So  far  as  hon.  Member’s  reference
 to  7,  Jantar  Mantar  Road  is  concerned,
 evidently,  he  is  ill-informeg  about
 that.  He  does  not  know  that  at  that
 place  ६  large  number  of  small  busi-
 ness  houses  are  there.  So,  such  a
 king  of  cheap  jibes  goes  not  give  cre-
 dence  to  the  hon.  Member.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Prices  of  Onion

 *389.  SHRI  LAHANU  SINDWA:
 SHRIMATI  AHILYA  PP.

 RANGNEKAR:
 Wil]  the  Minister  of  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  price  of  onion  is
 falling  which  is  affecting  onion  grow-
 ers;

 ?
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 (b)  the  present  price  level  of  onion;
 ond

 (c)  whether  Government  contem-
 plate  to  fix  the  minimum  prices  of
 onion  taking  into  account  the  costs  of
 ultivation  of  agriculture  products?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  No,  Sir.

 (b)  According  to  the  latest  data
 ‘available,  ag  on  24-6-1977,  the  retail
 ‘prices  of  onions  at  a  few  selected
 ‘centres  were  as  under: —

 (Rs.  per  kg.)

 Madras  Calcutta  Bombay  Nasik  Delhi

 2.0  .50  .25  .00  .20

 (c)  No,  Sir,  However  constant
 ‘efforts  are  Made  tO  secure  the  interests
 of  the  producers  alongwith  the  consu-
 mers.

 Development  Bank  for  Small  Scale
 Industries

 *390.  SHRI  K.  MALLANNA:  Will
 ‘the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government  to
 start  a  separate  Development  Bank
 for  small  scale  industries  ang  make
 efforts  to  rehabilitate  the  limping  and
 sick  units;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  No,  Sir.

 (b)  Does  not  arise,
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 Institutional  credit  in  the  Private
 Sector  ang  Heavy  Industrial  Sector

 *39l.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleaseg  to  state:

 (a)  whether  Government  are
 aware  that  institutional  credit  is  flow-
 ing  the  private  sector  and  heavy  in-
 dustrial  |sector  adversely  affecting
 small  scale  industries  and  public  sec-
 tor  industries;  and

 (b)  whether  Government  propose  to
 take  steps  to  make  more  institutional
 finance  available  to  small  scale  indus-
 tries  in  Kerala  where  it  has  a  large
 employment  potential?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  ang  (b).  The
 Public  Financial  Institutions  endea-
 vour  to  ensure  that  the  availability  of
 credit  is  not  an  impediment  to  the
 implementation  of  any  proposal  which
 is  technically  sound,  financially  viable
 and  economically  desireable.  The  all
 India  share  of  assistance  to  small  scale
 industry  from  IDBI  has  _  increased
 from  3.4  per  cent  between  1964—70
 to  26  per  cent  in  970—75.

 Financial  support  for  term  credit

 to  small  scale  industry  in  Kerala  is

 provided  by  the  Kerala  State  Finan-

 cial  Corporation  ang  resource  support

 is  provided  to  the  Kerala  State  Finan-

 cia]  Corporation  by  the  Industrial

 Development  Bank  of  India  (I.D.B.I.).

 Refinance  assistance  from  IDBI  to

 units  in  Kerala  increased  from  Rs.

 4.69  crores  in  1974-75  to  Rs.  .82

 crores  in  1975-76.

 Financia]  support  to  the  Public  sec-
 tor  was  being  extendeg  entirely
 through  the  budget.  However  recent-

 ly  the  public  financial  institutions  have
 also  starteg  assisting  the  public  sector
 projects.  During  the  last  three  years
 1974-75,  1975-76  and  1976-77  the
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 assistance  provideq  to  public  sector  projects  ig  as  follows:

 (Rs.  in  crores)

 Amount  sanctioned

 1974-75,  1975-76  1976-77

 LD.B.I.  59°4  पग  7-3"
 GutyFune)  (18-5)  (16  7)  (17-0)

 L.F.C.I.%  .  I-2  I2:0  II  6
 (April—March)  (3-9)  (23-4)  (75.0)

 %LF.C.I.:  Industrial  Finance  Corporation  of  India.

 *July  976—March  1977.
 Figures  in  brackets  indicate  per-

 centage  to  the  total  assistance  of  the
 respective  institutions  in  the  year.

 N.B.  (i)  The  State  Financial  Cor-
 porations  grant  rupee  loans  upto  a
 maximum  of  Rs.  30  lakhs  to  concerns
 in  the  Corporate  ang  Cooperative  sec-
 tors  whoge  share  capital  ang  reserves
 do  not  exceed  Rs,  .00  crore.  The  all-
 India  institutions  consider  requests
 from  industrial  concerns  for  grant  of
 assistance  in  excess  of  Rs.  30.00  lakhs.
 As  such,  the  smal]  scale  units  do  not,
 normally,  come  under  the  purview  of
 the  operations  of  the  above  institutions
 for  direct  assistance.

 (ii)  in  respect  of  refinance  of  in-
 dustrial  loans  the  I.D.B.I,  refinances
 loans  by  other  institutions  ang  its
 assistance  to  small  scale  units  js  thus
 indirect  by  way  of  refinance,

 Rise  in  the  price  of  Vanaspati  Ghee

 *392.  SHRI  ANANT  DAVE:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  -  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  price  of  yanaspati
 ghee  which  was  Rs.  6.50  per  kg.  in
 ‘early  976  has  gone  to  Rs.  0.00  per
 kg.  in  ‘1977;

 (b)  the  particular  reasons  therefor
 and  whether  the  prices  of  raw  mate-
 rial  used  in  the  manufacture  of  vanas=
 pati  ghee  have  also  risen  in  the  game
 proportion;

 (c)  whether  Government  have  no
 check  over  the  mode  or  exten;  of  pro-
 duction  of  vanaspati  ghee  by  the
 manufacturers  ang  the  manufactur-
 erg  try  to  create  a  shortage  in  the
 marke,  to  fetch  more  price;  and

 (d)  the  reaction  of  Government
 thereto  ang  whether  some  proposal  to
 take  over  the  manufacture  and  dis-
 tribution  of  vanaspati  ghee  is  under
 consideration  of  Government  to  check
 rise  in  prices  of  this  essential  com-
 modity  and  if  s0,  the  salient  features
 of  the  proposal?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  price  of  one  tin  of
 6.5  kg.  of  vanaspati  including  excise
 duty  was  around  Rs,  ‘90—100  early  in
 1976;  the  price  was  hovering  around
 Rs.  66—68  early  in  May,  977  and
 from  mid-May,  it  has  been  brought
 down  to  Rs,  158,



 था
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 (b)  Prices  of  vanaspati,  in  the  ope-
 ration  of  market  forces,  fluctuate  in
 sympathy  with  those  of  edible  oils.
 There  has  been  more  or  leSg  a  cor-
 responding  increase  in  tbe  prices  of
 ‘oils  that  go  into  the  manufacture  of
 -vanaspati.

 ा
 (c)  The  average  monthly  production

 of  vanaspati  ranges  between  45,000—
 50,000  tonnes.  The  Directorate  of
 Yanaspati  monitors  production  levels
 of  the  vanaspati  units  and  checks  the
 usage  of  different  oils  in  the  manufac-
 ‘ture  of  the  product.

 (d)  There  is  no  proposal  at  present
 ‘to  take  over  the  manufacture  and  dis-
 tribution  of  vanaspati.

 जयगढ़  किले  में  खजाने  का  पता  लगाने
 पर  हा  खर्च

 *393.  श्री  मीठा  लाल  पटेल  :  क्‍या
 वित्त  तथा  राजस्व  बौर  बेकिंग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  जयगढ़  किले  (जयपुर)  में
 छिपे  हुए  खजानों  की  खोज  करने  के  लिए
 सरकार  ने  कितनी  बार  प्रयास  किया;

 (ख)  क्‍या  खजानों  की  खोज  पर

 हुए  खर्च  में  जयपुर  घराने  ने  भी  योगदान
 दिया  था;  और

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य
 क्‍या  है?

 वित्त  तथा  राजस्व  झौर  बेकिंग  मंत्रो  (भी
 एच ०  एम०  पटेल)  :  (क)  फरवरी

 से  मई  i975  की  श्रवधि  में  जयगढ़
 किले  की  झाय  कर  श्रधिनियम,  961  की

 धारा  32  %  श्रन्तगंत  तीन  बार  तलाशी

 ली  गई  थी  ।  लेकिन  जिस  खजाने  के

 बारे  में  विश्वास  है  कि  वह  किले  में

 छिपाया  हुआ  है  उस  की  खोज  का  कार्य

 कनेल  भवानी  सिंह  %  साथ  हुए  करार  की

 Py
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 शर्तों  के  भ्रनुसार,  जून  i976  में  शुर
 किया,  गया  था  शौर  नवम्बर,  976
 में  छोड़  दिया  गया  ।

 (ख)  जी,  नहीं  ।

 (ग)  यह  प्रश्न  नहीं  उठता  ।

 Uncertainty  in  STC,  N.T.C,  and
 M.M.T.C,

 *394.  SHRI  D.  0,  DESAI:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleaseg  to  state:

 (a)  whether  he  has  seen  the  report
 in  the  Financial  Express  of  June  16,
 977  to  the  effect  that  uncertainty
 about  their  future  is  haunting  the  top
 brasg  in  the  State  Trading  Corpora-
 tion,  the  National  Textile  Corporation
 and  the  Minerals  ang  Metals  Trading
 Corporation;  ang

 (b)  ig  so,  his  reaction  thereto?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (9)  There  is  no  reason  for  the  offi-
 cials  of  STC,  NTC  and  MMTC  to  feel
 uncertain  about  their  future,  While
 enquiries  have  been  initiated  against
 certain  officers  against  whom  com-
 plaints  of  corruption  or  serious  mal-
 practices  have  been  received,  the  num-
 ber  of  such  officers  is  very  small  and
 Government  would  follow  que  process
 in  such  cases,  The  Government’s
 policy  is  to  support  anq  protect  honest
 officers  while  performing  their  quty
 and  encourage  them  to  take  prompt
 decisions  keeping  the  public  interest
 in  view,

 Proposed  reduction  in  Salaries  of
 Employees  belonging  to  Subsidiaries

 of  Genera]  Insurance  Corporation

 *395.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 reduce  the  basic  salaries  of  about
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 4,000  employees  belonging  to.  the  sub-
 sidiarieg  of  the  Genera)  Insurance
 Corporation

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  this  decision  was  taken
 during  the  period  of  emergency  with-
 out  consulting  the  staff

 (d)  whether  these  employees  have
 protesteq  against  this  unilateral  move
 of  the  management;  and

 (e)  if  so,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL:  (a)  to  (e).  Under  the
 powers  conferreg  on  the  Central  Gov-
 ernment  by  the  General  Insurance
 Business  (Nationalisation)  Act,  1972,
 the  General  Insurance  (Rationalisa-
 tion  of  Pay  Scales  and  other  Condi-
 tions  of  Service  of  Development  Staff)
 Scheme,  976  was  published  on  29th
 April,  976  ang  the  same  came  into
 force  with  effect  from  Ist  May,  1976.
 The  terms  and  conditions  of  service
 of  Development  Staff  as  provided  in
 the  Scheme,  inter  alia,  link  their  re-
 muneration  with  the  premium  jncome.
 Every  Development  Staff  (Inspector
 Grade  I  or  Inspector  Grade  II)  after
 categorisation,  is  requireq  to  operate
 within  a  stipulateq  cost  ratio  of  7  per
 cent,  8  per  cent  and  0  per  cent  (7
 Per  cent  operatihg  in  Metropolitan
 cities,  8  per  cent  operating  at  ‘A’  Class
 cities  other  than  Metropolitan  cities
 (B—1  ang  B—2  Class  cities)  and  0
 Per  cent  operating  at  all  other  centres
 respectively).  The  emoluments  in-
 cluding  basic  pay  of  a  development
 staff  operating  at  a  cost  ratio,  which
 exceeds  stipulateq  limit,  shal]  be  ‘so
 reduced  as  to  keep  his  cost  within  the
 stipulateq  limit.  Where  the  emolu-
 ments  of  a  development  staff  are  re-
 duceq  for  three  consecutive  years,  the
 services  of  such  persons  shall  be  liable
 to  be  terminated,

 The  said  Scheme  was  notified  conse-
 quent  on  the  Nationalisation  of  general
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 insurance  business  ang  in  order  to.
 bring  uniformity  in  the  gcales  of  pay,
 allowances  and  other  conditions  of
 service  of  Development  Staff,  which
 before  nationalisation  differed  from.
 company  to  company.  The  Govern--
 ment  while  framing  the  terms  and.
 conditions  of  service  of  gevelopment
 staff  took  into  account  the  recom-
 mendations  of  the  Mathrani  Commit-
 tee  and  the  G.I.C.,  which  had  held  dis-.
 cussions  with  the  Fielq  Staff  Associa—
 tions.

 The  Government  has  receiveg  re-
 presentations  against  the  various  pro-
 visions  of  the  Scheme  including  those
 providing  for  reduction  jn  emoluments.
 and  termination  of  service  under  cer-
 tain  circumstances  and_  these  are
 under  consideration.

 व्यापार  गहों  द्वारा  कांग्रेस  दल  को  विज्ञापनों
 के  लिए  दी  गई  धनराशि

 *396.  श्री  यज्ञ  दत्त  शर्मा  :  क्या
 वि्सि  तथा  राजस्व  और  बैंकिंग  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  उन  व्यापार  गृहों  तथा
 व्यक्तियों  के  नाम  क्या  हैं  जिन्होंने  25

 जून,  975  से  फरवरी,  1977  तक
 की  अ्रवधि  के  दौरान  स्मारिकाओ्रों  में
 विज्ञापनों  के  लिए  देय  राशि  के  रूप

 में  कांग्रेस  दल  तथा  युवा  कांग्रेस  को  धत्त

 दिया  है;  और

 (ख)  इनमें  से  प्रत्येक  व्यक्ति  तथा

 व्यापार  गृह  ने  कितनी-कितनी  धनराशि

 दी  है  ?

 बित्त  तथा  राजस्व  झोर  बे  किंग  मंत्रो  (की

 एच०  एम०  पटेल)  :  (क)  और

 (ख)  .  कांग्रेस  पार्टी  ने  1-1-1975  से

 श्रारम्भ  होने  वाली  झबधि  तथा  उससे  बाद

 की  श्रवधि  के  लिए  शझ््भी  तक  कोई  श्रायकर
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 विवरणी  दाखिल  नहीं  की  है  ft  इसलिए,
 भारतीय  राष्ट्रीय  कांग्रेस  की  स्मारिकाओं
 में  प्रकाशित  विज्ञापयों  के  लिए  की
 गयी  ग्रदायनियों  से  सैँबंधित  श्व्यौरे,
 विभाग  के  रिकार्ड  में  उपलब्ध  नहीँ  हैं
 लेकिन,  कर-निर्धारण  वर्ष  1976-77
 और  977-78  के  सम्बन्ध  में  श्रायकर
 विवरणियों  को  मंगाने  के  लिए  नोटिस
 जारी  किए  जा  रहे  हैं।

 युवा  कांग्रेस  ने  ग्रभी  तक  कोई  आय-
 कर-विवरणी  दाखिल  नहीं  की  है  +

 इसलिए  युवा  कांग्रेस  द्वारा  प्रकाशित  स्मा-
 रिकाओं  में  दिए  गए  विज्ञापनों  के  सम्बन्ध
 में  की  गई  ग्रदायग्रियों  का  ब्यौरा  भी
 रिकार्ड  में  उपलब्ध  नहीं  है  ।  लेकिन,
 कर-निर्धारण  वर्ष  i977-78  के  लिए
 श्रायकर-विवरणी  मंगाने  के  लिए  झ्रायकर

 अधिनियम,  i96:  की  धारा  139(2)
 के  अधीन  नोटिस  जारी  किया  गया  है।

 कांग्रेस  पार्टी  तथा  युवा  कांग्रेस  द्वारा

 इकट्ठी  की  गई  रकमों  के  ब्यौरे  कर-
 निर्धाण  की  कार्यवाही  के  दौरान
 प्राप्त  किए  जायेंगे  शौर  इन  रकमों  के
 बारे  में  विचार  कर-निर्धारण  करते  समय
 किया  जायगा  t

 बोध  गया  जाने  वाले  विदेशी  तीथ्थंयत्री

 *+  397.  श्री  ईश्वर  चौधरी  :  क्या
 पर्यटन  शौर  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  मत  दो  वर्षों  के  दोरान  बोध
 गया  कि  यात्रा  करने  वाले  विदेशी  तीर्थ
 यात्रियों  की  वर्षवार  संख्या  कितनी  है;

 (ख)  बोध  यया  की  यात्रा  करने  के

 लिए  किन-किन  देशों  से  तथा  कितनी-
 कितनी  संख्या  में  तीय  याश्ी  भाये;  और

 (7)  भारत  सरकार  ने  इन  विदेशी
 तीथ॑  यात्रियों  को  सुविधायें  प्रदान  करने

 के  लिए  क्या  कार्यवाही  की  है?

 पर्यटन  और  नागर  विमानन  मंत्री  (भी

 पुरुषोत्तम  कौशिक)  :  (क)  प्राने

 वाले  पन्तराष्ट्रीय  पर्यटकों  के  श्रांकड़ों
 का  संकलन  अखिल  भारतीय  आधार

 पर  किया  जाता  है,  राज्यवार  श्रथवा

 स्थानवार  प्राधार  पर  नहीं  ।

 (ख)  1975-76  के  दौरान  बौद़

 देशों  से  भारत  आने  वाले  पयेटकों  के

 आंकड़ों  को  दशनि  वाला  एक  विवरण

 सभा-पटण॒  पर  रखा  है  |

 (ग)  बौद्ध  केन्द्रों  के  विकास  कार्ये
 को,  जिनमें  बौघ  गग्रा  भी  सम्मिलित

 है,  पांचवीं  योजना  में  पर्यटन  विभाग  के

 सांस्कृतिक  पर्यटन  कार्यक्रम  के  अंत्गत

 प्ग्रता  प्रदान  की  गयी  है  ।  शुरू  में,

 महाबोधि  मंदिर  के  ईदगि्दे  19,54,002°

 रुपए  की  लागत  से  21.56  एकड़  भूमि
 का  अधिग्रहण  करने  के  काये  को
 भ्रंतिम  रूप  दिया  जा  रहा  है।  इसके
 साथ-साथ,  सुविधाओं  के  नियमित  ब्रिकास
 को  सुनिश्चित  करने  की  दृष्टि  से  बोध
 गया  की  भास्टर  प्लान  (भू-प्रयोग  योजना)
 तैयार  करने  का  काम  और  श्रावास
 मंत्रालय  के  टाउन  एंड  कंट्री  प्लानिंग
 आर्गेनाइजेशन'  को  सौंप  दिया  गया  है ।
 मास्टर  प्लान  में  इस  क्षेत्र  की  भौतिक
 श्रायोजना,  सुचिधाप्रों  का  अभिनिर्धारण

 एबं  स्थान  निर्धा  रण,  भू-दृश्य  योजना  तथा  नियं-

 त्रण  पर्यावरणीय  सम्मिलित  हैं।  इस  मास्टर

 प्लान  के  श्राघार  पर,  परिवहन  ,  पानी  सप्लाई,

 बिजली  तथा  सुख-साधनों  जैसी  सुविधाकश्रों
 की  व्यवस्थ  करने  के  लिए  चिस्तृत्त
 स्कीमें  तैयार  की  जायेंसी  ।
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 विवरण

 ौद्ध  देशों  से  भारत  प्राने  वाले  पर्यटक

 देश
 975  976

 जापान  20,050  22,891

 श्री  लंका  31,584  30,963

 थाइलैंड  4,239  6,097

 बर्मा  372  428

 कम्बोडिया  24  4

 लाओस  28  53

 वियतनाम  48  69

 Development  of  National  Park  in
 Simlipal  Hill  Range  (Orissa)  as  a

 Tourist  Spot

 *398.  SHRI  S.  KUNDU:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  scheme  to
 develop  National  Park  in  the  Simlipal
 hill  range  of  Mayurbhanj  district  of
 Orissa  as  a  tourist  spot  to  attract
 tourists:  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (७)
 ‘The  Central  Department  of  Tourism
 has  no  scheme,  at  present,  to  deve-
 lop  the  National  Park  in  the  Simli-
 pal  Hill  range  of  Mayurbhanj  Dis-
 trict  of  Orissa  as  a  tourist  spot.

 However,  the  Government  of
 ‘Orissa  is  contemplating  to  promote
 Simlipal  National  Park  as  a  tourist
 centre.  The  details  are  yet  to  be
 ‘worked  out  by  them.

 b)  Does  not  arise.
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 झ्रायकर  विभाग  द्वारा  दिल्लो  में  छापे
 हम...

 +  399.  श्री  नवाब  सिह  चौहान  :  क्‍या

 वित्त  तथा  राजस्व  शौर  बेंकिग  मनन्‍्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  आयकर  विभाग  ने  आपात  स्थिति

 के  दौरान  नई  दिल्ली  में.  कितने  व्यक्तियों  के

 परिसरों  पर  छापे  मारे  तथा  उनके  क्‍या  परि-

 णाम  निकले;  .

 (@)  सुन्दर  नगर,  नई  दिल्ली  में  किन-

 किन  व्यक्तियों  के  परिसरों  पर  छापे  मारे  गये,

 इन  छापों  के  क्या  परिणाम  निकले  और  कितने

 दोषी  व्यक्तियों  को  गिरफ्तार  किया  गया;

 (ग)  क्‍या  ये  छापे  निराधार  कारणों  से

 मारे  गये  थे  और  सरकार  को  इनमें  कुछ  नहीं
 मिला;

 (घ)  क्या  कुछ  अधिकारियों  ने  अपनी
 व्यक्तिगत  दुश्मनी  के  कारण  ईमानदार
 व्यक्तियों  के  परिसरों  पर  उन्हें  परेशान  करने
 के  लिये  छापे  मारे  शौर  यदि  हां,  तो  सरकार
 का  उनके  विरुद्ध  क्या  काययंवाही  करने  का

 विचार  है;  और

 (=)  श्रापात  स्थिति  के  दौरान  नई
 दिल्ली  में  जिन  व्यक्तियों  के  परिसरों  पर  छापे
 मारे  गये  उनसे  क्या  मिला  और  न्यायालयों

 द्वारा  कितने  व्यक्तियों  को  बरी  कर  दिया
 गया  ?

 वित्त  तथा  राजस्व  और  बंकिंग  मंत्री  (श्री
 एच०  एम०  पटेल)  :  (क)  और  (3).
 श्रापात  स्थिति  के  दौरान,  दिल्‍ली  और  नई
 दिल्ली  में  जिन  व्यक्तियों  के  परिसरों  (जिनमें
 बैंक  लाकर  भी  शामिल  हैं)  की  तलाशियां  ली

 गयीं,  उनकी  संख्या  660  थी  ।  इसमें  05  4
 व्यक्ति  भी  शामिल  हूँ  जिनके  परिसरों  की
 तलाशियां,  दिल्ली  से  बाहर  के  स्थानों  में  शुरू
 की  गयी  तलाशियों  के  परिणामत:  सम्बन्धित
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 छोटी  तलाशियों  (श्राफ  शूट  सर्चेज)  में  ली
 गयी  थीं  ।  नई  दिल्‍ली  के  लिए  भ्रलग से  श्रांकड़े
 उपलब्ध  नहीं  हैं  ।

 2.  उपर्युक्त  तलाशियों  में  274  लाख
 रुपये  की  कीमत,  की  मूल्यवान  परिसम्पत्तियां

 पकड़ी  गई  थीं,  जिनमें  24  लाख  रुपये  मूल्य
 की  वे  परिसम्पत्तियां  शामिल  नहीं  हैं  जो
 सम्बन्धित  छोटी  तलाशियों  (झाफ  शूट  सर्चेज  )
 में  पकड़ी  गई  थीं  ।  वही  खाते  भ्रौर  दस्तावेज़
 भी  पकड़े  गए  थे  ।  274  लाख  रुपये  के  अ्भि-

 ग्रहण  में  से,  श्राय-कर  श्रधिनियम,  196  की
 धारा  32(  5)  के  भ्रन्तगंत,  47  लाख  रुपये
 की  मूल्यवान  वस्तुएं  रोक  ली  गई  थीं,  जिसमें
 से  धारा  732(i2)  के  भ्रन्तगंत  जारी  किए

 गए  भादेशों  के  परिणामतः  i4  लाख  रुपए
 की  मूल्यवान  वस्तुएं  शब  छोड़  दी  गयी  हैं  ।
 ब्यागे  यथापेक्षित  जांच-पडताल  की  जा

 रही  है।

 3.  जिस  व्यक्ति  के  परिसरों  में  सामान

 पकड़ा  जाता  है  उसकी  गिरफ्तारी  के  लिए
 आय-कर  अधिनियम,  i96.  में  कोई
 व्यवस्था  नहीं  है  ।

 (ख)  व्यौरे  इस  प्रकार  हैं  :

 (1)  श्री  किशोर  आर०  झावेरी,
 20  सुन्दर  नगर,  नई  दिल्ली  |

 यह  तलाशी,  बम्बई  ध्रौर  दिल्ली
 के  मैससे  त्रिभुवनदास  भीमजी

 (ज्वेलसं)  के  विभिन्न  स्थानों

 पर  ली  गयी  तलाशियों  के

 परिणामत:  ली  गयी  थीं  ।  इस

 समूह  के  पास  से  कुल  करोड़

 रुपये  से  ऊपर  की  नकदी  श्रौर

 मूल्यवान  वस्तुएं  पकड़ी  गयीं
 जिनमें  सुन्दर  नगर  परिसरों

 से  पकड़े  गये  नकद  20,000

 क०  भी  शामिल  हैं  t
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 श्री  श्रार०  एन ०  गुप्त,  03

 सुन्दर  नगर,  नई  दिल्ली
 श्री  श्रार०  एन०  गुप्त  मैससे

 गुड  विल  इण्डिया  लि०  के
 प्रबन्ध  निदेशक  हैं  ।  यह
 कम्पनी  “मोटर  एण्ड  जनरल
 फाइनेंस  ग्रुप”  की  एक  कम्पनी

 है  जिसके  मामलों  में  विभाग
 द्वारा  तलाशियां  ली  गयी  थीं  ।

 इस  समूह  के  पास  से  पकड़ी  गई  सामग्री

 की,  इस  समह  के  विरुद्ध  लगाये
 गये  विभिन्न  आरोपों  को
 सत्यापित  करने  के  लिए  द्रभी
 जांच  की  जानी  है  1

 उपर्युक्त  परिसरों  से  सोने  की  एक
 जंजीर  पकड़ी  गयी  थी  जिसका

 मूल्य  7,400  रु०  है  जिसके
 सम्बन्ध  में  श्रीमती  राज  गुप्त
 (नीचे  क्रम  संख्या  3)  के

 हाथों  में,  श्रधिनियम  की  धारा

 132(5)  के  अन्तर्गत  आदेश
 जारी  करने  पर  विचार  किया
 गया  है।

 श्रीमती  राज  गुप्त,  03
 न्द्र  नगर  नई  दिल्‍ली।

 ये  श्री  आर०  एन०  गुप्त  (ऊपर
 क्रम  सं०  2)  की  पलनी  हैं  ।

 7,400  २०  मूल्य  की  सोने  की

 जो  जंजीर  पकड़ी  गयी  थी,  वह
 अधिनियम  की  धारा  i32

 (5)  के  अन्तगत  जारी  किए

 गए  श्रादेश  के  अधीन  नन

 ली  गयी  है  1

 ये  मैसर्स  मीनार  इंटरनेशनल  की

 मालिक  है  1  इस  कम्पनी  के

 सम्बन्ध  में  बताया  जाता  है
 कि  यह  विभिन्न  श््न्य  कम्पनियों

 से  और  विशेष  तोर  पर  गैडोर
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 ट्ल्स  (प्राइवेश)  लि०  से  लि०  के  मामति  में  जांच-

 कमीशम  प्राप्त  करती  हैं  |  उड़ताल  चल  रही  है  ।

 मैसस  गैडोर  दृल्स  (प्रा०)

 अभिग्रहण  धारा  132(5)/
 32(i2)  के
 अन्तर्गत  छोड़।

 गया  माल

 (रु०)  (०)

 (4)  श्री  कृष्ण  कुमार  झालानी  106,  सुन्दर  नगर,।,  कुछ  नहीं  कुछ  नहीं
 नई  दिल्‍ली

 (5)  श्री  के०  के०  झालानी  “-यथोपरि--  1,09,847  उसकी  पत्नी  श्रीमती
 सरवती  देवी

 झालानी  से
 सम्बन्धित  होने  के
 कारण  रोक  रखा
 गया  है  ।

 (6)  श्री  संदीप  झालानी  -यथोपरि--  कुंछ  नहीं  कुछ  नहीं

 (7)  श्रीमती  सरवती  देवी  ज्ञालनी,._  --यथोपरि--  ,37,480f  छोड़  दी  गयी

 (8)  श्रीओ०  पी०  झालानी  “--यथोपरि---  1,45,025  छोड़  दी  गयी

 (9)  श्री  अनूप  झालानी  “-यथोपरि--  कुछ  नहीं  कुछ  नहीं

 (10)  श्री  अशोक  झालानी  ऊझयथोपरि---.  कुछ  नहीं  कुछ  नहीं

 (11)  कु०  मंजू  झालानी  --यथोपरि--  कुछ  नहीं  कुछ  नहीं

 (12)  श्री  प्रदीप  झालानी  “-यथोपरि---  कुछ  नहीं  कुछ  नहीं

 ऊपर  उल्लिखित  सभी  व्यक्ति  (क्रम  संख्या  4  से  2)  गैडोर  समूह  के  हैं,  जिनके  यहां  विभाग
 द्वारा  सामूहिक  तलाशियां  ली  गई  थीं  कु०  मंजु  झालानी  मैसर्स  महाल  क्रिएशन  इण्टरनेशनल  की  मालिक
 हैँ

 गैडोर  टूल्स  में  पकड़ी  गयी  सामग्री  की  छानबीन  की  जा  रही  है।

 ॥  (इसमें  उनके  पति  श्री  के  ०  के  ०  झालानी  के  मामले  में  पकड़े  गये  1,09,847  रुपये  के

 जवाहिरात  भी  शामिल  हैं  I  )
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 5४  तलाशियों  के  परिणामस्वरूप,  भ्रधोषित  श्ाय  तथा  श्रधोंषित  धन  के  बारे  में  समूह  के  कतिपय
 सदस्यों  द्वारा  घोषणा  संम्बन्धी  याचिकाएं  दोयर  की  गयी  हैँ,  जो  इस  प्रेंकार  हैं  —

 आय  और  धन  का
 स्वेच्छया  प्रकटन

 नाम  अधिनियम  976  रकम
 की  वह  धारा  जिस

 के  श्रन्तर्गत
 घोषणा  की  गई

 श्रीमती  प्रतिभा  झालानी  .  .  मु  4()  8,400

 श्रीमती  कृष्णा  देवी  झालानी  व  .  नि  5()  7,58,500  *

 श्री  ओ०  पी०  झालानी  (हिन्दू  अविभाजित  परिवार)  15(1)  85,778

 श्री  राजेन्द्र  प्रसाद  झालानी  है  5()  50,000-

 श्रीमती  सरवती  देवी  झालानी  :  5()  1,99,760)

 (i3)  tad  इण्डियन  एक्सपोर्ट  हाउस  28,  सुन्दर  नगर,
 नई  दिल्ली

 (14)  श्री  राजेन्द्र  नाथ,  92,  94  सुन्दर  नगर,  नई  दिल्ली]

 (i5)  श्री सुरेद्र नाथ  |  --यथोपरि--

 (16)  श्री  रामचन्द्र  नाथ  --यथोपरि--

 (17)  श्री  शाम  नाथ  --यथोपरि--

 क्रम  संख्या  13से  7  पर  दिये  गये  व्यक्तियों  क ेऊपर  उल्लिखित  परिसरों  की  तलाशियां  इसलिए:
 ली  गयी  थीं  कि  उनका  सम्बन्ध  ग्राइवरी  पैलेस  मैसर्स  फकीर  चन्द  रघुनाथ  दास  समूह  से  था,  जिस  समूह:
 के  मामलों  में  विभाग  द्वारा  तलाशियां  ली  गई  थीं  t

 (i8)  मैसर्स  राजीव  सविस  स्टेशन  पैट्रोल  पम्प,  सुन्दर  नगर,  नई  दिल्ली  |

 इस  परिसर  की  तलाशी  से  कोई  माल  नहीं  पकड़ा  गया  था

 (19)  श्री  एम०  पी०  गुप्ता,  9I,  सुन्दर  नगर,  नई  दिल्ली  |

 पकड़ी  गई  सामग्री  की  छानबीन  की  जा  रही  है।

 (20)  श्री  अमीर  भारद्वाज  48,  सुन्दर  नगर,  नई  दिल्‍ली  t

 उपयुक्त  परिसरों  की  तलाशियां  बम्बई  के  मुकुन्द  आयरन  तथा  स्टील  समूह  के  बारे  में  ली  गयी

 तलाशियों  से  सम्बन्धित  छोटी  तलाशियां  थीं।
 जिस  व्यक्ति  के  परिसरों  में  माल  पकड़ा  जाता  है,  उसको  गिरफ्तार  करने  के  लिए  आ्राय-कर

 अधिनियम  96  में  ऐसी  कोई  व्यवस्था  नहीं  है  ।

 (ग)  तलाशी  लेने  एवं  माल  पकड़ने  का  श्रधिकार,  आय-कर  आयुक्‍तों/  निरीक्षण  निदेशकों  द्वारा

 ऐसा  करने  के  लिए  उनके  तर्कों  को  रिकार्ड  करने  के  बाद  दिया  गया  था  ।  इनमें  से  कई  तलाशिय्रों  में  कोई
 भी  माल  नहीं  पकड़ा  गया  था  I

 (ध)  ऐसा  कोई  मॉमला  नोटिस  में  नहीं  आया  है।
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 Instructions  to  State  Governments  for
 opening  Fair  Price  Shops  for  selling

 Cheap  Cloth

 *400.  SHRI  AHMED  M.  PATEL:
 “Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  have  issu-
 ‘ed  certain  instructions  to  the  State
 Governments  for  opening  fair  price

 shops  for  selling  cheap  cloth  to  the
 ‘poor  sections  of  the  country;

 (b)  whether  Government  are  aware
 ‘that  the  quota  cloth  allotted  to  these
 ‘fair  price  shops  are  being  sold  in
 black  market  and  the  shops  are  al-
 ~ways  out  of  stock  of  the  cheap  pro-
 ‘ducts;  and

 (c)  the  measures  taken  by  Govern-
 ‘ment  to  check  it?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (9)  and  (c).  2  retail  outlets
 selling  controlled  cloth  are  required
 to  sell  the  cloth  in  accordance  with
 the  orders  issued  by  the  various

 ‘State  Governments  who  are  the
 ‘competent  authority’  under  the

 ‘Cotton  Textile  (Control)  Order  in
 each  State/Union  Territory  for  regu-
 lating  the  sale  of  controlled  cloth.
 If  any  specific  complaint  regarding
 Sale  of  cloth  in  black  market  is  re-
 ceived,  the  same  will  be  investigat-
 ed  and  appropriate  action  taken.

 Decline  in  the  prices  of  Vanaspati
 Ghee  ang  other  essential  commodities

 after  assurance  by  Traders

 *40i.  SHRI  SHIV  SAMPATI
 RAM:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state  the  extent  to  which  the  prices
 of  vanaspati  ghee  and  other  essen-
 tial  commodities  came  down  after
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 x  the  assurance  by,the  traders  to  the
 Government  that  tHey  would  bring
 the  prices  down?

 THE  MINISTER:  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  Representatives  of  ‘the  Vanas-
 pati  Manufacturers  gave  an  assurance
 on  6  may,  977  that  the  price  of  a
 6.5  kg.  tin  of  vanaspati  inclusive  of
 excise  duty,  would  not  exceed  Rs.
 158/-.  Ruling  prices,  wherever  they
 were  below  this,  would  ४९  main-
 tained  at  that  level.  At  that  time
 the  ruling  price  was  generally  bet-
 ween  Rs,  66  and  Rs,  168.  Since
 about  the  middle  of  May,  the  price
 has  been  generally  stable  at’  Rs.
 ‘158/-.

 Two  main  manufacturers  of  pack-
 aged  tea  reduced  the  prices  of  vari-
 ous  brands  of  packaged  tea  by  about
 Rs.  2  per  kg.  Between  April,  977
 and  the  latest  sale  on  4  July,  prices
 of  teg  in  Calcutta  auctions  came
 down  by  a  little  over  Rs.  10/-  a  kg.

 As  regards  other  essentia]  com-
 modities,  there  was  an  announce-
 ment  in  the  Press  that  a  number  of
 industrialists  at  Bombay  and  Cal-
 cutta  had  voluntarily  decided  not  to
 increase  the  prices  of  the  products
 manufactured  by  them  till  3lst  De-
 cember,  1977.  Since  that  announce-
 ment,  the  wholesale  price  index  for
 the  major  group  of  manufactured
 products  in  the  _  all-commodities
 wholesale  price  index  has  marginally
 gone  up,  *

 Termination  Notices  served  by  L.LC.
 to  Field  Workers

 "402.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  the  Life  Insurance
 Corporation  hag  served  5-day  termi-
 nation  notices  on  50  of  its  field
 workers;

 (b)  if  so,  the  reasons  therefor;
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 (c)  whether  the  representation
 made  by  the  LLC.  Field  Workers’
 Association  against  the  termination
 notices  has  been  considered;  and

 (d).  if  so,  what  decision  has  been
 taken  thereon?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  present  terms  and  conditions  of
 Service  of  development  officers  link
 their  remuneration  with  the  pre-
 mium  income.  The  annual  remune-
 ration  of  a  development  officer
 shoulg  not  exceed  20  per  cent  of  the
 eligible  premium  income  secured  by
 him  during  an  appraisal  year.  Deve-
 lopment  -Officers  in  whose  case  the

 said  percentage  stands  exceeded,
 have  been  allowed  a  transitional  pe-
 riod  of  three  years  to  conform  to  the
 above  requirement.  These  who  fail
 to  keep  within  the  stipulated  cost
 norms  will  have  their  remuneration
 adjusted  so  as  to  bring  them  within
 the  prescribed  cost  ratio.  The  ser-
 vices  of  those  development  officers
 whose  remuneration  has  been  80
 adjusted  over  a  successive  period  of
 three  years  will  be  terminated.  Fur-
 ther  if  in  applying  the  prescribed
 cost  norms,  the  basic  pay  of  a  deve-
 lopment  officer  can  not  be  fixed  at
 least  at  the  minimum  of  the  rele-
 vant  grade,  his  services  may  be  ter-
 minated  by  the  appointing  authority
 after  giving  him  a  show  cause  no-
 tice.  Notices  of  termination  of  ser-
 vice  have  been  issued  to  some  de-
 velopment  officers  but  their  precise
 number  is  not  readily  available.

 (c)  and  (d).  Some  representations
 against  the  revised  terms  and  condi-
 tions  of  service  of  development  offi-
 cers  which  include  provisions’  for

 termination  of  service  also  have  been
 receiving received.  The  matter  is

 attention.
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 रांची  में  राज्य  व्यापार  निगम  हारा
 लाख  की  खरीद

 *403,  श्री  कड़िया  मुण्डा:  क्‍या
 वाणिज्य  तथा  नागरिक  पूति  श्रौर  सहकारिता'
 मन्त्री  यह  अताने  की  कृत  करेंगे  कि:

 (क)  क्‍या  सरकार  राज्य  व्यापार  निगम
 के  जरिए  लाख  खरीदती  है;  और

 (ख)  क्या  राज्य  व्यापार  निगम  देश  में
 लाख  की  मांग  को  पूरा  करने  के  लिए  पर्याप्त
 मात्रा  में  रांची  स ेलाख  खरीदता  है  ?

 वाणिज्य  तथा  नागरिक  पति  श्रौर  सह-
 कारिता  मंत्री  (श्री  मोहन  धारिया)  :(क)
 जीहां।

 (ख)  राज्य  व्यापार  निगम  के  खरीद-
 कार्य  लाख  की  घरेलू  मांग  के  सन्दर्भ  में  नहीं
 किये  जाते  ।  इस  योजना  के  अधीन  लाख  की
 खरीद  निर्यातों  की  ग्रावश्यकता  से  सम्बन्धित

 है  ।  लाख  तथा  इसके  उत्पादों  की  घरेलू  मांग

 थोड़ी  सी  है  1

 Difference  of  interest  for  Cash  Loan
 given  by  Nationalised  Banks

 *404.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING
 be  pleased  to  state:

 (a)  whether  there  ig  any  difference
 of  interest  for  the  cash  loan  given  by-
 different  nationalised  banks;  and

 (b)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 R.BI.  has  prescribed  a  Minimum
 Lending  Rate  of  2.5  per  cent  and
 the  maximum  rate  of  6.5  per  cent
 inclusive  of  the  interest  tax  for  all
 public  sector  banks  and  banks  with

 -
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 -aggregate  time  and  demand  liabili-
 ties  of  Rs.  50  crores  and  above.

 Within  this  broad  frame-work  of
 minimum  and  maximum  _eiending
 Tates  each  bank  is  free  to  determine
 its  own  rate  of  interest  depending  on
 the  cost  of  raising  resources,  deploy-
 ment  of  credit,  the  cost  of  establish-
 ment,  the  size  and  type  of  joans  etc.

 In  consonance  with  national  priOri-
 ties  certain  categories  of  advances

 ‘like  advances  for  financing  food
 procurement  operations  of  the  Gov-
 ernment;  advances  to  priority  sec-
 tors  upto  specified  limits  covered
 under  the  Guarantee  Schemes  of

 ‘Credit  Guarantee  Corporation  of
 India;  loans  under  the  Differential

 ‘Rate  of  Interest  Scheme,  have  been
 exempted  from  the  operation  of  Mi-

 ‘nimum  Lending  Rate.  Banks  are
 expected  to  charge  concessional  rate

 ‘of  interest  from  these  categories  of
 -advances.

 Remittances  by  Indians  living  Abroad

 2873.  SHRI  D.  B.  CHANDRA  GOW-
 DA:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING
 be  pleased  to  state:

 (a)  whether  unauthorised  remit.
 ‘tances  to  India  ‘by  Indians  iiving
 abroad  have  come  down;

 (b)  if  so,  to  what  extent  in  the  last
 ‘two  years;  and

 (c)  the  efforts  made  by  Govern-
 ‘ment  in  this  regard?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (0)  The  exact  extent  cannot  be
 -estimated.
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 (c)  Government  have  taken  a
 number  of  steps  in  this  regard,  e.g.
 strong  action  against  foreign  ex-
 change  offenders,  introduction  of  a
 number  of  schemes  for  non-resident
 Indians  and  persons  of  Indian  origin
 such  as  (a)  opening  of  Non-Resident
 (External)  Accounts,  (b)  opening  of
 Foreign  Currency  (Non-Resident)
 Accounts,  (c)  investment  «apportuni-
 ties  in  new  equity  issues  of  new
 companies  in  a  wide  range  of  select-
 ed  industries,  (d)  priority  allotment
 of  motor  car,  scooter,  agricultural
 tractors,  cement,  etc,  against  receipt
 of  foreign  exchange  abroad.

 Unauthorised  Ppowerlooms

 2874.  SHRI  VASANT  SATHE:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  large  number  of  unauthorised
 powerlooms  operating  in  various
 states  of  the  country;

 (b)  if  so,  whether  Government  pro-
 pose  to  appoint  a  Committee  to  assess
 the  magnitude  and  nature  of  the  pro-
 blem  to  take  suitable  action  in  the
 matter;  and

 (९)  what  administrative  action  is
 being  taken/proposed  to  deal  with  the
 problem  of  unauthorised  powerlooms
 in  the  various  States  of  the  country?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (b)  and  (c).  There  is  no  proposal
 to  appoint  a  Committee  to  go  into
 the  problem  of  the  unauthorised
 powerlooms.  A  policy  for  the  pow-
 erloom  sector  which  will  also  deal
 with  the  problem  of  unauthorised
 powerlooms  in  the  country  is  under
 active  consideration  of  the  Govern-
 ment.
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 Estimated  Overproduction  of  Natural
 Rubber

 2876.  SHRI  VAYALAR’  RAVI:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-

 ‘OPERATION  be  pleased  to  state:

 (a)  the  estimated  overproduction  of
 natural  rubber  in  the  country  during

 ‘the  yeay  1976-77;  and

 (9)  how  Government  propose  to
 dispose  of  this  excess  stock  and  pre-
 vent  a  decline  in  the  price  level  of
 natural  rubber?

 THE  MINISTER  OF  COMMERCE
 AND  CiVIL  SUPPLIES  AND  CO-
 OPERAYION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  estimated  over  pro-

 ‘duction  of  national  rubber  in  the
 ‘country  during  1976-77  was  of  the
 order  1,000,  tonnes.

 (b)  Government  have  already
 -allowed  export  of  21,000  tonnes  of
 rubber  in  1976-77,  the  export  of
 which  ij  ‘still  continuing.  Conse-

 ‘quently  the  price  of  lot  rubber
 (grades  3,  4  and  5  which  once  came

 ‘down  to  Rs.  520/-  per  quintal  has
 since  improved  ang  is  at  present
 ruling  around  Rs.  600/-  per  quintal
 as  against  the  minimum  notified

 price  of  Rs.  520/-  per  quintal  for
 grade  I  rubber.  Decline  in  the  price
 level  of  natural  rubber  is  checked
 through  export  of  surplus  rubber.

 ‘The  question  of  revising  the  mini-
 mum  price  is  also  under  considera-
 tion  of  the  Government.

 Air  Services  to  Jodhpur

 2876.  SHR]  R.  9.  GATTANI:  Will
 MINISTER  OF  TOURISM  AND

 ‘CIVIL  AVIATION  be  pleased  to
 ‘state:

 (a)  the  reasons  for  which  air  sér-
 vice  between  Jodhpur  and  Delhi  has

 ‘been  discontinued;

 (b)  whether  Government  are  aware
 ithat  ‘discontinuance  of  air  services  to
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 Jodhpur  has  resulted  in  the  reduction
 of  tourist  traffic  to  Jodhpur  and
 Jaisalmer  apart  from  causing  inconve.
 nience  to  other  passengers  visiting  the
 area;

 (c)  the  time  by  which  Government
 propose  to  re-start  the  air  services
 between  Delhi,  Jodhpur  and  Bombay;
 and

 (d)  the  action  Government  propose
 to  take  to  ensure  uninterrupted  air
 services  with  a  view  to  attract  more
 tourists?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 The  service  IC-23/24  (Bombay/
 Ahmedabad/Udaipur/Jodhpur4  Delhi

 and  back)  was  temporarily  suspend-
 ed  in  order  to  facilitate  mandatory
 structural  inspection  on  the  HS-748

 fleet,  called  for  by  the  manufacturers
 of  the  aircrafts,  viz,  M/s.  Hawker
 Siddelty  Aviation,  U.K.

 (9)  and  (9).  The  suspension  of
 the  service  has  no  doubt  resulted  in
 some  inconvenience  to  the  travelling
 public,  but  it  was  necessitated  due
 to  reasons  mentioned  in  reply  to
 part  (a).  The  service  was  suspended
 with  effect  from  7th  May,  1977,
 which  is  a  comparatively  lean  period
 for  tourist  traffic  to  this  area.

 (c)  The  service  is  expected  to  be
 resumed  by  the  end  of  July.

 Airport  at  Port  Blair

 2877.  SHRI  MANORANJAN
 BHAKTA:  Wilt  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  have  a  new  airport  at  Port  Blair;
 and

 (b)  if  so,  when  the  construction  will
 be  taken  up?
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 No,  Sir.

 (b)  Does  not  arise.
 me:

 Items  reserved  for  production  under
 Handloom  Sector

 2878.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minis-
 ter  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  fact  that  most  of  the
 items  reserveg  for  production  under
 handloom  sector  are  being  produceg  in
 the  powerloom  and  very  little  is  being
 done  by  the  State  Governments  to
 enforce  the  Reservation  Control
 Order;  and

 (b)  if  so,  the  measures  being  taken
 by  Government  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  Some  violations
 of  the  Reservation  Orders  have  been
 reported  and  State  Governments  are
 taking  action  in  accordance  with  the
 provisions  of  the  Reservation  Order
 in  respect  of  these  vinlations.  How-
 ever,  they  are  being  requested  to
 be  more  vigilant.and  ensure  stricter
 implementation  of  the  Reservation
 Orders.

 Classifiéation  of  Cities

 2879.  SHRI  MADHAVRAO  —  SCIN-
 DIA:  wh  |  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  criteria  fixed  for  classification
 of  cities  under  Class  ‘A’,  ‘B’,  ‘C’,  ‘D’
 and  so  on  in  the  country  for  purposes
 of  giving  house  rent  and  other  allow-
 ances;
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 (b)  the  year  in  which  the  cities

 were  classified  last  and  also  the  list
 of  cities  under  different  classes;  and
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 (c)  whether  Government  propose  to
 declare  Gwalior  as  ‘B’  class  city  in
 near  future?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):

 are  classified  for  the  purpose  of  pay-
 ment  of  house  rent  allowance  and
 compensatory  (city)  allowance  to
 the  Central  Government  employees
 into  A,  B-l,  8-2  and  C  categories  on
 the  basis  of  their  population  as_  re-
 vealed  in  the  last  decennial  census

 as  follows:

 Class  Population  criterion.

 A  More  than  6  Jjakhs.

 B-l  Above  8  lakhs  but  not  exceed-
 ing  76  lakhs.

 B-2  Above  4  lakhs
 ceeding  8  lakhs.

 but  not  ex-

 C  50,000  ang  above  but  not  ex-
 ceeding  4  lakhs.

 While  for  the  payment  of  house  rent
 allowance,  only  the  population  of
 the  municipal  area  of  city  is  taken
 into  account,  for  the  payment  of
 compensatory  (city)  allowance,  the
 population  of  the  Urban  Agglomera-
 tion  of  the  city,  wherever  it  exists,
 is  reckoned  for  the  purpose.  Where,
 however,  such  Urban  Agglomeration
 does  not  exist,  the  classification  of
 city  for  the  payment  of  compensa-
 tory  (city)  allowance  also  is  based
 on  the  population  of  the  municipal
 area  of  the  city.

 (b)  Cities  were  last  classified  in
 974  following  the  recommendations

 of  the  Third  Pay  Commission.  Upto-
 date  lists  of  the  cities  classified  for
 the  payment  of  house  rent  allowance
 and  compensatory  (city)  allowance,
 are  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-
 642/77].

 Ly

 «fa)  Cities:
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 (c)  On  the  basis  of  the  population
 4  of  its  Urban  Agglomeration  as  shown

 in  the  97l  census,  Gwalior  is  al-
 ready  classified  as  a  B-2  class  city
 and  is  eligible  for  the  payment  of
 compensatory  (city)  allowance  to  the
 Central  Government  employees.  For
 the  payment  of  house  _  rent  allow-
 ance,  however,  since  the  population
 of  the  Gwalior  city  as  per  397  cen-
 sus  does  not  exceed  4,00,000,  it  is
 classified  only  as  ‘C’  class  town.

 Expert/Import  of  Cast  Acrylic  Sheets

 2880.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state:

 (a)  whether  there  is  any  export  or
 import  of  cast  acrylic  sheets  from
 India;  and

 (b)  if  so,  the  price  of  the  product
 indigenous  and  imported?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  While  import  of  non-
 pearlized  acrylic  sheets  is  not  allow-
 ed,  that  af  pearlized  acrylic  sheets  is
 allowed:  on  restricted  basis  to  the
 manufacturers  of  acrylic  buttons.

 There  were  imports  and  exports  of
 polyacrylate  sheets  during  1975-76.
 and  ‘1976-77  (April—February,  77).

 (b)  The  average  price  of  imported
 polyacrylate  sheets  during  1976-77
 was  Rs.  5.43  per  kg.  The  price  of
 indigenous  acrylic  sheet  varies:  ac-
 cording  to  thickness  and  size  of  the
 sheet.  Generally  a  3  mm  sheet  3  y  4’
 (weighing  approximately  4  _  ke.)
 costs  between  Rs.  00  and  Rs.  150.

 Soft  Loan  Policy  of  Nationalised  Banks

 2881.  SHRI  T.  S.  SHRANGARE:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND.  BANKING  be
 Pleased  to  state:

 (a)  whether  the  nationalised  banks
 have  followed  the  Central  Govern-
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 ment’s  “soft  loan  policy”  for  the
 industrialisation  of  backward  areas
 during  the  ‘1976-77;

 (b)  if  80,  what  is  the  amount  dis-
 burseq  by  them;  ang

 (c)  the  amounts  already  disbursed
 by  the  banks  in  the  districts  particu-
 Tarly  Aurangabad,  Bhir,  Nanded,
 Parbhani  and  Osmanabad  which  have
 been  declared  as  backward  by  the
 Planning  Commission?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (०).
 Presumably,  the  Hon’ble  Member  is
 referring  to  the  loans  given  by  na-
 tionalised  banks  at  a  concessional
 rate  of  interest  in  industrially  back-
 ward  areas  under  the  Industrial  De-
 velopment  Bank  of  India’s  Refinance
 Scheme.  Information  in  respect  of
 such  assistance,  if  any,  disbursed  by
 the  nationalised  banks  in  the  indus-
 trially  backward  areas  and  in  parti-
 cular  in  the  districts  of  Aurangabad,
 Bhir,  Nanded,  Parbhani  and  Osmana-
 bad  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  to
 the  extent  available.

 Fresh  Investment  in  Coal  Industry

 2882.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state  the  amount  of  fresh
 investment  in  the  coal  _  industry
 in  the  form  of  preference  and  equity
 share  capital  and  long  term  loans
 given  by  public  financial  institutions
 over  the  last  three  years?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHR]  H.  M.  PATEL):  During  the
 last  three  financial  years  in  the  Unit
 Trust  of  India,  Industrial  Recons-
 truction  Corporation  of  India,  Indus-
 trial  Finance’  Corporation  of  India
 and  the  Industrial  Credit  and  Invest-
 ment  Corporation  of  India  have
 either  made  any  fresh  investment
 in  coal  industry  in  the  form  of  pre-
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 ference  ang  equity  share  capital  nor
 provided  any  long  term  loan  to  this
 industry.

 Information  relating  to  the  Indus-
 trial  Development  Bank  of  India  and
 Life  Insurance  Corporation  of  India
 is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 भारतीय  प्रन्तर्राष्ट्रीय  विमानपत्तन

 प्राधिकरण  का  कार्यालय

 2883.  श्री  मही  लाल  :  क्या  पर्यटन

 शौर  नागर  विमानन  मंत्री  यह  बताने

 की  क्ृपा  करेंगे  कि  ॥

 (क)  क्‍या  भारतीय  शभ्रन्तर्राप्ट्रीय
 विमानपत्तन  प्राधिकरण  का  कार्बलय  32,

 फिरोजशाह  रोड,  नई  दिल्‍ली  से  हटा  कर
 यशवंत  प्लेस  स्थानान्तरित  किया  जा

 रहा  हैं;

 (ख)  क्‍या  राजेन्द्र  प्लेस,  करौल  बाग,
 कनाट  प्लैस  तथा  रैड  क्रास  भवन  में
 उपलब्ध  स्थान  के  किराये  की  तुलना  में
 यशवन्त  प्लेस  का  किराया  अधिक  है;
 और

 (ग)  यदि  हां,  तो  अधिक  किराये  पर
 तथा  सम्बन्धित  मंत्रालय  के  निकट  कनाट

 प्लेस,  या  रैडक्रास  रोड  से  इतनी  अधिक

 दूर  स्थान  किराये  पर  लेने  के  क्‍या  कारण
 हैं?

 पबेटन  शौर  नागर  विमानन  मंत्री  (भरी
 पुरुषोसस  कौशिक)  :  (क)  जी  हां ।
 नं०  32,  फिरोजशाह  रोड़  स्थित  वर्तमान
 भवन  को  भारत  अंतर्राष्ट्रीय  विमानपत्तन
 प्राधिकरण  द्वारा  खाली  किया  जा  रहा
 हैं,  क्योंकि  दिल्‍ली  विकास  प्राधिकरण  ने
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 भारत  प्रंतर्राष्ट्रीय  विमानपत्तन  प्राधिकरण
 के  इस  स्थान  पर  बने  रहने  के  अनुरोध
 को  नहीं  माना  हैँ  ।

 (ख)  और  (ग).  यशवंत  प्लेस  के
 स्थान  का  किराया,  जो  कि  नई  दिल्‍ली
 नगरपालिका  के  अधिकार  में  है,  रेड
 क्रास  भवन  के  किराये  से  कम  हूं  ।  राजेन्द्र
 प्लेस  के  बहुत  दूर  होने  के  कारण  प्राधि-
 करण  ने  उस  पर  तो  विचार  ही  नहीं
 किया  तथा  कनाट  प्लेस  और  करौल
 बाग  अपेक्षित  स्थान  उपलब्ध  नहीं  था  ।

 Delhi  Urban  Cooperative  Bank,  Delhi

 2884.  SHRI  SATYA  DEO  SINGH:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  total  assets  and  liabilities  of
 Delhi  Urban  Cooperative  Bank,  Rana
 Pratap  Bagh,  Delhi  together  with  the
 names  of  the  Chairman  and  Secretary
 during  last  three  years;

 (b)  whether  many  irregularities
 are  being  committed  by  the  bank  in
 payment  of  loans  to  its  members;

 (e)  whether  certain  persons  have
 been  given  loans  on  the  very  day  of
 their  becoming  members  or  even  prior
 to  their  enrolment  as  members  0
 the  Bank;  and

 (d)  total  number  of  cases  pending
 in  courts  against  defaulting  members
 of  the  bank  and  acffon  being  taken
 to  check  and  improve  the  working  of
 the  bank?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  audited  total  assets
 and  liabilities  of  the  Bank  as  at  30th
 June,  975  are  given  in  the  state-
 ment  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
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 LT-643/77].  The  names  of  the  Chairman  and  Secretary  are:

 fr  7

 Year  Chairman  Secretary

 1974°75  «  ‘

 1975-76  »  Shri  K.S.  Rana

 9776-77  द  .  द  ShriK.S.  Rana

 Shri  R.C.  Pathak  Mrs.  Kamlesh

 Shri  T.C..  Gupta

 Shri  D.  Kumar

 (b)  The  inspections  carrieq  out  by
 the  Reserve  Bank  of  India  during
 the  years  975  and  976  have  brought
 out  certain  irregularities  in  the  grant
 of  loans  to  the  members  of  the  Bank.

 (९)  No  such  ‘instances  have  been
 brought  to  the  notice  of  the  Delhi
 Administration.

 (d)  The  number  of  arbitration
 cases  filed  under  Section  60  of  the
 Delhi  Cooperative  Societies  Act,  1972,
 pending  against  the  defaulting  mem-
 bers  is  28.  The  following  steps,
 among  others,  have  been  taken  to
 improve  the  working  of  the  Bank:

 (i)  Under  the  Banking  Regula-
 tion  Act,  inspection  is  peri-
 odically  carried  out  by  the
 Reserve  Bank  of  India.  The

 irregularities  pointed  out  in
 the  inspection  reports  are
 brought  to  the  notice  of  the
 bank  for  taking
 measures.

 remedial

 Gii)  Guidelines  for  the  grant  of
 loans  have  been  issued  to
 the  bank,  and  it  is  required
 to  follow  the  banking  prin-
 ciples  in  such  matters.

 (Gii)  The  Reserve  Bank  of  India
 have  put  restrictions  on  the

 grant  of  loans  to  the  Board
 of  Directors,

 Worlg  Bank  Aid  for  Agricultural
 *

 Development  Project

 2886.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  de-
 cided  to  launch  Agriculture  Develop.
 ment  Project  in  the  country  involv-
 ing  an  expenditure  of  Rs.  77  crores
 with  the  help  of  world  bank  assist-
 ance:

 (9)  ig  so,  the  main  features  thereof;

 (c)  when  the  same  is  likely  to  be
 launched;  and

 (d)  the  likely  amount  of  World
 Bank’s  assistance?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  No  Project
 involving  an  expenditure  of  Rs.  l7
 crores  has  been  evolved  for  World
 Bank  assistance.  However,  there  are

 _a  large  number  of  agricultural  develop-
 ment  projects  for  which  assistance  has
 been  secured  from  the  World  Bank.

 (b)  to  (d).  Does  not  arise.

 हेल  उद्योग  के  लिये  विश्व  बेक  से  ऋण

 2887.  श्री  कृष्ण  कुमार  गोयल  :

 क्या  विस  तथा  राजस्व  शौर  बेकिंग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
 ४

 (क)  क्या  देश  में  तेल  उद्योग  के

 लिए  ऋण  देने  का  विश्व  बैंक  का  कोई

 प्रस्ताव  सरकार  के  विचाराधीन  है;
 झौर
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 (ख)  यदि  हां,  तो  उन  परियोजनाग्रों
 के  नाम  क्‍या  हैं  जिनके  लिए  ऋण  का
 उपयोग  किया  जायेगा.  तथा  ब्याज  की  दर
 भौर  भूगतान  की  तिथी  सहित  ऋण  की
 श्नन्य  शर्तें  कया  हैं?

 वित्त  तथा  राजस्व  श्रौर  बकिग  मंत्री  (श्री
 एच०  एम०  पटेल)  :  (क)  इस
 समय  सरकार  के  विचाराधीन  विश्व
 बैंक  का  ऐसा  कोई  प्रस्ताव  नहीं  है
 जिसमें  देश  के  तेल  उद्योग  के  लिए
 ऋण  देने  की  बात  कही  गई  हो
 लकिन  हाल  में  विश्व  बैंक  बंबई  हाई  के
 तीसरे  दौर  के  लिए  i500  लाख  डालर
 का  ऋण  देने  के  लिए  सहमत  हो  गया
 हैं  ।  इस  ऋण  की  वापसी  अदायगी  20
 वर्ष  में  की  जाएगी  और  इस  पर  8.2
 प्रतिशत  वाषिक  ब्याज  लगेगा  ।

 (ख)  यह  प्रश्न  पैदा  ही  नहों  होता।
 Expenditure  on  Advertisement,  given

 by  Public  Sector  undertakings  in
 Souvenirs  of  Political  Parties

 2888.  SHRIMATI  PARVATHI  KRI.-
 SHNAN:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 Pleased  to  state:

 (a)  whether  Government  have  ask-
 ed  all  public  sector  undertakings  to tL
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 furnish  details  about  payments  made
 by  them  by  way  of  insertion  of  ad-
 vertisements  in  Souvenirg  and  bulle-
 tins  published  by  political  parties  in
 the  country  during  the  ‘last  three
 years;  and

 (b)  if  so,  a  brief  account  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  No  such
 instructions  have  been  issuei  by  Gov-
 ernment  to  public  sector  undertakings;

 (b)  Does  not  arise.

 Money  Repatriated  from  India  by  Coca
 Cola  Company

 2889.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state  the  total  amount  of  money
 repatriated  by  Coca  Cola  Company  from
 India  to  its  parent  organisation  Coca
 Cola  Export  Corporation  abroad  under
 various  heads  such  as  royalty,  interest
 etc.  during  the  last  three  years?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  Data  relating
 to  remittances  allowed  in  favour  of
 the  Coca  Cola  Export  Corporation,  New
 Delhi  are  as  follows:—

 (Rs.)

 H.O/Area
 Year  Fy  Profit  t  office  ervice  Imports  Total

 expenses  Charges

 7973  ee  76310,075  18,54,348  94,64  5423
 (1971

 "1974  81,36,798  355492505  6715549  7029  57:852
 (i972)  tae

 7975  *  7,23,076  55765737  86,99,813
 (7973)

 TOTAL  2;28,69,949.  352492505  41,02,634,
 3,05,22,088

 ve,  :  ‘6
 a
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 For  the  period  after,975,  no  remit-
 tance  has  so  far  been  allowed.  The
 Company  has  not  been  allowed  remit-
 tance  of  royalty  or  interest.

 r  ‘
 Raising  ०  Capital  by  Firms

 2890.  SHRI  PRASANNBHAI  MEHTA:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  the  Union  Government
 have  allowed  36  firms  to  raise  the
 capital  upto  Rs.  27  crores  in  the  month
 of  May,  977  alone;

 (b)  if  so,  the  names  of  the  firms
 who  were  allowed  to  raise  the  capital;

 (ec)  whether  they  have  fulfilled  the
 conditions  for  allowing  them  to  raise
 the  capital;

 (d)  how  much  capital  each  com-
 pany  has  been  allowed  to  raise;  and

 (e)  to  what  extent  the  raising  of
 the  capital  will  help  the  country?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  200  BANKING
 {SHRI  H.  M.  PATEL):  (a)  During  the
 month  of  May,  977  approvals  were
 given  under  the  Capital  Issues  (Control)
 Act  to  44  non-Government  companies
 for  raising  capital  to  the  extent  of
 Rs.  26.25  crores.

 (b)  and  (d).  Names  of  companies
 and  the  amount  of  capital  allowed  to
 be  raised  by  each  company  are  given
 in  the  Statement  laid  on  the  Table  of
 the  House.  (Placed  in  Library.  See
 No.  LT-644/75].

 (c)  Yes,  Sir.

 (e)  In  the  case  of  bonus  issues,  the
 objective  is  to  bring  the  shareholders’
 funds  retained  in  business  more  closely
 in  line  with  the  total  funds  employed
 in  business.  In  the  case  of  new  issues
 of  capital,  the  money  proposed  to  be
 raised  is  necessary  to  finance  the  setting
 up  of  new  industrial  projects  or  for  ex-
 pansion  of  existing  industrial  units,
 ‘keeping  an  appropriate  debt  equity
 ratio.  Thus,  the  raising  of,  capital  con-
 tributes  to  the  industrial  growth  of  the
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 country.  In.  some  cases,  the  issue  of
 capital  is  only  to  the  Indian  residents
 with  a  view  to  bringing  about  the
 stipulated  dilution  of  the  non-resident
 interest  under  the  Foreign  Exchange
 Regulation  Act.

 Working  ‘of  Industrial  Reconstruction
 Corporation  of  India

 2891.  SHRI  CHITTA  BASU:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  whether  he  has  received  a
 memorandum  about  the  working  of  the
 Industrial  Reconstruction  Corporation

 ion
 Limited  (IRCI)  on  April  3,

 (b)  whether  any  action  has  so  far
 been  initiated  in  this  regard;  and

 (c)  if  so,  the  nature  of  such  action
 and  the  result  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (ec).
 Government  have  received  a  memo-
 randum  dated  the  3rd  April,  977  about
 the  working  of  the  Industrial  Recon-
 struction  Corporation  of  India  Limited
 from  the  Industrial  Reconstruction
 Corporation  of  India  Employees  Union.
 Besides  certain  general  suggestions  for
 improving  the  working  of  the  Corpora-
 tion  the  memorandum  has  laid  stress
 on  the  need  for  early  implementation
 of  the  R.  N.  Sen  Committee,  a  Com.
 mittee  appointed  by  the  Corporation
 to  look  into  its  working.  ‘The  recom-
 mendations  of  the  Committee  are  under
 examination  of  Government  in  consul-
 tation  with  the  Industrial  Development
 Bank  of  India  and  the  Industrial  Re-
 construction  Corporation  of  India
 Limited.

 Indian  Oxygen  Limited

 2892.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  Indian  Oxygen
 Limited,  an  export  oriented  project,
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 has  not  been  cleared  by  Government
 faa

 बेकिंग
 मंत्रो for  the  last  three  years;  and  तथा  राजस्व  झौर  बेंकिंग  मंत्री  (धी

 एच०  एम०  पटेल) :  (क)  सुचना
 एकत्र  की  जा  रही  है  श्र  इसे  यथासंभव
 शीघ्र  सदन  पटल  पर  रख  दिया  [जाएगा।

 (b)  if  so,  the  reasong  therefor?

 ‘THE  MINISTER  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 (a)  No,  Sir.  The  proposal  is  pending

 (a)  विदेशों  में  भेजे  जाने  वाले

 decision.

 (b)  The  project  proposed  by  the
 Indian  Oxygen  Ltd.,  a  subsidiary  of
 M/s.  British  Oxygen  Ltd.,  involves
 foreign  technical  collaboration.  The
 Government  are  awaiting  the  report  of
 an  expert  group  constituted  to  go  into
 the  question  of  the  scope  of  availability
 of  indigenous  know-how  for  the  line  of
 manufacture  proposed  by  _  Indian
 Oxygen  Ltd.

 विदेशों  में  गये  भारतीय  प्रतिनिधि  मण्डलों

 पर  व्यय

 2893.  श्री  उप्रसेन  :  तथा

 वित्त  तथा  राजस्व  और  बकिंग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  अन्तर्राष्ट्रीय  सम्मेलनों  में

 जाने  वाले  भारतीय  प्रतिनिधि  मंडलों  करे

 सदस्पों  की  संख्या  बड़ी  होती  हे  और

 उन  पर  पर्याप्त  धनराशि  खर्च  होती  हूं
 और  यदि  हां,  तो  गत  दो  वर्षों  दो  दौरान

 अन्तर्राष्ट्रीय  सम्मेलनों  में  भेजे  गए
 प्रतिनिधि  मंडलों  के  सदस्यों  की  संख्या

 झौर  उन  पर  होने  वाला  व्यय  झलग-

 ग्रलग  कितना  ह  ;  और

 (ख)  श्रन्तर्राष्ट्रीय  सम्मेलनों  में  भेजे

 गए  भारतीय  प्रतिनिधि  मंडलों  पर  खर्च  में

 मितव्ययिता  बरतने  के  लिए  क्‍या  उपाय

 किए  जा  रहे  हैं  ?

 प्रतिनिधि  मंडलों  पर  व्यय  में  यथासंभव
 अधिक  से  अधिक  किफायत  करने  की
 भ्रावश्यकता  पर  पररकार  का  वुयान
 निरन्तर  लगा  रहा  है।  मंत्रालयों  से
 प्राप्त  हुए  प्रस्तावों  दे:  निपटान  के  लिए
 कठोर  कार्यविधि  निर्धारित  की  गई  है।
 विदेश  में  प्रतिनिधि.  मंडल  भेजने  की
 आ्रावश्यकता  का  निर्णय  करने  में  कड़े
 परिमाप  को  लागू  किया  जाता  है  और
 व्यय  के  अनुमानों  की  बारीकी  से  छान-
 बीन  की  जाती  हैं  और  उन्हें  कम  से
 कम  रखा  जता  है  ।  सभी  मंत्रालयों  विभा-
 गों  को  हाल  ही  में  पुन:  अनुदेश  जारी
 किए  गए  हैं  कि  विदेशी  दौरों  में  कड़ाई
 से  कमी  की  जानी  चाहिए

 Assets  ang  Liabilities  of  Chief  Minis-
 ter  of  Karnataka  and  Members  of  his

 Family

 2894.  SHRI  S.  NANJESHA  GOWDA:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  what,  are  the  assets  and  liabili-
 ties  declared  by  the  Chief  Minister  of
 Karnataka,  his  wife,  daughters  and
 sons-in-law  in  the  Income  tax  Returns
 filed  during  the  years  ‘1972-73,  1973-
 74,  ‘1974-75,  1975-76  ang  1976-77;

 (b)  whether  the  assets  disclosed  by.
 them  are  disproportionate  to  their  in-
 come;  and

 (c)  if  so,  what  is  the  action  taken
 or  proposed  to  be  taken?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  छः  M.  PATEL):  (a)  A  statement
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 showing  the  assets  and  liabilities  de-
 clared  by  Shri  Devaraj  Urs,  Chief
 Minister  of  Karnataka  in  his  income-
 tax/wealth-tax  returns  for  various
 years  is  annexed.  His  wife,  daughters
 and  one  of  the  sons-in-law  are  not
 assessed  to  income-tax/wealth-tax.  ‘The
 particulars  of  assets  and  liabilities  in
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 respect  of  the  other  two  sons-in-luw
 have  not  been  declared  in  the  income.
 tax  returns  filed  by  them.  They  are
 Not  assessed  to  wealth-tax.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Statement

 Assessment  Assets
 Year

 Liabilities
 Rs,  Rs.

 1972-73

 1973-74,  Agricultural  lands

 cash

 1974-75

 No  return  of  wealth  filed.

 house  at  Kallehalli,
 site  at  Hunsur,  shares,  jewellery  and

 I,29,000  16,340

 Agricultural  lands,  residential  house  at
 Kallahalli,  site  at  Rajamahal  Vilas  Ex-
 tention,  site  at  Hunsur,  shares,  jewellery
 and  pank  balances

 1975-76

 |  1,86,398  (20,014

 Agricultural  lands,  residential  house  at
 Kallahalli,  residential  house  under  con-
 struction  at  Rajamahal  Vilas  Extension
 site  at  Hunsur,  shares  jewellery  and  cash
 at  bank

 1976-77  Agricultural  lands,

 jewellery  and  cash

 12570,474  44500

 डे  residential  house  at
 \  Kallahalli,  residential  house  at  Rajamahal

 Vilas  Extension,  site  at  Hunsur,  shares,
 254)555  445333

 Memorandum  submitted  by  Polyester
 Users  Association  of  India

 2895.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  a  delegation  of  Polyes-
 ter  Users  Association  of  India  has  re-
 cently  submitted  a  memorandum  to
 Government;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Yes  Sir.

 (b)  The  representation  of  the  Poly-
 ester  Users  Association  of  India  is
 under  consideration.

 प्याज  का  निर्यात

 2896.  श्री  धम  सिह  भाई  पटेल  :

 क्या  बाणिज्य  तथा  नागरिक  पूति  शौर

 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  प्याज  के  निर्यात  पर  कोई

 प्रतिबन्ध  लगाये  गए  हैं;  शौर  यदि

 तो  कब  से  श्रौर  इसके  क्या  कारण

 हैं;  भौर

 (ख)  उक्त  प्रतिबन्ध  कब  तक  लगू

 रहेंगे  ?
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 वाणिज्य  तथा  नागरिक  पूति  श्लोर  सह-
 कारिता  संत्री  (क्री  सोहन  ध्तिवा)  :

 (क)  और  (ख).  प्याज  के  निर्यात  13-5-
 977  से  रोक  दिए  गए  हैं  ।  ऐसा  घरेलू

 सप्लाई  तथा  आनन्‍्तरिक  कीमतें  नियंत्रित
 करने  के  हित  में  किया  गया  है
 प्याज  की  निर्यात  नीति  की  बराबर  समीक्षा
 की  जाती  है।

 Cooperative  Spinning  Mills

 2897.  DR.  BAPU  KALDATY:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  sfate:

 (a)  the  number  of  cooperative
 spinning  mills  in  the  country,  State-
 wise;  and

 (b)  the  production  figures  of  these
 mills  for  the  year  1976?

 ‘THE  MINISTER  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA.-
 TION  (SHRI  MOHAN  DHARIA):
 (a)  Number  of  cooperative  spinning
 mills  statewise,  is  as  under:—

 No.  of

 stare  Mills 5

 i.  Andhra  Pradesh  5

 2.  Gujarat  हे  हे  5

 3.  Karnataka  4

 4.  Kerala  I

 «Madhya  Predesh  I

 ‘.  Maharashtra  I9

 7.  Orissa.  I

 Rajasthan  :  I

 9.  Tamil  Nadu  3

 ro.  Uttar  Pradesh  +  I

 hn  West  Bengal  =  I

 52
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 (b)  Information  is  being  collected
 and  will  be  placed  on  the  Table  of  the
 House.

 जयपुर  और  दिल्‍ली  से  कोटा  को  विमान
 सेवा

 2893.  भ्री  लालजी  भाई  £  क्या

 'वर्वदन  शौर  नागर  विमानन  मंत्री  यह

 बताने  की  करगे  कि

 (क)  क्‍या  कोटा  (राजस्थान)  विमान

 सेवा  द्वारा  जयपुर  और  दिल्ली  से  नहीं

 जुड़ा  हुआ  है  जिसके  परिणामस्वरूप  व्या-

 पारी  समुदाय  को  भारी  परेशानी  होती

 है;

 (ख)  क्‍या  गत  वर्षों  के  दौरान  इस

 करे  में  सरकार  से  ऑ्रनक  अनुरोध  किये

 गए  हैं;  श्रौर

 (ग)  क्‍या  सरकार  इस  बारे  में

 कार्यवाही  कर  रही  है!

 क्यदन'  शौर  नागर  विमानन  मंत्री  (श्री

 पुरुषोत्तम  कौशिक)  :  (क)  से  (ग):  कोटा

 कै.  लिए.  विमान  सेवा  परिचालित

 करने  के  लिए  समथ-सम्य  पर  मांग  होती

 रही  हैं  परन्तु  इंडियन'  एयरलाइंस  के

 विम्ानबेड़े  को  प्रत्यत  तंग  स्थिति  के

 कारण,  कारपोरेशन  के  लिए  अपने  मार्ग-

 तंत्र,  पर  किन्‍्हीं  नये  शहरों  को  जोड़ना

 संभव  नहीं  हुभ्ना  है।
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 Development  of  places  in  North.
 Eastern  Region  as  Centres  of

 Tourism

 2899.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 ‘TOURISM  AND  CIVIL  AVIATION  be

 .  pleased  to  ;tate:

 (a)  the  names  of  places  in  North-
 Eastern  Region  that  are  being  deve-
 loped  as  centres  of  tourism;  and

 (b)  the  steps  taken  to  develop  these
 centres  sc  as  to  attract  tourists  there?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  J/iVIATION  (SHRI  PURU-
 SHOTTAIM  KAUSHIK):  (a)  and  (b).
 Due  mair'y  to  the  restrictions  on  the
 entry  of  foreigners  into  the  North-
 Eastern  Kegion,  international  tourism
 has  not  ceveloped  as  rapidly  in  this
 region  as  in  other  regions.  Certain
 areas  of  North-Eastern  Region  such  as
 Kaziranga  (Assam)  and  Shillong
 (Meghalaya)  have  been  partially  de-
 restricted  recently  for  the  visit  of
 international  tourists  for  a  period  of
 7  and  5  days  respectively.  However,
 even  in  these  cases  intending  tourists
 are  required  to  follow  specified  routes.

 Within  the  available  resources  cer-

 (‘ain  tourism  schemes  were  taken  up  in
 this  regionin  the  Central  Sector.  Asa
 result,  a  youth  hostel  at  Darjeeling  and
 a  forest  lodge  each  at  Kaziranga  and
 Jaldapara  have  been  constructed.  The
 existing  tourist  bungalow  at  Darjeeling
 has  been  expanded  and  provision  has
 been  mad:  for  transport.

 In  addition,  the  Department  of
 Tourism  is  contemplating  to  construct
 two  youth  hostels,  one  each  at  Gangtok
 (Sikkim)  and  the  other  at  Shillong
 (Meghalaya)  in  the  remaining  period
 of  the  Fiffh  Five  Year  Plan.  India
 Tourism  Development  Corporation  are
 also  contemplating  to  construct  a  50
 bed  hotel  at  Gauhati.

 Selected  places  of  tourist  interest  in
 the.  North-Eastern  Region  are  covered
 for  publicity  in  the  tourist  literature
 brought  out  by  the  Department  of
 Tourism.
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 “Hamilton”  Hangay  at  Jaipur  Airport

 2900.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  “Hamilton”  hangar  at  Jaipur
 airport  has  been  dismantled  and  the
 trusses  and  sheets  ate  lying  stacked
 at  the  airport;

 (b)  if  so,  the  reasons  therefor  and
 who  is  responsible  for  it;

 (c)  the  loss  incurred;  and

 (d)  the  steps  taken  to  punish  the
 culprits  involved  in  the  matter?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (d).
 The  matter  is  under  enquiry  and  facts
 of  the  case  will  be  placed  on  the  table
 of  Sabha.

 Malabar  Spinning  and  Weaving  Mill,
 Calicut

 2901,  DR.  V.  A.  SEYID  MUHAM-
 MAD:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state  what  help  the  Central  Govern-
 ment  propose  to  extend  in  the  role  of
 a  ‘Catalyst’  to  the  Government  of
 Kerala  if  that  Government  takes  over
 Malabar  Spinning  and  Weaving  Mill
 in  Calicut  which  has  been  closed  for
 a  long  time  causing  unemployment  of
 about  one  thousand  workers?

 THE  MINISTER  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 If  a  financially  viable  proposal  for
 reopening  of  the  Malabar  Spinning  and
 weaving  Mills  under  its  management
 is  recetved  from  the  State  Government,
 the  Central  Government  would  extend
 all  possible  necessary  assistance.
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 Evasion  of  Income-Tax  by  Private
 Bloog  Banks

 2902.  DR.  SARADISH  ROY:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  a  large-scale  evasion  of
 income-tax  in  the  private  blood  banks
 in  the  ccuntry;  and

 (b)  if  so,  the  steps  taken  to  check
 it?

 THE  UINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).  A
 case  of  sttspected  evasion  of  tax  by  a
 private  bl»od  bank  has  come  to  notice.
 Necessary  enquiries  are  being  made.

 Devel  pment  of  Tourism  in  Goa

 2903.  SHRI  EDUARDO  FALEIRO
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are
 aware  that  Goa  has  great  tourism  po-
 tential  and  attracts  large  number  of
 national  as  well  as  foreign  tourists;
 and

 (b)  the  steps  Government  contem-
 plate  to  mke  to  develop  tourism
 there?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 (IRUSHOTTAM  KAUSHIK):  (a)  and
 (b).  For  the  development  of  tourism

 in  Goa,  particularly  beach  tourism,
 the  Government  of  Goa,  Daman  and
 Diu  propose  to  set  up  a  statutory  Goa
 Tourism  Development  Authority.  The
 proposal  envisages  that  this  authority

 will  be  financed  jointly  by  the  Cen-
 tral  Government  and  the  Government
 of  Goa,  Daman  and  Diu.

 A  hydrographic  survey  of  beach
 areas  in  Goa  has  been  undertaken  to
 identify  the  areas  for  aquatic  sports.
 Part  of  the  work  has  already  been
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 completed  by  the  Minor  Ports  Sur-
 vey  Organisation  of  the  Ministry  of
 Shipping  ang  Transport.

 Meanwhile  Government  of  Goa,
 Daman  and  Diu  has  put  up  inexpensive
 accommodation  at  Calangute  Beach
 and  Colva  Beach.

 Memorandum  from  Keralg  State
 Electronic  Development  Corpora-

 tion

 2904.  SHRI  M.  N.  GOVINDAN  NAIR:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  the  Kerala  State  Elec-
 tronic  Development  Corporation  has
 urged  Central  Government  to  exempt
 public  sector  marketing  agencies  the
 “Keltron”  from  excise  duty;  and

 (b)  if  so,  Government’s  decision
 thereon?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Central
 Government  do  not  appear  to  have
 received  any  Memorandum  from  the
 Kerala  State  Electronic  Development
 Corporation.

 (b)  The  Government  had  examined
 this  question  independently,  and  con-
 cessional  excise  duty  rates  have  been
 prescribed,  as  part  of  977  Budget  pro-
 posals,  on  radios  and  transistor  sets
 manufactured  in  small  scale  units  on
 behalf  of  a  State  Electronic  Develop-
 ment  Corporation.

 Flying  of  Aircraft  of  Indian  Airlines
 by  Sanjay  Gandhi

 2905.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Shri  Sanjay  Gandhi,
 son  of  the  erstwhile  Prime  Minister,
 Shrimati  Indira  Gandhi,  meking  use
 of  his  mother’s  official]  position  used
 to  illegally  fly  aircraft  of  Indian  Air-
 lines;
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 (b)  if  so,  on  how  many  occasions
 he  did  that;  and

 (c)  what  action  Government  pro-
 pose  to  take  against  the  erstwhile
 Prime  Minister  and  her  son?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 According  to  the  report  of  Shri  V.
 Chellappa,  Director  of  Air  Safcty,  Civil
 Aviation  Department,  Shri  Sanjay
 Gandhi  occupied  the  Pilot’s  seat  of  an
 Indian  Airlines’  Aircraft  during  the
 flight  from  Hyderabad  to  Tirupati  and
 Vijayawada  on  25-12-1976  but  he  did
 not  manipulate  the  controls  of  the  air-
 craft.  No  other  case  has  come  to  the
 notice  of  Indian  Airlines.

 (c)  Necessary  action  has  been  initi-
 ated  by  the  Director  General  of  Civil
 Aviation  against  Shri  Sanjay  Gandhi
 for  violation  of  the  Aircraft  Rules,
 1937.

 Disposal  of  Vigilance  Cases  in  Income
 Tax  Department

 2906.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  the  disposal  of  a  num-
 ber  of  vigilance  cases  in  the  Income
 Tax  Department  has  been  delayed;
 and

 (b)  if  so,  the  number  of  cases
 pending  and  steps  taken  for  their
 early  disposal?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).  The
 number  of  cases  of  departmental  pro-
 ceedings,  including  vigilance  cases  in-
 volving  allegations  of  lack  of  integrity,
 pending  in  the  Income  Tax  Department,
 is  224.

 The  age-wise  break  up  of  the  pending
 cases  is  as  follows:—
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 Less  than  one  year  T09
 Between  I-2  yeais  57
 Between  2-3  years  30
 3  years  and  above  28

 The  need  to  avoid  delays  in  dealing
 with  these  proceedings  at  all  levels  and
 at  all  points  was  emphasised  at  the
 last  Conference  of  Commissioners  of
 Income-tax  held  at  New  Delhi  in  the
 first  week  of  June,  1977,

 A  certain  amount  of  delay  occurs
 by  reason  of  the  elaborate  procedure
 prescribed  under  the’  Central  Civil
 Services  (Classification,  Control  &
 Appeal)  Rules,  1965,  for  dealing  with
 such  cases.

 ‘  The  disposal  of  cases  against  officers
 takes  time  mainly  because  more  than
 one  organisation,  such  as,  the  Central
 Bureau  of  Investigation,  the  Central
 Vigilance  Commission,  and  the  Union
 Public  Service  Commission,  are  associ-
 ated  at  various  stages  in  the  processing
 of  a  case.

 Nevertheless,  in  order  to  expedite
 disposal  of  such  cases,  time  limits  for
 completion  of  action  at  various  stages
 have  been  laid  down.  It  is  being  en-
 sured  that  charge  sheets  are  framed
 properly  to  obviate  the  possibility  of
 the  issues  getting  confused  and  thereby
 causing  delay.  Appropriate  directions
 have  also  been  given  to  the  enquiry
 Officers  and  the  disciplinary  authorities
 enjoining  on  them  the  need  to  expedite
 the  processing  of  the  cases.

 Harassment  by  Bombay  Customs  to
 Indiang  coming  from  Gulf  countries

 2907.  SHRI  V.  M.  SUDHEERAN:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  about  haras3-
 ments  by  the  Bombay  cusfoms  of  the
 Indians  coming  from  the  Gulf  coun-
 tries;  and
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 (b)  if  so,  what  action  has  been  taken
 ‘on  these  complaints?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Some  complaints  about  delays  and

 difficulties  in  customs  clearance,  ex-
 perienced  by  the  Indians  coming  from
 the  Gulf  countries,  were  received.  The
 specific  complaints  have  béen  looked
 into.  In  most  of  the  cases,  the  com.
 plainants  were  found  to  have  imported

 _goods  in  excess  of  the  permissible  limits
 and  this  led  to  delay  in  clearance.

 Various  measures  such  aS  augmen-
 tation  of  customs  staff;  review  of  the
 rules  and  instructions;  simplification  of
 clearance  procedure;  and  more  elfective
 supervision  have  been  taken  to  solve
 ‘the  difficulties  of  bonafide  passengers.

 Arrears  of  income-tax  above  Rs.  0
 lakhs  against  firms/individuals

 2908.  SHRI  KANWAR  LAX  GUPTA
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased

 to  state:

 (a)  the  names  and  addresses  of  the
 companies,  firms  and_  individuals
 against  whom  income-tax  demands
 above  Rs.  0  lakhs  are  pending;

 (b)  the  period  from  which  these
 ‘demands  are  pendirg;  and

 (c)  what  action  has  been  taken  by
 Government  to  recover-  that  amount?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  The  names
 of  all  persons  against  whom  income-
 tax  demands  exceeding  Rs.  0  lakhs
 were  pending  as  on  30-6-1976  are  given
 in  the  Statement  laid  on  the  ‘Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-645/77.]

 (b)  This  information  is  rot  readily
 ‘available.
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 (c)  Depending  upon  the  facts  and
 circumstances  of  each  case,  suitable
 Steps  are  taken  from  time  to  time  by
 the  Income-tax  authorities  concerned
 for  recovery  of  tax  arrears  in  accord
 ance  with  the  provisions  of  Chapter
 XVII-D  of  the  Income-tax  Act,  96l
 read  with  the  second  Schedule  thereof.

 Suspension  of  Trade  Union  Leo  ders  in
 Premchang  Jute  Mill

 2909.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  management  of  Premchand
 Jute  Mill  has  suspended  59  trade  uni-
 on  leaders  and  activists  last  year
 even  without  paying  subsistence  al-
 lowance  to  frighten  the  workmen  86
 that  they  surrender  to  the  wage-cut;
 land

 (b)  if  so,  the  steps  taken  to  with-
 draw  their  suspension?

 ‘THE  MINISTER OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 (a)  59  workers  of  Premchand  Mill,
 which  is  under  lock  out  at  present  as
 a  result  of  industrial  dispute,  were
 suspended  by  the  Management  on
 charges  of  alleged  assault,  go-slow  and
 indisciplinary  conduct

 (b)  Some  workers  have  been  taken
 back  since  then  and  37  workers  are
 reportedly  under  suspension  at  present.
 The  Government  of  West  Bengal  is
 taking  steps  to  resolve  the  industrial
 dispute

 Foreign  Accounts  in  Swiss  Banks

 2910.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 state:

 (a)  whether  the  foreign  accounts  in
 Swiss  banks  are  kept  under  some
 code  system  and  the  accounts  are  not

 disclosed;
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 (b)  if  so,  the  facts  thereof;

 (c)  whether  Government  are  ir
 possession  of  information  that  there
 are  accounts  kept  by  Indians  in  Swiss
 banks;  if  so,  the  particulars  thereof;

 (d)  whether  the  Government  have
 ever  taken  up  the  matter  with  the
 Swiss  Government  regarding  disclo-
 sure  of  accounts  kept’  by  Indians  in
 these  banks,  if  so,  with  what  results
 and

 (e)  whether  Government  are  con-
 templating  to  take  up  this  matter  at
 some  international  forum;  ang  if  so,
 the  details  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Yes,  Sir.  According  to  the  information
 available,  in  case  of  such  accounts  only
 an  account  number  is  given  but  the
 identity  of  the  owner  is  not  recorded
 in  the  bank  ledgers.  For  withdrawals
 normally  a  code  is  used  and  the  per-
 son  who  orders  withdrawal  has  to  sign
 in  code  which  is  compared  with  a
 specimen  kept  in  the  bank.  Under  the
 Swiss  laws,  any  official  of  the  bank  is
 prohibited  from  disclosing  the  parti-
 culars  of  any  of  its  constituents  to  any
 authority  except  with  the  orders  of  a
 Swiss  court.  ‘The  unauthorised  dis-
 closure  is  a  panel  offence  publishable
 with  imprisonment.

 (c)  Yes,  Sir.  However,  the  informa-
 tion  is  of  general  nature  and  no  specific
 information  is  available  regarding  the
 ‘numbered  accounts’  being  maintained
 by  Indians  in  banks  in  Switzerland.

 (d)  and  (e).  With  a  view  to  get  de-
 tails  of  such  accounts,  if  any,  talks
 were  held  from  28th  June  to  2nd  July
 976  with  officials  of  the  Swiss  Gov-
 ernment  for  purposes  of  concluding  a
 comprehensive  double  taxation  avoid-
 ance  agreement  having  an  article  on
 ‘Exchange  of  Information’.  The  Swiss
 Government  was  not  agreeable to  hav-
 ing  a  specific  article  on  ‘Exchange  of
 Information’.
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 In  the  discussions  in  the  UN  Group:
 of  Experts  on  Tax  Treaties  between
 Déveloped  and  Developing  Countries,
 India  has  been  advocating  that  the  ar-
 ticle  on  ‘Exchange  of  Information’  in
 a  double  taxation  avoidance  agree-
 ment  between  any  two  countries
 should  be  fairly  comprehensive  so  as
 to  enable  the  contracting  states  to  get
 as  much  information  as  is  possible.
 India  has  also  been  advocating  that
 pending  conclusion  of  a  comprehen-
 sive  ‘double  taxation  avoidance  agree-
 ment,  limited  agreements  providing  for
 exchange-of  information  may  be  con-
 cluded.  Both  India  and-Switzerland  are
 members  of  this  Group.

 No  tangible  results  have,  however
 been  achieved  so  far.

 बिड़ला  ग्रुप  द्वारा  कर  श्रपवंचन

 2912.  श्री  हुकम  देव  नारायण  यादव  >

 क्या  वित्त  तथा  राजस्व  झौर  बेंकिग  मंत्री

 यह  बताने  की  क्ृपा  करेंगे  कि  :

 (क)  वर्ष  976  तक  बिडला  ग्रुप
 पर  प्रत्येक  केन्द्रीय  कर  की  कितनी  राशि

 बकाया  है;

 (ख)  क्‍या  कर-पश्रपवंचन  के  बारे  में

 कोई  जांच  कराई  गई  है;

 (ग)  यदि  हां,  तो  क्‍या  उन्हें  दोषी  पाया
 गया  था;  और

 (3)  जांच  किसने  और  कब  की

 थी?

 वित्त  तथा  राजस्व  श्रौर  बेकिंग;  संत्री

 श्री  एच०  एम०  पढेल)  :  (क)  -  प्रप्रेल,.
 977  की  स्थिति  के  श्रनुसार  बिड़ला  ग्रुप

 की  तरफ  बकाया  प्रत्येक  प्रत्यक्ष  कर  की

 रकम  नीचे  दी  गई  है  —

 ग्रायकर  धनकर  दानकर  पअतिकर

 (लाख  रुपयों  में)
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 बिड़ला  म्रुप  की  तरफ  सोमा  शुल्क  |
 केन्द्रोय  उत्पादन  शुल्क  से  सम्बन्धित  राजस्व
 की  बकाया  रकमों  के  ब्योरे  एकत्रित  किए
 जा  रहे  है श्र  उन्हें  सदन-पटल  पर  रख

 दिया  जाएगा  |

 (खो  से  (घ).  बिड़ला  ग्रप  के  विरुद्ध,
 झ्रायकर  विभाग  के  अ्रधिकारियों  के  द्वारा  किए
 जा  रहे  जांच  कार्य  का  समन्वय,  निरीक्षण

 निदेशालय  (जांच)  के  दिल्‍ली  स्थित

 विशेष  कक्ष  द्वारा  किया  जा  रहा  है।
 घोषित  ग्राय/धन/दान  की  रकमों  में  भारी

 वृद्धि  हुई  है।  जहां  जहां  झ्रावश्यक  समझा

 गया,  दाण्डिक  कार्यवाही  आरम्भ  कर  दी

 गई  है।

 प्रश्न  के  भाग  (ख)  से  (ग)  तक  के

 बारे  में  सूचना,  जिसका  सम्बन्ध  सीमा

 शुल्क  तथा  केन्द्रीय  उत्पादन  शुल्क  प्राधि-

 कारियों  द्वारा  की  गई  किसी  भी  कार्यवाही
 से  है,  एकत्न  की  जा  रही  है  और  सदन

 'पटल  पर  रख  दी  जाएगी।

 निहित  स्वार्थों  का  सहकारिताओ्रों.  से

 उन्मूलन  करना

 2912.  श्री  जगदम्बो  प्रसाद  यादव  :  क्या
 -बाणिज्य  तथा  नागरिक  पूति  और  सहकारिता
 -मंत्री  यह  बताने  की  कृपा  करेंगे  कि?

 (क)  क्‍या  सरकार  का  सहकारिताश्रों  से

 निहित  स्वार्थों  का  उन्मूलन  करने  के  लिए
 कोई  ठोस  उपाय  करने  का  विचार  हैं;

 (ख)  क्‍या  निहत  स्वार्थी  ने  सह-
 कारिताओं  पर  कुप्रभाव  डाला  हैँ  और

 बिहार  में  बिहार  सहकारी  बैंक  भ्रोर  बिहार
 राज्य  क्रय-विक्रय  संघ  बैंक  (मार्किटिंग

 यूनियन)  जैसी  सहकारिताओ्रों  को  चलाना

 मुश्किल  हो  गया  हूँ;  श्रौर
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 (7)  क्‍या  सरकार  का  इस  मामले
 की  जांच  के  लिए  एक  आ्रायोग  गठित  करने
 का  विचार  हैं?

 वाणिज्य  तथा  नागरिक  पूर्ति  क्‍्ौर

 सहकारिता  मंत्री  (श्री  मोहन  धारिया)  :

 (क)  से  (ग)  सहकारिता  राज्य  विषय

 हैँ  और  राज्य  में  सहकारी  समितियों  के
 पर्यवेक्षण  तथा  मार्गदर्शन  के  लिए  राज्य
 सरकारें  उत्तरदायी  है।  तथापि,  केन्द्रीय
 सरकार  समय-समय  पर  राज्य  सरकारों
 को  उनके  सहकारी  कानूनों  में  उपयुक्त
 संशोधन  करने  के  लिए  मार्गदर्शक  सिद्धान्त
 भेजती  रही  है,  ताकि  सहकारी  समितियों
 को  जनता  की  ग्रावश्यकताशओ्रों  को  पूरा
 करने  योग्य  बनाया  जा  सके  और  यह
 सुनिश्चित  किया  जा  सके  कि  सहकारी
 समिति के  प्रबन्ध  में  किसी  एक  व्यक्ति  अ्रथवा
 व्यक्ति  समूह  का  स्थायी  प्रभुत्व  न  हो।
 मुख्य  मंत्रियों  तथा  सहकारिता  मत्रियों  के

 जून,  968  में  हुए  सम्मेलन  और  वाद  में

 हुए  मत्रियों  के  सम्मेलन  में  सहकारी
 समितियों  में  निहित  स्वार्थों  को  बढ़ने  से
 रोकने  के  लिए  कतिपय  उपायों  का  सुझाव
 दिया  गया  ।  ये  सुझाव  इनके  बारे  में

 थें--साहूकारों  की  सहकारी  समितियों  का
 सदस्य  बनने  से  वंचित  करना,  सहकारी
 समितियों  के  प्रबन्ध  मण्डल  में  कमजोर  वर्गों
 के  लिये  सीटें  आरक्षित  करना,  कई  संथाशों
 में  साथ-साथ  पद  धारण  करने  तथा  पद  धारण
 के  कार्यकालों  पर  प्रतिबन्ध  लगाना,  पदाब
 धिकारियों  द्वारा  लिए  जाने  वाले  क्रणों  का
 नियमन  करना,  किसी  स्वतन्त्र  प्राधिकारी
 द्वारा  नियमित  रूप  से  चुनाव  कराना,  स्वतन्त्र
 न्यायाधिकरणों  का  गठन  करना  आ्रादि  t
 श्रधिकांश  राज्य  इन  सिफारिशों  प्को  कार्या-
 न्वित  कर  चुके  है

 सहकारी  समितियों  में  निहित  स्वार्थों  के
 विषय  की  जांच  कराने  के  लिए  आयोग  का
 गठन  करने  का  कोई  प्रस्ताव  नहीं  है  राज्य
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 सरकारों  से  ग्रावश्यक  जांच  पड़ताल  झौर

 सुधारात्मक  उपाय  [करने  की  अपेक्षा  को

 जाती  है  ।

 ar
 Seminar  on  promotion  of  Tourism

 2914,  SHRI  G.  Y,  KRISHNAN;  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleaseq_  to
 state:

 (a)  whether  a  World  Tourism  Or-
 ganisation’s  Seminar  on  the  promo-
 tion  of  tourism  was  held  in  New
 Delhi  during  the  third  week  of  April;
 and

 (b)  if  so,  the  facts  regarding  the
 main  recommendations  made  by  this
 seminar?

 THE  MINISTER  OF  TOURISM
 fND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Yes,  Sir.

 (b)  The  conclusions  and  recom-
 mendations  of  the  seminar  on  ‘“Pro-
 motion  of  Tourism  Product”  held  in
 New  Delhi  from  April  9—22,  977
 under  the  auspices  of  World  Tourism
 Organisation  broadly  are  ag  follows:

 l.  Developing  countrieg  should
 evolve  a  strategy  whereby  they
 can  create  the  necessary  facilities
 required  by  affluent  tourists  as

 well  as  the  middle  and  low  income
 Sroup  of  visitors,  whether  foreign
 ur  qomestic.

 *  2.  However,  in  relation  to  the
 uverseas  visitors,  particularly  from
 industrialiseq  societies,  there  is
 need  to  define  more  precisely  the
 Meaning  of  terms  such  ag  middle
 ang  low  income  groups  jn  terms  of
 the  price  structure  of  the  receiv-
 ing  countries.

 8.  A  rational  blend  of  infrastruc-
 ture  and  facilities  createg  for

 overseas  and  domestic  tourists  ig  a
 desirable  objective  because  it  leads
 to  better  friendly  contacts  and  cul-
 tural  exchanges  among  the  people
 of  the  world.

 4.  It  is  necessary  for  every  coun-
 try  to  take  a  pre-policy_decision
 whether  it  really  wants  to  promote
 tourism  as  part  of  its  economic
 development;  if  so,  what  level  of
 priority  it  wants  to  assign  to  it  and
 what  type  of  tourism  it  wants  to
 promote.

 5.  If  tourism  is  to  be  developed
 successfully,  it  should  be  given  at
 least  the  same  priority  and  incen-
 tives  aS  are  available  to  other  im-
 portant  segments  of  the  economy.

 6.  In  any  event,  the  need  for  plan-
 ning  and  managing  the  growth  of
 tourism  is  recogniseq  both  to  derive
 the  maximum  economic  ang  social
 benefits  and  to  avoid  pollution  of
 and  damage  to  environment.  It
 would  be  the  business  of  the  deci-
 sion  makers  to  select  a  plan  which
 triggers  off  economic  and  _  social
 benefits  because  tourism  for  the  sake
 of  tourism  is  otherwise  a  sterile
 exercise.

 7.  It  was  observeg  that  carefully
 planneg  tourist  projects  on  the  basis
 of  reliable  feasibility  studies  have
 seldom  proved  unprofitable,  As  a
 result,  tourism  projects  now  enjoy
 sufficient  prestige  to  be  able  to  at-
 tract  funds  from  financial  institu-
 tions,  cooperative  societies  ang  pri-
 vate  investors.

 8.  It  is  not  possible  to  lay  down
 a  definite  form  or  structure  for  a
 National  Tourism  Organisation.  It
 Was  recognised  that  the  structure  of
 an  NTO  woulg  largely  be  determin-
 ed  by  the  administrative  ang  econo-
 mic  norms  of  each  country.
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 9.  The  neeq  for  motivational  ye-
 search  was  generally  accepted,  parti-
 cularly,  in  relation  to  different  types
 of  destinations.

 l0.  Product  development  should
 take  into  account  the  wants  of  the
 customer.  In  this  context  it  js  con-
 sidered  advisable  tha}  governmental
 or  other  authorities  responsible  for
 the  development  of  tourism  infra-
 structure  ang  facilities  shoulg  con-
 sult  the  servicing  agents  such  as
 tour  operators,  carriers  and  hoteliers
 right  through  all  the  stages  of  plan-
 ning.

 ll.  One  of  the  definite  needs  of
 the  tourist  industry  is  to  develop
 professionalism.  It  ig  not  the  lack
 of  resources  or  education  but  the
 lack  of  acquaintance  with  the  pro-
 duct  and  the  lack  of  marketing  ex-
 perience  which  has  inhibiteg  the
 growth  of  professionalism  among
 the  NTOs  ang  the  tourist  industry
 because  professionalism  would  in-
 volve  marketing  experience  and
 knowledge  of  the  product.  Training
 programmes  should  be  instituted  in
 every  country  and  marketing  offi-
 cers,  in  particular,  shoulg  be  requir-
 €q  to  undergo  forma]  training
 periodically.

 12.  There  should  be  sufficient  dele_
 gation  of  powers  to  overseas  Officers
 and  they  shoulg  be  encouraged  to
 make  decisions.

 13.  Statistics  shoulq  be  carefully
 analyseq  before  they  are  used  as  a
 marketing  tool.

 14,  Research  shoulg  be  done  on  a
 continuous  basis.  Since  reliable  re-
 search  ig  highly  expensive,  it  would
 be  advisable  to  undertake  research
 studies  on  a  co-operative  basis.

 I5.  The  policy  of  not  exaggerating
 the  quality  of  the  product  is  recom-
 mended.

 16,  A  marketing  programme
 should  be  subjecteq  to  periodic  re-
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 views  so  as  to  meet  the  demands  of
 a  changing  market,

 l7.  A  system-approach  jin  the
 designing  of  a  marketing  programme
 which  involves  fixing  of  priorities
 and  deadlines.  back-up  services  and
 reporting  procedures  was  strongly
 recommended.

 18.  Paig  advertising  in  consumer
 rnedia  in  tourism  generating  coun-
 tries  Was  considereq  beyong  the
 reach  of  many  developing  countries.
 It  was  urged  to  make  greater  use  of
 PR  techniques,

 19.  The  concensus  was  that  regio-
 nal  and  intra-regional  tourism  in
 South  Asia  and  in  East  Asia  ang  the
 Pacific  has  not  been  developeg  to
 the  extent  that  it  has  in  certain
 other  areas  of  the  world,  partly  for
 lack  of  promotion  but  mainly  be-
 cause  several]  Governments  have  not
 relaxed  travel  formalities  or  accep-
 teq  the  concept  of  Freedom  of
 Travel.

 Funetioning  of  Perhoke  and  Vah
 Takvar  Tea  Gardens

 2915.  SHRI  K.  8.  CHETTRI:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  budget  allotment  of  Per-
 hoke  and  Vah  Takvar  tea  gardens
 whose  management  were  taken  over
 by  Government  with  regard  to  health
 and  housing  for  the  year  1976-77  and
 1977-78;

 (b)  whether  the  above  tea  gardens
 are  not  running  according  to  the  Plan-
 tation  Labour  Act;,  and

 (c)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Tea  Trading  Corporation
 of  India  Ltd.  took  over  management
 of  Pashok  Tea  Estate  and  Vah  Tukvar
 Tea  Estate  on  12th  October,  1976.  The
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 expenditure  incurred  during  1976-77
 (subject  to  finalisation  after  audit)
 after  the  take-over  ie,  12-10-1976  and
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 proposed  for  1977-78  on  Health  and
 Housing  for  these  two  gardens  is  as
 under:  \

 1976-77  1977-78

 Health  Housing  Health  Heusirg

 Pashok  !  173500  2I,000  47,000  (57,000
 Vah  Tukvar  t  6,500  7,000  I9,500  22,500

 Provisions  for  1976-77  prior  to  take-  THE  MINISTER  OF  FINANCE
 over  coulg  not  be  ascertained  from
 the  available  records  left  by  the  pre-
 vious  management.

 (b)  and  (c).  Prior  to  the  take-over,
 the  previous  management  was  not
 observing  many  Of  the  obligations  en-
 joined  under  the  Plantation  Labour
 Act,  TTCI  now  is  making  every  effort
 to  ebserve  these  provisions  ang  fulfil
 the  obligations  to  the  maximum  extent
 possible.  The  obligations  fulfilled  so
 far  include  distribution  of  firewood
 ang  ‘fuel,  annual  repairs  to  quarters
 ang  tubewells,  hospital  ang  medical
 facilities,  maternity  benefits  providing
 Creche,  distribution  of  blankets  and
 aprons,  deduction  ang  deposit  of  Pro-
 vident  Fund.

 Payment  of  Income-tax  by  Indian
 National  Congresn

 2916.  DR.  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleaseg  to  state:

 ¢a)  whether  several  companies  had
 given  huge  amounts  as  contributions
 to  Indian:  National  Congress  Juring

 the.  year  i9'75-76;

 (b)  the  amount  of  the  contribu-
 tions  received  by  the  said  organisa-
 tion  during  1975-76;  and

 (c)  the  amount  of  the  income-tax
 paid  by  it  during  the  said  year?
 3i4  LS—4

 ANT}  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 No  return  of  income  has  been  filed  by
 the  Party  for  the  period  beginning
 from  -I-75  to  34-i2-75.  As  such,  the
 amounts  of  contributiong  given  by  the
 companies  are  not  available.  For
 assessment  years  1976-77  ang  1977-78,
 noticeg  calling  for  returng  of  income
 are  being  issued.  During  the  asess-
 ment  proceedings  the  necessary  parti-
 culars  wiil  be  obtained  and  considered
 while  computing  the  income  of  the
 Party.

 (c)  No  tax  has  been  paid  by  the
 Indian  National  Congress  during  the
 said  yar.

 आयकर  विभाग  द्वारा  उत्तर  प्रदेश  में

 छापे

 29i7:  श्री  सुरेन्द्र  विक्रम  :  क्‍या  दित्त

 तथा  रोजेंस्द  और  बेकिंग  मन्त्री  यह  बताने.  की

 कृपा  करेंगे  किः

 (क)  उत्तर  अदेश  में  आयकर  के

 अपवचन  के  मामले  में  7  जनवरी,  976  से

 5  जन,  977  की  अवधि  में  कितने  छापे

 मारे  गये  और  कितने  व्यक्तियों  को  गिरपंतीरे

 किया  गया

 (ख)  क्या  उन्हें  शाहजहांपुर  जिले  के

 मीरानपुर  कटरा  कस्बे  के  चेयरमेन  तथा

 अत्यों  के  विरुद्ध  आयकर  सहित  करों  के
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 अपवंचन  और  विदेशी  मुद्रा  की  गड़बड़ी  के  बारे
 में  श्रतेक  शिकायतें  मिली  थीं;  और

 (ग)  यदि  हां,  तो  उन  शिकायतों  पर
 क्या  कायेवाही  की  गई  है  ?

 वित्त  तथा  राजस्व  शौर  बेकिंग  भन्‍्त्री

 (क्रो  'एच०  एस०  पटेल)  :  (क)  इस  समय
 उपलब्ध  सूचना  के  अनसार,  आय  कर  प्राधि-
 कारियों  ने  उत्तर  प्रदेश  में  जनवरी,  9764
 5  जून  977  तक  की  अवधि  में  282

 मामलों/समूहों  में  तलाशी  लेने  एवं  माल

 पकड़ने  की  कार्यवाही  की  ।

 कर  अपवंचन  के  सिलसिले  में  किसी
 व्यक्ति  को  गिरफ्तार  करने  का  आयकर  अधि-
 नियम  96  में  ऐसा  कोई  उपबन्ध  नहीं  है  ।

 (ख)  हाल  हो  में  ऐसी  कोई  शिकायत
 प्राप्त  हुई  प्रतीत  नहीं  होती  |

 (ग)  यह  प्रश्न  नहीं  उठता  |

 Pre-Budget  Increase  in  Priceg  of
 Items  Taxed  in  the  Budget

 2918,  SHRI  BALSAHEB  VIKHE
 PATIL:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BAN-
 KING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  even  before  announcement  of
 taxes  the  retailers  had  already  in-
 creased  the  prices  of  the  items  on
 which  the  taxes  were  levied  by  Gov-
 ernment;  and

 (b)  if  so,  what  steps  Government
 propose  to  countercheck  this  for
 future?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 While  there  have  been  occasions  in
 the  past  where  retailers  had  raised
 the  prices  of  certain  commodities  in
 anticipation  of  the  Budget,  there  is
 little  evidence  with  the  Government
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 of  the  same  having  taken  place  this
 year.

 a

 Legislation  already  exists  relating
 to  the  marking  of  prices  of  packaged
 commodities.  The  State  Governments
 have  also  powers  under  the  Essential
 Commodities  Act  to  check  such  anti-
 social  activities.

 Lest  a  contrived  shortfall  in  sup-
 plies  should  result  in  a  temporary
 spurt  in  prices,  the  Minister  for  Civil
 Supplies  had  in  a  meeting  of  the  re-
 presentatives  of  trade,  industry,  poli-
 tical  parties  and  Trade  Unions,  con-
 vened  by  him,  called  upon  business
 interests  to  see  to  it  that  the  flow  of
 goods  continued  at  normal  levels  both
 before  and  after  the  presentation  of
 the  Budget.  He  had  further  urged
 that  all  major  units,  who  generally
 have  a  well  organised  distribution
 network,  should  ensure  that  their
 dealers  do  not  indulge  in  unwarranted
 price  hikes  and  other  unfair  trade
 practices.  He  had  warneg  the  business
 community  that  if  they  belied  the
 trust  that  the  Government  was  plac-
 ing  in  them,  stern  action  would  be
 taken.

 Disclosures  by  Chief  Minister  and
 other  Ministers  of  Karnataka  under

 voluntary  disclosure  scheme

 2919.  SHRI  5.  NANJESHA
 GOWDA:

 SHRI  KANWAR  LAL
 GUPTA:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  the  Chief  Minister  and
 some  of  the  Ministers  of  Karnataka
 State  and  their  family  members  made
 a  declaration  under  voluntary  disclo-
 sure  scheme;  and

 (b)  ig  so,  the  names  of  the  Minis-
 ters  and  their  family  members  and
 the  value  of  movable  and  immovable
 properties  ang  the  amount  of  cash  so
 disclosed?  .
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 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  and  (b).  Neither
 the  Chief  Minister  nor  any  other
 Minister  of  Karnataka  State  has  made
 a  disclosure  under  the  Voluntary  Dis-
 closure  Scheme,  1975.

 The  wife,  daughters  and  sons-in-
 Jaw  of  the  Chief  Minister  have  also
 not  made  any  disclosure.

 Information  about  family  members
 of  the  other  Ministers  is  not  readily
 available.  It  will  be  collected  and
 placed  on  the  Table  of  the  House  as
 soon  as  possible.

 कुशी  नगर  (उत्तर  प्रदेश)  में  तीथ्थं-यात्रियों
 के  लिये  आवास  प्रवन्ध

 2920.  श्री  रामधारी  शास्त्री  :  क्‍या
 पर्येटन  श्ौर  नागर  विमानन  मन्त्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पर्यटन  विभाग  का  अन्त-

 राष्ट्रीय  ख्याति  प्राप्त  भगवान्‌  बुद्ध  की  निर्वाण

 भमि  कुशीनगर  (उत्तर  प्ररेश)  में  यात्रियों
 की  सुविधा  के  लिए  सस्ते  आवास  की  व्यवस्था

 करने  का  विचार  है  जिससे  भ्रधिक  से  श्रधिक

 विदेशी  एवम्‌  स्वदेशी  यात्रियों  को  वहां  पर

 झ्राकषित  किया  जा  सके;  और
 जब  ees)  et  Se  Paes,  -T.  fsa,  dee

 (ख)  देवरिया  जिला  (उत्तर  प्रदेश)
 में  खुशीनगर  स्थित  पर्यटक  बंगलों  के  प्रबन्ध

 के  लिए  कितने  अ्रधिकारी  एवं  कर्मचारी  नियत

 है  और  उनके  वेतन  तथा  बंगले  के  रखरखाव

 पर  कितना  खर्च  पड़ता  है  तथा  उक्त  बंगले  में

 झहरने  का  दैनिक  किराया  क्‍या  है  और  वर्ष

 1977-78  में  अब  तक  कुल  कितनी  आय

 हुई है ह

 पर्येटन  और  नागर  विमानन  मंत्री  थ्री

 पुषोत्तम  कौशिक)  :(क)  पर्यटन  विभाग  ने,

 पांचवीं  पंचवर्षीय  योजना  में  सांस्क्ृति  पर्यटन
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 कार्यक्रम  के  भाग  के  रूप  में,  कुशी  नगर  की
 मास्टर  प्लान  (भू-प्रयोग  योजना)  तैयार  करने
 का  कार्य  निर्माण  और  आवास  मन्त्रालय  के
 टाउन  एण्ड  कण्ट्री  प्लानिंग  प्रार्गंनाइजेशन  को
 सौंप  दिया  है  ।  मास्टर  प्लान  (भू-प्रयोग
 योजना)  में  पहले  से  निर्धारित  सुविधाश्रों  का
 स्थान-निर्धारण  तथां  पर्यावरणीय  झ्रायोजना
 सम्मिलित  है  |  मास्टर  प्लान  के  आधार  पर,
 आवास  परिवहन,  पानी,  बिजली  तथा  अन्य

 सुख-साधनों  जैसी  सुविधाओञ्रों  की  व्यवस्था
 करने  के  लिये  विस्तृत  स्करीमें  तैयार  की  जाएगी  ।

 (ख)  यात्री  लॉज  का  परिचालन  भारत
 पर्यटन  विकास  निगम  द्वारा  किया  जाता  है  और

 यहां  मैनेजर  सहित  छ:  कर्मचारी  नियुक्त  है  ।
 उनके  वेतनों  पर  प्रति  मास  लगभग  2,000/-
 रुपए  का  औसत  व्यय  होता  है  |  :976—77
 के  दौरान  संधारण  लागत  ‘8,687.  55  रुपए
 रही  और  आय  लगभग  86,000.  00  रुपए
 रही  ।  1977-78  की  प्रथम  तिमाही  के
 दौरान  लॉज  की  श्राय  लगभग  5,000/-
 रुपए  थी  ।  ग्रात्री  लॉज  में  सिंगल  रूम  का
 किराया  35  रुपए  प्रतिदिन  है  ।

 5  Export  og  drinking  water  to  Saudi
 Arabia

 2921.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  any  agreement  has
 been  signed  between  the  Governments
 of  India  and  Saudi  Arabia  regarding
 export  of  drinking  water  to  Saudi
 Arabia;  and

 (b)  if  so,  the  broad  outlines  of  the
 agreement?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-

 RIA);  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Representation  for  extending  date  of
 Production  of  Permission  of  Textile

 Commissioner  in  case  of
 Powerlooms

 2922.  SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  representations  have
 been  made  to  Government  to  extend
 the  date  by  which  the  powerlooms
 were  to  produce  to  the  Central  Ex.
 cise  authorities  the  written  permission
 of  the  Textile  Commissioner  for  work-
 ing  powerlooms  in  order  that  licences
 May  be  retained  for  the  manufacture
 of  unprocessed  cotton  fabrics;  ang

 (b)  if  so,  what  decision  has  been
 taken  thereon?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (b)  As  per  the  budget  proposals  of
 1977-78  introduced  in  Parliament,
 compounded  duty  on  powerlooms  has
 been  completely  abolished  and  hence-
 forth  no  excise  licence  will  be  requir-
 ed  by  the  powerlooms.  Other  aspects
 are  under  consideration.

 कृषि  परियोजनाओ्रों  के  लिए  श्रन्तर्राष्ट्रीय
 विकास  संघ  से  सहायता

 2923.  श्री  उग्रसेन  :

 श्री  कल्याण  जन  :

 श्री  जी०  बाई०  कृष्णन  :

 क्या  वित्त  तथा  राजस्व  श्रौर  बेंकिग  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  'प्नन्तरराष्ट्रीय
 विकास  संघ  ने  भारत  में  कृषि  परियोजनाप्रों
 के  लिए  20  करोड़  डालर  का  ऋण  देने  का
 निर्णध  किया  है  ;
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 (@)  यदि  हाँ  तौ  यह  ऋण  किस

 परियोजनांभों  पर  खर्चे  होगा  और  उन  रोज्वीं
 के  नाम  क्‍या  हैं  जहां  ये  परियोजनायें  स्थित

 हैं;  और

 (ग)  इसके  फलस्वरूप  कितने  किसानों

 को  लाभ  पहुंचेगा  ?

 वित्त  तथा  राजस्व  और  बेकिंग  मंत्री

 (श्री  एच०  एस०  पटेल)  :  (क)  शायद

 माननीय  सदस्य  का  अभिप्राय  20  करोड़
 डालर  के  उस  कृषि  पुनवित्त  और  विकास

 निगम--दूसरा  ऋण  परियोजना  करार  से

 है,  जो  भारत  सरकार  ने  पहली  जून,  977

 को  अन्तर्राष्ट्रीय  विकास  संघ  के  साथ  किया

 है  जो  आसान  शर्तों  पर  ऋण  देने  वाली

 विश्व  बैंक  की  एक  संस्था  है  |

 (ख)  इस  राशि  का  उपयोग  कृषि

 पुनवित्त  और  विकास  बैंक  द्वारा  इस  योजना

 में  भाग  लेने  वाले  भूमि  विकास  बैंकों  श्रौर

 वाणिज्य  बैंकों  द्वारा  देश  भर  में  मुख्य  रूप

 से  लघु  सिंचाई  और  फार्म  पर  विकास  के

 लिए  दिये  जाने  वाले  ऋणों  के  सम्बन्ध  में

 पुनवित  की  व्यवस्था  कथ्ने  के  लिए  किया

 जायेगा  Vv

 (ग)  इस  योजना  से  लगभग  दस

 लाख  किसानों  को  लाभ  पहुंचेगा  और  इस

 ऋण  का  कम  से  कम  50  प्रतिशत  हिस्सा
 छोटे  किसानों  को  दिया  जाएगा  |

 Exports  from  Calcutta  Port

 2924.  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  crores  of  rupees  in
 ‘foreign  exchange  have  been  lost  as
 a  result  of  continued  under-invoicing
 of  exports  from  Calcutta  Port  during
 the  last  five  years;
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 (9)  if  so,  the  facts  thereof:  and

 (c)  what  effective  measures  are
 proposed  to  be  taken  to  put  an  end
 to  this  menace?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (०).
 Customs  Department  has  the  requisite
 arrangements  and  expertise  for  check-
 ing  the  correctness  of  export  values.
 Although  there  have  been  some  cases
 where  under-valuation  of  exports  has
 been  detected  by  the  Calcutta  Custom
 House  in  the  past  few  years  and  these
 cases  have  been  dealt  with  under  the
 law,  there  is  nothing  to  indicate  that
 crores  of  rupees  in  foreign  exchange
 have  been  lost  as  a  result  of  continued
 under-invoicing  of  exports  from
 Calcutta.

 Effect  of  Import  Policy  on  Industry

 2925.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND

 COOPERATION  be  pleased  to  state:

 (a)  whether  the  new  import  policy
 has  not  helped  the  growth  of  Industry
 in  the  country  to  its  expectations;

 {b)  if  so,  the  reasons  therefor;  and

 (c)  whether  any  modifications  are
 being  considered?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  to  (c).  It  is  too  early  to
 assess  the  impact  of  new  Import
 Policy  on  the  growth  of  the  industry.
 Besides,  import  policy  is  one  of  the
 various  elements  of  the  industrial
 development  strategy.  An  evaluation
 of  the  import  policy  will  be  under-
 taken  in  due  course  when  the  modi-
 fications,  which  appear  necessary  in
 the  light  of  experience,  wil]  be  c6n-
 sidered.

 Written  Answers  I06

 राज्य  व्यापार  निगम  ot  इंज़ोलियरिंग

 फर्मों  को  झायातित  सामग्री  उप-

 लब्ध  कराना

 2926.  श्री  मौठा  लाल  पटेल  :  क्‍या
 वाणिज्य  तथा  नागरिक  पूति  और  सहकारिता
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  राज्य  व्यापार  निगम  समय
 पर  इंजीनियरिंग  फर्मों  को  अपेक्षित  श्रायातित
 सामग्री  उपलब्ध  नहीं  कर  पाती  और  क्या  फर्मों
 ने  यह  मांग  की  है  कि  उन्हें  स्वयं  ही  सीधे
 आयात  की  ग्रनुमति  दी  जाये;  और

 (ख)  यदि  हां,  तो  उनकी  मांग  के  बारे
 में  राज्य  व्यापार  निगम  अ्रथवा  सरकार
 को  क्‍या  प्रापत्ति  है  ?

 वाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्री  (श्री  मोहन  धारिया)  :  (क)
 झोर  (ख).  राज्य  व्यापार  निगम  इंजीनिय-
 रिंग  फर्मों  को  कच्चे  माल  की  सप्लाई  करने
 का  कार्य  नहीं  करता  ।  परन्तु  राज्य  व्या-
 पार  निगम  का  एक  श्रनुषंगी  निकाय:  राज्य
 रसायन  और  ग्रीषधि  निगम  इंजीनियरिंग

 एवं  धातुकर्मी  उद्योगों  को  कतिपय  रासा-
 यनिक  मदें  सप्लाई  करता  है  1  आ्रायात
 नीति  सें  ऐसे  ग्रावश्यक  उपबन्ध  हैं  कि जब  कभी

 कोई  मार्गीकरण  श्रभनिकरण  क्रमिक  सुपुदंगी
 कार्यक्रम  के  अनुसार,  जो  आपस  में  तय  हो,
 अथवा  पंजीकरण  की  तारीख  से  6  महीनों
 की  अ्रवधि  के  भीतर,  जो  भी  बाद  में  हो,
 कच्चे  माल  की  सप्लाई  का  प्रबन्ध  करने  की

 की  स्थिति  में  हो,  तो  वास्तविक  उपभोक्ता
 सम्बन्धित  लाइसेंसिंग  प्राधिकारी  से  श्रपे-
 क्षित  कच्चे  माल  के  सीधे  आयात  की

 झनुमति  देने  के  लिए  प्नुरोध  कर  सकता

 है  t
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 Availability  of  Subsidies  and  Conces-
 sions  for  Rubber  Export

 +

 2927.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  of  Kerala
 has  requested  the  Central  Government
 to  classify  natural  rubber  ag  a  regular
 export  item  and  make  available

 various  subsidies  and  concessions  from
 the  Market  Development  Fund  of
 Government  of  India;  ang

 (b)  if  so,  the  reaction  of  Central
 Government  thereto?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.

 (b)  Till  recently  India  was  an  im-
 porter  of  rubber.  As  from  Ist  April,
 ‘1973,  import  of  rubber  was  banned.
 Since  then,  upto  1974-75,  the  produc-
 tion  and  consumption  were  more  less
 balanced  leaving  very  small  surpluses.
 In  1975-76  and  1976-77,  the  surplus
 was  significant  enough  to  depress  in-
 ternal  prices  and  so  Government
 authorised  the  export  of  21,000  tonnes
 of  rubber  last  year.  The  annual
 surplus  of  about  12,000  tonnes  is  only
 a  small  portion  of  the  overall  con-
 sumpton  of  natural  rubber  and
 synthetic  rubber  in  the  country.  As
 such  the  time  has  not  yet  been
 reached  to  regard  rubber  as  a  tradi-
 tional  export  commodity.

 Export  o¢  Rubber

 2928.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  taking  into  account  de-
 clining  trend  in  the  price  of  natural
 rubber  and  the  resultant  hardship  to
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 the  rubber  growers  Government  have
 taken  any  decision  about  allowing  the
 export  of  rubber;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  Government  have
 already  allowed  the  export  «7  21,000
 tonnes  of  rubber  which  was  surplus
 in  the  country.  Consequently  the
 Price  of  lot  rubber  (Grades  3,  4  and  5)
 which  came  down  to  Rs.  520/-  per
 quintal  in  October,  76  has  now  im-
 proved  to  around  Rs.  600/-  per  quintal
 as  against  the  minimum  opprice  of
 Rs.  520/-  per  quintal  for  grade  I
 rubber  fixed  by  the  Government.  A
 proposal  for  raising  the  minimum
 notified  price  is  also  under  considera-
 tion.

 Development  of  Tourism  in  Andaman
 and  Nicobar  Islands

 2929.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 develop  tourism  in  Andaman  and

 Nicobar  Islands;

 (b)  if  so,  what  are  the  proposals;

 (c)  whether  a  large  number  of
 foreign  tourists  visit  Andaman;  and

 (०)  whether  any  big  hotel  is  pro-
 posed  to  be  constructed  there  and  if
 so,  when?  a

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  Due  to  restrictions  placed  on
 the  visit  of  foreign  tourists  to  these
 Isfands  and  constraint  on  resources.
 development  proposals  at  present  are
 for  providing  cottage  and  dormitory
 type  of  accommodation  for  middle
 income  group  tourist  strength  ening
 of  tourism  organisation  of  the  Admin-
 istration,  providing  publicity  mate-



 T09  Written  Answers

 rial,  and  improving  transport  “tacili-
 ties,

 (c)  During  1976,  the  number  of
 foreign  tourists  who  visted  the  Anda-
 man  Islands  was  92.

 (dy  Government  do  not  propose  to
 construct  any  hotel  in  the  Islands.
 However,  Department  of  Tour:sm  has
 received  two  proposals  frorn  private
 parties  for  approval  of  hotal  projects
 at  Port  Blair.

 Opening  of  a  Branch  of  State  Bank  at
 Diglipur,  North  Andaman

 2930.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  when  Government  took  decision
 to  open  a  branch  of  State  Bank  at
 Diglipur,  North  Andaman;  and

 (b)  whether  the  branch  has_  since
 been  opened  and  if  so,  when?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  Reserve  Bank  of  India  have  re-
 ported  that  a  licence  to  open  a  branch
 at  Diglipur,  North  Andaman,  was
 issued  to  the  State  Bank  of  India  on
 February  24,  1970.  The  Bank  has
 not,  however,  been  able  to  open  its
 office  at  this  place  due  to  lack  of
 certain  infrastructural  facilities.  Con-
 sidering  these  difficulties  the  Reserve
 Bank  have  been  extending  the  validity
 period  of  the  licence  upto  December
 30,  1977.

 Representation  from  Workers  of  Rub-
 ber  Plantation  at  Kachal,  Nicobar

 District

 2931.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
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 workers  of  Rubber  Plantation  at
 Kachal,  Nicobar  District  against  mis-
 use  of  powers  by  the  Officers  of  Rub-
 ber  Board  during  emergency;

 (b)  if  so,  what  are  the  charges  and
 action  taken  thereon;

 (c)  whether  services  of  a  number
 of  workers  were  terminated  during
 emergency  with  fake  charges;  and

 (9)  if  so,  action  being  taken  for
 their  reinstatement?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  00.
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  The  enquiries  so  far
 made  by  the  Government  reveal  that
 70  worker  of  the  rubber  plantation
 at  Kachal  has  been  removed  from
 service  on  fake  charges  during  the
 emergency.  However,  services  of  one
 worker  had  been  terminated  by
 Rubber  Board  on  3ist  May,  976  on
 the  advice  from  the  Andaman  and
 Nicobar  Administration,  as  the  con-
 cerned  family  was  not  inducted  into
 the  island  under  any  scheme  of  the
 Government.  Another  worker’  was
 dismissed  from  service  on  9th  Feb-
 ruary,  977  for  rioting  and  abusing
 superior  officers.  This  action  was
 taken  by  the  Board  after  the  worker
 was  found  guilty  after  holding  a  De-
 partmental  enquiry.  The  dismissed
 worker  has  submitted  an  appeal  which
 is  under  consideration  of  the  Rubber
 Board.

 If  any  case  of  victimisation  is
 brought  to  the  notice  of  the  Govern-
 ment  it  will  be  enquired  into.

 Proposal  to  Open  Regional  Office  of
 Chief  Controller  of  Imports  and  Ex-

 ports  at  Gwalior

 2982.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  a  proposal  for  opening
 a  Regional  Office  of  the  Chief  Con-
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 troller  of  Imports  and  Exports  at  Gwa-
 lior  jg  under  consideration  of  Govern-
 ment;  and

 (b)  if  so,  when  it  is  expected  to  be
 opened?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  No,  Sir.  A  regional  office
 to  serve  the  needs  of  Madhya  Pradesb.
 and  adjoining  areas  has  been  estab-
 lished  at  Bhopal  with  effect  from  lst
 April,  1977.

 (b)  Does  not  arise.

 Air  Service  Facility  in  Gwalior  Re.
 gion

 2933.  SHRI  MADHAVRAO  SCIN-
 DIA):  Will  the  Minister  of  TOUR-
 ISM  AND-  CIVIL  AVIATION  _  be
 pleasd  to  state:

 (a)  whether  diversion  of  IC-459/460
 Delhi-Gwalior-Bhopal-Indore  Bombay
 to  Jabalpur  and  Raipur  on  Tuesday
 and  Thursday  in  the  week  has  not  de-
 prived  Gwalior-Region  of  existing  air
 service  facility;

 (b)  whether  passengers  going  to
 Indore  or  Bombay  from  Delhi  or
 Bhopa]  on  Tuesday  and  Thursday  are
 to  pay  higher  fare  apart  from  the
 extra  time  involved  in  going  through
 Jabalpur  ang  Raipur;

 (c)  whether  representation  has
 been  received  by  Government  in  this
 regard;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 In  order  to  provide  much  needed  air
 connections  in  Eastern  Madhya  Pra-
 desh,  the  route  of  Indian  Airlines  daily
 HS-748  service  IC-459/460  Delhi-
 Gwalior-Bhopal-Indore-Bombay  and
 return  was  readjusted  by  omitting
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 Gwalior  and  including  Jabalpur  and
 Raipur  on  two  days  a  week.

 (b)  No,  Sir.

 (०)  and  (d).  Indian  Airlines  are
 examining  the  possibility  of  including
 Gwalior  on  the  routing  on  Tuesdays
 and  Thursdays  when  the  flight  ope-
 rates  via  Jabalpur  and  Raipur.

 Proposal  for  A  Ha!t  of  ILA.  Flight,  to
 Khajuraho  at  Gwalior

 2934.  SHRI  MADHAVRAO  _  SCIN-
 DIA:  Will  the  Minister  of  TOUR-
 ISM  AND’  CIVIL  AVIATION  be
 pleased  to  state  whether  Government
 are  considering  any  proposal  for  a
 halt  of  the  Indian  Airlines’  flights  to
 Khajuraho  at  Gwalior?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  No,
 Sir.  Indian  Airlines  are  not  con-
 sidering  any  such  proposal  at  present.

 Development  of  Gwalior  and  Gwalior
 Region  as  a  Tourist  Centre

 2935.  SHRI  MADHAVRAO  ~  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  a  proposal  for  develop-
 ment  of  Gwalior  and  Gwalior-Region
 as  a  tourist  centre  ig  under  the  con-
 sideration  of  Government;  and

 (9)  if  so,  salient  features  thereof?

 THE  MINISTER  OF  TOURISM
 jAND-  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  There  is  no  proposal  at  pre-
 sent  under  consideration  of  the  Cen-
 tral  Government  for  the  development
 of  Gwalior  and  Gwalior-Region  as
 a  tourist  centre.  However,  the  follow-
 ing  two  suggestions  received  by  the
 Central  Government  are  under  con-
 sideration.
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 (l)  Indian  Airlines  flight  Delhil
 Agra/Khajyraho  should  have  additional
 halt  at  Gwalior.

 (2)  Air-conditioned  bus  may  be
 provided  at  Gwalior  to  take  tourists
 to  Khajuraho  via  Shivpuri  National
 Park  and  Jhansi.

 मध्य  प्रदेश  के  लिये  पर्यटन  विकास  योजनायें

 2936.  श्री  भागीरथ  भंवर  :  क्‍या

 पर्यटन  शौर  नागर  विमानन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  सरकार  के  विचाराधीन  मध्य

 प्रदेश  के  लिए  पर्यटन  विकास  योजनाओ्रों  की  मुख्य

 बातें  क्‍या  हैं  ;

 (ख)  क्‍या  पयेटन  महत्व  के  आदिवासी

 क्षेत्रों  का  भी  विकास  करने  का  विचार  है  ;

 और

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य  रूप-

 रेखा  क्‍या  है  ?

 परयंटन  श्लौर'  नागर  विमानन  मंत्री  (श्री

 पुरुषोत्तम  कौशिक):  (क)  फिलहाल  केन्द्रीय

 सैक्टर  में  पर्यटन  केन्द्रों  के  विकास  का

 निर्धारण  अन्तर्राष्ट्रीय  पर्यटकों  के  लिए  उनकी

 बतेमान  अ्रथवा  सम्भावित  लोकप्रियता  के

 झाधार  पर  किया  जाता  है  |  इसी  लक्ष्य

 को  ध्यान  में  रखते  हुए  भ्रन्तर्राष्ट्रीय  पर्ये-

 टकों  के  लिए  मांडू,  खजुराहो,  सांची,

 इन्दौर,  भोपाल  तथा  कान्हा  राष्ट्रीय  उद्यान

 में  विश्राम  गृहों,  पयंटक  बंगलों,  होटलों

 तथा  पानी  की  सप्लाई  श्रादि  के  रूप  में

 सुक्धाओं  की  व्यवस्था  पहले  ही  की  जा

 चुकी  है  I
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 पांचवीं  पंचवर्षीय  याजना  की  शेष

 अवधि  के  दौरान  खजुराहो  में  एक  स्िविर

 स्थल  तथा  कान्हा  राष्ट्रीय  उद्यान  में  एक

 फारेस्ट  लाज  के  निर्माण  का  प्रस्ताव  विचा-

 राधीन  है  ।  इसके  अतिरिकत  भारत  पर्यटन

 विकास  निगम  ने  जबलथुर  तथा  इन्दौर  दोनों

 में  एक-एक  परिवहन  यूनिट  परिचालित

 करने  के  लिए  व्यवहायेंता  अध्ययन  प्रारम्भ

 किया  है  ।

 (ख)  फिलहाल  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 Production  of  Cardamom,  Coffee  and
 Rubber

 2937.  SHRI  VAYALAR  RAVI:

 SHRI  K.  KUNHAMBU:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-

 OPERATION  be  pleased  to  state:

 (a)  the  total  production  of  card-
 amom,  coffee  (all  varieties)  and  rub-
 ber  during  the  last  three  years;

 (b)  the  prices  offereg  to  the  gro-
 wers  in  the  respective  items;  and

 (c)  the  steps  taken  to  encourge
 more  production?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  20  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  The  prduction  of  coffee
 (both  arabica  and  robusta),  rubber
 and  cardamom  during  the  last  three
 years  (l974-75  to  1976-77)  are  given
 below:
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 (in  tonnes)

 Commodity  1974-75  1975-76  1976-77

 COFFEE

 Arabica  -  .  .  62,790  49,700  64,013

 Robusta  .  .  .  29,800  34,300  36,438

 92,500  84,000  «+  ‘100,451

 RUBBER  130,143  7373750  t}I49,632

 CARDAMOM  900  3,000  82.I00
 (b)  The  average  prices  realised  bythe  growers  of  the  three  commodities

 are  given  below:
 COFFEE  (Rs.  per  50  Kgs.)

 PlantA  .  .  432-80  660-00  48०0  00%

 Arabica  Cherry  AB.  :  न  434  96  640  03,  420  00°

 Robusta  Cherry  AB  .  358  *79  700-59  372-00°
 only  part

 pP?yments  so
 far  effected.

 RUBBER  849-00  00  6:00
 (Rs./quintal)

 74  59

 CARDAMOM  76-24  86°  758  46
 (Rs./kg.)  ha

 ee

 (c)  The  Commodity  Boards  are  im-
 plementing  the  following  schemes  to  ~
 encourage  more  production  of  these
 commodities:

 Coffee:  (1)  Loan  for  intensive  cultiva-
 tion:

 Financial  assistance  of  long-term
 nature  is  given  to  growers  to  adopt
 improved  methods  of  cultivation  and
 to  increase  the  yield  of  coffee  from
 their  holdings.

 (2)  Loans  for  orking  capital:

 Loans  are  advanced  to  growers
 whose  holdings  do  not  exceed  _  00
 acres  in  extent,  and  who  find  it  diffi-

 cult  to  get  financial  accommodation  for
 working  capital  from  traditional  sour-
 ces  like  banks  etc.

 (3)  Supply  of  Equipment  and  Machi-
 nery  on  Hire  Purchase  terms—

 Items  of  equipment  and  machinery
 are  made  available  to  growers  on  hire
 purchase  terms  to  help  them  improve
 production  and  quality  of  coffee.

 (4)  Loans  and  subsidy  for  replant-
 ing:

 Long-term  loans  to  large  growers
 and  loan-cum-subsidy  to  small  grow-
 ers  are  advanced  for  replacement  of
 their  old  and  uneconomic  coffee  plants
 with  high-yielding  disease-resistant
 strains,

 (5)  Special  Purpose  Loans:

 Medium-term  loans  are  provided  to
 small  growers  for  undertaking  special
 development  measures  like  sinking
 wells,  construction  of  drying  yards,
 soil  conservation  etc.
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 Rubber:

 qa)  Replanting  Subsidy:  _
 For  replantation  of  old  uneconomic

 areas  under  rubber  with  high-yielding
 strains,  a  subsidy  ranging  between  Rs.
 7,500  per  hectare  and  Rs.  3,000  per
 hectare  is  paid  to  the  growers  de-
 pending  on  the  size  of  their  holdings/
 estates.

 (2)  Supply  of  Fertilizers  Mixture: —
 An  additional  incentive  is  given  to

 small  growers  who  undertake  planting/
 replanting  under  the  Rubber  Board’s
 schemes  by  way  of  supply  of  fertili-
 zer  mixture.

 (3)  Supply  of  Planting  materials  free
 of  cost  or  at  conc2ssional  rates:
 Additional  assistance  is  given  to

 small  growers  under  replanting  sub-
 sidy  scheme  by  way  of  supply  of  high
 yielding  planting  materials  free  of
 eost  or  at  concessional  rates.

 (4)  Loan  Schemes  :—
 Loans  are  granted  to  small  holders

 for  expanding  their  holdings  to  eco-
 nomic  units  and  for  their  maintenance
 during  immaturity  period.

 (5)  Loans  to  Co-operative  Societies:
 Financial  and  Technical  Assistance

 is  extended  to  Co-operative  Societies
 for  purchase  and  distribution  of  rub-
 ber  rollers  to  their  small  holders’  mem-
 bers.

 (6)  Subsidy  on  Smoke  House:
 Subsidy  is  paid  to  small  holders  for

 construction  of  smoke-houses  for  im-
 proved  processing  of  rubber.

 (7)  Spraying  Subsidy:

 Subsidy  is  paid  to  small  holders
 of  rubber  for  spraying  of  their  rub-
 ber  areas.

 Cardamom:

 (l)  Hire-Purchase  Scheme:

 Sprinkler  irrigation  equipments  are
 given  on  hire-purchase  basis.
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 (2)  Replanting  Finance  Scheme:  —

 Loans  are  granted  to  planters  for
 rejuvenation  of  their  old  and  wneco-
 nomic  cardamom  plantations.

 (3)  Katte  Control  Scheme:—

 Katte  disease  affeceted  cardamom
 plants  are  uprooted  and  destroyed  an+
 disease-free  seedings  are  supplied  t-
 Cardamom  growers  in  their  place  free
 of  cost.  Fertilisers  and  pesticides  are
 also  supplied  as  part  of  compensation
 for  the  loss  sustained  by  the  growers.

 (4)  Demonstration  Plots:

 Demonstration  Plots  are  established
 in  private  plantations  to  educate  car-
 damom  growers  about  the  benefits  of
 improved  and  scientific  methods  of  cul-
 tivation.

 (5)  Departmental  Nursery  Scheme:
 Departmental  nurseries  have  been
 started  for  supplying  ४४  cost  price
 disease-free  high-yielding  cardamom
 seedlings  to  the  growers.

 (6)  Soil  Testing  Unit:

 A  soil  testing  laboratory  has  been
 established  to  collect  soil  samples
 from  different  parts  of  the  cardamom
 growing  tracts  and  test  them  for  giv-
 ing  suitable  fertiliser  recommendation
 to  the  planters,

 Export  Development  Plans  from  States

 2938.  SHRI  K.  PRADHANT:  Will
 th  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  several  state  Govern-
 ments  have  formulated  export  dev-
 elopment  plans  for  optimum  exploita-
 tion  of  their  export  potential;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  The  required
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 information  is  being  collected  from
 the  State  Governments  and  will  be
 laid  on  the  Table  of  the  Hoyse  in  due
 course

 Persons  Detained  under  COFEPOSA

 2939.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  cases  registereq  under
 COFEPOSA  and  violation  of  other
 foreign  exchange  rules  against  a  num-
 ber  of  persons  during  the  last  three
 years  have  lapsed  or  have  been  with-
 drawn  on  the  termination  of  external
 and  internal  emergencies  and  those
 Persons  were  freed  from  detention;

 (b)  whether  a  number  of  persons
 involved  in  such  like  cases  were  dec-
 lared  absconding  from  the  country
 and  whether  cases  against  those  -per-
 sons  have  also  lapsed  or  have  been
 withdrawn;  and

 (c)  whether  Government  propose
 to  try  the  released  persons  for  their
 offences  under  any  new  alternate
 laws;  if  so,  facts  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  _  BANK-
 ING  (SHRI  H.  M.  PATEL):  (a)
 The  reference  presumably  is  to  the
 persons  detained  under  the  Conserva-
 tion  of  Foreign  Exchange  and  Preven-
 tion  of  Smuggling  Activities.  Act,  974
 for  smuggling  and  activities  prejudicial
 to  conservation  and  augmentation  of
 foreign  exchange.  With  the  revocation
 of  internal  emergency  on  21-3-1977,
 2034  persons  detained  under  the  Act
 were  released  from  detention.

 (b)  As  on  20-3-77,  25l  persons  had
 been  declared  absconders  under  the
 Act.  The  detention  orders  against
 52  such  persons  have  been  revoked  by
 the  detaining  authorities,

 (०)  Appropriate  action  under  the
 normal  laws  is  being  taken  against  the
 persons  released,  wherever  necessary.
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 Cattle  Insurance  Companies
 2940.  SHRI  D.  3B,  CHANDRE

 GOWDA:  Will  the  Minister of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  the  functioning  of  Cattle  In-
 surance  Companies  at  present  in  the
 country,  State-wise;  and

 (b)  the  names  of  the  Insurance
 Companies  alongwith  their  conditions
 of  operation  which  have_come  for-
 ward  to  attract  the  attention  of  small
 farmers  in  the  remote  corners  of  the
 country?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  _  RBANK-
 ING  (SHRI  प्र.  M.  PATEL):  (a)
 All  the  four  subsidiaries  of  the  Gene-
 ral  Insurance  Corporation  of  India
 viz:

 qd)  National  Insurance  Co,  Ltd.

 (2)  New  India  Assurance  Co.  Ltd.

 (3)  Oriental  Fire  and  General  In-
 surance  Co.  Ltd.,  and

 (4)  United  India  Fire  and  Gene-
 ral  Insurance  Co.  Ltd.,  trans-
 act  Cattle  Insurance  business
 all  over  India.  The  market
 agreement  sponsored  by  the
 General  Insurance  Corpora-
 tion  of  India,  under  which
 the  subsidiaries  operate,  pro-
 vides  for  uniform  premium
 rates,  policy  terms  and  condi-
 tions  throughout  India.

 State-wise  figures  of  Cattle  Insurance
 businesss  of  the  aforesaid  insurance
 companies  are  not  available.  Pre-
 mium  figures  all  over  India  during
 the  years  974  to  796  were  as
 under:

 Year  Premium

 Rs.

 I974  +  24,82,608
 7975  48,45,388
 976  .  753293254
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 (b)  To  cater  to  the  Cattle  Insur-
 ance  needs  of  small  farmers,  the  com-
 panies  have  _  introduced  with  effect
 from  i-4-977  a  Special  Scheme  for
 providing  insurance  covers  in  respect
 of  milch  cattle  coming  under  Small
 Farmers  Development  Agency,  Margi-
 nal  Farmers  and  Agricultural  Labou-
 7९78  Project  and  Drought  Prone  Area
 Project.

 2.  The  conditions  of  operation  of  the
 Scheme  are  :—

 (i)  Definition  of  cattle:  ‘Cattle’
 for  the  purpose  of  this  scheme  are
 milch  cows,  mulch  buffaloes  and
 stud  bulls  of  the  Indian  variety.
 (The  scheme  does  not  cover  draught
 cattle).

 (ii)  Age  Group:
 years.

 3  years  to  8

 (iii)  Sum  insured:  Insurance
 cover  is  provided  to  the  extent  of
 bank  loan  whicn  is  subject  to  a
 maximum  limit  of  75  per  cent  of
 market_value  in  the  case  of  small
 farmers  and  two-third  of  the  market
 value  in  the  case  of  marginal  far-
 mers  and  agricultural  labourers.

 (iv)  Scope  of  cover:  The  inde-
 mnity  ‘would  be  payable  in  the  event
 of  death  of  the  insured  cattle  due
 to  accident  or  disease  contracted
 during  the  period  of  risk.  The  risk
 of  permanent  total  disability  result-
 ing  in  permanent  incapacity  to  yield
 milk  can  also  be  covered  on  pay-
 ment  of  half  percent  extra  premium.

 (v)  Duration  of  policies:  Poli-
 cies  will  be  issued  for  a  period  of
 three  years  at  a  stretch  if  the  pre-
 mium  for  the  entire  period  is  paid
 in  advance;  otherwise,  policies  will
 be  issued  for  one  year  only,  subject
 to  renewal  every  year.

 (vi)  Premium  rate:  24  per  cent
 of  the  sum  assured  per  annum.  The
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 extent  of  subsidy  wouid  be  as  under:

 Where  Where
 Bank  Bank

 provides  does  not
 subsidy  provide

 sutaidy

 Subsidy  from  projet
 authority  075%  r-00%

 Subsidy  f:om  Banks.  0°50%
 Share  of  the  insured.  I  00%  I:25%

 TOTAL  225%  2-  25%

 (vii)  Veterinary  Examination:
 The  report  of  the  veterinary  sur-
 geon  is  essential.

 (viii)  Salvage:  Out  of  every
 claim  a  fixed  amount  of  Rs.  00
 would  be  deducted  towards  salvage
 except  in  the  following  cases:

 (a)  If  the  insured  animal  dies
 due  to  epidemic  disease;

 (b)  In  areas  where  slaughter
 of  animals  is  banned  by  law.

 प्याज  की  खपत

 294i.  श्री  मीठा  लाल  पटेल  :  क्‍या

 वाणिज्य  तथा  नागरिक  पूति  श्र  सहकारिता

 “मंत्री  यह  बताने  की  कृपा  करेंगे  कि  देश  में  इस

 समय  प्याज  की,  राज्यवार,  खपत  कितनी

 है?

 वाणिज्य  तथा  नागरिक  पूति  और  सह-

 कारिता  मंत्री  (श्री  मोहन  धएरिया)  :  वर्ष

 1973-74,  (अन्तिम  वर्ष  जिसके  लिए  आंकड़े

 उपलब्ध  हैं)  के  बारे  में  ग्रामीण  तथा  शहरी

 ्म्बों  की  प्रलग  अलग  प्याज  की  राज्यवार

 प्रति  व्यक्ति  मासिक  खपत  संलग्न  विवरण

 में  दी  गई  है  ।
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 विवरण

 वर्ष  i973-74  में प्याज की  प्रति  व्यक्ति  मासिक  खत  दर्शाने  वाला  विवरण

 sq  संघ  शासित  क्षेत्र  का नाम  प्रति  व्यक्ति  मासिक  खपते  (कि०

 ग्रा०)
 शहरी  क्षेत्र  ग्रामीण  क्षेत्र

 a
 ve

 L.  जम्मू  तथा  काश्मीर  नि  .  0.34  0.2
 2.  महाराष्ट्र  ‘  ‘  :  0.62  0.5]
 3.  बिहार.  0.36  0.26
 4.  मध्य  प्रदेश  .  0.46  0.29
 5.  तमिलनाडु  न  .  0.  48  0.43
 6.  पॉंडिचरी  Lo,  0.  46  0.  48
 7.  आसाम .  .  0.24  0.53
 8.  गुजरात  0.79  0.75
 9.  केरला  ,  कि  0.22  0.20

 l0.  मनीपुर  .  मु  .  0.5  0.0
 Ll.  आंध्र  प्रदेश  0.57  0.08
 l2.  कर्नाटक  दि  .  0.50  0.47
 13.  उड़ीसा  .  0.39  0.  20
 14.  मेघालय  0.39  0.  9

 L5.  राजस्थान  0.47  0.  47

 16.  गोग्रा,  दमन  व  द्वीप  0.62  0.  49

 i7.  हरियाणा  =  0.53  0.  47

 18.  पजाब  .  0,62  0.  60

 i9.  हिमाचल  प्रदेश  0.58  0.38

 20.  उत्तर  [देश  .  0.37  0.  29
 2i.  चण्डोगढ़  0.82  ग्रामीण  क्षेत्र

 कोई  नमूना  नहीं
 लिया  गया  |

 22.  दिल्‍ली  ,  हे  -  0.49  0.  45

 23  त्रिपुरा  ,  :  :  0.30  0.6

 24.  नागालेंड  ०  न  .  0,  35  ग्रामीण  क्षेत्र  से  कोई

 नमूना  नहीं  लिया
 गया  |

 25,  पश्चिमी  बंगाल  .,  वि  ७  न  029  0.20
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 Shortage  of  Mustard  Oil

 2942.  SHRI  K.  MALLANNA:

 SHRI  ISWAR  CHOUDHARY:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  there  is  acute  shortage
 of  mustarg  oil  in  certain  parts  of  the
 country;  and

 (b)  if  so,  the  names  of  such  States
 and  the  measures  Government  have
 taken  to  meet  the  demang  of  the
 common  people  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  (bd).  Owing  to
 some  shortfall  in  the  production  of
 mustard  oi]  during  ‘1976-77,  as  com-
 pared  to  the  previous  year,  shortages
 have  been  felt  in  the  major  mustard
 oil  consuming  States.  These  are  West
 Bengal,  States  and  Union  Territories
 in  the  North-Eastern  region,  Bihar,
 Orissa,  Uttar  Pradesh,  Jammu  and
 Kashmir  and  Rajasthan.  To  obviate
 the  situation,  imported  rapeseed  oil
 has  been  allotted  to  States,  as  requir-
 ed  by  them,  to  be  distributed  after
 Tefining  at  an  end  consumer  price  of
 Rs.  8.50  a  Kg.

 Dilution  of  Foreign  Equity  Holdings  in
 Foreign  Companies

 2943.  SHRI  K.  A.  RAJAN:  Wil!  the
 Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 state  which  are  the  foreign  companies
 operating  in  India  that  have  not  di-
 luted  yet  their  foreign  equity  hold-
 ings?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  2700  BANK-
 ING  (SHRI  H.  M.  PATEL):  (a)
 statement  showing  the  names  of  com-
 panies  which  have  to  dilute  their
 non-resident  interest  in  accordance
 with  the  directives  issued  by  the  Re-
 serve  Bank  of  India  under  Section  29
 of  the  Foreign  Exchange  Regulation
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 Act,  973  is  laid  on  the  Table  of  the
 Sabha.  [Placed  in  Library.  See  No
 LT—946/77.)

 Use  of  Foreign  Trade  Mark  by
 Coca  Cola  Company

 2944.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  be  pleased  to  state:

 (a)  whether  Coca  Cola  Company  was
 asked  to  stop  using  foreign  trade  mark
 after  December  3l,  ‘1976;

 (b)  whether  this  company  is_  using
 the  same  trade  mark  even  now;  and

 (c)  if  so,  the  reasons  therefor  and
 what  further  action  has  been  taken
 thereon?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  No,  Sir.

 (b)  Yes,  Sir.
 (c)  Does  not  arise.

 Guidelines  for  Issue  of  Bonus  Shares

 2945.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  the  Department  of  Com.
 pany  Affairs  has  issued  new  guidelines
 for  issue  of  bonus  shares;  and

 (b)  if  so,  the  salient  features  of  the
 guidelines?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  _  BANK-
 ING  (SHRI  H.M.  PATEL):  (a)
 The  Department  of  Economic  Affairs
 has  issued  on  the  Gth  June,  977  two
 additional  guidelines  governing  the
 issue  of  bonus  shares.

 (b)  These  two  guidelines  are:

 (i)  A  certificate  should  be  fur-
 nished  from  the  auditors  of
 the  company  tha‘  adequate
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 a  provision  for  depreciation  has
 been  provided‘in  the  account
 of  the  company  as  allowable
 under  the  Income  Tax  Act.

 (ii)  If  there  is  a  change  in  the
 method  of  depreciation,  the
 companies  should  further
 ensure  that  adequate  provi-
 sion  for  deferred  taxation  lia-
 bility  is  made  and  the  audi-
 tor’s  certificate  to  this  effect
 should  also  be  furnished
 along  with  the  application
 for  bonus  issue.

 Raising  of  Capital  by  Companies

 2946.  SHRI  R.  V. SWAMINATHAN:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 (a)  how  many  companies  were  al-
 lowed  to  raise  their  capital  from  the
 Ist  March,  977  to  the  end  of  June.
 1977;

 (b)  the  names  of  such  companies;

 (c)  how  much  capital  has  been  al-
 lowed  to  be  raised  by  each  company;
 and

 (d)  the  reasons  for  allowing  such  a
 large  number  of  companies  to  raise
 the  capital.

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  During  the  pe-
 riod  lst  March  977  to  30th  June  1977,
 37  non-government  companies  have
 been  granted  permission  under  the
 Capital  Issues  (Control)  Act.  947  to
 raise  capital  by  way  of  initial  and  fur-
 ther  issues,  bonus  issues,  debentures,
 loans  etc.

 (b)  and  (c).  Names  of  companies
 and  the  amount  of  capital  allowed  to
 be  raised  by  each  company  are  given
 in  the  Statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  LT—647/77].
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 (d)  The  reasons  for  giving  con-
 sent  to  the  issue  of  capital  by  the
 companies  are  as  under:

 (i)  Bonus  issues  represent  only
 the  capitalisation  of  the  free  re-
 serves  so  as  to  bring  the  sharehold-
 ers  fund  retained  in  the  business
 more  in  line  with  the  total  capital
 employed  in  the  business.  The  issue
 of  bonus  shares  is  governed  by
 guidelines  issued  by  the  Govern-
 ment  in  this  behalf.  ४

 (ii)  In  the  case  of  issue  of  fresh
 or  further  capital  by  way  of  share
 capital,  debentures,  loans  etc.,  the
 raising  of  capital  is  necessary  to  en-
 able  the  companies  to  finance  a  part
 of  the  projects  for  which  they  hold
 the  necessary  industrial  licences.
 In  some  cases,  the  issue  of  capital
 has  also  become  necessary  to  enable
 the  company  to  dilute  its  non-resi-
 dent  interest  in  accordance  with
 the  directives  given  to  the  company
 under  the  Foreign  Exchange  Re-
 gulation  Act.

 It  needs  to  be  made  clear  that  the
 information  given  in  the  Annexure
 relates  to  only  the  consent  given  for
 issue  capital  and  not  to  the  capital
 actually  raised  by  them  from  the  mar-
 ket  under  the  consents  given  to
 them.

 It  cannot  be  said  that  a  large  num-
 ber  of  companies  have  been  given  per-
 mission  to  raise  capital.

 Silk  Industry  in  Karnataka

 2947.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Silk  Industry  in  Kar-
 nataka  has  occupied  a  prestigious  posi-
 tion  in  the  world  of  fabrics;

 (b)  if  so,  whether  an_  intensive
 development  plan  to  increase  the
 production  of  raw  silk  in  the  State
 has  been  sent  to  the  Central  Gov-
 ernment;  and
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 (०)  whether  the  World  Bank  has
 also  agreed  to  give  assistang,

 to  State
 silk  industry;  and  if  so,  to  what  ex-
 tent?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Karnataka  is  the  premier
 silk  producing  State  accounting  for
 nearly  85  per  cent  of  the  total  pro-
 duction  of  mulberry  silk  in  the  coun-
 try.  At  present  7500  handlooms  and
 3376  powerlooms  are  engaged  in  the
 production  of  mulberry  silk  fabrics.

 (b)  An  intensive  sericultural  deve-
 lopment  project  to  subsantially  in-
 crease  the  production  of  raw  silk  at
 an  outlay  of  Rs,  3.7]  crores  has  been
 submitted  by  the  Government  of  Kar-
 nataka  which  is  under  consideration.

 (c)  No  separate  assistance  is  pro-
 posed  to  be  given  by  he  World  Bank
 to  the  Government  of  Karnataka  for
 the  development  of  silk  industry.

 Grant  of  D,  A.  Instalments  to  Central
 Government  Employees  on  the  Basis

 of  Consumer  Price  Index

 2948.  SHRI  M.  KALYANASUN-
 DARAM:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state  the  particu-
 lars  of  the  Consumer  Price  Index  for

 each  month  of  the  last  three  years
 and  the  number  of  0.3.  instalments

 due  to  Central  Government  employees
 from  month  to  month?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  A  statement  con-

 taining  particulars  of  the  Consumer
 Price  Index  for  each  month  of  the

 34  LS—5.
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 last  3  years  is  attached.  According
 to  the  dearness  allowance  formula  re-
 commended  by  the  Third  Pay  Com-

 mission,  dearness  allowance  was  pay-
 able  to  the  Central  Government  em-

 ployees  after  every  8  point  increase
 in  the  l2-monthly  average  of  the
 Consumer  Price  Index,  above  200
 (1960-100).  According  to  this  for-

 mula,  4  instalments  of  dearness  al-
 lowance  were  sanctioned  to  the  em-

 ployees  with  effect  from  1-5-1973,
 1-8-1973,  1-10-1973,  -I-974,  ‘1-2-1974,

 1-4-1974,  ‘1-6-1974,  ‘1-7-1974,  1-9-1974,

 1-10-1974,  1-11-1974,  1-12-1974,  211975
 and  1-3-1975,  respectively  to  cover  the
 index  average  upto  312.  In  April,
 1975,  the  index  average  crossed  320
 points.  The  fifteenth  instalment  of
 dearness  allowance  which  would  have
 covered  price  rises  upto  that  point
 was  not  sanctioned  infer  alia  due  to
 financial  constraints  and  repercussions
 on  the  State  Governments.  The  in-
 dex  average,  however,  fell  below  320
 in  January,  ‘1976,  below  32  in  April,
 976  and  below  804  in  June,  1976,
 Although  one  instalment  of  dearness
 allowance  thus  became  due  for  with-
 drawal  from  1-5-1976  and  another
 from  1-7-1976,  the  Government  in

 order  primarily  to  compensate  the
 employees  for  the  non-payment  of
 any  dearness  allowance  instalment
 when  the  index  average  had  crossed
 320,  withdrew  only  one  instalment  of
 dearness  allowance  and  that  too  vir-

 I-0-976.  At  present,
 dearness  allowance  is  paid  with  re-
 ference  to  the  index  average  of  304,
 whereas  according  to  the  latest  avail-

 tually  from

 able  index  figures,  the  index  average
 was  303  at  the  end  of  April,  1977.
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 Statement

 Statement  of  All  India  average  Consumer  Price  Index  num
 (I960-I09)  and  their  12-

 ‘or  Industrial  Workers  (General
 nor  Averge.

 1960-100

 Mo  th
 7974  _  7975  7976  7977

 Index  Average  Index  Average  Index  Average  Index  Average

 January  264  240°50  326  308 66  298  378.58  307  (297°17

 Febraary  267  (24500,  325  373:53  292  +315 67  +310  298 -  83

 March  275,  249  97  32I  0  ३7733  286  ३275  312  ३०-००

 April  283  255-08  323  322-66  289  309-92  373  303  “00
 May  294  26053  327  323  47  299  306-83

 June  ०  ३०.  266  °25  328  325:66  297  303-75

 July  ६१९  27797  324  326.75  297  3०  ४0

 August  321  (278-08  ‘321  326-75  298  299  58

 September  334  (285-25  379  (325-50  =  302s:  298-17

 October  335  29200  376  (323-91  (304  (297°17

 November  331  «298-09  375  322  58  396  296-42
 December  326  303°50  306  (320-92  306  296  “42

 Awarding  of  Unskilled  Works  to
 Labour  Co-operatives

 2949.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  National  Advisory
 Board  of  Labour  Co-operatives  has
 recommended  that  al!  unskilled  works
 in  rura]  areas  upto  Rs.  one  lakh
 shoulg  be  exclusively  awarded  to  la-
 bour  co-operatives;

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  the  recommendation;  and

 (c)  the  steps  taken  to  implement  it?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  Yes,  Sir.  The  National
 Advisory  Board  on  Labour  Coopera-

 tives  at  its  meeting  held  on  9  Feb<
 ruary,  974  recommended  that  था
 unskilled  works,  and  skilled  works
 upto  a  limit  of  Rs.  ]  lakh  should  be.
 reserved  exclusively  for  labour  co-
 operatives.

 (b)  Government  have  accepted  the
 recommendation.

 (c)  The  State  Governments  have
 been  requested  to  take  action  to  im-
 plement  it.  Follow  up  measures  are
 also  taken  to  watch  the  progress
 made  in  the  States  from  time  to
 time,  and  to  assist  the  cooperatives

 Ja

 erned.
 res  Under  Voluntary  Disclo-

 sure  Scheme

 (fo

 PROF.  P.  G.  MAVALANKAR:
 ill  he  Minister  of  FINANCE  AND

 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 *(a)  the  total  amount  of  disclosed
 income  and  wealth  up  to  date  ynder
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 the  Voluntary  Disclosure  Scheme  of
 RS}  1975;

 (b)  the  said  amount  disclosed  under
 the  Income  Tax  Act,  and  the  tax  col-
 lected  thereon;

 (९)  the  amount  disclosed  under  the
 Wealth  Tax  Act,  and  the  amount  of

 +  wealth  tax  realised  thereon;  and

 (d)  the  method  and  manner  of  cal-
 culating  for  arriving  at  the  total  wealth
 8  disclosed?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING’  (SHRI
 प्र,  M.  PATEL):  (a)  As  per  the  latest
 information  available,  the  total  amount
 of  income  and  wealth  discloseq  under
 the  Voluntary  Disclosure  of  income
 and  Wealh  Ordinance,  975  (now,
 Voluntary  Disclosure  of  Income  and
 Wealth  Act,  976)  is  Rs.  583.6  crores

 (b)  and  (c).  The  information  pre-.
 sently  available  is  as  follows:

 Amount  Tax
 disclosed  collected

 (upto
 37-3-77)

 (Ruin  (Rs.  in
 erozes)  crores)

 Voluntarily,  disclosed
 income  6852

 Income  in  respect  of  \  232-66
 search  &  seizure  cases  56°  |

 J
 Disclosure  of  _  net

 wealth  or  value  ‘of
 assets  not  disclosed
 or  understuted  84-7  6.64

 हब

 /

 (d)  Rs.  841.7  crores  is  the  total  of
 the  amounts  disclosed  for  the  various
 assessment  years  by  the  declarants.

 Simplification  of  procedure  and  Rules
 for  Collection  of  Estate  Duty

 2951.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 (a)  whether  Government  are  aware
 that  the  procedures  and  rules  for  col-
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 lection  of  Estate  duty  are  found  very
 cumbersome  and  harassing  by  the
 concerned  tax  payers;

 >)  if  s0,  whether  Government  pro-
 Pose  to  take  stepg  to  simplify  and
 speed  up  the  procedures  and  processes
 involved;  and  \

 734

 (९)  if  so,  the  broad  nature  and  out-
 line  of  such  steps

 being
 planned  and

 implemented?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 प्र,  M.  PATEL):  (a)  to  (c).  Gov-
 ernment  realise  that  there  is  need  for
 simplifying  the  law  and  procedure  re-
 lating  to  estate  duty.  The  Commit-
 tee  of  Experts  recently  appointed  by
 the  Government  for  the  simplifica-
 tion  and  rationalisation  of  the  direct
 tax  laws  is  expected  to  also  recom-
 mend  measures  for  the  simplification
 and  rationalisation  of  the  law  relat-
 ing  to  estate  duty.  The  Government
 propose  to  sponsor  a  Bill  for  amend-
 ing  the  law  relating  to  estate  duty
 in  the  light,  inter  alia,  of  the  recom-
 mendations  to  be  made  by  the  said
 Committee  of  Experts.

 भारत  में  बेक  श्राफ  अमेरिका  की

 गतिविधियां

 2952.  श्री  हरगोविन्द  वर्मा  :  क्‍या

 वित्त  तथा  राजस्व  और  बेंकिंग  मंत्री  यह  बता

 की  कपा  करेंगे  कि  :

 (क)  क्‍या  बैंक  ग्राफ  अमेरिका  ने  भारत

 में  अपनी  गतिविधियाँ  तेज  करने  का  निश्चय

 किया  है  ;  भ्ौर  _

 (ख)  यदि  हां,  तो  कब  से  श्रौर  किन

 क्षेत्रों  में  ?

 वित्त  तथा  राजस्व  शौर  बेकिंग  मंत्रों

 (शी  एच?  एम०  पटेल)  :(क)  भौर  (ल)

 जून,  969  में,  भारतीय  रिज बे  बैंक  द्वारा  बैंक
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 am  प्रमेरिका  की  नई  दिल्‍ली  में  एक  शाखा
 खोलने  की  भ्रनुमति  दी  गई  थी  ।  उसने  शाखा
 खोलने  के  बजाय  फरवरी,  970  में पना  एक

 प्रतिनिधि  कार्यालय  नई  दिल्लो  में  खोला
 था  ।  अब  उसे  श्रपने  प्रतिनिधि  कार्यालय  को
 पूरी  शाखा  के  रूप  में  बदलने  की  अनुमति  दे  दी
 गई  है  t

 Grant  of  loan  to  Regional  Manager,
 Allahabag  Bank

 2953.  SHRI  DINESH  CHANDRA
 JOARDER;  ,

 SHRI  KRISHNA  CHANDRA
 HALDER;:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 (a)  whether  the  Government  are
 aware  that  the  Regional  Manager  of
 Allahabad  Bank,  Shri  H.  K.  Kalia,
 was  granted  a  loan  of  Rs.  25,000

 against  Bank’s  Staff  Housing  Loan
 Scheme  at  the  rate  of  interest  of  34
 per  cent  per  annum  but  the  amount
 wag  transferred  in  Fixed  Deposit  Ac-
 count  at  the  rate  of  9  per  cent  interest;

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto,  .

 (c)  whether  the  said  Manager  has
 paid  the  instalments  in  the  year  of
 1974;  and

 (d)  ig  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (a),  Allaha-
 bad  Bank  has  reported  that  Shri  H.  K
 Kalia,  Regional  Manager  of  the  bank
 was  sanctioned  loans  on  different  oc-
 casions  aggregating  of  Rs.  60,000/-
 from  April,  969  to  January,  974
 under  the  bank’s  Housing  Loan  Sche-
 me,  including  a  loan  of  Rs,  25,000/-
 sanctioned  on  3rd  January,  1974,  The
 interest  charged  to  the  loan  account
 ranged  from  3  per  cent  to  4  per  cent
 per  annum.  The  bank  has  also  re-
 ported  that  the  loan  amount  of  Rs.
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 25,000/-  was  debited  to  Shri  Kalia’s
 Housing  Loan  Account  and  corres-
 pondingly  the  same  amount  was  cre-
 dited  to  his  current  account  with  the
 bank’s  New  Delhi,  Parliament  Street
 Branch  on  3rd  January,  ‘1974,  Cn
 l6th  February,  974  Shri  Kalia’s  ac-
 count  was  debited  with  Rs.  25,000/-
 and  the  relative  amount  was  transfe:-
 red  to  8  per  cent  fixed  deposit  Ac-
 count  jn  the  names  of  Smt.  Prem
 Lata  Kalia  and  Shri  Wari  Krishan
 Kalia  and  a  fixed  deposit  receipt  due
 on  6th  February,  976  was  issued.
 Immediately  thereafter  the  entries
 Pertaining  to  this  fixed  deposit  were
 deleted  from  the  branch  records  and
 this  fixed  deposit  receipt  was  cance!-
 led.  Following  the  deletion  of  the
 entries  pertaining  to  the  fixed  deposit
 receipt.  a  fresh  balance  was  extend-
 ed  in  the  current  account  of  Shri
 H.  K.  Kalia.  No  interest  on  the  fixed
 deposit  was  drawn.  The  bank  has
 reported  that  no  action  was  taken  by.
 them  in  the  matter  in  view  of  the
 cancellation  of  the  fixed  deposit,

 According  to  Allahabad  Bank  no
 instalments  of  the  re-payment  on  the
 Housing  Loan  were  deposited  by  Shri
 Kalia  in  his  Housing  Loan  Account
 in  974  as  the  same  was  not  fixed  by
 the  bank.  The  bank  has  further  re-
 ported  that  Shri  Kalla  has  deposited
 the  arrear  instalments  at  the  rate  of
 Rs,  435/-  per  month  and  at  this  rate
 there  was  no  arrear  instalment  as
 on  28th  June,  1977.

 The  bank  has  been  advised  by  the
 Government  to  probe  into  the  irre-
 gularities  committed  by  the  official
 in  this  matter  for  taking  appropriate
 action  against  him.

 Purchase  of  Onion

 2954.  SHRI  LAHANU  SHIDAVA:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  onion  is  not  purchased
 directly  from  the  onion  growers  by |
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 National
 Agricultural  Co-operative

 »Marketing  Federation  of  India;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  COMMERCE
 ~AND  CIVIL  SUPPLIES  AND  CO-

 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  National  Agricultural  Co- *
 operative  Marketing  Federation  of
 India  is  purchasing  Onions  from  the
 growers.

 (b)  Does  not  arise.

 Misappropriation  of  funds  by  Regiona]
 Manager,  Allahabag  Bank

 »  2955.  SHRIMATI  AHILYA  ए.

 24
 रा  Will  the  Minister  of

 INANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  investigation  about  the  misappro-
 priation  of  funds  of  Allahabad  Bank
 by  the  Regional  Manager,  Shri  H.  K.
 Kalia;

 (b)  if  so,  the  findings  of  the  investi-
 gation;  and

 (c)  the  steps  taken  against  him?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Allahabad
 Bank  has  intimated  that  it  has  no
 report  of  misappropriation  of  funds
 of  the  bank  by  Shri  H.  K.  Kalia,
 Regional  Manager.  No  investigation
 has  therefore  been  made  by  the
 ‘bank  or  by  Government.

 ,  (9)  and  (c).  Does  pot  arise.

 Complaints  of  distribution  of  loans  to
 yexporters  by  Manager,  State  Bank  of

 India,  Bombay

 2956.  SHRI  ANANT  DAVE:  Will
 the  Minister  of  FINANCE  AND  RE-
 VENUE  AND  BANKING  be  pleased

 ae  state:

 (a)  whether  there  have  been  many
 complaints  of  distribution  of  loans  to
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 exporters,  film  producers  in  the
 fictitious  names  by  the  Manager  of  the
 State  Bank  of  India,  Peddar  Road,
 Bombay;

 (b)  the  amount  of  loans  or  over-
 drafts  sanctioned  by  the  then  manager
 of  the  bank  to  film  producers,  direc-
 tors  and  others  without  proper  scrutiny
 of  their  paying  capacity:

 (c)  whether  he  has  seen  a  report
 published  in  the  weekly  ‘Blitz’  dated
 the  11th  June,  977  in  this  regard;

 (d)  the  result  of  the  enquiry  so  far
 conducted  and  the  nameg  of  persons
 against  whom  action  has  since  been
 taken;  and

 (e)  whether  Government  propose  to
 handover  the  case  to  CBI  for  investi-
 gation  and  suggest  suitable  action
 against  the  guilty?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H  M.  PATEL):  (a)  to  (e).
 Government  have  seen  the  news  re-
 port  published  in  the  issue  of  the
 Bombay  Weekly  BLITZ  dated  the
 llth  June,  977  under  the  caption
 “Banking  with  Sex  and  Blackmail”.
 The  State  Bank  of  India  has,  in  this
 connection,  reported  that  their  Ins-
 pection  and  Audit  Report  on  the
 Pedder  Road  Branch,  had  pointed
 out  certain  irregularities  in  the  con-
 duct  of  the  accounts  of  a  number  of
 constituents  including  a  few  Film
 Distributors/Producers,  Garment  Ex-
 port  Houses  etc.  These  irregularities
 were  in  the  nature  of  (i)  grant  of
 overdraft  facilities  indiscriminately
 to  various  borrowers,  of  whom  some
 were  fictitious;  and  (ii)  grant  of  ad-
 vances  by  way  of  cash  credits,  ex-
 port  packing  credits,  post  shipment
 credits  and  export  bills  negotiations
 limit  dis-regarding  the  instructions

 Controlling  Au-
 thority.  According  to  the  Bank,  the
 total  amount  of  advances  involved.
 as  on  Ist  October,  1975,  was  about
 Rs.  62  lacs.

 The  irregularities  were  further  in-
 vestigated  by  the  Vigilance  &  Audit
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 Department  of  the  Bombay  Local
 Head  Office  of  the  Bank  and  based
 on  its  findings  disciplinary  proceed-
 ings  were  initiated  against  the  offi-
 cials  involved.  The  position  regard-
 ing  the  action  taken  against  the  va-
 rious  officers  are  indicated  below:

 Name  Punishment

 i.  Shri  D.D.  Tilak  D'smissed  from  Ser-
 Branch  Manager.  vice.

 2.  Shri  S.  P.Men-  Dimissed  from  Ser-
 joge,  Accountant.  vice.

 3.  ShriR.N.  Val«an-  He  resigned  from
 gkar,  Field  Officer  Service  consequent

 on  his  demotion  to
 Clerical  Cadre  from
 Officers  Cudre  in
 the  Bank.

 4.  ShriR.D.  Kriplani  D’‘sciplinery  proceed-
 (Then)  Regional  ings  are  being  finalis-
 Manager.  ed.

 ‘Se  Shri  V.K.  Herfekar  Disciplinary  proceed-
 (Then)  Regional  ings  are  being  fina-
 Manager.  lised.

 6.  ShriN.V.  Gude,  He  wis  called  upon
 (T*.en)  Area  to  retire  from
 Supdt.  Service.  The  official

 has  since  expired.

 7.  Shri  V.V.  Hari-
 haran  Branch
 Inspector

 Investigation  being
 conducted  to  fix
 accountability.

 The  Bank  has  initiated  legal  ac-
 tion  against  the  defaulting  borrow-
 ers.  The  bank  has  also  registered  a
 case  of  forgery  and  cheating  with
 the  Bombay  Police  against  one  of
 the  constituents.  The  Bank  has  also
 lodged  a  formal  complaint  with  the
 Central  Bureau  of  Investigation  in
 May,  1977.  The  CBI  have  been  re-
 quested  to  register  a  case  and  take
 up  investigation  of  this  matter.

 जूतों  धौर  चमड़े  के  सामान  का  निर्यात

 2957.  श्री  मीठा  लाल  पटेल  :  क्‍या
 वाणिज्य  तथा  नागरिक  चुति  शौर  सहकारिता
 मंत्री  यह  बताने की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  में  निर्मित  जूते  और

 चमड़े  के  अन्य  सामान  की  विदेशों  में  बहुत  मांग

 है  ;  और
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 (ख)  यदि  हां,  तो  ऐसे  देशों  के  नाम  क्या

 हैं,  जिनके  साथ  भारत  का  व्यापार  सम्रझौता

 हुआ  है  ब्ौर  इससे  ड्त  वर्ष  किततो  विदेशी  मूद्रा
 की  आय  होने  को  सम्भावना  है  ?

 वाणिज्य  तथा  नागरिक  पति  और  सह-
 कारिता  मंत्री  (आओ  मोहन  धारिया)  :  (क)
 बिदेशों  को  चमड़े  के  जूतों  तथा  चमड़े  के  सामान
 के  निर्यातों  में  सामान्य  बृद्धि  हुई  है  ।

 (ख)  जिन  मुख्य  देशों  क ेसाथ  भारत  का
 व्यापार  करार  हुआ  है  वे  ये  हैं  :  बल्गारिया,
 चैकोस्नोवाकिया  ,  जर्मन  लोकतन्त्रीय  गणराज्य

 हंगरी,  पोलैण्ड,  रूमानियवा  तथा  सोवियत
 संघ  t

 ऊपर  बताये  गये  देशों  के साथ  ऐसे  -यापार

 करार  के  फलस्वरूप  चमड़े  के  जूतों  तथा  चमड़े
 की  भ्रन्य  वस्तुओं  के  निर्षातों  स ेलगभग  23

 करोड़  रुपये  की  विदेशी  मुद्रा  की  आय  होने
 की  आशा  है  t

 Separate  corporations  for  Oils  and
 Oilseeds

 2958.  SHRI  D.  D.  DESAI:  “es

 SHRI  G.  'Y.  KRISHNAN:

 SHRI  SHIV  SAMPATI  RAM:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  are  pro-
 posing  to  have  separate  corporations
 for  edible  oils  and  oilseeds  trade;  and  :

 (b)  if  so,  the  main  features  there-
 of?  on  3

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  A  proposal  to
 have  a  Corporation  or  a  similar  ins-
 titutional  arrangement  for  edibldé*
 Oils  and  oilseeds  is  being  examined
 by  the  Government.
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 Short  Haul  Jet  for  Indian  Airlines

 2959.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION:  be  pleased  to  state:

 (a)  whether  Indian  Airlines  has
 given  up  the  search  for  a  short  haul
 jet  for  its  fleet;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (०)
 and  (b).  No,  Sir.  Indian  Airlines
 have  recently  completed  a  “Total
 System  Study”  of  their  future  flect
 requirements  covering  the  period
 1978-79  to  980-8l.  The  report  is
 under  consideration.  Indian  Airlines
 will  formulate  proposals  for  their
 future  purchases  of  aircraft  after  the
 recommendations  made  in  the  Sys-
 tem  Study  have  been  further  ex-
 amined  and  decisions  taken  thereon.

 Loans  advanced  by  Nationalised
 Banks  to  Industria]  Units

 2960.  SHRI  YAGYA  DATT
 SHARMA:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 ,  (a)  the  amount  of  loans  advanced
 by  nationalised  banks  since  April,  975
 to  March,  977  to  industrial  units  and
 in  agriculture  field,  separately,  year.
 wise;

 (b)  whether  the  loans  are
 repaid  in  time;  and

 being

 (c)  if  not,  the  amount  which  is  not
 being  repaid  within  the  period  in
 which  it  should  have  been  repaid?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Reserve
 Bank  of  India  have  reported  that
 Provisional  data  available  regarding
 the  sectoral  distribution  of  advances
 of  public  sector  banks  show  that
 their  outstanding  advances  to  Indus-
 try  (inluding  small  scale  industry)
 and  Agriculture  as  at  the  end  of  Ap-
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 ril,  975  and  March,  976  and  977
 were  as  follows:—

 (Rs.  crores)

 Industry  Agriculture
 Last  Friday  of  (Total)

 April,  975  4400°I  726°3

 March  976  5359"  960-4

 March  7977  .  59746  ‘1221  “4

 (b)  and  (c).  While  each  of  the
 public  sector  banks  keep  the  reco-
 very  performance  of  its  branches
 under  continual  review  and  _  steps
 are  initiated  to  recover  overdue  ad-
 vances  by  realisation  of  assets  charg-
 ed  as  security  or  from  the  sureties/
 guarantors  or  through  legal  proceed-
 ings,  the  statistical  reporting  system
 did  not  provide  for  data  reporting
 by  banks  regarding  their  recovery
 performance  in  different  sectors.

 At  present  data  regarding  sector-
 wise  position  of  the  recovery  perfor-
 mance  of  the  banks  is  available  only
 in  respect  of  Direct  finance  to  Agri-
 culture.  The  latest  available  data  re-
 lating  to  end  June,  976  reveals  that
 the  total  outstanding  agricultural
 (direct)  adyances  of  public  sector

 banks  as.on  that  date  amounted  to
 Rs.  726.33  crores,  their  demand  am-
 ounted  to  Rs.  380.3l  crores  and  their
 recoveries  amounted  to  Rs.  93.63
 crores.  j

 हवाई  ्ाड्डों  पर  सार्वजनिक
 घोषणा  व्यवस्था

 2961.  श्री  ईश्वर  चौधरी  :  कया

 पर्यटन  झ्रौर  नागरं  विमानन  मंत्री  यह  बंताने
 की  कृपा  करेंगे  कि  ८

 (क)  क्या  यहं  बात  सरकार  के  !यान  मैं

 आई  है  कि  बहुत  से  हवाई  1  पर  सार्वजनिक
 घोषणा  व्यवस्था  संन्तोषजनर्क  नहीं  है  श्र *
 लोग  की  जाने  वाली  धोंषणा  को  ठीक  प्रकार
 से  नहीं  सुन  पाते  हैं  ;  और
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 (ख)  यदि  हां,  तो  क्या  सरकार  दिल्ली,
 बम्बई  और  कलकत्ता  में  प्रमुख  हवाई  प्रह्ढों
 पर  इस  व्यवस्था  में  सुधार  करने  के  लिए
 कदम  उठा  रही  है  ?

 पर्षेटन  तथा  नागर  विमानन  मंत्री  (श्रो
 पुरुषोत्तम  कौशिक)  :  (क)  और  (ख).
 विमान  क्षेत्रों  पर  सावजनिक  घोषणा  प्रणाली
 के  ठोक  से  कार्य  न  करने  के  संबंध  में  कोई
 विशिष्ट  शिकायतें  नोटिस  में  नहीं  बाई  हैं  t

 दिल्‍ली  तथा  बम्बई  विमान  क्षेत्रों  पर  सावंजनिक

 घोषणा  प्रणाली  के  पुराने  उपकरणों  तथा  तारों
 को  पहले  ही  बदला  जा  चुका  है।  जब  कभी  भी

 किसी  विमान  क्षेत्र  पर  इस  प्रणाली  के  ठीक
 से  कार्य  न  करने  की  सूचना  मिलती  है  तो

 खराबी  को  दूर  करने  के  लिए  तुरंत  कार्यवाही
 की  जाती  है  ।

 रुई  के  मूल्यों  में  श्रसंगति

 2962.  श्री  ईश्वर  चौधरी  :  क्या

 वाणिज्य  तया  नागरिक  पूति  श्लौर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पश्चिम  बंगाल  और  बिहार
 में  मिलों  द्वारा  खरीदी  जाने  वाली  रूई  की

 कीमत  द्ौर  गुजरात  तथा  महाराष्ट्र  में  खरीदी

 जाने  वाली  रूई  की  कोमत  में  अन्तर  होता

 है;

 (ख)  यदि  हां,  तो  इन  कीमतों  में  कितना

 ष्य्न्तर  होता  है  ;  शर

 (ग)  क्‍या  सरकार  इस  विषमता  को

 दूर  करने  का  प्रयास  कर  रही  है  ?

 बाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्रों  (श्री  मोहन  घारिया)  :  (क)
 शर  (ख).  पश्चिम  बंगाल  तथा  बिहार  में  रूई

 का  उत्पादन  खपत  के  मुकाबले  बहुत  कम  है

 और  इन  राज्यों  में  कोई  विनियमित  बाजार

 नहीं  है  ।  पश्चिम  बंगाल  तथा  बिहार  की-
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 मिलों  द्वारा  खरीदी  गई  कच्ची  रूई  की  कीमत
 शौर  गुजरात  तथा  महाराष्ट्र  की  मिलों  द्वारा
 खरीदी  गई  कच्ची  रूई  की  कीमत  की  तुलना
 करना  संभव  नहीं  है  ।

 (ग)  योजना  ग्रायोग  से  परामर्श  करके
 कच्ची  रूई  की  समान  कीमत  करने  के  प्रश्न
 पर  विचार  किया  जा  रहा  है  ।

 Tourist  Development  Projects  in..
 Orissa

 2963.  SHRI  S.  KUNDU:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  main  tourist  development
 projects  of  Orissa  which  the  Central
 Government  are  financing;  and

 (b)  the  schemes  that  have  been
 sanctioned  during  the  last  three  years
 and  how  many  of  them  have  been
 implemented?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 ‘The  Youth  Hostel  at  Puri’  constructed
 at  a  total  cost  of  Rs.  5,60,550  was  com-
 missioned  in  November,  1975.  The
 Department  of  Tourism  has_  also
 advanced  Rs.  1,62,308  to  State  Goverr-
 ment  for  the  provision  of  a  motor
 launch  at  Chilka  Lake.  Besides,  I.T.D.C
 have  incurred  an  expenditure  amount-
 ing  to  Rs.  10,12,000  on  the  renovation
 of  Travellers  Lodge  at  Bhubaneswar.

 In  the  earlier  Plan  periods  the  De-
 partment  of  Tourism  had  constructed
 a  tourist  bungalow  at  Konark.  It  is
 now  being  run  as  Travellers  Lodge  by
 the  India  Tourism  Development  007
 poration  (ITDC).  Similarly,  the  State
 Government’  constructed  a_  tourist
 bungalow  at  Konark,  50  per  cent  of
 the  cost  of  which  was  shared  by  the
 Department  of  Tourism.
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 In  the  Fifth  Plan  the  development  of
 tourist  facilities  at  Konark  has  been
 included  in  the  Cultural  Tourism  Pro.
 gramme  of  the  Department  of  Tourism.
 “Accordingly,  a  master  plan  (land-use
 plan)  of  the  area  surrounding  the  Sun
 ‘Tempie  has  been  prepared.  Allocation
 of  facilities  and  environmental  planning
 are  also  incorporated  in  the  master-
 pian.  Based  on  the  master  plan,  de-
 tailed  schemes  will  be  drawn  up  for
 providing  facilities  such  as  accommoda-
 tion.  transport,  water,  electricity  and

 other  amenities.

 Restructuring  of  the  Administration
 of  the  Co-operative  Department

 2964.  SHRI  S.  KUNDU:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  ४९
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  restructure  the  administration  of
 the  Cooperative  Department  and
 amend  the  existing  cooperative  law  so
 as  to  make  it  more  responsive  to  the
 needs  of  the  people;

 (b)  whether  Government  have
 taken  up  the  matter  of  reduction  of
 payment  of  interest  on  the  Joan  given
 by  the  Reserve  Bank  of  India  _  to
 different  co-operative  banks  and
 societies  of  different  States;  and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  &  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 (a)  Cooperation  being  a  State  subject,
 the  responsibility  for  the  supervision
 of  cooperative  societies  vests  in  the
 State  Governments.  The  Government  of
 India  also  lay  considerable  stress  on
 the  need  for  the  cooperatives  to  serve
 a  larger  number  of  persons,  especially
 the  weaker  sections  of  the  community.
 For  this  purpose,  a  set  of  guidelines
 has  been  circulated  to  the  States  for
 undertaking  suitable  modification  to
 their  cooperative  laws.  ‘The  States
 have  been  advised  to  incorporate  sui’-
 able  provisions  in  their  laws  providing
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 for  automatic  membership  to  persons
 who  are  duly  qualified  for  admission
 as  memoers'  under  the  provisions  of
 the  Act,  the  Rules  and  the  Bye-laws.
 Similarly,  the  State  Governments  have
 been  advised  to  amend  their  laws  to
 provide  for  compulsory  reservation  of
 seats  in  favour  of  the  weaker  sections,
 on  the  committee  of  management  of
 primary  agricultural  societies.  These
 provisions  are  inlended  to  ensure  that
 cooperatives  cater  to  the  needs  of  a
 larger  section  of  the  rural  population.

 (b)  and  (c).  No,  Sir.

 गाजियाबाद  में  कारखाना  मालिकों  को
 श्रौद्योगिक  वित्त  निगम  द्वारा  दिये

 गये  ऋण

 2965.  श्री  नवाब  सिह  चौहान  :  क्‍या
 वित्त  तथा  राजस्व  श्रोर  बेकिंग  मंत्री  यह
 बत.ने  की  कृपा  करेंगे  कि  ॥

 (क)  क्‍या  गाजियाबाद  के  कुछ  कारखाना
 मालिकों  को,  जिन्होंने  श्रापातकाल  के  दौरान
 कारखाने  लगाये,  भारतीय  औद्योगिक  वित्त

 निगम,  वम्बई  द्वारा  काफी  राशि  के  ऋण
 दिये  गये  ;

 (ख)  गत  दो  वर्षों  में  गाजियाबाद  के
 कितने  तथा  किन-किन  मिल  मालिकों  को
 दो  लाख  से  अधिक  राशि  के  ऋण  केन्द्रीय
 सरकार  की  वित्त  एजेंसियों  द्वारा  दिये  गये;

 (ग)  क्‍या  इन  में  से  कुछ  मिलें  कल्पित

 और  ये  ऋण  सिफारिशों  के  ग्राधार  पर  दिये
 गये  ;

 (घ)  क्‍या  सरकार  इस  बारे  में  पूरी
 जांच  कराने  के  पश्चात्‌  तथ्यों  को  सभा  पटल

 पर  रखेगी;  और

 (=)  यदि  हां,  तो  कब  तक  शौर  एन
 छल्पित  मिलों  को  दिये  गये  ऋणों  को  किस

 प्रकार  वसूल  किथा  जायेगा  ?



 I47  Written  Answers

 वित्त  तथा  राजस्व  और  बेकिंग  मंत्री

 नी  एच०  एस०  पटेल)  :  (क)  से  (ड).
 सूचना  इकट्ठी  की  जा  रही  है  और  सदन  के
 पटल  पर  रख  दी  जायेंगी ।

 दिल्‍लो  में  सुपर  बाजार  के  श्रव्यक्ष

 2966.  श्री  नवाब  सिह  चौहान:
 क्या  वाणिज्य  तथा  नागरिक  पूति  श्ौर  सह-
 कारिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  इस  समय  दिल्‍ली  में  सुपर  बाजारों
 के  अध्पक्ष  कौत-फौन  ह  और  वें  किस  दलों  से
 सम्बन्धित  हैं;

 (ख)  अध्यक्ष  का  कार्यकाल  कितने

 समय  का  होता  है  और  क्या  वर्तमान  अध्यक्ष

 ने  अपने  पद  से  हटने  का  प्रस्ताव  किया

 है;

 (ग)  वर्तमान  अ्रध्यक्ष  के  कार्यकाल  में
 सरकार  को  सुपर  बाजारों  सें  कितनी  हानि
 भ्रथवा  लाभ  हुआ;

 (ग)  सुपर  बाजारों  की  कार्यकुशलता

 सें  वृद्धि करने  तथा  उनसे  अधिक  लाभ  कमाने
 के  लिये  क्‍या  सुझाव  दिये  गग्रे  हैँ  और  क्‍या

 कोई  परामशंदात्नी  समिति  भी  है;  और

 (ड)  यदि  हां,  तो  इस  समिति  के
 सदस्यों  के  क्‍या  नाम  हैं  ?

 वाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्री  (श्री  मोहन  धारिया)  :

 (क)  और  (ख).  कांग्रेस  पार्टी  की  संसद
 सदस्या  (राज्य  सभा),  श्रीमती  सविता  बहन
 सरकार  द्वारा  7  अप्रैल,  972  को  को-आपरेटिव

 स्टोर  लि०,  जो  दिल्‍ली  में  सुपर  बाजार  तथा

 उसकी  शाखाग्रों  को  चलाता  है,  की  अ्रध्यक्षा
 नामित  की  गई  थीं  ।  उन्होंने  को-प्रापरेटिव

 स्टोर  के  ग्रध्यक्ष  पद  से  त्याग-पत्रं  दे  दिया  है,
 जो  i7~5-977  से  स्वीकार  किया  गया  ।
 को-प्रापरेटिव  स्टोर  लिमिटेड  की  उप-विधियों
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 के  भ्रनुसार  को-प्रापरेटिव  स्टोर  के  प्रध्यक्ष

 के  नामांकन  तथा  प्रबन्ध  समिति  के  पुनगंठन
 का  प्रश्न  सरकार  के  विचाराधीन  है

 (ग)  इस  ग्रवधि  में  सुपर  बाजार  ने

 नीचे  दिया  गया  लाभ  कमाया  :-—

 लाख  रु०

 1972-73  0.51  (लेखा  परीक्षित)
 1973-74  0.66  वही

 1974-75  4.46  (अ्रनन्तिम,  लेखा
 परीक्षा  ग्रभी  होनी

 है)

 1975-76  7.76  बही

 (घ)  सुपर  बाजार  के  लिए  कोई

 सलाहकार  समिति  नहीं  है  |  इस  संस्था  का

 प्रबन्ध  सरकार  द्वारा  नामित  प्रबन्ध  समिति

 द्वारा  चलाया  जाता  है,  जैसा  कि  को-आपरेटिव

 स्टोर  की  उपविधियों  में  दिया  गया  है।  तथापि,

 वस्तु  सूची  नियंत्रण  में  सुधार  करने  ब्रौर  चोरी

 झ्ादि  से  होने  वाली  हानियों  को  रोकने  के

 लिए  अनेक  कदम  उठाए  गये  ह  ।

 (ड)  प्रश्न  नहीं  उठता  ।

 प्रत्यक्ष  कर  बोर्ड  में  कयित  कदाचार

 2967.  श्री  नवाब  सिह  चौहान  :

 क्या  वित्त  तथा  राजस्व  और  बेकिंग  मंत्री

 यह  बताने  की  कपा  करेंगे  कि

 (क)  क्या  प्रत्यक्ष  कर  बोर्ड  के  भ्रष्यक्ष

 को  इस  आधार  पर  सेवा  निवृत्त  कर  दिया

 गया  था  कि  ग्रापातकालीन  स्थिति  के  दौरान

 किये  गये  उनके  कार्य  उनके  पद  के  श्रनुरूप

 नहीं  थे  ;
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 (ख)  क्या  प्रत्यक्ष  कर  बोड  के  अध्यक्ष
 श्रौर  श्न्य  भ्रधिकारियों  को,  जो  पिछली
 सरकार  के  3पा-पात्र  थे,  बिना  पारी  के
 पदोन्नति  दी  गई  ;

 (ग)  क्‍या  सरकार  का  विचार  इस
 बोर्ड  की  ग्रापातकालीन  स्थिति  के  दौरान

 कार्यवाहियों  की  जांच  करने  का  है  ;  श्रौर

 (घ)  यदि  हां,  तो,  उक्त  जांच  कब  तक

 पूरी  हो  जाने  की  संभावना  है  और  क्या  सरकार
 का  विचार  उक्त  बोडं  के  कार्यकरण  में  सुधार
 करने  का  है  ?

 वित्त  तथा  राजस्व  श्रौर  बेकिंग  मंत्री

 (६. इ  एच०  एस०  पटेल)  :  (क)  केन्द्रीय  प्रत्यक्ष
 कर  बोर्ड  के  भूतपूब्  ग्रध्यक्ष  के  सेवाकाल  में
 3I-2-977  तक  की  वृद्धि  मंजूर  की

 गई  थी।  उनके  दिनांक  26-3-1977  4  आवे-
 दन  पत्र  के  उतर  में  उन्हें  1-4-1977  से
 3I-2-977  तक  की  छुट्टी  इस  फते

 के  साथ  मंजूर  की  गई  थी  कि  वे  छ्ट्ी  की
 समाप्ति  पर,  3i-2-977  के  श्रपराह्न
 से,  श्रन्तत:  सेवा  में  नहीं  रहेंगे  ।  उन्हें  छ्ट्टी
 परजाने  की  सलाह  दिये  जाने  के  बाद  ही

 उतके  द्वारा  यह  आवेदन-पत्र  दिया  गया
 था  |

 (ख)  केन्द्रीय  प्रत्यक्षकर  बोर्ड  के
 अध्यक्ष  पद  पर  नियुक्ति,  योग्यता  के  श्राधार

 पर,  चयन  द्वारा  की  जाती  है  ।  केन्द्रीय

 प्रत्यक्ष-कर  बोर्ड  के  भूतपूर्व  अ्रध्यक्ष  का  इस
 पद  पर  अप्रैल,  974  में  चयन  किया  गया

 था  1  उन्हें  भारतीय  राजस्व  सेवा  (आयकर )
 के  दो  अधिकारियों,  के  मुकाबले,  जो  उनसे

 वरिष्ठ  थे,  तरजीह  दे।  हुए  नियुक्त  किया
 गया  था  ।  ग्रापात  स्थिति  की  ग्रवधि  के

 दौरान,  केन्द्रीय  प्रत्यक्ष-कर  बोर्ड  में  कार्यरत

 भारतीय  राजस्व  सेवा  (प्रायकर)  के  किसी

 भी  अ्रधिकारी  को,  सेवा  के  किसी  भी  संबर्गीय-

 पद  पर  उसकी  बारी  आने  से  पहले  पदोन्नत

 नहीं  किया  गया  था  t
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 (7)  शौर  (घ).  प्रापात-स्थिति  हटा
 लिये  जाने  के  बाद,  जांच  भ्रायोग  भ्रधिनियम,
 952  %  श्रन्तगंत  गठित  किसी  भी  जांच

 श्रायोग  द्वारा  की  जा  सकने  वाली  जांच  से

 हट  कर  आपातस्थिति  के  दौरान  केन्द्रीय
 प्रत्यक््कर  बोड़े  के  कार्यचालन  की  ्रलग
 से  जांच  करवाने  का  कोई  प्रस्ताव  नहीं
 है।

 प्रशासनिक  तंत्र  के  कार्य-निष्पादन  पर,
 जिसमें  केन्द्रीय  प्रत्यक्षकर  बोर्ड  का  कार्य-
 चालन  भी  शामिल  है,  निरन्तर  निगरानी
 रखी  जाती  है  श्रौर  जब  कभी  आवश्यकता

 पड़ती  है  तो  उसमें  सुधार  लाने  के  लिये  श्र॒मुचित
 उपाय  किये  जाते  हैं  tv

 काफी  को  तस्करी

 2968.  श्री  नवाब  सिह  चौहाल  :

 श्री  एम०  गोपाल  रेड्डी  :

 श्री  श्री  श्रनन्त  दबे  :

 श्री  शंकर  सिहू  जी  बाधेला  :

 क्या  बिस  तथा  राजस्व  धौर  बेकिंग

 मंत्री  यह  बतामे  की  कपा  करेंगे  कि  >

 (क)  क्या  सरकार  का  ध्यान  3  जून,
 977  के  (हिन्दुस्तान  टाइम्स'  में  प्रकाशित

 इस  आशय  के  समाचार  की  श्रोर  दिलाया  गया

 है  कि  चांदी  और  बढ़िया  किस्म  के  चावल

 की  भांति  ही,  तस्कर  देश  के  बाहर  काफी  का

 तस्कर  निर्यात  कर  रहे हैं  श्रौर  उस  पर  भारी

 मुनाफा  कमा  रहे  हैं  ;

 (ख)  किन-किन  देशों  को  कितनी-

 कितनी  मात्रा  में  तस्करी  से  काफी  भेजी

 जाती  है  ;  श्रौर

 (ग)  काफी  की  तस्करी  रोकने  के

 लिए  सरकार  क्‍या  प्रयास  कर  रही  है  ?

 बित  तथा  राजस्व  धौर  बेकिंग  मंत्री

 (शो  ुब०  एस०  पटेल)  :  (क)  जी,
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 हां  ।  यद्यपि  इन  मदों  की  बड़े  पैमाने  पर
 तस्करी  नहीं  हो  रही  है,  परन्तु  हाल  ही  में
 काफी  की  देश  से  बाहर  तस्करी  करने  के

 कुछ  छुटपुट  मामले  देखे  गये  थे  |

 (ख)  मई-जून,  977  की  अवधि  के
 दौरान  सीमाशुल्क  प्राधिकारियों  द्वारा  पकड़ी  गई
 काफी  की  कुल  मात्रा  378  किलोग्राम

 है  ।  माल  पकड़ने  की  इन  कार्यवाहियों  से

 यह  संकेत  मिला  कि  काफो  का  फारस  की

 खाड़ी  के  देशों  को  तस्कर  निर्यात  किया  जाना
 था  |

 (ग)  क्षेत्रीय  कार्यालयों  को  सतके  रहने
 तथा  समुद्र  अथवा  हवाई  जहाज  से  भारतीय
 काफी  के  तस्कर  निर्यात  के  किसी  भी  प्रयास
 को  विकल  करने  के  लिए  उपवुक्‍त  प्रकार  से
 सावधान  कर  दिया  गया  है  -

 Import  of  Edible  Oil

 2969,  SHRI  AHMED  M.  PATEL:  Wil
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 ‘(a)  the  quantity  of  edible  oi]  im-
 ported  during  the  last  three  months;

 (b)  the  mode  of  distribution  of
 -edible  oi]  to  the  States;  and

 (c)  the  quantity  of  imported  oil
 allotted  to  the  State  of  Gujarat;
 District-wise?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  &  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  laid  on  the  table

 of  the  House.

 Import  of  Edible  Oil

 2970.  SHRI  AHMED  M.  PATEL:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  names  of  the  countries  from
 where  the  edible  oi]  is  being  imported
 this  year  and  quantity  thereof;
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 abroad.  This  trend  was
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 (b)  the  foreign  exchange  to  be
 spent  on  it;  and

 (c)  the  steps  taken  by  Government
 to  increase  its  production  in  the  coun-
 try?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  &  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 (a)  to  (c).  The  information  is  being
 collected,  and  will  be  laid  on  ‘the  Table
 of  the  House.

 Cost  of  Living  Index

 2971.  SHRI  ए.  K.  KODIYAN:  Will
 the  Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 state:

 (a)  the  present  cost  of  living  index;

 (b)  what  steps  are  being  taken  to
 ensure  that  cost  or  living  index  does
 not  shoot  up  and  the  price-line  is  held;
 and

 (c)  the  extent  of  increase  in  the
 cost  of  living  index  in  the  las;  three
 years  and  the  main  factors  responsi-
 ble  for  the  same.

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and
 (c).  ‘The  All-India  Industrial  Workers’
 Consumer  Price  Index  (1960  —00)  for
 May,  977  (the  latest  available)  stands
 at  38  as  against  294  for  May  ‘1974,  an
 increase  of  8.2  per  cent  in  three  years
 There  was  a  rise  in  the  index  during
 1974-75  because  of  lower  agricultural
 production  combined  with  high  inter-
 national  prices  of  foodgrains,  fertilisers
 non-ferrous  metals  and  petroleum  pro-
 ducts.  In  1975-76,  prices  declined  as  a
 bumper  agricuitural  season  at  home
 was  accompanied  by  decline  in  prices

 however,
 reversed  in  1976-77,  because  of  short-
 ages  of  some  commodities  like  pulses.
 edible  oils  and  cotton  and  high  prices
 of  some  of  our  export  commodities  like
 tea  and  coffee.
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 |  (b)  A  close  watch  is  kept  on  the
 price  situation  by  the  Government  and
 steps  are  taken  from  time  to  time  to
 prevent  abnormal  increases  in  the
 prices  of  essential  commodities  through
 (i)  the  augmentation  of  domestic  avail-
 ability  through  imports  (eg.  edible
 oils,  cotton  and  artificial  fibres)  or  by
 placing  restrictions  on  exports  (eg.
 potatoes,  onions  and  tea),  (ii)  larger
 releases  from  Government  stocks  ‘e.g.
 food-grains  and  sugar),  (iii)  reduction
 of  demand  by  changing  compulsory
 uSage  regulations  (e.g.  90  per  cent  use
 of  imported  oil  in  vanaspati  manufac-
 ture  and  0  per  cent  use  of  artificial
 fibres  in  the  manufacture  of  cotton
 cloth).  Government  will  continue  these
 measures  and  also  strengthen  the  public
 distribution  system  so  as  to  expand
 the  availability  of  essential  commodi-
 ties  to  the  consumer  at  reasonable
 prices.

 Reconstituting  of  Board  of  Directors
 of  Nationalised  Banks

 2972.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  FINANCE  AND  REVE-
 NUE  AND  BANKING  be  pleased  to
 state:

 (a)  whether  there  has  been  delay
 in  reconstituting  the  Board  of  Direc-
 tors  of  the  naticnalised  banks;

 (b)  if  so,  the  reasons  for  the  delay:
 and

 (c)  when  the  Boards  are  expected  to
 be  reconstituted?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  8200  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  The
 Board  of  Directors  of  each  of  the  4
 nationalised  banks  constituted  in  ac-
 cordance  with  the  provisions  of  clause
 3  of  the  Nationalised  Banks  (Manage-
 ment  &  Miscellaneous  Provisions)
 Scheme,  1970,  on  lith  December,  972
 have  been  functioning.  Under  the  pro-
 visions  of  the  Scheme,  the  non-official
 Directors  including  the  two  employee
 Directors  on  the  Board  of  each  bank,
 whose  term  of  office  has  expired.  shall
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 continue  to  hold  office  until  their  suc-
 cessors  have  been
 Boards  are  expected  to  be  reconstituted
 Shortly.

 रांची  में  लाख  व्यवसाय  के  बारे  में  राज्य
 व्यापार  निगम  की  नोति

 2973.  श्री  काड़िया  मुण्डा:  क्‍या
 वाणिज्य  तथा  नागरिक  पूति  और  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 क्या  बिहार  स्थित  राज्य  व्यापार  निगम
 के  अधिकारियों  को  मनमानी  नीति  के
 परिणाम-स्वरूप  रांची  में  लाख  व्यवसाय
 को  हानि  हो  रही  है  ?

 वाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्री  (श्रो  मोहन  धारिया)  :  जी

 नहीं  ।

 राज्य  व्यापार  निगम  ने  सीड  लाख
 खरीदने  के  लिए  बिहार  सरकार  शअ्रभिकरणों
 को  क्रयादेश  किए  हैं  श्रौर  साथ  ही  स्टिक
 लाख  के  लिए  दी  जाने  वाली  न्यूनतम  कीमत
 की  शर्त  रख  दी  है  t

 Setting  up  of  an  Expert  Committee
 on  Development  of  Tourism

 2974.  SHRI  P.  RAJAGOPAL  NAIDU;
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Goverriment  have  de-
 cided  to  set  up  an  expert  committee
 to  examine  the  development  of  tour-
 ism  in  the  country;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (bh).
 Government  propose  to  set  up  a  com-
 mittee  to  recommend  to  it  a  national
 policy  on  tourism.  The  terms  of  refer-
 ence  and  the  composition  of  the  com-

 Written  Answers  554

 appointed.  The
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 mittee  are  under  consideration  and
 decisions  in  this  regard  are  expected
 shortly,

 Realisation  of  Loans  Advanced  by
 Nationalised  Banks

 2975.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  there  is  any  separate
 machinery  to  recover  the  loans  ad-

 “vanced  by  the  nationaliseq  banks;  and

 ‘(b)  if  not,  how  the  loans  are  being
 realised?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Sanction

 of  advances,  their  disbursement,  super-
 vision  of  their  utilisation  as  also  re-
 covery  of:  such  advances  form  part  of
 the  normal  functions  performed  by  the
 branch  managers  and  the  other  con-
 cerned  employees  of  the  nationalised
 banks.  Although  some  banks  do  have
 cells  at  their  Head  Offices  to  pursue
 advances  as  have  become  difficult  of
 recovery,  there  is  no  separate  machinery
 as  such  which  is  solely  charged  with
 the  task  of  recovery  of  advances  grant-
 ed  by  the  nationalised  banks.

 (b)  The  advances,  when  due  for  re-
 Payment,  are  recovered  from  the  bor-
 rowers,  themselves.  In  the  event  of

 ‘the  failure  of  the  borrowers  to  repay
 the  advances,  banks  proceed  to  recover
 their  dues  elther  through  realisation
 of.  the  assets  charged  as  security  or
 from  the  sureties/guarantors  for  the
 advances.  As  a  last  resort,  the  banks
 institute  legal  proceedings  against  the
 borrowers  and/or  sureties  and  guaran-
 tors  for  the  recovery  of  their  dues.

 Processing  Units  in  Andhra  Pradesh

 2976.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 ‘TION  be  pleased  to  state:

 (a)  whether  there  are  any  process.
 ing  units  in  Andhra  Pradesh  for
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 calandering  mercirising  and  printing
 of  handloom  cloth;  and

 (b)  whether  Government  gave  any
 assistance  to  set  up  these  units  in
 Andhra.  Pradesh?

 ‘THE  MINISTER  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  CO-OPERA-
 TION  (SHRI  MOHAN  DHARIA):  (a)
 and  (b).  There  are  no  independent  pru.
 cessing  units  in  Andhra  Pradesh  State
 with  facilities  for  calendering  merceris-
 ing  and  printing  of  handloom  cloth.

 A  processing  unit  is  being  set  up
 under  a  Cooperative  Society.  The  out-
 lay  involved  is  Rs.  94  lakhs,  which  is
 being  shared  mainly  between  the  State
 and  Central  Governments,  and  National
 Cooperative  Development  Corporation,
 with  a  small  contribution  by  the
 Society.

 Alleged  Irregularities  in  Bank

 2977.  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  news  report  published  in
 weekly  Blitz  dated  the  llth  June,
 977  under  the  heading  ‘Banking  with
 Sex  and  Blackmail’;

 (b)  if  so,  the  facts  thereabout;

 (c)  whether  the  matter  has  since
 been  examined  by  fhe  vigilance  de-
 partment  of  the  bank  and  if  so,  with
 what  resu'ts;  and

 (d)  whether  Government  propose
 to  hand  over  the  case  to  the  CBI  for
 thorough  investigation  and  taking
 suitable  action  against  the  persons
 held  responsible?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 Government  have  seen  the  news  report
 published  in  the  issue  of  the  Bombay
 Weekly  BLITZ  dated  the  llth  June,
 977-under  the  caption  “Banking  with
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 Sex  and  Blackmail”.  The  State  Bank
 of  India  has,  in  this  connection,  report-
 ed  that  their  Inspection  &  Audit  Re
 port  on  the  Pedder  Road  Branch,  had
 pointed  out  certain  irregularities  in  the
 conduct  of  the  accounts  of  a  number
 of  constituents  including  a  few  Film
 Distributors/Producers,  Garment  Ex-
 port  Houses  etc.  These  irregularities
 were  in  the  nature  of  (i)  grant  of  over-
 draft  facilities  indiscriminately  to
 various  borrowers,  of  whom  some  were
 fictitious;  and  (ii)  grant  of  advances  by
 way  of  cash  credits,  export  packing
 credits,  post  shipment  credits  and  ex-
 port  bills  negotiations  limit  dis-regard-
 ing  the  instructions  laid  down  by  the
 Controlling  Authority.  According  to
 the  Bank,  the  total  amount  of  advances
 involved,  as  on  Ist  October,  1975,  was
 about  Rs.  62  lacs.

 The  irregularities  were  further  in-
 vestigated  by  the  Vigilance  &  Audit
 Department  of  the  Bombay  Local  Head
 Office  of  the  Bank  and  based  on  its
 findings  disciplinary  proceedings  were
 initiated  against  the  officials  involved.
 The  position  regarding  the  action  taken
 against  the  various  officers  are  indi-
 cated  below:

 Name  Punishment
 ~  ee  लत  मी  लक  म  जल  आल  मल  आल  अल  कब

 th  पुरा  oe  0.  T'lak  D'smissed  from  Ser-
 Bzanci  {Managsr.  vice.

 2.  Siri  S.P.  Menjoge,  Dismissed  from  Ser-
 Acsountant.  vice.

 3.  SheiR.N.  Valsang-  He  resigned  from
 kar,  Field  Service  consequent
 Officer  on  his  demotion  to

 Clerial  Cadre  from
 Officers  Cadre  in
 the  Bank.

 ASADHA  1%,  899  (SAKA)

 4.  Sh‘i  R.D.  Krips-
 lan',  (Then  Re-
 gional  Manager.

 5.  Shri  V.K.  Herlekar
 (Then)  Regional
 Manager.

 6.-Shri  N.V.  Gude,
 (Then)  Area
 Supdt.

 7.  Shri  V.V.  Hari-
 ‘sayan,  Branch  Ins-
 pector.

 Disciplinary  proceed-
 ings  are  being  finalis-

 ed.
 Disciplinary  pro-

 ceedings  re  being
 finalised.

 He  was  called  upon
 to  retire  from
 Service.  The  offi-
 cial  has  since
 expired.

 Invert'g-tion  being
 conducted  to  fix
 account’  bility.
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 The  Bank  has  initiated  legal  action
 against  the  defaulting  borrowers.  The
 bank  has  also  registered  a  case  of
 forgery  and  cheating  with  the  Bombay
 Police  against  one  of  the  constituents.
 The  Bank  has  also  lodged  a  formal
 complaint  with  the  Central  Bureau  of
 Investigation  in  May,  1977.  The  CBI
 have  been  requested  to  register  a  case
 and  take  up  investigation  of  this
 matter.

 Smugglers

 2978.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of
 FINANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  whether  all  the  smugglers  after
 their  release  have  challenged  the
 Smugglers  and  Foreign  Exchange
 Manipulators  (Forfeiture  of  Property)
 Act  as  ultra-vires  of  the  Constitution;
 and

 (b)  what  is  the  present  policy  of
 Government  in  dealing  with  the
 smugglers?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  As  per  in-
 formation  available,  only  l4  of  the
 smugglers  have,  after  their  release,
 challenged  the  Smugglers  and  Foreign
 Exchange  Manipulators  (Forfeiture  of
 Property)  Act.  976  as  ultra  vires  of  the
 Constitution.

 (b)  Government  will  deal  firmiy  with
 smugglers.  Appropriate  action  under
 the  normal  law  will  continue  to  be
 taken  against  them.

 Secret  deposits  in  Nationalised  Banks

 2979.  DR.  BAPU  KALDATY:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  whether  the  nationaliseq  banks
 still  continue  to  augment  cash  in  the
 form  of  secret  deposits;
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 (b)  if  so,  whether  the  information
 regarding  these  secret  reserves  are
 not  disclosed  ‘to  public;  ang

 (c)  what  steps  are  taken  to  pro-
 vide  the  information  to  public?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  In
 terms  of  Section  29  of  the  Banking
 Regulation  Act,  949  and  the  proforma
 of  the  balance  sheet  and  the  profit  and
 loss  account  prescribed  under  it,  all
 banks,  including  the  public  _  sector
 banks,  are  enjoined  by  the  statute  to
 publish  their  profit  after  deducting  the
 Provisions  made  during  the  year  for
 bad  and  doubtful  debts  and  other  usual
 or  necessary  provisions.  It  is  presu-
 med  that  the  Hon'ble  Member  has  in
 mind  the  non-disclosure  of  these  pro-
 visions  in  the  accounts.

 There  is  at  present  no  proposal  to
 amend  the  existing  statute  to  provide
 for  a  fuller  disclosure  of  the  aforesaid
 provisions  made  by  banks  in  their
 annual  accounts.

 Deposits  Secured  by  Nationalised
 Banks

 2980.  DR.  BAPU  KALDATY:  Will  the
 Minister  of  FINANCE  AND  REVENUE
 AND  BANKING  be  pleased  to  state:

 (a)  the  amount  of  deposits  secured
 by  nationalised  banks  during  April
 and  May,  ‘1977;

 (b)  the  amount  of  deposits  with-
 drawn  by  the  depositors  during  the
 Same  period;  and

 (c)  steps  taken  to  invite  more  de-
 posits  from  public?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and
 (b).  The  statistical  reporting  system
 evolved  by  the  Reserve  Bank  pro-
 vides  fur  reporting  by  all  the  scheduled
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 commercial  banks  of  their  net  out-
 standing  deposits  every  Friday.  Availa-
 ble  data  show  that  the  outstanding
 deposits  of  public  sector  banks  as  on
 the  last  Friday  of  March  977  amoun-
 ted  to  Rs.  4879  crores  which  increased
 to  Rs.  5628  crores  by  the  last  Friday
 of  May  1977.  The  outstanding  deposits
 of  public  sector  banks,  thus,  registered
 an  increase  of  Rs,  749  crores,  net  of
 withdrawals,  over  the  two  months’
 period  (April  and  May  1977).

 (c).  Besides  enlarging  their  branch
 network  to  provide  banking  services
 to  a  larger  number  of  people  and  _  to
 mobilise  their  savings,  public  sector
 banks  have  devised  several  schemes  to
 suit  the  requirements  of  diverse  types
 of  small  depositors.  Banks  are  also  un-
 dertaking  purposeful  publicity  cam-
 paigns  to  mobilise  deposits  and  to  make
 the  people  aware  of  their  services.

 राजस्थान  सरकार  द्वारा  विमानों  की  खरीब

 298i.  श्री  लालजी  भाई  :  क्‍या  विक्ष

 तथा  राजस्व  और  बंकिग  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  क्‍या  राजस्थान  सरकार  ने  दो

 छोटे  अमरीकी  विमान  जिनमें  एक  विमान

 लगभग  ग्यारह  लाख  रुपये  की  लागत  का  है

 खरीदने  का  निर्णय  किया  हैं  ;

 (ख)  क्या  इन  विमानों  को  राजस्थान

 नहर  परियोजना  के  लिये  विश्व  बैंक  द्वारा

 दिये  गये  ऋण  से  खरीदने  का  प्रस्ताव  है;

 और

 (ग)  विश्व  बैंक  द्वारा  दी  गई  धनराशि

 से  इन  विमानों  को  खरीदने  के  क्या  कारण

 हैं?

 विस  तथा  राजस्व  और  बेंकिग  मंत्री

 (श्री  एच०  एम०  पटेल)  :  (क)  जी

 नहीं  i  ,
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 (a)  air]  (  7)  ये  सवाल  पैदा  ही  नहीं  een  view  to  reconstructing  the  File.  The

 होते  ।

 Missing  Of  File  Relating  to  Working
 Capita]  and  Loan  given  to  Maruti

 Limited

 2982.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  the  file  relating  to
 working  capital  and  other  loans  given
 to  Maruti  Limited  was  found  missing
 from  a  local  branch  of  Central  Bank
 of  India  in  Calcutta;

 (b)  if  so,  the  details  thereof:

 (c)  whether  any  investigation  is
 being  instituted  into  this  matter;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (d).  The
 Central  Bank  of  India  has_  reported
 that  one  File  containing  correspon-
 dence  and  other  papers  concerning  the
 account  of  Maruti  Limited  covering  the
 period  from  December,  97l  to  January
 974  is  missing  from  the  bank’s  Re-
 gional  Office  at  New  Delhi.  The  Bank
 States  that  this  loss  was  detected  by
 the  Regional  Office  in  May,  974  but
 was  reported  to  the  Central  Office  only
 in  May,  1977.  ‘The  Bank  has  further
 reported  that  since  almost  all  ‘pro-
 posals  and  transactions  were  referred  to
 or  sanctioned  and  reported  by  its  Re-
 gional  Office,  Delhi  to  its  Central
 Office,  Bombay,  copies  of  most  of  the
 relevant  papers  are  available  either  at
 the  Branch  or  at  the  Central  Office.
 The  Central  Bank  of  India  has  further
 reported  that  material  papers  such  as
 Security  documents  required  for  re-
 covery  of  Bank’s  dues  or  _  sanction
 advices  to  identify  the  sanctjoning
 authority  are  not  missing.  The  Chief
 Internal  auditor  of  the  Bank  has  been
 asked  to  look  into  the  matter  with  a

 3i4  LS—6.

 *  Central  Bank  of  India  has  further  re-
 ported  that  its  Central  Office  has
 ordered  an  inquiry  into  the  matter.

 Loans  by  Nationalised  Banks  to  Poor

 2983.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 FINANCE  AND  REVENUE  AND
 BANKING  be  pleased  to  state:

 (a)  whether  Government  have  re.
 ceived  complaints  to  the  effect  that
 the  nationalised  banks  are  reluctant
 to  advance  loans  to  the  poorer  sec-
 tions  of  the  society;

 (b)  whether  such  complaints  have
 been  received  about  loans  to  the  agri-
 culturists  as  well;  and

 (c)  if  so,  what  steps  Government
 propose  to  take  to  remedy  the  situa-
 tion?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING:
 (SHRI  H.  M.  PATEL):  (a)  and
 (b).  Complaints  regarding  difficulties:
 faced  by  poorer  sections  of  society  in-
 cluding  agriculturists  regarding  diffi-
 culties  faced  by  them  in  obtaining
 credit  from  public  sector  banks  87९
 received  from  time  to  time.  9  re-
 ceipt  of  such  complaints  they  are  per-
 sued  with  banks  concerned  for  appro-
 priate  action.

 (c)  Following  are  some  of  the
 measures  taken  by  Government’  to
 ensure  larger  flow  of  credit  to  the
 weaker  sections  of  the  society:

 (1)  In  order  to  enlarge  to  flow  of
 credit  to  the  poorer  sections  of  society,
 banks  have  been  advised  to  channelise
 minimum  33-1/3  per  cent  0  their
 aggregate  advances.  to  the  priority
 sector.

 (2)  Recently  Government  have  ex-
 tended  the  scope  and  coverage  of  the
 Differential  Rate  of  Interest  Scheme.
 under  which  loans  are  provided  to
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 eligible  persons  belonging  to  the  weaker
 sections  of  the  community  at  4  per
 cent  rate  of  interest.

 (3)  Banks  have  been  advised  to  dis-

 pose  of  al]  small  loans  applications  in-
 volving  credit  limits  up  to  Rs.  10,000,
 within  a  period  of  3  to  4  weeks  and
 those  involving  credit  limit  of  Rs.
 10,000  and  above  pertaining  to  priority

 sector  within  a  period  of  »  months.

 Crisis  in  Handloom  Industry  in  Assam

 2984.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  minister  of
 COMMERCE  AND  CIvi_  sSvuPPLIES
 AND  COOPERATION  be  pleased  to
 state:

 (a)  whether  the  Handloom  industry
 in  Assam  had  been  fac.ng  a  crisis
 last  year  due  to  non-availability  of
 yarn;  and

 (b)  the  steps  Governme  .  a.  taking
 to  ensure  steady  supply  .i  yarn  te
 weavers?

 THE  MINISTER  Ot:  TCOMwWERCE
 AND  CIVIL  SUPPLIES  COOPERA-
 TION  (SHRI  MOHA.  DHARIA):
 (a)  No  specific  problem  ud  been
 brought  to  our  notice  aco:t  Lon-avai-
 lability  of  yarn  to  Handluom  weavers
 of  Assam  during  last  yea..

 has
 Pro;ects  for

 (b)  The  Government  of  india
 Sanctioned  2  special
 Assam,  one  Intensive  Development
 Project  covering  10,000  looms  in
 Nalbari  (Kamrup  Distt.)  and  one
 Export  Production  Project  covering
 000  looms  in  Upparahali  and  Sualku-
 chi  areas.  Under  these  Special  pro-
 jects,  the  objective  is  to  ensure  a  re-
 gular  and  steady  supply  of  all  inputs,
 including  yarn  to  weavers  covered  by
 the  Projects  and  to  undertake  the
 marketing  of  the  finished  products.
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 Hangar  Erected  at  Jaipur  AirPort

 2985.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  a  study  hangar  ercct-
 ed  at  Jaipur  airport  was  about  to  be
 shifted  to  Safdarjung,  Delhi,  prepa-
 ratory  to  the  eventual  takeover  of

 that  airfield  during  the  emergency  by
 Maruti  Aviation  Ltd  and  «

 (b)  if  so,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  Ow
 ‘The  matter  is  under  enquiry  and  the
 facts  of  the  case  will  be  placed  on  the
 Table  of  the  Sabha.

 Smuggling  of  Hides  to  China

 2986.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleased
 to  state:

 (a)  whether  there  has  been  large
 scale  smuggling  of  hides  from  India

 to  China  through  Bangladesh  and
 Nepal;  and

 (9)  if  so,  the  remedial]  measures
 taken?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H.
 M.  PATEL):  (a)  No,  Sir.  Reports  re-
 ceived  by  the  Government  do  not  in-
 dicate  large  scale  smuggling  of  hides
 to  China  through  Bangladesh  and
 Nepal.

 (b)  Although  there  is  no  large  scale
 smuggling  across  the  land  borders,
 anti-smuggling  measures  are  being
 reinforced.  These  measures  include
 maintenance  of  strict  vigilance  at  the
 bordering  areas,  patrolling  of  main
 transport  routes  and  strengthening  of
 intelligence  and  investigation  set  ups.

 v
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 Termination  of  Agency  Agreements
 by  Sterling  Tea  Companies

 2987.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  AND’
 REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  it  has  recently  been
 alleged  in  a  news  item  which  appear.
 ed  in  Economic  Times,  Calcutta  edition
 dated  l4th  April,  397  that  several
 Sterling  Tea  Companies  have  _  uni-
 laterally  terminated  their  agency
 agreements  with  Indian  companies  in
 total  disregard  of  the  obligations  and
 terms  and  conditions  laid  down  in  the
 agreements;

 (b)  whether  it  has  also  been  al-
 leged  that  the  foreign  companies
 would  not  have  dared  to  snap_  the
 age-old  links  in  a  highly  arbitrary
 manner  if  they  were  not  given  indul-
 gence  by  an  industrialist  in  the  East-
 ern  region,  said  to  be  close  to  the
 once  extra-constitutional  source  of
 power  in  New  Delhi;

 (c)  if  so,  what  are  the  facts  there-
 of;  and

 (d)  Government’s  reaction  to  the
 same?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and
 (da).  Government  are  aware  that  cer-
 tain  Sterling  Tea  Companies  have  ter-
 minated  their  agency  agreements  with
 Indian  companies.  Disputes  arising
 out  of  such  termination  of  agency
 agreements  fall  outside  the  purview  of
 the  provisions  of  Foreign  Exchange
 Regulation  Act,  973  and  the  aggrieved
 parties  have  to  settle  them  in  Civil
 Courts.

 (b)  and  (c).  Government  are  not
 aware  of  the’  circumstances  under
 which  the  agency  agreements  were  ter-
 minated.
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 Selling  of  Road  Rollers  to  Maruti
 Heavy  Vehicles  Ltd.

 2988.  3  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  ४९
 pleased  to  state:

 (a)  whether  the  Uniteq  Provinces
 Commercial  Corporation  Limited,  a
 firm  of  road  roller  :ranufactures  had
 hypothecated  their  roaq  rollers,  as-
 sembled  and  unassembleq  one  with
 the  Punjab  National  Bank;

 (b)  if  so,  details  thereof;

 (c)  whether  the  said  company  had
 offered  to  buy  over  the  roaq  rollers:
 @  Rs,  40,000  per  piece;

 (d)  whether  it  is  also  a  fact  that
 the  same  70806  rollers  have  been  sold
 to  Maruti  Heavy  Vehicles  Limited  of
 which  the  erstwhile  Prime  Minister’s
 son  and  family  members  have  sub-
 stantial  financial  interests  at  Rs.  25,000
 per  piece;  and

 (e)  if  so,  whether  it  is  also  a  fact
 that  the  same  road  rollers  have  been
 Sold  to  Government  @  Rs.  1,25,000  or
 there  about  a  piece  by  the  Maruti
 Heavy  Vehicles  Limited?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 The  United  Provinces  Commercial
 Corporation  Ltd.  has  no  account  with
 the  Punjab  National  Bank  for  the
 past  fifteen  years,

 The  Hon’ble  Member,  apparently,
 has  in  mind  the  sale  through  court
 auction  of  35  Road  Rollers  (assembl-
 ed  and  unassembled)  and  spare  parts,
 pledged  to  the  Punjab  National  Bank
 by  Agrind  Fabrications  Ltd.,  a  Com-
 pany  belonging  to  the  same  group.
 The  company  had  gone  into.  liquida-
 tion  since  4th  June,  1968,  The  details
 of  the  sale  of  the  35  Road  Rollers  and
 spare  parts,  through  the  Receiver  ap-
 pointed  by  the  High  Court  of  Calcutta,
 during  the  period  97l  to  1975,  in
 the  course  of  the  liquidation  proceed-
 ings  of  the  company,  were  as  follows:!
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 (i)  2  Road  Rollers  @  Rs.  40,000
 each  to  Paris  Service  India
 Ltd.,  another  as8ociate  con-
 cern  नि  80,000

 (ii)  7  Road  Roller  @  Rs.  55,000
 to  a  party  55,000

 (iii)  r4  Road  Rollers  to  di-
 fferent  parties  at  different
 prices  :  8,40,000

 (iv)  8  Road  Rollers  @  Rs.  62,000
 each  to  different  parties  496,000

 (v)  70  Road  Rollers  (unassembl-
 )  @  Rs.  49,500  to  Maruti

 Heavy  Vehicles  Ltd.  (highest
 b'dder)  4595000

 (vi)  Stocks  of  Spare  parts  etc.  sold
 to  Maruti  Heavy  Vehicles
 Ltd.  14,96,000

 TOTAL  34,62,000,

 (e)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  to  the  extent  available.

 Foreign  Tours  by  Shrimatij  Anand

 2989.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  pleas-
 ed  to  state:

 (a)  whether  Shrimati  Anand,  the
 mother  of  the  daughter-in-law  of  the
 former  Prime  Minister,  Mrs,  Gandhi
 had  gone  abroad  in  recent  times;

 (b)  ig  so,  for  what  reason;  and

 (c)  the  facts  about  number  of  her
 visits  abroad  and  foreign  exchange
 Teleased  for  the  same?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  It  has
 been  verified  from  the  records  that
 Government  has  not  accorded  any
 clearance  to  Smt.  Anand,  the  mother
 of  the  daughter-in-law  of  the  former
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 Prime  Minister  Smt.  Gandhi  for  a
 visit  abroad  during  the  period  from
 lst  January  975  to  date.

 (b)  and  (c).  Do  not  arise.

 Amount  spent  on  Chief  of  Bureau  of
 Delhj  Economic  Times  visit  to  U.S.A.

 2990.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Mirister  of  FINANCE.
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  on  whose  behalf  and  on  whose
 invitation,  the  Chief  of  Bureau  of
 Delhj  Economic  Times  visiteq  United
 States  of  America;

 (b)  whether  he  was  aSked  to  talk
 about  the  gains  of  emergency  on  be-
 half  of  Shrimati  Indira  Gandhi  and
 her  Government;

 (c)  how  much  Government  of  India
 spent  on  him  for  the  propaganda  work
 in  United  States  of  America;  as  well
 as  for  the  services  rendereg  here  dur-
 ing  the  emergency;  and

 (d)  other  relevant  details,  pertain-
 ing  thereto?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Shri
 Jagannath  Parimoo,  Chief  of  News
 Bureau,  Economic  Times,  New  Delhi
 visited  United  States  of  America  in
 the  month  of  May  976  on  the  basis
 of  an  invitation  received  from  the
 Embassy  of  the  United  States  of
 America,  New  Delhi.  The  invitation
 was  received  in  the  Ministry  of  Ex-
 ternal  Affairs,  who,  after  obtairting
 necessary  clearance  from  the  Minis-
 try  of  Home  Affairs  ete.  accorded
 permission  to  him  to  visit  USA.

 (b)  No,  Sir.

 (c)  The  visit  referred  to  in  para
 (a)  above  was  at  the  invitation  of
 the  USA  Government,  who  met  all
 expenses  on  passage  and  maintenance
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 of  Shri  Parimoo  and  no  expenditure
 was  incurred  by  the  Government  of
 India  in  connection  with  the  proposed
 visit.

 (d)  In  accordance  with  the  exist-
 ing  instructions  issued  from  time  to
 time  all  diplomatic  missions  in  India
 are  required  to  route  their  ‘invitations
 to  Indian  journalists  for  visits  abroad
 through  the  External  Publicity  Divi-
 sion  of  the  Ministry  of  External
 Affairs.  That  Ministry  consults  the
 other  Ministries/Organisations  con-
 cerned  (e.g.  Ministry  of  Home  Affairs,
 Ministry  of  Information  ang  Broad-
 ‘casting  etc.)  and,  on  getting  their
 clearance,  the  invitation  received  from
 the  foreign  Mission  in  India  is  sent  to
 the  individual  journalist.  As  stated
 above,  this  procedure  was  complied
 with  in  the  case  of  Shri  Parimoo’s
 visit  referred  to  in  para  (a)  of  the
 ‘Question.

 Decline  in  Business  of  L.I.C.

 2991.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  whether  the  business  turnover
 of  the  LIC  had  declined  during  1976-
 बा;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  and  (b).

 The  total  new  business  completed  by
 LIC  under  individual  assurances
 during  1976-77  amounted  to  Rs.  22.49
 crores  under  20.58  lakhs  policies  as
 against  Rs,  26.30  crores  under  20.i3
 lakhs  policies  during  ‘1975-76.  While
 there  was  an  increase  in  the  number
 of  policies  during  1976-77,  the  sum
 assured  has  remained  at  the  same
 level.

 The  reasons  for  the  stagnation  in
 -new  business  procuration  include—

 (i)  stiff  competition  with  other
 ‘savings  organisations  which  offer
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 higher  returns  on  the  amounts
 invested  with  them,

 (ii)  natural  calamities  like  floods,
 droughts  and  cyclones  which  during
 1976-77  affected  areas  from  which
 procuration  of  life  insurance  busi-
 ness  used  to  be  fairly  high,  and

 (iii)  a  fall  in  business  of  about
 Rs.  0  crores  in  the  month  of
 March,  977  alone,  as  against  the
 business  of  Rs.  460  crores  secured
 in  March,  1976,  which  is  largely
 attributable  to  inadequate  efforts
 put  in  by  the  field  force.

 2.  There  was  also  a  fall  in  the
 group  schemes  business  from
 Rs.  3269.04  crores  in  1975-76  to
 Rs.  3007.8  crores  in  ‘1976-77,  due  to
 non-renewal  of  Defence  Services
 Group  Business.

 Proposal  to  provide  AIR  Services  to
 far  Flung  Cities

 2992.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:.

 (a)  whether  Government;  have  any
 proposal  to  provide  air  services  to
 various  far  flung  cities;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION’  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  The  aircraft  presently  in
 the  fleet  of  Indian  Airlines  are  fully
 committed  to  operate  on  the  existing
 routes.  Indian  Airlines  have,  there-
 fore,  no  plans  to  add  on  new  cities
 to  their  network  till  their  fleet  is
 augmented.  However,  a  proposal  for
 setting  up  a  thirg  level  air  service  for
 connecting  small  towns  and  cities
 (not  served  by  Indian  Airlines)  with
 aircraft  of  smaller  capacity  is  under
 consideration.



 उतरा  Written  Answers

 Defaulting  Textile  Mills

 2993.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  textile  mills  have  de-
 faulted  in  manufacturing  controlled
 cloth  hitting  the  poor  consumers;  and

 (b)  ig  so,  the  remedial  measures
 taken?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATON  (SHR  MOHAN  DHA-
 RIA):  (a)  and  (b).  Some  mills  have
 defaulted  on  fulfilment  of  their  con-
 trolled  cloth  obligations.  Such  mills
 are  liable  to  legal  action  under  the
 Essential  Commodities  Act,  1955.
 Already  FIRs  have  been  filed  against
 ll  cases  and  in  case  of  two  mills
 charge  sheets  have  been  filed  in  the
 courts.

 Commission  receiveg  from  Foreign
 Companies  by  Maruti  Concerns

 2994.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  FIN-
 ANCE  AND  REVENUE  AND  BANK-
 ING  be  pleased  to  state:

 (a)  the  total  amount  of  commission
 receiveg  by  the  Marutj  Limited,  Maruti
 Technical  Services  (Private)  Limited
 and  Maruti  Heavy  Vehicles  Private.
 Limiteq  from  foreign  firms  and  foreign
 Governments  in  the  last  four  years;

 (b)  what  were  the  details  of  the
 agreement  and  what  commodities  were
 supplied  by  Maruti  firms  to  the
 foreign  firms  and  what  was  the  value
 of  the  goods  supplied  to  foreign
 countries;  and

 (c)  how  much  amount  wag  received
 in  India  by  Maruti  concerns  and  how
 much  amount  has  been  depositeg  in
 foreign  banks?

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  (a)  Under
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 the  existing  foreign  exchange  regula-
 tions  there  are  no  restrictions  on  earn-
 ing  of  foreign  exchange  and  its  repa-
 triation  to  India,  Firms/companies  in
 India  do  not,  however,  have  to  advise
 details  of  such  foreign  exchange
 earnings  to  the  Reserve  Bank  of  India
 and  as  such  no  records  are  maintained
 by  the  latter  in  this  regard.

 (b)  According  to  the  existing  pro-
 cedure  for  exports,  all  exporters  are
 required  to  declare  their  exports  on
 prescribed  forms  for  each  consignment,
 Prior  permission  for  normal  exports
 is  not  required  from  the  Reserve
 Bank  of  India  unless  it  is  on  defer-
 red  payment  terms.  The  Reserve  Bank
 of  India  have  not  granted  any  per--
 mission  to  Maruti  group  for  deferred
 payment  agreement.  As  regards  the
 details  of  commodities  supplied  by
 the  Maruti  Group  and  the  value
 thereof,  the  necessary  information
 is  not  readily  available  and  can  be
 collected  only  from  the  bankers  of
 these  companies.

 (c)  This  information  is  not  readily
 available  and  will  have  to  be  collect--
 ed  from  the  bankers  of  the  companies
 concerned.

 Under  the  current  regulations,  no
 account  in  foreign  exchange  can  be
 opened  abroad  by  Indians  without
 the  previous  permission  of  the  Reserve’
 Bank  of  India.  So  far  as  the  compa-
 nies  referred  to  in  part  (a)  of  the
 question  are  concerned,  no  applica-
 tion  has  been  received  from  them  by
 the  Reserve  Bank  of  India  for  main-
 taining  accounts  abroad.

 All  receipts  of  foreign  exchange  by
 the  authorised  dealers  under  the  Re-
 serve  Bank’s  jurisdiction  are  perio-
 dically  reported  to  the  R.B.I.  in  the
 form  of  various  statements  for  statis-
 tical  purposes  and  do  not  provide
 firm/company-wise  details.

 It  may  also  be  stated  for  informa-
 tion  that  the  Government  of  India
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 have  appointed  a  Commission  of
 Inquiry  to  go  into  the  affairs  of  these
 companies  and  the  terms  of  reference
 of  the  Commission  include,  inter  alia
 the  following:

 ‘All  matters  pertaining  to  foreign
 collaboration  agreements,  contracts
 with  foreign  parties  and  all  foreign
 exchange  transactions  entered  into
 by  all  or  some  or  any  of  the  said
 Maruti  concerns,  including  the  capa-
 city  and  execution  capabilities  of  the
 Indian  collaborating  party  to  the
 agreement,  the  merits  and  fairness  of
 such  agreements,  the  modus  operandi
 of  securing  such  agreements  and  the
 degree  of  conformity  to  law,  pres-
 cribed  conditions,  policies,  practices,
 rules  and  regulations  in  relation  to
 the  entering  into  and/or  approval  of
 these  said  agreements,  contracts  and
 transactions.’

 Steps  to  take  over  Premchand  Jute
 Mill,  Howrah

 2995.  SHRI  SAMAR  MUKHERJEE  :
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  management  of  Premchand
 Jute  Mill,  Howrah  has  been  closing
 down  the  mil]  every  now  ang  then
 since  August,  973  throwing  the  work-
 men  out  of  employment  on  the  pre-
 text  of  lockout,  lay-off  etc;

 (b)  whether  the  Government  87९
 aware  that  the  above  Jute  mill  was  to
 produce  about  two  per  cent  of  the
 total  Jute  production  of  the  country
 since  the  early  twenties;  and

 (c)  if  so,  the  steps  taken  to  take
 over  the  mill?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  Premchang  Jute  Mill
 remained  closed  from  time  to  time
 since  973  on  account  of  industrial
 disputes.

 (b)  Government  is  not  aware  of
 any  such  obligation.  However,  avail-
 able  statistics  indicate  that  the  above
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 mill  had  been  producing  about  1-2  per
 cent  of  total  jute  goods  production  of
 the  country.

 (c)  There  is  no  proposal  to  take
 over  this  mill  for  the  present.

 Provision  of  Edible  Oil  for  Maha-
 rashtra  State

 2996.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  tuo  state:

 (a)  whether  Government  have  re~
 ceiveq  3  Communication  from  Maha-
 rashtra  State  for  provision  of  10,000
 tons  or  edible  oil  for  the  period  June.
 to  September,  977  to  tide  over  the-
 acute  scarcity  of  edible  oil  in  the
 State;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  action  taken  in
 this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN
 DHARIA):  (a)  and  ¢(b).  The  Maha-
 rashtra  Government  in  January,  977
 asked  for  a  reservation  for  10,000
 tonnes  of  Soyabean  oil  to  meet  re-
 quirements  for  lean  Season.  They
 made  a  specific  request  for  delivery  of
 3650  tonnes  of  Soyabean  oil  immedi-
 ately.  This  was  released.  Subsequent-
 ly,  as  required  by  Maharashtra  Gov-
 ernment,  imported  rapeseed  oil  and
 refined  imported  rapeseed  oil  have
 also  been  released.  Besides,  refined  oil
 at  the  rate  of  Rs.  8.50  per  kg.  as  requir-
 ed  by  the  State  Government,  is  also
 being  supplied.

 Ma'practices  in  respect  of  Import  of
 Scarce  Items

 2997  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  large  scale  malpractices  in  res—
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 pect  of  import  of  gome  scarce  items
 in  the  domestic  market  like  mutton
 tallow,  stainless  steel,  palm  oil,  brass
 scripes,  black  centres  and  pharmace-
 utical  chemicals  under  the  so  called
 Export  Promotion  Scheme;  and

 (b)  if  so,  the  nature  of  action  taken
 by  Government  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  _  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  Information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Findings  of  Export  Panels  on  Cara-
 velle  Crash  at  Santa  Cruz  Airport

 2998.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  report  from  the  expert  panels
 ‘on  the  caravelle  crash  at  Santa  Cruz
 Airport  on  2th  October  last  year;  and

 (b)  if  so,  the  details  of  the  findings
 of  panels  and  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)  A
 Court  of  Inquiry  headed  by  Shri  Jus-
 tice  S.  B.  Bhasme  has  been  appoint-
 ed  to  investigate  into  the  accident  to
 Indian  Airlines’  Caravelle  aircraft  at
 Santa  Cruz  Airport  on  720  October
 1976.  The  report  of  the  Court  of
 Inquiry  is  awaited.

 (b)  :  Does  not  arise.

 जाली  फर्मों  को  श्रायात  लाइसेंस  जारी
 किया  जाना

 2999.  श्री  हुकम  देव  नारायण  यादव  :

 वाणिज्य  तथा  नागरिक  पूति  और  सहकारिता
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 मंत्री  यह  बताने  को  कृपा  करेंगे  किः

 (क)  वर्ष  i975-76  के  दौरान  ऐसे
 मामलों  का  ब्यौरा  क्‍या  है,  जिनमें  श्रायात

 लाइसेंस  जाली  फर्मो  को  दिये  गये  थे  श्रौर
 आयातित  सामान  की  चोर  बाजारी  की

 गई  थी  ;  और

 (ख)  क्‍या  सरकार  का  विचार  इस
 बारे  में  जांच  करने  और  दोषी  व्यक्तियों  को
 दण्डित  करने  का  है  और  यदि  हां,  तो  उन्हें
 किप्त  प्रकार  का  दण्ड  देने  का  प्रस्ताव  है?

 वाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्री  (श्रो  मोहन  धारिया)  :  (क)
 और  (ख).  जानकारी  एकत्र  की  जा

 रही  है  और  सभा  पटल  पर  रख  दी  जाएगी  ।

 Crisis  in  Textile  Industry  due  to
 Cotton  Prices

 3000.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minis-
 ter  of  COMMERCE  AND  CIVIL  SUP-
 PLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  his  Ministry  is  aware
 of  the  crisis  in  the  textile  industry
 due  to  the  cotton  prices;

 (b)  whether  Government  have
 taken  any  steps  to  check  the  rise  in
 cotton  prices;  and

 (c)  if  so,  the  progress  made  in  this
 regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  A  Statement  is
 attached.

 (c)  As  a  result  of  the  measures
 taken  by  Government,  cotton  prices
 have  either  come  down  marginally  or
 have  displayed  steadiness.
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 Statement

 (a)  and  (b).  Due  to  shortfall  in  cot-
 ton  production,  cotton  prices  have
 shown  rising  trend  and  are  higher
 than  that  of  previous  year’s  prices.  A
 number  of  measures  have  been  taken
 by  the  Government  to  contain  cotton
 prices,  which  include  :—

 l.  The  import  of  cotton  from
 abroad.

 2.  Cotton  textile  mills  have  been
 permitted  to  import  man-made  fibres

 on  O.G.L.  basis  up  to  3l-0-977.

 3.  It  has  been  made  mandatory  on
 cotton  textile  industry  to  use  at  least
 0  per  cent  non-cotton  fibres  of  their
 total  consumption  from  l--977.

 4.  Stock  restrictions  have  been
 placed  on  mills  and  traders  in  order
 that  available  cotton  could  be  avail-
 able  equitably  to  all  mills.

 5.  AS  a_  mid-term  measure,  _  the
 recommendations  of  the  Special
 Committee  constituted  to  maximise
 the  production  of  cotton  during  the
 forthcoming  Kharif  and  Rabi  seasons
 is  being  implemented  through  the
 State  Governments.

 6.  As  a  long-term  measure,  efforts
 are  being  made  by  Government  to
 increase  the  production  of  cotton
 within  the  country.

 Problems  of  the  Spinning  Mills  Em.
 ployees  in  Kerala

 300l.  SHRI  RAMACHANDRAN
 KADANNAPPALLI  :  Will  the  Minister
 of  COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  the  problems  of  the  Spin-
 ning  Mills  employees  in  Kerala;  and

 (b)  ig  so,  the  steps  taken  by  Gov-
 ernment  ii  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA)  :
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 (a)  and  (b).  A  number  of  workers
 have  remained  idle  as  a  result  of  clo-
 sure  of  5  out  of  22  spinning  mills  in
 Kerala.  ‘Two  of  these  mills  have  re-
 opened  last  month  and  another  is  in
 the  process  of  reopening  shortly.  In
 the  remaining  two  cases  efforts  are
 being  made  at  the  State  level  to  re-
 open  the  mills.  If  a  viable  proposal  is
 received,  the  Central  Government
 would  give  all  necessary  assistance  to
 the  State  Government.

 Production  of  Crepe  in  Tamilnadu

 3002.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister
 of  COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleased  to
 state:

 (a)  whether  the  Textile  Commis-
 sioner  by  a  notification  has  reserved
 certain  items  of  cloth  to  be  produced
 exclusively  in  the  Handloom  Sector;

 (9)  whether  even  now  crepe  pro-
 duced  in  certain  areas  in  Tamilnadu
 is  coming  to  Cannanore  in  very  large
 quantities  which  undergoeg  final  pro-
 cessing  at  Cannanore  and  _  is  being
 sold  out  in  the  form  of  Handloom
 Crepe;  and

 (c)  if  so,  the  reaction  of  Central
 Government  thereto?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA):
 (a)  Yes,  Sir.

 (b)  Some  instances  of  small  quan-
 tity  of  crepe  being  manufactured  on
 powerlooms  in  some  areas  of  ‘Tamil-
 nadu  which  may  be  going  as  hand-
 loom  products  have  been  _  reported.
 However,  no  large  scale  crepe  produc-
 tion  on  powerlooms  in  Tamilnadu  has
 been  reported  by  the  State  officials.

 (c)  State  Government  is  taking
 necessary  steps  for  effective  implemen-
 tation  of  crepe  ban  on  powerlooms.
 They  have  so  far  booked  about  00
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 powerlooms  for  contravening  the  crepe
 manufacture  in  the  powerlooms  cen-
 tres  since  introducfion  of  crepe  ban
 in  March,  1977.  Field  officers  of  the
 State  Textiles  Department  are  report-
 ed  to  be  exercising  close  watch  on  any
 illegal  production  of  crepe  by  power-
 loom  manufacturers.

 करेवल  तथा  एवरो  विमानों  का  परि-
 चालन

 3003.  श्री  भगीरथ  भंवर  :  क्या
 पर्यटन  तथा  नागर  विमानन  मन्त्रो  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  लम्बे

 समय  से  न  चलाये  जा  रहे  करेवल  तथा  एवरो
 विमानों  को  पुनः  राजमार्गों  पर  चलाने  का

 है  और  यदि  हां,  तो  इस  बारे  में  तथ्य  क्‍या  है;

 (ख)  इन  विमानों  को  काफी  लम्बे  समय

 तक  न  चलाने  के  कारण  सरकार  को  कितना

 वित्तीय  नुकसान  हुआ  है;  शर

 (ग)  उनमें  से  ऐसे  कितने  विमान  हैं
 जिनको  पुनः  वायु  मार्गों  पर  लगाया  जा

 सकता  है  ?

 पर्येटल  और  नागर  विमानन  मंत्रों  (श्रो

 पुरुषोत्तम  कौशिक  )  :  (क)  श्रौर  (ग.)  बम्बई

 विमान  क्षेत्र  पर  एक  कैरेवल  विमान  की  घातक

 दुर्घटना  के  बाद  इण्डियन  एयरलाइन्स  के

 विमान-बेड़ें  के  पांच  विमानों  को  30

 श्रक्‍्तूबर,  976  को  इंजनों  के  निरीक्षण  के

 लिए  भूमिस्थ  किया  गया  था  पहले  विमान

 को  i0  फरवरी,  977  को,  दूसरे  को  24

 मार्च,  977  को  तथा  तीसरे  को  26  मई,

 977  को  नियमित  सेवा  पर  पुनः  चालू  कर

 दिया  गया  ।  कारपोरेशन  के  विमान-बेड़े  में

 एयरबस  विमानों  को  i4  जनवरी,

 977  से  नियमित  परिचालनों  में  लगाये

 जाने  पर,  दो  कैरावेल  विमानों  को,  उनके

 परिचलनों  की  आ्राथिक  दृष्टि  से  श्रलाभप्रदता
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 को  दृष्टि  में  रखते  हुए,  बेच  देने  के  लिये  सेवा
 से  विमक्त  कर  दिया  गया  है  ।  जहां  तक  एच०
 एस-748  (एवरो)  विमानों  का  सम्बन्ध  है,
 यह  कहना  ठीक  नहीं  है  कि  काफी  लम्बी  अवधि
 से  उनका  परिचालन  नहीं  किया  जा  रहा  है  t
 ये  विमान  परिचालन  कर  रहे  है  भ्रौर  उन्हें
 एक  एक  करके  बारी  बारी  से  अस्थायी  तौर
 पर  सेवा  से  इसलिये  हटाया  गया  था,  ताकि
 उनके  कुछ  श्रनिवायं  संरंचनात्मक  निरीक्षण

 सुविधापूंक  किये  जा  सकें।  इडियन  एयर-
 लाइन्स  के  विमान-बेड़े  में  कुल  5  एच०  एस-
 748  विमान  है  |

 (ख)  क्योंकि  इन  विमानों  को  भ्रनिवार्य
 निरीक्षण  के  लिये  सेवा  से  हटाना  पड़ा  था,  श्रतः
 वित्तीय  हानि  होने  का  प्रश्न  ही  नहीं  उठता  ।

 Closure  of  Cetton  Mills

 3004.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 cotton  prices  are  ruling  high  and
 even  better  placed  mills  are  finding
 it  difficult  to  maintain  economic
 working;

 (b)  if  so,  the  number  of  cotton
 mills  lying  closed  in  the  country  in
 view  of  such  circumstances;

 (c)  whether  Government  have
 taken  steps  for  giving  these  mills
 more  liberal  treatment  by  the  banks
 regarding  loans  and  rates  of  interest;
 and

 (d)  if  so,  the  details  regarding  the
 policy  of  Government  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DIHA-
 RIA):  (a)  and  (b).  Unprecedented
 rise  in  the  prices  of  cotton  has  creat-
 ed  difficulties  for  the  cotton  textile
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 mill  industry  as  a  whole,  affecting
 weak  and  marginal  mills  more  acute-
 ly.  About  3l  mills  are  reported  to
 be  lying  closed  at  present  due  to  va-
 rious  reasons  including  financial  dif-
 ficulties,  labour-management  relations
 and  also  bad  management.

 (c)  and  (d).  Some  of  the  impor-
 tant  steps  taken  to  alleviate  the  ri-
 gours  of  the  difficulties  faced  by  cotton
 textile  industry  are:—

 (i)  Apart  from  regulating  more
 effectively  the  distribution  of  the
 available  supplies  of  cotton,  cotton
 ‘availability  has  been  augmented  by
 way  of  imports.  Substitute  mate-
 rials  like  staple  fibre  ang  polyester
 fibre  have  been  allowed  imports  on
 OGL,  without  duty  in  case  of  staple
 fibre.

 (ii)  It  has  been  made  mandatory
 on  cotton  textile  mills  to  use  at
 least  0  per  cent  of  their  raw  mate-
 rials  by  way  of  man-made  fibres.

 (iii)  Scheduled  commercia]  banks
 have  been  advised  not  to  enforce
 credit  restrictions  on  financial  weak
 mills  in  a  rigid  or  indiscriminate
 manner.  For  instance,  units  which
 have  been  exempted  from  the  pro-
 duction  of  controlled  cloth  could
 be  exempted  from  imposition  of  en-

 hanced  margin  of  0  per  cent.

 (iv)  IDBI  has  started  operating
 its  scheme  for  soft  loans  to  cotton
 textile  mills  for  modernisation.

 Proposal  to  make  Indian  Standard
 Institute  Certificate  for  Consumer

 7  Items  \
 3005.  SHRI  G.  Y.  KRISHNAN:  Will

 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  of  making  the  Indian  Standard
 Institute  Certificate  compulsory  for
 some  consumer  items;  and

 (b)  if  so,  the  names  of  such  items?
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 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  and  (b).  There  is  a  pro-
 posa]  to  make  conformity  to  ISI.
 standards  obligatory  for  the  manu-
 facture,  sale  and  distribution of  some
 household  electrical  appliances.

 Master  Plans  for  Development  of
 Toatism

 3006.  SHRI  "  S.  SHRANGARE:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  tu  state:

 (a)  whether  the  Central  Govern-
 ment  have  requestegq  the  State  Gov-
 ernments  to  submit  their  Master  Plans
 for  the  development  of  tourist  cen-

 ytres  and  tourism;  and

 (b)  if  so,  how  many  State  Govern-
 ments  have  sent  their  master  plans
 and  the  financial  implications  thereof?

 THE  MINISTRY  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Not  yet.

 (b)  Doeg  not  arise.

 नियंत्रित  मूल्य  वाले  कपड़े  के  उत्पादन  में
 कमी

 3007.  डा०  लक्ष्मी  नारायण  पांडेय  :  क्या
 वाणिज्य  तथा  नागरिक  पूति  और  सहकारिता
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  नियन्त्रित  मूल्य  वाले  कपड़े
 का  उत्पादन  गत  दो  वर्षों  में  काफी  गिर

 गया  है;

 (@)  क्‍या  गरीब  एवं  मध्य  वर्गीय  लोगों
 की  आ्रावश्यकताझ्रों  की  पूर्ति  क ेलिए  इस  प्रकार
 के  कपड़े  का  उत्पादन  बढ़ाने  का  विचार  है;
 श्रौर

 (ग)  उक्त  कपड़े  के  उत्पादन  के  लिए
 सरकार  ने  कया  उपाय  किये  हैं  ?
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 वाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्रो  (श्री  मोहन  घारिया)  :  (क)
 से  (ग).  मूल  रूप  से  80  करोड़  मीटर  का  कोटा

 निर्धारित  किया  गया  था  लेकिन  जनवरी,

 977  से  इसे  घटा  कर  40  करोड़  कर  दिया

 गया  nl  975-76  के  वर्ष  में  नियन्त्रित  कपड़े

 के  उत्पादन  में  कमी  केवल  मामूली  थी  बौर

 1976-77  वर्ष  के  उत्पादन  से  प्रकट  होता

 है  कि  वह  पिछले  दो  वर्षो  के  उत्पादन-स्तरों
 से  काफी  कम  रहा  t  इस  कमी  के  मुख्य  कारण

 हैं  :  वित्तीय  रूप  से  कमजोर  मिलों  को  छूट  की

 मंजूरी,  जिनमें  राष्ट्रीय  वस्त्र  निगम  के  प्रबन्ध

 के  श्रधीन  मिलें  शामिल  है,  तथा  कुछ  मिलों

 द्वारा  उनके  कोटे  का  पूरा  न  किया  जाना  |

 दोषी  मिलों  के  विरुद्ध  कार्यवाही  की  जा

 रही  है  ।

 पूर्ण  समन्वित  वस्त्र  नीति  के  अन्‍्तगंत

 यह  भी  निश्चय  विचाराधीन  है  कि  श्र्ति

 निर्धन  वर्गों  को  कुल  कितनी  मात्रा  उपलब्ध

 कराना  आवश्यक  है  |

 बम  की  भ्रामक  घटनाओ्रों  को  रोकने  का
 उपाय

 3008.  श्री  भगीरथय  भंवर  :  क्‍या

 पर्यटन  और  नागर  विमानन  मन्त्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  26  जूत,  977  को  इंडियन

 एयर  लाइन्स  की  उड़ान  संख्या  «82  की  उड़ान
 में  जो  कि  दिल्‍ली  से  बम्बई  जा  रही  थी,
 लगभग  6  घटे  का  विलम्ब  हुआ  क्योंकि

 टेलीफोन  से  वायुयान  में  बम  रखे  जाने  की

 सूचना  प्राप्त  हुई  थी;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य

 क्या  हैं;
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 (ग)  क्या  इस  प्रकार  की  भ्रनेक  घटनायें
 समय  समय  पर  होती  रहती  हैं  परन्तु  निराधार

 पाई  जाती  हैं;  भौर

 (घ)  सरकार  द्वारा  भविष्य  में  इस
 प्रकार  की  घटनाओं  को  रोकने  के  लिए  क्‍या
 कदम  उठाये  गये  हैं  ?

 पर्यटन  शौर  नागर  विमानन  मंत्री,  (श्री
 पुरुषोत्तम  कौशिक )  (क)  श्र  (ख).
 26  जून,  977  को,  इंडियन  एयरलाइन्स

 की  उड़ान  सख्या  आई०  सी०  82,  जो  कि
 बम्बई  से  0825  बजे  के  अनुसूचित  समय  के
 बजाय  0900  बजे  दिल्‍ली  श्राई  थी,  000
 बजे  बम्बई  के  लिये  रवाना  होनी  थी  ।  लगभग
 0945  बजे,  दिल्ली  विमान  क्षेत्र  पर  इडियन
 एयरलाइन्स  के  ड्यूटी  प्रॉफिसर  को  इस  आशय
 की  एक  गुमनाम  टेलीफोन  कॉल  मिली  कि
 “उड़ान  संख्या  82  में,  जिसने  अभी  अभी

 उड़ान  भरी  है,  एक  टाइम  बम  रखा  है”  ।
 टेलीफोन  करने  वाले  व्यक्ति  ने  यह  सूचना  दने
 के  तुरन्त  बाद  टेलीफोन  काट  दिया  ।  वास्तव
 में,  उसको  यह  पता  नहीं  था  कि  उड़ान  श्ाई०
 सी०-182  को  उस  रोज  देर  हो  गयी  थी  श्रौर
 और  भ्रब  वह  000  बजे  रवाना  होने  वाली
 थी  ।  टेलीफोन  कॉल  मिलने  पर,  उड़ान  को
 रोकने  के  लिये  तुरन्त  कार्यवाही  की  गयी  तथा
 यात्रियों  और  कार्गो,  फ्रेट  व  अन्य  सामान  वाले
 कंटेनरों  को  उतार  दिया  गया  ।  निर्धारित

 सुरक्षा  श्रनुदेशों  के  अनुसार,  विमान  तथा
 कंटेनरों  की  पूर्ण  रूप  से  खोज-बीन  की  गयी  ।
 विमान  में  अथवा  कंटेनरों  में  कोई  विस्फोटक
 पदार्थ  नहीं  मिला  |  उसके  बाद  उड़ान  7500
 बजे  बम्बई  के  लिये  रवाना  हो  गयी  ।

 (ग)  और  (घ).  इस  प्रकार  की  बम
 रखने  की  आतंककारी  फ्रामक  घटनाएं  समय-
 समय  पर  होती  रही  है,  परन्तु  कभी  भी  कोई
 बम  नहीं  पाया  गया  है  |  क्योंकि  ऐसी  घटनाएं

 गुमनाम  टेलीफोन  कॉलों  के  कारण  होती  हैं,
 इस  प्रकार  की  घटनाश्रों  की  पुनराबृत्ति  को
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 रोकना  कठिन  है  ।  तथापि,  प्रत्येक  उड़ान  के
 $  रवाना  होने  से  पूर्व,  सामान्य  सुरक्षा  जांच-

 पड़ताल  पूर्ण  रूप  से  की  जाती  हैं  t

 Powerlooms  Sealed  by  Central
 Excise  Authorities

 3009.  SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 (a)  whether  a  number  of  power-
 looms  in  Bombay  and  other  places
 have  been  sealed  by  the  Central  Ex-
 cise  authorities  since  January,  1977;

 (b)  if  so,  what  are  the  reasons
 therefor;  and

 (c)  how  many  such  powerlooms
 have  been  5९४९०  in  the  different
 States?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING’  (SHIRI
 H.  M.  PATEL):  (a)  to  (c).  The  in-
 formation  is  being  collected  from
 the  Collectors  of  Central  Excise  and
 will  be  placed  on  the  Table  of  the
 Sabha  as  soon  as  possible.

 Discontentment  among  Genera]  Insu.
 rance  Employees  in  Bombay

 3010.  SHRI  G.  M.  BANATWAULA:
 SHRIMATI  PARVATHI

 KRISHNAN:

 Will  the  Minister  of  FINANCE  AND
 REVENUE  AND  BANKING  be  plea-
 sed  to  state:

 (a)  whether  there  is  serious  dis-
 contentment  among  the  general  insur-
 ance  employees  in  Bombay;

 (9)  whether  the  All-India  Insur-
 ance  Employees  Association  has  an-
 nounced  to  launch  its  agitation  plan
 including  dharnas,  strike  and  hunger-
 strike;

 (c)  what  are  the  demands  of  the
 employees;  and
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 (d)  what  is  the  reaction  of  the
 Government  thereto?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  to  (d).  Govern-
 ment  have  received  reports  about  the
 agitation  plan  of  the  General  Insu-
 rance  Employees’  All  India  Associa-
 tion  to  press  for  their  demands  which
 inter  alia  include  (i)  recognition  of
 that  Union  (ii)  payment  of  Bonus  at
 20  per  cent  (iii)  reinstatement  of  cut
 in  the  Provident  Fund  rate,  etc.  The
 whole  matter  is  receiving  attention.

 C.BI.  Enquiry  about  Swaraj  Paul  of
 Amin  Chand  Peary  Lal  Group  of

 Firms

 3011.  SHRI  KANWAR  LAL.
 GUPTA:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  ANI)
 COOPERATION  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  CBI
 Made  inquiry  about  Shri  Swaraj  Paul
 of  Amin  Chand  Peary  Lal  Group  of
 Firms  and  who  was  also  connected’
 with  copper  deal;

 (b)  whether  it  is  a  fact  that  the
 Commerce  Ministry  stated  that  it  did
 not  know  Shri  Swaraj  Pau]  of
 National  Gas  Tube  Co.  of  London
 and  it  knew  only  Swaraj  Paul  of
 Amin  Chand  Peary  Lal  who  had

 nothing  to  do  with  copper  deal  and
 other  deals  with  M.M.T.C.  of  Com-
 merce  Ministry;

 (c)  whether  it  is  also  a  fact  that
 some  Ministers  along  with  Shri  N.  K.
 Singh  ang  Shri  5.  B.  Jain  of  En-
 forcement  Directorate  managed  to
 give  wrong  information;  and

 (d)  whether  Government  propose
 to  make  C.B.I.  Enquiry  against  all
 those  responsible  for  it  as  they  knew
 that  Swaraj  Paul  is  the  same  person
 in  both  the  firms?

 THE  MINISTER  OF  COMMERCE.
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.
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 Allegations  against  Shri  Rajani  Patel
 ang  his  Wife

 30l2.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  FINANCE
 AND  REVENUE  AND  BANKING  be
 pleased  to  state:

 (a)  whether  Government  has_  re-
 ‘ceived  several  complaints  from  the
 public  about  suspicious  black-money

 -deals  of  Shri  Rajani  Patel,  Mrs.
 Baku]  Rajani  Pate]  and  Shri  Ravi
 Shukla,  the  Collector  of  Customs,
 Bombay;

 (b)  whether  Government  have  in-
 vestigated  into  the  financial  deals  and
 foreign  commitments  of  firms  like
 Protos  Engineering  Ltd.,  Sandoz  Ltd.,
 -J.  V.  Gokul  &  Sons,  C.  Ramon  and
 Others  in  the  context  of  their  con-
 nections  with  Shri  Rajani  Patel  and
 his  wife;  and

 (c)  whether  Government  have  in-
 vestigateq  into  the  connections  of
 LC.B.  (Industrial  Consulting  Bureau)
 with  Rajani  Pate]  and  hig  wife  and
 the  financial  impiications  arising  from

 “it?

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  (a)  Such  complaints
 have  been  received  regarding  Shri
 Rajani  Patel.

 Complaints  have  also  been  received
 alleging  association  of  Shri  R.  N.
 Shukla  formerly  Additional  Collec-
 tor  of  Customs,  Bombay  with  Shri
 Rajani  Patel  and  others  in  corrupt
 activities.

 (b)  and  (c).  No,  Sir.

 2.6  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  CusTOMS  ACT,
 “CENTRAL  ExcCISE  RULES  AND  BANKING

 SERVICE  COMMISSION  ACT

 THE  MINISTER  OF  FINANCE  AND
 “REVENUH  AND  BANKING  (SHRI

 JULY  8,  977  Papers  Laid  88

 H.  M.  PATEL):  I  beg
 Table.—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  962:—

 (i)  G.S.R.  426(E)  published  in
 Gazette  of  India  dated  the  30th
 June,  977  making  certain  am-
 endment  to  Notification  Ne  347—
 Customs  dated  the  2nd  August.
 1976,  together  with  an  explana-
 tory  memorandum.

 (ii)  G.S.R.  429(E)  published  in
 Gazette  of  India  dated  the  Ist
 July,  977  making  certain  am-
 endment  to  Notification  No.  G.S.R.
 4  dated  the  3rd  January,  1969,

 together  with  an  explanatory  me-
 morandum.

 (iii)  The  Notified  Goods  (Pre-
 vention  of  Illegal  Import)  .m-
 endment  Rules,  ‘1977,  published  in
 Notification  No.  G.S.R.  430(E)  in
 Gazette  of  India  dated  the  Ist
 July,  1977,  together  with  an  ex-
 planatory  memorandum.

 [Placed  in  Library.  See  No,  LT-
 639/77.)

 (2)  A  copy  of  Notification  No.
 G.S.R.  88  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of  India
 dateq  the  25th  June,  977  making
 certain  amendment  to  Notification
 No.  45/7l—Central  Excise  dated
 the  26th  July,  97l,  issued  under
 the  Central  Excise  Rules,  944  to-
 gether  with  an  explanatory  memo-
 randum.  [Placed  in  Library.  See
 No.  LT—640/77.]

 (3)  A  copy  of  the  Banking  Ser-
 vice  Commission  (Terms  and  Cen-
 ditions  of  Service  of  Chairman)
 Rules,  977  (Hindi  and  English
 versions)  published  in  Notification
 No.  8.0.  45(E)  in  Gazette  of  Iadia
 dated  the  25th  June,  1977,  under
 sub-section  (3)  of  section  3  of  the
 Banking  Service  Commission  ct,
 1975.  [Placed  in  Library,  See  No.
 LT—64/77.]

 to  lay  on  the

 ~
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 32.8  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  SWINDLING  OF  CRURES  OF
 RUPEES  BY  EXCHANGING  AT  THE  RESERVE
 BANK  OF  INDIA  MUTILATED  CURRENCY

 NOTES  MEANT  FOR  DESTROYING,

 MR.  SPEAKER:  Shri  Shiv  Sampati
 Ram—not  here;  Shri  C.  K.  Chandrap-
 pan,

 SHRI  C.  K.  CHANDRAPPAN  (Can-
 nanore):  Sir,  I  call  the  attention  of
 the  Minister  of  Finance  ang  Revenue
 and  Banking  to  the  following  matter
 of  urgent  public  importance  and  re-
 quest  that  he  may  make  a  statement
 thereon:

 “Reported  swindling  of  crores  of
 rupees  as  a  result  of  mutilated  and
 soiled  currency  notes  of  high  de-
 nomination,  meant  for  cancellation
 and  destruction,  finding  their  way

 in  circulation  after  exchange  from
 the  Reserve  Bank  of  India.”

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  Sir,  I  rise  to  make
 a  statement  on  the  notices  calling  my
 attention  to  the  report  swindling  of
 crores  of  rupees  through  notes  meant
 for  cancellation  and  destruction  in  the
 RB]  finding  their  way  in  circula-
 tion....  ५

 MR.  SPEAKER:  It  is  a  long  state-
 ment;  it  is  four  pages.  You  could
 have  easily  laid  it  on  the  Table  of
 the  House.  Now  it  is  all  right.  What
 else  can  be  done?

 SHRI  H.  M.  PATEL:  I  am  supposed
 to  read  it,  Mr.  Speaker,  Sir,  I  rise
 to  make  a  statement  on  the  Notices
 eilling  my  attention  to  the  reported
 swindling  of  crores  of  rupees  through
 notes  meant  for  cancellation  ang  des-
 truction  in  the  RBI  finding  their  way
 in  circulation.

 2.  The  Notices  are  apparently  based
 on  the  report  in  “Blitz”  dated  2nd

 July,  1977.  The  report  alleges  that:

 (a)  In  many  cases,  punched  and
 cancelled  notes  meant  for  destruc-

 tion  were  found  jn  circulation  hav-
 ing  been  obviously  stolen  from  tne
 RBI.

 (b)  Often  double  payment  was
 secured  on  a  single  defective  note.
 The  note  was  first  surrendered  to

 the  RBI  from  where  it  was  stolen
 and  offered  to  the  RBI  a  second  time
 for  exchange.

 (c)  Test  inspection  in  a  single  pe-
 riod  in  a  single  branch  showed  an
 enormous  drain  of  Rs.  8  lakhs.  The

 total  may  well  run  into  several
 crores.

 (9)  The  RBI  inspection  has  re-
 vealed  that  Shri  G.  N.  Khanna,  an
 Officer  Incharge  of  Currency  in  the
 New  Delhi  Office,  colluded  with  a
 notorious  gang  from  Punjab  deal-
 ing  in  s0ileq  ang  mutilateq  notes
 in  accepting  such  notes,  bypassing
 the  usual  procedure.

 Sir,  I  have  ascertained  the  facts
 with  regard  to  these  allegations.
 Briefly  they  are  as  follows:

 In  July,  1976,  some  anonymous  com-
 plaints  were  received  by  the  Reserve
 Bank  of  India,  Bombay,  alleging  that
 Shrj  G.  N.  Khanna,  the  then  Deputy
 Manager,  RBI  Bombay  office,  who  was
 asSiciateq  with  the  payment  of  the
 value  of  defective  notes  presented  by
 the  public,  was  favouring  certain
 professional  dealers  in  defective  nctes
 belonging  to  Delhi.  He  was  imme-
 diately  taken  off  this  work.  Although
 no  irregularity  was  noticed  in  his
 performance

 ey  !
 Bombay,  yet  it  was

 decided  by  RB#  to  check  up  his  work
 in  Delhi,  where  he  had  adjudicated
 defective  notes  as  Currency  Officer
 from  6th  July,  972  to  9th  May,  1974.
 Since  the  defective  notes  passed  by
 Shri  Khanna  during  the  period  July,
 972  to  lst  November,  973  had  ear-
 lier  been  subjected  to  audit  check  Ly
 the  RBI  authorities  and  no  serious,  ir-
 regularities  had  been  found,  fresh
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 audit  check  was  undertaken  only  for
 the  period  from  2nd  November,  973
 to  9th  May,  1974.  A  special  procedure
 is  followed  for  the  exchange  of  de-
 fective  notes  which  are  badly  soiled
 and  charred  and  which  cannot  with-
 stand  the  rigours  of  handling  under
 the  normal  procedure  of  examination,
 passing  through  the  Claims  Section
 etc.  Such  notes  are  received  in  the
 Claims  Section  but  the  Currency  Offi-
 cer  is  empowered  to  adjudicate  the
 claims  himself  in  the  presence  of  the
 claimant  and  two  other  officers  of
 the  Bank.  During  the  period  2nd
 November,  973  to  9th  May,  974  Shri
 Khanna  had  adjudicated  under  the
 “special  procedure”  44]  cases,  in-
 volving  in  all  notes  worth  Rupees
 0.8  lakhg  tendered  for  exchange  out
 of  which  notes  worth  Rupees  9.86
 lakhs  were  accepted  for  payment.  A
 test  check  of  85  of  these  cases  by
 an  Inspector  of  the  RBI  revealed  that
 some  of  the  notes  passed  for  payment
 by  Shri  Khanna  contained  mutilations
 of  a  suspicious  nature  such  as  num-
 bers  erased,  portions  removed  by
 sharp  instruments,  etc.  Two  already
 cancelled  notes  of  Rs.  00  denomi-
 nation  were  also  found  to  have  been
 passed.  Certain  other  procedural  jr-
 regularities  were  also  noticed;  Shri
 Khanna  had  adjudicated  cases  with
 undue  haste  and  the  claimants  were
 paid  the  exchange  value  on  the  fol-
 lowing  day  or  a  day  after.  Shri
 Khanna’s  actions  in  receiving  the  de-
 fective  notes  directly  from  some  of
 the  dealers  in  violation  of  the  ins-
 tructions  to  receive  them  in  the  Claim
 Section  first  and  in  passing  some  of
 the  notes  which  should  not  have  been
 paid  and  that  too  in

 eee
 haste,  in-

 dicated  that  he  was  poSsibly  in  cullu-
 Sion  with  those  dealers.  In  view  of
 the  Inspector’s  findings  based  on  a
 sample  check,  a  senior  officer  from
 the  Central  Office  of  the  RBI  Bom-
 bay  has  been  deputed  to  scrutinise  all
 the  44]  cases  dealt  with  by  Shri
 Khanna.  The  scrutiny  is  expected  to
 be  completed  in  about  a  month  and
 red  by  the  RBI  will  be  recovered  from

 |

 be  known  only  then.  The  loss  incur-
 red  by  !  e  RBI  will  be  recovered  from
 Shri  Khanna.  Apart  from  premu-
 turely  retiring  him  next  month  when
 he  completes  56  years  of  age,  further
 action  against  him  will  be  considered
 by  the  Reserve  Bank  in  the  light  of
 tne  findings  reached  after  completion
 of  the  investigation.

 As  I  have  mentioned,  the  value  of
 the  notes  passed  by  Shri  Khanna  un-
 der  the  “special  procedure”  which
 are  now  under  examination,  is  only
 Rupees  9.68  lakhs.  The  notes  adju-
 dicated  in  the  New  Delhi  Office  after
 Shri  Khanna  left  his  charge  have  also
 been  test  checked  by  the  Inspector
 from  the  Central  Office  of  the  RBI.
 No  such  irregularities  have  been  no-
 ticed.  Similar  inspections  have  also
 been  carried  out  in  other  RBI  Offices
 and  there  too,  no  such  irregularities
 have  been  found.

 I  now  turn  to  the  allegation  that
 cancelled  notes  meant  for  destruc-
 tion  are  being  stolen  from  the  RBI
 Offices  and  find  their  way  into  cir-
 culation.  In  the  last  three  years,  only
 30  cancelled  notes  in  all  of  the  value
 of  Rupees  465  were  tendered  for
 exchange  at  the  various  Offices  of  the
 RBI.  The  notes  were  impounded  and
 the  matter  reported  to  the  police  for
 necessary  investigation.  As  regards
 the  allegation  that  RBI  employees
 are  involved  in  pilferafe  of  cancei-
 led  notes,  only  one  case  of  suspect-
 ed  involvement  of  some  employees  of
 the  Kanpur  Office  of  the  Reserve  Bank
 came  to  notice  in  June,  1974.  The
 then  Minister  for  Revenue  and  Ex-
 penditure  informed  this  House  about
 the  incident  in  reply  to  Starred  Ques-
 tion  No.  48l  on  23rd  August.  1974.
 The  police  have  since  launched  pro-
 secution  against  Shri  N.  C.  Jain  an
 employee  of  the  Kanpur  Office  on
 whose  person  a  cancelled  00  rupee
 note  was  found  on  27th  June,  1974.
 On  the  basis  of  further  information
 received  by  the  Bank,  some  other  em-
 plovees  of  the  Kanpur  Office  were
 aJso  suspected  to  be  involved  in  this~
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 case  and  disciplinary  proceedings
 have  been  instituted  against  them.  The
 U.P,  CID,  to  whom  the  entire  case
 has  been  reported,  have  not  yet  con-
 cluded  their  investigation.  The  State
 Government  has  been  requested  to
 expedite  the  completion  of  the  in-
 quiry.

 The  RBI  has  taken  several  mea-
 sures  to  tighten  the  procedure  to  eli-
 minate  the  possibility  of  pilferage  of
 cancelled  notes  and  irregularities  in
 the  exchange  of  defective  notes,  The
 RBI  is  also  seriously  considering  in-
 stituting  a  system  of  physical  search
 of  all  the  employees  concerned  with
 the  exchange  and  destruction  of  soiled
 and  defective  notes.

 It  should  be  clear  from  the  facts
 mentioned  by  me  that  the  report  in
 “Blitz”  is  highly  exaggerated  and
 far  from  truth.  The  House  will
 kindly  realise  that  the  RBI  Offices
 process  for  exchange  and  destruction
 a  few  thousand  million  notes  every
 year.  A  few  stray  incidents  of  this
 kind  which  occur  have  to  be  viewed
 in  this  context.  Every  incident  is
 inquired  into  and  the  culprit:  are
 brought  to  book.

 SHRI  6.  K.  CHANDRAPPAN:  The
 Minister  while  concluding—in  the
 statement  he  has  attached  along  with
 it  and  answereg  in  this  House  on  23rd
 August,  974—has  stateg  that  this  sort
 of  happening  in  the  Reserve  Bank  was
 brought  to  the  notice  of  the  Govern-
 ment  and  that  the  report  in  “Blitz”
 is  highly  exaggerated  and  _  therefore
 nothing  to  worry  about  it.  I  must
 invite  your  attention  again  on  the
 Calling  Attention  which  was  discussed
 in  this  House  on  27-2-1975.  The
 Minister  said  something  about  the
 Question  in  June  1974,  but  I  am  speak-
 ing  on  the  Calling  Attention  which  was
 discusseq  in  this  House  on  the  same
 matter  of  swindling  taking  place  in
 the  Reserve  Bank  in  the  dubious
 transaction  of  soiled  currency  notes.

 “At  that  time,  so  many  _  revelations
 were  made,  but  there  also,  I  must  say
 with  regret  that  with  the  same  appeal
 34  LS—7.

 the  then  hon.  Minister  Shri  Pranab
 Kumar  Mukherjee  also  concluded  his
 speech  by  saying  that  so  many  millions
 of  notes  were  in  circulation.  So,  he
 pleaded  with  the  House  to  realise  the
 difficulties,  that  this  kind  of  things
 would  happen  but  on  the  whole  the
 Reserve  Bank  was  running  all  right.  I
 do  not  charge  the  Minister  that  he  is
 trying  to  whitewash  that.  But  I  must
 say  that  the  Government  hag  taken
 this  matter  very  lightly  and  in  a
 casual  manner.  Otherwise,  I  fail  to
 understand,  how  they  missed  the  call-
 attention  On  the  same  subject  which
 was  discusseq  in  this  ‘House  and  in
 which  my  hon.  frieng  on  my  left,
 Shri  Samar  Mukherjee,  also  took  part.
 At  that  time,  certain  important  alle-
 gations  were  admitted  by  the  Govern-
 ment  which  [  would  like  the  Minister
 to  know,  On  8th  July,  1974,  an  Assis-
 tant  Treasurer  was  involved  in  the
 same  kind  of  soiled-note  transaction
 in  the  Reserve  Bank  of  India,  Delhi.
 In  the  same  year,  in  the  same
 month,  ten-rupee  notes  worth
 Rs.  6  lakhs  were  presented  by  the
 Syndicate  Bank,  Delhi,  and  so  many
 notes  which  were  rejected  earlier  had
 foung  their  way  back  to  the  Reserve
 Bank;  that  happened  in  the  same
 month.  In  the  Nagpur  Branch  of  the
 Reserve  Bank  of  India,  in  1974,  the
 same  kind  of  cases  was  found.  The
 Minister  at  that  time  promised  the
 House  that  all  these  matters  would
 be  investigated  and  proper  action
 woulg  be  taken.  I  am  very  sure  that
 the  hon.  Minister  will  not  be  in  a
 position  to  say  anything  if  I  ask  him
 as  to  what  action  has  been  taken  ab-
 out  these  cases.  About  the  Kanpur
 case,  1974,  he  says  that  still  the  inquiry
 is  going  on—even  after  three  years.
 Therefore,  the  main  thing  that  I  woulq
 like  to  stress  js  this.  There  js  a  well-
 knit,  well-organizeq  racket  running
 around  the  Reserve  Bank  in  a  sys-
 tematic  manner  to  dupe  this  country;
 it  may  not  be  to  the  extent  of  crores
 and  crores  of  rupees....

 MR.  SPEAKER:  Come  to  the  ques-
 tion.
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 SHRI  C.  K.  CHANDRAPPAN;:  But
 to  the  tune  of  million  of  rupees,  this
 scandalous  transaction  is  taking  place
 around  the  Reserve  Bank  in  Delhi,
 Nagpur,  Kanpur,  Bombay...

 MR.  SPEAKER:  You  have  said  that.

 SHRI  c.  K.  CHANDRAPPAN;  The
 Minister  tried  to  evade  that.  That  is
 why,  I  am  trying  to  bring  to  his  no-
 tice  all  the  facts.

 Coming  to  this  question  which  we
 have  raised,  there  are  certain  impor-
 tant  matters  arising  out  of  this  re-
 port.  The  repart  jtself  says  that  the
 officer,  Mr,  Khanna,  who  was  involved
 in  this  scandal,  was  given  a  prema-
 ture  retirement.  ४  Though  it  may  be
 termeq  as  superannuated  retirement
 or  something  like  that,  the  fact  re-
 maing  that  he  was  asked  to  retire  one
 year  earlier.  Now  the  Government
 says  that  if,  after  the  inquiry,  it  is
 found  that  he  is  guilty,  the  money  will
 be  realiseq  from  him.  But,  I  think,  in
 this  case,  more  severe  measures  are
 necessary,  and  about  the  report  in
 Blitz  casting  an  aspersion,  I  do  0
 know;  it  is  for  the  Minister  to  clarify.

 MR.  SPEAKER;  You  are  converting
 this  into  a  debate.  You  are  only  ans-
 wering,  point  by  point,  to  the  informa-
 iton  given  by  the  Minister;  you  are
 not  asking  any  question.

 SHRI  C.  K.  CHANDRAPPAN:  My
 question  js  this,  whether  any  orders
 ‘from  above’  88  was  stated  by  the  Blitz
 were  responsible  for  saving  Mr.
 Khanna,  whether  any  political  in-
 fluence  was  there  to  save  Mr.  Khanna
 from  being  punished  or  prosecuted.
 My  second  question  is:  I  want  to  know
 what  has  happened  about  those  inqui-
 Ties  which  were  promised  in  the  House
 in  ‘1975;  jf  the  Minister  is  not  in  a
 position  to  answer  now,  he  may  assure
 the  House  that  he  will  give  an  ans-
 wer  to  this  House  Jater,

 i]

 Finally,  the  most  important  ques-
 tion  is  this.  Since  the  happenings  in
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 the,  Reserve  Bank  are  not  above  sus-
 Picion,  will  the  Government  order  a
 CBI  inquiry  into  all  these  kinds  of
 happenings,  not  only  in  one  particular
 bank  or  against  8  particuler  officer,
 but  a  comprehensive  inquiry  into  all
 the  scandalous  transactions  which  take
 place  in  the  name  of  soiled  notes  and
 all  that?

 y
 These  are  my  \questions  ewhich  I

 woulg  like  the  Minister  to  answer,

 SHRI  HH.  M.  PATEL:  The  Hon.
 Member  says  that  we  have  taken
 this  question  very  casually.  I  would
 like  to  assure  him  as  well  as  the  House
 that  we  do  not  take  such  an  incident
 casually:  we  take  it  very  seriously.
 I  do  not  know  what  gave  him  that
 impression.  oe

 SHRI  C.  K.  CHANDRAPPAN:  You
 quoted  an  incident  of  974  but  forgot
 to  mention  about  975  which  is  a  more
 serious  one.

 SHRI  प्र.  M.  PATEL:  It  igs  almost  as
 if  he  desires  that  I  should  give  a  list
 of  all  the  cases  that  ever  happened  in
 the  past  in  regarq  to  this  matter.  I
 just  gave  an  jllustration  to  show  that
 we  have  been  going  jnto  this  matter
 seriously.

 Regarding  the  other  question  and
 the  promises  that  were  given  here
 about  whatever  took  place  in  974
 and  1975,  I  will  certainly  enquire  into
 them  and  I  assure  the  House  that  if
 it  so  desires  I  will  lay  on  the  Table
 the  results  of  our  examinations  of  the
 promises  made  by  the  previous  Mini-
 ster,

 So  far  as  the  CBI  enquiry  is  con-
 cerned,  I  don’t  think  it  is  called
 for  in  this  matter;  but  if  we  come  to
 the  conclusion  that  such  an  enquiry
 is  necessary,  we  will  certainly  take
 that  step.  We  will  go  into  the  entire
 question  as  early  as  possible.

 SHRI  SAMAR  MUKHERJEE:  (How.
 rah):,  The  last  part  of  the  statement
 shows  the  attitude  of  the  Government.

 Pa
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 It  says  that  millions  of  notes  come  up
 every  year  for  exchange  and  des-
 truction  and  a  few  stray  incidents  of
 this  kind  which  occur  have  to  be
 viewed  in  this  context.  If  this  ig  the
 attitude,  then  the  statement  made  just
 now  is  contradictory  and  that  is  why
 I  must  ask  the  Minister  to  consider
 this  seriously.  This  is  a  question  of
 a  racket,  not  simply  of  an  individual.
 This  racket  has  to  be  unearthed.
 Your  statement  has  admitted  that  Mr.
 Khanna  js  involved  in  this  incident  of
 eancelleg  notes  of  Rs.  00  denomina-
 tion  being  passed.  Cancelled  notes
 were  passed  and  the  passing  authority
 was  Mr,  Khanna.  This  is  a  very
 serious  thing.  A  s0ileq  note  can  be
 passed  but  jf  8  note  which  has  been
 cancelled  is  passed,  then  there  is  a
 racket  behing  it:  without  a  recketing
 organisation  this  cannot  happen.  That
 is  why,  the  main  task  will  be  to
 unearth  the  whole  racket.  What  Mr.
 Chandrappan  has  pointeg  out  is  that
 such  an  issue  came  up  in  1974,  it  came
 up  in  975  and  was  discussed  here  in
 this  House  and  now  it  is  again  coming
 up.  This  meang  that  some  recket  is
 going  on.  It  has  become  public
 through  the  papers  and,  having  caught
 our  eyes,  we  immediately  reacted.  Then
 hew  is  jit  that  the  administrative
 authorities  coulg  not  react  to  these
 things  before  they  came  out  in  the
 pubilc  press?  That  is  why  we  say
 that  you  must  take  this  seriously.

 Now,  an  Assistant  Treasurer  by
 name  Prem  Dutta  was  dismissed,  and
 he  must  have  been  dismissed  because
 of  the  same  thing.  But  there  is  no
 mention  of  it  in  the  statement.  When
 he  was  the  Assistant  Treasurer,  the
 authority  for  passing  the  soiled  and
 cancelled  notes  was  this  Mr,  Khanna.
 Several  complaints  were  brought  to
 the  notice  of  Mr.  Khanna  but  he  re-
 fuseq  to  look  into  them.  This  shows

 ,  his  involvement.  He  is  directly  in-
 evolved  in  the  racket;  that  is  the  in-
 formation  we  have  gof.  And  this
 special  procedure’  that  was  adopted

 affordeq  the  loophole  which  enabled

 such  malpractices“to  be  carrieq  on
 more  easily.

 There  was  a  protest. by  the  employees
 and  there  was  a.gtrike_against  this  pro-
 cedure  ang  that  is  on  record.  I  would
 request  the  hon,  Minister  to  take  note
 of  these  things.  First,  the  Minister
 shoulg  unearth  this  recKeteering and
 then  the  specia]  procedure  should  be
 revieweq  ang  changed  in  such  a  man-
 ner  that  no  loopholes  ‘are  left.  Not
 only  there  is  a  recketeering  in  the
 Cash  Department  regarding  the  pass-
 ing  of  the  soileq  notes,  but  I  have  got
 a  report  where  it  is  stated  that  a  big
 recket  exists  in  the  Exchange  Control
 Department  also.  \

 MR,  SPEAKER;  That  is  a  different
 question  }

 SHRI  SAMAR  MUKHERJEE:  But
 I  am  bringing  it  to  the  notice  of  the,
 hon.  Minister,  because  the  whole  rac-
 ket  is  inter-cgnnected.  This  should
 also  be  noted.

 While  you  have  punisheg  the  em-
 ployee  who  hag  been  caught  with  a
 hundred-rupee  note  ang  have  arrested
 him  and  suspeneg  him,  you  have  al-
 loweq  the  officer  premature  retire-
 ment;  he  has  not  been  arrested  or
 ‘suspended.  Why  should  there  be  two
 types  of  treatment,  one  for  the  official
 and  the  other  for  the  employee?  This
 differentiation  in  treatment  between
 the  two  shoulg  not  be  resorted  to
 under  this  new  Government;  the  atti-
 tude  must  change  completely.  Will
 the  hon.  Minister  take  these  matters
 very  seriously  and  institute  an  overall
 enquiry?  This  enquiry  should  not  be
 held  through  the  inspectors  because
 they  are  influenced  by  the  officers.  I
 woulg  like  to  ask  the  Minister  whether
 he  is  prepared  to  undertake  a  thorough
 enquiry  in  thege  matters  to  fing  out
 the  racket  and  root  out  the  corrupt
 machinery?

 SHRI  H.  M.  PATEL:  |  would  like
 to  assure  the  hon.  Member  that'I  take
 everything  that  he  has  seid  very
 seriously,  I  will  take  note  of  the
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 svarious  points  that  he  has  made.  The
 hon.  Member  started  by  mentioning
 a  few  stray  instances  as  if  I  ignore

 «them.  .As  I  have  said,  every  incident
 “fs  being  equireq  into.  That  apart,
 ithe  hon.  Member  has  said  quite  right-
 ly  that  this  is  something  which  is  dis-
 sturbing  and  I  can  assure  him  that  a
 very  thorough  enquiry  will  be  held
 in  both  the  matters,  regarding  soiled
 notes  question  and  the  Exchange  De-
 partment.  The  hon.  Member  thinks
 that  the  special  procedure  provides
 certain  loopholes.  We  shall  look  into
 this  ang  the  loopholes  will  be  blocked.

 I  have  already  mentioned  that  this
 is  a  matter  which  causes  us  a  grave
 concern,  I  give  you  an  assurance
 that  we  will  go  into  the  matter
 thoroughly.

 JULY.  8,  977  ध्  Minister  200

 So  far  as  the  question  of  Shri
 Khatnna  being  treated  differently  is
 concerned,  I  assure  you  that  that  will
 not  be  the  case  We  shall  see  that  pro-
 per  enquiry  is  held  in  regard  to  his
 particular  involvement  in  this  racket.

 2.40  hrs.

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR.  SPEAKER:  The  Committee  on
 Absence  of  Members  from  the  Sittings
 of  the  House  in  their  First  Report
 have  recommendeg  that  leave  of  ab-
 sence  be  granteq  to  the  following
 Members  for  the  periods
 against  each:

 ql)  Shri  M,  S.  Sanjeevi
 Rao

 (2)  Shri  Mahamaya  Prasag..
 Sinha

 (3)  Shrimati  Akbar  Jahan
 Begum

 (4)  Shri  V,  P.  Naik

 (5)  Shri  Roopla]  Somani  ee

 (6)  Shri  Keshav  Rao
 Dhondge

 3th  June  to  30th  July,  977  (Second
 Session).
 llth  June  to  5th  August,
 (Second  Session).
 llth  June  to  llth  July,  977  (Second
 Session).
 llth  June  to  5th  August,
 (Second  Session).
 25th  March  to  ‘7th  April,  977
 (First  Session)  ang  llth  June  to
 25th  July,  977  (Secong  Session).
 llth  to  30th  June,  977  (Second

 1977

 1977

 Session),  >

 Is  it  the  pleasure  of  the  House  that
 leave  as  recommended  by  the  Com-
 mittee  may  be  granted?

 SOME  HON.  MEMBERS:  Yes.
 MR.  SPEAKER;  The  leave  is  grant-

 ed.  The  Members  will  be  informed
 accordingly.

 32.44  hrs.

 PERSONAL  EXPLANATION  BY
 MINISTER  OF  RAILWAYS  RE.
 ALLEGED  USE  OF  RAILWAYS
 STATIONERY  BY  A_  PRIVATE

 PUBLISHING  HOUSE.

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):

 Mr,  Speaker,  Sir,  yesterday  when  I
 was  not  in  the  House,  the  hon.  Mem-
 ber,  Shrj  A.  C.  George  made  a  state-
 ment  in  the  House  that  one  private
 publishing  house  haq  utilised  the  sta-

 tionery  of  the  Railways  to  despatch
 some  of  the  invitations  for  the  func-
 tion  that  was  held  yesterday.  I  wish
 to  bring  it  to  the  notice  of  the  House
 that  yesterday  on  behalf  of  the  Popu-
 lar  Publishers,  Bombay  one  sympo-
 sium  on  Marx  and  Gandhi  was  held  in
 which  Acharya  Kriplani  ang  Ramesh
 Thapar  spoke,  As  far  as  the  jnvita-
 tions  to  this  function  are  concerned,
 they  were  sent  to  400  persons  includ-
 ing  600  Members  of  Parliament  from
 both  Houses.  Most  of  these  in-

 indicated
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 vitations  *  were  sent  either  by
 hand  delivery  or  by  _  the  usual

 postal  delivery.  Only  “38  of
 them  were  left  undelivered  ang  I  ask-
 ed  the  persons  concerned  to  put  these
 33  invitations  in  the  box  of  Parlia-
 ment  Members  at  the  Parliament
 House  go  that  they  could  pick  them
 up.

 Unfortunately  through  mistake  only-
 those  33  cards  were  actually  delivered
 at  the  Rail  Bhavan  ang  by  mistake
 these  33  cards  were  sent  by  the  usual
 process  of  stamping  by  the  franking
 machine.  Sir,  the  stationery  uSed  was
 not  the  railway  stationery.  Even
 yourself,  the  Prime  Minister,  the  Lea-
 der  of  the  Opposition  ang  Members  on
 both  sides  of  the  HouSe  must  have  re-
 ceived  this  invitation....

 AN  HON.  MEMBER:  Yes.

 PROF.  MADHU  DANDAVATE:
 The  stationery  used  was  not  the  rail-
 way  stationery.  Only  33  cards  through
 mistake  were  sent  through  post  using
 railwey  postage.  Even  there  when  it
 wag  detecteq  and  also  raiseq  here,  I
 made  inquiries  and  I  had  that  amount
 of  postage  also  deposited  and  the  re-
 ceipt  is  here....

 SEVERAL  HON.  MEMBERS:  Hear,
 hear.

 PROF.  MADHU  DANDAVATE:
 Sir,  this  js  the  card,  this  is  the  en-
 velope.  These  are  not  the  stationery
 of  the  Railways.

 Hon.  Members  shoulg  rest  assured
 that  so  long  as  I  continue  to  be  Mini-
 ster,  I  shall  not  misuse  my  authority
 as  a  Railway  Minister...  me

 Only  one  more  point.  When  it  was
 found  out  that  through  mistake  33
 cards  were  delievereq  through  Rail
 Bhavan  and  then  the  amount  of  pos-
 tage  was  deposited,  to  that  extent,  I

 a
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 must  also  own  responsibility,  If  my
 personal  secretary  depositeg  33  unde-
 livereg  cards  in  the  Rail  Bhavan
 which  sent  them  through  post,  even
 for  that  I  must  own  responsibility  and
 for  that  I  express  my  regret  to  the
 House  with  the  full  assurance  that
 as  a  Minister  I  will  never  utilise  the
 official  machinery  for  personal  things,

 Sir,  I  am  glad  that  members  from
 both  sides  of  the  House  have  pointed
 out  that  they  haq  received  these  in-
 vitations  and  that  the  stationery  used
 Wag  not  railway  stationery,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Very  good

 DR.  LAXMINARAYAN  PANDEYA:
 (Mandsaur):  rose.

 MR,  SPEAKER;  Wil]  you  kindly  sit
 down?

 2.48  hrs.

 DEMANDS  FOR  GRANTS,  :977-78—
 Contd.

 MINISTRY  OF  INDUSTRY

 MR.  SPEAKER:  Now,  we  take  up
 the  discussion  .%n  the  Demands  for
 Grants  of  the  Ministry  of  Industry.

 Motion  moved:

 “That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown,
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 India  to  complete  the  sums  _  neces-
 sary  to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March  1978  in  respect  of  the  heads
 of  demands  entered  in  the  second
 column  thereof  against’  Dernends
 Nos.  62  to  64  relating  to  the  Ministry
 of  Industry.”
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 she  tee

 abe
 mn  for  Grants,  1977-78  -  respect  of  Ministry  of  Industey  submitted  to  the  vote  af  }Lok

 nity.  nal  ie
 ate

 No.  of  ke  ex  my  Amount  of  Demand  for  Grant  Amount  of  Demand  for  Grant
 Demand  Name  of  Demand  _  on  account  voted  by  the  submitted  to.the  vote  of

 House  on  ३०-३-977  the  House

 I  2  4
 a  e

 Revenue  Capital  Revenue  Capital
 Rs.  Rs.-  Rs.  Rs.

 MINISTRY¥wOF  INDUSTRY

 om  Ministry  of  Industry  I,05,87,000  2511,74,000  ae

 63.  Industries  .  नि  7:98,69,000  80,04,89,000  15,87;37;000  1347574:79,000

 64.  Village  and  Small  In-
 dustries  .  +  12,81,28,000  —_0,82,78,000  26,42,56,000  —2§,85,55,000

 MR,  SPEAKER:  Hon.  Members  who
 have  given  notice  of  cut  motions  may

 kindly  send  slips  to  the  Table  indi-
 cating  the  cut  motions  they  want  to
 move.

 The  time  allotted  for  this  Ministry
 is  7  hours.  Now,  I  call  Mr,  Unni-
 krishnan  to  speak.

 SHRI  VAYALAR-  RAVI  (Chirayin-
 kil):  Under  Rule  377  I  have  given  a
 notce....

 MR.  SPEAKER.  I  have  not  allow-
 ed  anything.  That  has  not  been  per-
 mitted  by  me.

 Sto  लक्ष्मा  नारायण  पांडेय  (मंद-

 सौर)  :  अध्यक्ष  महोदय,  मैंने  377  के

 अधीन  एक  मामला  दिया  है.....
 MR.  SPEAKER:  You  cannot  shout

 like  this.  Jt  is  not  proper.
 2.49  hrs.

 (Mr.  Depury-Speaker  in  the  Chair]

 To  लक्ष्मी  नारायण  पांडेय  ;  उपाध्यक्ष

 महोदय  .  .  .  .

 MR,  DEPUTY-SPEAKER:  The  Min-
 ister  of  Industry  wants  to  speak.
 Please  have  your  seat.

 Slo  लक्ष्मो  नारायण  पांडेय  :*

 MR.  DEPUTY-SPEAKER:  Nothing.
 will  go  on  record.

 SHRI  VAYALAR  RAVI:  Sir,  on  a
 point  of  order.

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  The  Speaker  has  already
 called  me.

 MR.  DEPUTY-SPEAKER-  But  the
 Minister  would  like  to  make  sume
 observations.

 SHRI  VAYALAR  RAVI:  I  have  a
 point  of  order.  Actually,  for  the  last
 two  days  I  have  been  trying  to  locate
 the  Industries  Minister.  This  is  an
 important  matter,  sir.  In  Kerala  there
 is  a  strike  going  on  in  the  HMT
 factory....

 MR,  DEPUTY-SPEAKER:  It  is  not
 a  point  of  order,  I  am  sorry.  Please
 resume  your  seat.  You  cannot  raise
 matters  under  ‘he  garb  of  points  of
 order.  Please  have  your  seat.

 THE  MINISTER  OF,.  INDUSTRY

 (SHRI,  GEORGE  FERNANDES);  I

 *Not  recorded.
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 propose  to  make  a  few  introductory
 observations.......

 AN  HON  MEMBER  A  You  have  only
 just  taken  over  charge.

 SHRI  GEORGE  FERNANDES:  I
 took  charge  a  little  over  three  months

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  His
 knowledge  is  20  years’  old,  Please
 don’t  worry.

 SHRI  GEORGE  FERNANDES:  Sir,
 I  am  on  my  legs  because  there  has
 been  a  certain  amount  of  debate  going
 on  in  the  country  in  which  some  Mem-
 bers  of  the  House  have  participated
 generally  about  the  industrial  policy
 of  the  Government  and  about  what  is
 feared  .as  a  shift  in  the  industrial
 policy.

 I  would  like  to  start  by  outlining
 the  immediate  objective  of  our  indus-
 trial  policy—

 l.  Maximising  production  of  con-
 sumer  goods.

 2.  Optimum  utilisation  of  human
 and  material  resources.

 3.  Prevention  of  :nonopoly  con-
 centration  of  economic  power.

 4.  Speedy  development  of  employ-
 ment  oriented  iadustry.

 5.  To  make  industry  responsive
 to  social  needs,

 In  the  decade  965  to  975  industrial
 growth  in  the  country  has  been  about
 4  per  cent  which  is  almost  half  the
 target  set  by  the  predecessor  Govern-
 ment  itself.  It  is  lower  than  the  plan
 target  and  it  ig  lower  than  the  growth
 rate  in  almost  all  the  developing  coun-
 tries  whose  resources  both  human  and
 material  are  not  as  good  as  ours,  One
 may  sum  up  that  it  was  a  decade  of

 stagnation,  though  when  values  get
 perverted,  one  could  call  it  a  dynamic

 ASADHA‘I7,  899  (SAKA)
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 came  to  be  called.  It
 resulted  in  a  lot  of  expenditure  to  the
 exchequer  only  a  year  ago.

 There  are  certain  constraints  which
 we  have  inherited  and  which  one  may
 call  as  bottlenecks,  but  which  neéq  to
 be  tackled  if  the  king  of  thrust  which
 we  need  to  give  and  which  we  intend
 to  give  to  the  industrial  policy  is  to  be
 effected.

 There  are  financial  constraints.  The
 rate  of  domestic  savings  hag  been  far
 from  adequate.  The  planning  has  been
 haphazard,  I  could  cite  one  instance.
 Take  the  cement  industry  over  which
 so  much  is  being  discusseg  these  days.
 It  was  made  out  as  though  Janata
 Party  coming  to  power  was  the  kind
 of  signal  for  cement  to  go  under-
 ground,  It  is  true  that  a  part  of  ce-
 ment  has  gone  underground.  It  will
 have  to  be  unearthed.  But  primarily
 there  is  shortage  of  cement  in  the
 country  both  in  terms  of  capacity  and
 production.  The  gap  is  2  million
 tonnes.  Production  last  year  was  8.8
 million  tonnes  against  the  capacity  of
 21  million  tonnes.  You  cannot  achieve
 00  per  cent  production  in  this  indus-
 try  especially  with  the  power  cuts,
 etc.  which  go  with  it.

 Third  ig  the  problem  of  power.
 Again  there  has  been  haphazard
 planning,  but  nevertheless  power  is  a
 category  by  itself.  There  are  power-
 cuts  this  year  in  aJmost  half  a  dozen
 States  ranging  upto  fifty  per  cent.
 Cement  industry  is  one  of  those  indus-
 tries  where  lot  of  power  is  consumed
 and  we  are  having  this  problem.  I  be-
 lieve  we  need  to  tackle  these  three
 problems  and  we  shall  do  that.

 The  debate  that  [  referred  to  has
 been  primarily  concerned  with  what
 are  the  sectors  which  should  receive
 priority.  During  last  month,  June,
 nearly  2.5  million  of  our  young  people
 have  come  out  of  their  schools,  col-
 leges  and  universities  of  this  country.
 They  need  jobs  from  this  month.
 There  are  no  jobs.  In  so  far  as  the
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 backlog  of  unemployment  is  concerned
 it  is  estimated  anywhere  between  20
 million  and  40  million;  personally  I  be-
 lieve  that  it  is  40  million.  That  dces
 not  include  large  number  of  reople  in
 the  rural  areas  who  have  only  part-
 time  employment.  So,  the  industrial
 policy  must  concern  itself  with  tackl-
 ing  this  problem.  It  has  to  be  so
 oriented  therefore  to  creating  the
 maximum  number  of  jobs  in  the  shor-
 test  possible  time.  There  are  three
 sectors  which  are  generally  accepted.
 There  is  an  attempt  or  there  is  a
 suggestion  that  there  is  conflict  of
 interest  between  those  three  sectors,
 rural  and  village  industries  and  small-
 scale  sector  and  large-scale  sector.  I
 believe  that  there  is  no  reason  for  any
 clash  of  interest  between  these  three
 sectors.  I  am  talking  of  clash  of  in-
 terest’  but  fixing  of  roles  is  very  im-
 portant  and  this  we  propose  to  do.

 I  believe  therefore  that  priority  in
 our  industrial  planning  will  have  to
 go  to  those  industries  where  the  maxi-
 mum  job  potential  can  be  generated
 and  therefore  .  would  start  with
 Khadi,  Village  ang  Cottage  Industries.
 Lot  of  lip-service  has  been  paid  for  the
 last  30  years  to  this  sector  of  our  eco-
 nomy  and  to  this  sector  of  our  indus-
 try.  I  will  not  go  into  the  details  at
 this  moment.

 But,  I  have  discover2d  that  there  are
 number  of  problems  which  this  sector
 is  facing.  particularly,  problems  of
 organisation,  probleins  of  marketing,
 and  so  on  and  we  would  like  to  sort
 out  these  problems  in  this  sector  even
 while  we  put  in  lot  of  investment,  even
 while  we  fix  our  priorities.

 We  would  like  to  so  organise  this
 sector  that  local  resources  are  utilised
 to  the  maximum  possible  eyten‘,  and
 those  products  and  ‘those  resources  are
 able  to  respond  to  local  demands.

 I  have  asked  the  Ministry  to  make
 an  in-depth  study  immediately  on  this
 question  and  in  consultatio:  with  the
 Planning  Commission  we  would  like  to
 identify  certain  products  which  we
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 would  like  to  reserve  for  this  parti-
 cular  sector  so  that  we.  do  not  confine
 ourselves  only  to  lip-service  to  the
 rural,  cottage,  village  and  khadi  in-
 dustries,  but  that  we  specify  the  pro-
 ducts,  and  we  See  that  action  is  taken
 at  the  lowest  unit  level.

 By  and  large  small-scale  industry  is
 taken  as  an  industry  where  there  is
 an  investment  of  Rs.  10  lakhg  and  if
 it  is  ancillary  industry,  Rs,  15°  lakhs.
 But  I  have  just  now  discovered  that
 97  per  cent  of  this  small-scale  sectcr
 is  really  a  very  tiny  sectur,  smaller
 than  the  small-scale  sector.  It  is  tiny
 becauSe  the  investment  is  less  than
 Rs.  2  lakhs  in  97  per  cen!  of  the  small-
 scale  sectors.  J]  have  also  discovered
 that  those  who  are  in  0  lakhs  range
 are  tiny  and  small  whose  investment,
 as  ]  said—97  per  cent  of  them—is  !ess
 than  R's.  2  lakhs  and  66  per  cent  of
 them  have  an  jnvestment  less  than
 Rs.  l  lakh.  This  is  a  small  sector.

 3.0  hrs.

 We  would  like  to  see  that  this  sector
 expands  and  expands  rapidly.  This
 sector  faces  a  number  of  problems  the
 most  important  of  which  is  the  com-
 petition  which  it  faces  from  the  larger
 organised  sectors  and  where  it  seldcm
 is  able  to  survive.  They  also  have
 marketing  problems,  especially,  the
 tiny  sector.  They  still  really  have
 headged  out  and  they  also  have  pro-
 blems_  of  finance.  Even  the  nation-
 alised  banks,  as  we  have  just  now
 witnessed,  are  able  to  pour  Rs.  25
 crores  into  big  business  but  they
 seldom  find  Rs.  25,000  for  these  emall-
 scale  sectors.  So,  the  problem  of
 finance  is  there.

 We  would  like  to  tackle  them  and
 we  shall  see  that  high  priority  is  given
 to  this  sector  also.

 Then,  I  come  to  the  large  houses,
 large  sectors.  There  have  been  ;:ug-
 gestions  in  the  recent  past,  particular-
 ly,  from  the  industr:es  that  the  defini-
 tion  of  the  large  houses  should  be
 diluted,  that  from  Rs.  20  crores,  it
 should  not  be  raised  to  Rs.  75  crores.
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 I  am  sorry  that  it  is  not  possible.  We
 do  not  favour  this  proposal.  There  is
 a  lot  of  pleading  on  the  part  of  the
 large  sectors  that  they  are  the  ones
 who  have  the  expertise;  they  are  the
 ones  who  have  the  resources  and  they
 are  the  ones  who  have  all  that  is
 required,  all  the  ability  that  is  requir-
 ed  to  expand  and  to  really  go  all-out
 in  developing  our  industry.

 So,  frankly  speaking,  I  do  not  share
 this  view.  In  so  far  as  money  is  con-
 cerned  and  in  so  far  as  resources  are
 concerned,.  the  resources  of  the  big
 houses  come  from  the  public  finarcial
 institutions  like  the  Life  Insurance
 Corporation,  Unit  Trust  of  India,  the
 nationalised  Banks,  the  LC.LC.J.  to
 name  them  who  are  the  ones  who  sus-
 tain  this  sector.  Another  large  part
 of  the  money  comes  from  the  share-

 ,holders  whatever  be  the  size  of  the
 equity.  Hardly  5  per  cent  of  the
 equity  is  held  by  the  directors  and
 their  brothers  and  sisters  and  other
 relations  a  general  and  very  vague
 term—anq  the  rest  of  the  rnoney
 comes  from  the  ordinary  people,
 through  Savings  and  a  bulk  cf  the
 money,  as  I  said,  75  to  80  per  cent  of
 the  money,  is  from  the  public  finan-
 cial  institutions  of  this  country.  So,
 one  need  not  talk  about  having  resour-
 ces.  They  do  not  have  them.  In  so
 far  as  expertise  and  abilities  are  con-
 cerned,  I  say  that  the  expertise  is  not
 something  that  is  inherited.  There
 are  people  who  believed  that  these

 were  matters  of  inheritance  a  few  days
 ago  and  who  still  believe  that  the  ex-
 pertise  in  other  sectors  is  inherited
 from  the  administration  to  the  politi-
 cal  and  to  the  industrial  levels.

 So,  we  do  not  subscribe  to  this  view.
 ‘There  are  professional  managers  in
 this  country—engineers  and  others—
 who  are  very  able  people  and  they  are
 the  ones  who  are  really  manning  the
 Industry  whatever  the  size  or  the
 house.  They  are  the  ones  who  are
 manning  the  industry—the  profes-
 sional  managers—and,  therefore  this
 idea  that  big  houses  are  the  ones  who
 alone  can  deliver  the  goods  is  2  pro-
 (position  which?  is  not  acceptable  to
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 une.  And,  therefore,  there  is  going  to
 be  no  dilution.  On  the  contrary,  steps
 wil  be  taken  to  see  that  concentra-
 tion  of  economic  power  in  monopoly
 houSes  ig  curbed.  If  they  have  all  the
 expertise,  I  would  like  them  ‘to  put
 back  the  expertise  and,  if  they  have
 all  the  resources,  I  would  like  them  to
 put  their  resources  into  research  and
 development  sections  of  their  cwn  in-
 dustries.  I  do  not  wish  to  dwell  much
 on  this  point.  But,  nevertheless,  I
 would  like  to  mention  the  fact  that  in
 research  and  development  section,  big
 houses  have  done  pretty  little  in  the
 last  thirty  years.  Indeed  the  indus-
 tries  still  run  after  the  multi-national
 collaboration  and  take  the  expertise.
 Take  any  industry  from  automobiles
 down  to  what  vou  have.  They  are
 still  unable  to  have  some  of  the  most
 important  and  basic  and  minor  parts
 that  go  into  the  industry  or  even  the
 ingredients  that  go  into  the  industry.
 There  is  hardly  any  break-through  in
 technology  which  is  the  responsi-
 bility  of  these  big  houses.  I  would
 like  to  be  enlightened  on  what  are  the
 areas  where  they  have  made  a  break-
 through  in  the  technology.  We  keep
 shouting  about  our  scientists  going
 away,  namely,  brain  drain.  Gir,  it  is
 primarily  because  the  big  Sector  in
 this  country  has  failed  in  its  responsi-
 bility  to  provide  avenues  for  our
 scientists  and  engineers  to  go  along
 and  show  their  own  talent  particular-
 ly  in  the  sphere  of  research  and
 development.  Therefore,  |  would  like
 this  sector  while  curbing  its  urge  to
 expand  further  and  swallow  whatever
 comes  in  its  way  to  concentrate  little
 more  on  research  and  devzlop:nent  so
 that  expertise  and  technical  know-
 how  about  which  a  lot  is  spoken  is
 made  available  to  the  entire  country
 and,  particularly,  to  those  sectors  of
 the  country  where  we  need  to  put  in
 much  greater  effort.

 Then  I  come  to  the  public  sector.
 There  have  been  silggeStions  here  and
 there.  In  fact,  during  the  last  three
 months  a  number  of  Members  on  the
 other  side  of  the  House  have  been
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 {Shri  George  Fernandes]  ..
 speaking  about  the  public  sector
 getting  neglected  and  no  mention  hav-
 ing  been  made  of  the  public  sector  in
 the  Budget  speech  of  the  Finance
 Minister,  So  far  as  my  own  Ministry
 is  concerned  there  are  32  undertakings
 under  the  [ndustries;Ministry  and  my
 Ministry  is  also  concerned  with  the
 public  sector  generally  since  it  is  part
 of  the  industry.  There  were  people  in
 this  country  who  wanted  to  put  an  end
 to  the  public  sector.  I  do  not  dispute
 that.  If  hon’ble  Members  have  for-
 gotten  I  would  like  to  read  one  para-
 graph  of  a  very  interesting  interview
 that  appeared  in  the  newspapers
 dated  28th  August,  1975.  |  quote:

 “Q:  Basically,  it  means  you  are
 against  the  public  sector  or  its
 functioning.

 A:  I.  think  the  public  sector
 should  function  only  in  competition
 with  the  private  sector  and  where  it
 cannot  function  in  competition  with
 the  private  sector  it  should  be  allow-
 eq  to  die  a  natural  death.

 Q:  The  government  could  run  cer-
 tain  sections,

 A:  Why  should  the  government
 run  them,  Why  should  not  let  the
 Private  sector  run  them  and  govern-
 ment  have  control  over  them.  I
 mean  they  can  say  you  can  function
 under  these  guidelines,  put  all  the
 controls  you  like  but  use  their
 expertise.”

 AN  HON’BLE  MEMBER:  Who  is
 this  great  authority  who  gave  the
 interview?

 SHRI  GEORGE  FERNANDES:  This
 great  authority  was  the  rising  sun  of
 this  country.  This  great  authority  was
 the  only  one  who  wus  deemed  fit  to
 run  this  country  in  the  next  genera-
 tion.  It  is  to  the  good  fortune  of  this
 country  that  the  people  who  held  this
 view  that  thé  public  sector  should  be
 alloweq  to  die  a  natural  death  them-
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 salves  died  a  natural  death  in  so  far  as
 the  public  life  of  this  country  is  con-
 cerned.  aa

 Sir,  the  Janata  Government  will
 develop  the  public  sector.  We  will
 make  it  more  efficient.  We  will  see
 that  whatever  impediments  are  there
 in  its  proper  functioning  will  be  re-
 moved,  The  public  sector  has__  its
 faults.  It  is  not  efficient:  at  least  mot
 to  the  degree  that  we  would  like  it  to.
 be.  It  has  not  been  able  to  divorce
 lot  of  bureaucratic  hangovers,  Lot  of
 people  think  that  they  are  not  respon-
 sible.  We  would  like  to  correct  what-
 ever  shortcomings  there  are  in  this
 sector.  The  shortcomings  are  many—
 some  of  which  we  have  inherited.  We
 would  like  to  identify  the  same  and
 correct  them.

 Sir,  we  would  like  to  expand  the
 public  sector  in  the  sphere  of  ancillary
 industry  and  last  .but  not  the  least
 we  would  like  to  formulate  a  policy
 where  workers  association  with  the
 running  of  the  public  sector  does  not
 remain  a  slogan  but  it  is  translated
 into  reality.

 Then  there  are  sick  units  in  this
 country  about  which  we  generally
 have  a  weekly  debate  in  this  House.
 Many  of  the  critics  of  the  public  sec-
 tor  forget  that  most  sick  units  belong
 to  the  private  sector.  The  main
 Teason  why  these  units  are  sick  is
 that  they  are  mismanaged.

 AN  HON’BLE  MEMBER:  Corrup-
 tion  also,

 SHRI  GEORGE  FERNANDES:  Yes,
 also  corruption.  But  that  is  a  part
 of  mismanagement.  I  would  like  to
 have  an  effective  monitoring  and  cor-
 rective  action  on  the  part  of  our  Go-
 vernment  to  see  that  there.is  no
 sickness,  in  other  words  to  prevent
 an  industry  from  going  sick..  We
 know  how  these.  industries  fell  sick.
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 We  also  know  that  most  of  the  sick-
 ness  fs  because  of  the  patronage  which
 these  industrialists  received  from  the
 Government  That  patronage  will
 not  be  available  now.  On,  the  ,  ,con-
 trary  I  propose  to  set  up  a  special  cell
 in  my  Ministry,  associating  with  it  the
 Finance  Ministry,  Commerce  Ministry
 and  the  Home  Ministry.  I  repeat
 Home  Ministry  because  it  is  important
 to  see  that  those  who  misuse  public
 money,  misuse  public  trust  are  appre-
 hended  at  the  right  time.  If  a  wor-
 ker  goes  late  to  the  factory,  he  gets
 charge-sheeted,  Bat  if  an  indus-
 trialist  goes  with  Rs.  25.0  crores  down
 the  drain,  he  goes  scot-free.  We  shall
 not  accept  this  proposition  and  the
 kind  of  culture  that  has  been  nurtured
 in  this  country  for  the  last  30  years.
 There  is  one  rule  for  ‘haves’  and  there
 is  another  rule  for  ‘have-nots’.  This
 shall  not  be  allowed  to  continue.  We
 will  put  an  end  to  it.  -Therefore,  in
 so  far  as  the  sick  units  are  concerned,
 we  would  like  to  see  that  there  is  no
 sickness  in  the  first  instance  and  we
 should  do  everything  necessary  at
 our  level  to  see  that  if  anyone  tries
 to  go  sick,  we  put  him  on  the  right
 track  before  he  really  goes  sick.

 Then  I  come  to  the  foreign  collabo-
 ration  and  investment.  There  wil]  be
 areas  where  some  amount  of  foreign
 collaboration  and  investment  may  be
 necessary.  But  we  shall  be  selective.
 There  shall  be  no  collaboration  for
 brassiers  and  _  biscuits.  But  such
 areas  where  there  is  a  high  degree  of
 technical  sophistication,  such  areas
 where  new  and  modern  technology
 are  essential  in  certain  spheres,  in
 those  areas  there  could  be  and  there
 may  be  collaboration  and  investment.
 After  all  we  have  to  correct  economy
 that  has  been  devastated  during  the
 last  30  years.  I  therefore  believe
 that  if  it  is  all  right  for  Vietnam  for
 instance,  to  take  a  certain  amount  of
 foreign  collaboration  and  foreign  as-
 ssistance  to  set  right  their  war  de-
 vasted  economy,  a  certain  amount  of
 collaboration  and  technical  and  finan-
 cial  assistance, and  investment  may
 be  necessary  to  set  right  our  economy
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 which  has  also  been  devastated  if  not
 through  war,  at  least  through  politi-
 cal  action

 Then  I  come  to  the  question  of
 licensing.  In  so  far  as  the  licensing
 is  concerned,  I  find  that  there  has.
 been  a  certain  amount  of  liberalisation,
 but  that  liberalisation  was  not  intend-
 ed  to  make  things  easy  for  everyone.
 I  presume  there  were  certain  people
 who  wanted  things  to  be  made  easy
 for  themselves.  There  are  some  few
 irritants  and  we  shall  see  that  those
 irritants  are  removed  and  license  is
 issued  to  fulfil  the  social  objectives
 also.

 छाए,  there  are  certain  backward
 areas  in  this  country  and  we  notice
 that  industrial  development  is  getting
 concentrated  in  the  metropolitan  areas.
 I  have  always  wondered  why  this  is
 so.  I  always’  think  that  night  life
 in  the  big  cilies  may  be  one  of  the
 factors  which  attracts  the  industries
 for  concentrating  in  the  big  cities  and
 refusing  to  go  into  the  rural  and  back-
 ward  areas.  The  trade  union  acti-
 vity  is  there  everywhere.  I  do  not
 think  that  one  can  prevent  it.  We
 would  like  to  have  an  integrated  ap-
 proach  to  industrial  development  in
 the  country.  I  would  like  to  take
 care  particularly  of  those  areas  which
 have  been  treated  as  some  kind  of  in-
 ternal  colonies  by  the  previous  Gov-
 ernment  I  would  like  to  name  parti-
 cularly  three  areas—Orissa,  Assam  ang
 Bihar  and  also  the  north  eastern  region
 in  its  entirety.  I  have  just  now  return-
 ed  from  my  rather  extensive  visit,  a
 six-day  visit.  The  amount  of  back-
 wardness  that  one  sees  in  these  areas
 is  quite  unbelievable.  There  are
 areas  where  people  have  to  run  for
 2  days  at  the  rate  of  2  miles  a  day
 to  deliver  a  mail,  Thousand  years
 ago  there  were  mail  runners  and  now.
 even  after  30  years  of  freedom,  we
 still  have  mail  runners.  That  is  the
 extent  of  development.  Bihar,  for
 instance,  is  rich  in  coal,  ore  and  mica.
 Name  the  natural  resources  they  are
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 there,  name
 there.
 Take  Orissa,  you  have  all  the  coal,
 iron  that  you  need,  hardly  any  deve-
 lopment  is  there,  Take  Assam,  oil

 .and  natural  resources  and  timber  are
 abundant  there  but  no  development.
 And  this  holds  good  for  the  entire
 north  eastern  region.  We  have  been
 using  these  natural  resources  of  these
 areas  and  developing  certain  metro-
 politan  centres  in  this  country.  We
 would  now  like  the  entire  qevelop-
 ment,  linked  with  industry,  to  be
 carried  on  in  a  much  more  integrated
 way  and  5९९  that  the  backwardness  of

 .this  areas  is  removed.  We  shall
 formulate  our  policies  to  fulfil  this
 Objective.  As  I  said,  I  just  wanted
 to  make  a  brief  remark.  I  wanted
 to  set  at  rest  the  number  of  contro-
 versies  that  have  been  coming,  the
 number  of  misgivings  that  are  there.
 I  will  therefore  now  conclude  with
 just  one  request.  I  would  request  the
 hon,  Members  from  all  sides  of  the
 House  to  come  forward  with  very
 concrete  suggestions  so  that  when  we
 go  ahead  with  the  details  of  the  broad
 policy  outline  that  we  have  made  here,
 we  have  some  very  concrete  sugges-
 tions  to  act  upon,  particularly  those
 members  who  in  the  past  could  not
 do  what  perhaps  they  wanted  to  do  so
 that  we  could  implement  them.

 SHRI  P,.  RAJAGOPAL  NAIDU
 (Chittoor):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Industries’  be  reduceq  hy  Rs.  100.”

 [Failure  to  take  over  sick  mills
 and  industries(3).]

 “That  the  demand  under  the  head
 ‘Industries’  be  reduceg  by  Rs.  100.”

 {Failure  of  Bharat  Leather
 Corporation  in  starting  leather
 units  in  some  States(4).]

 “That  the  demand  under  the  head
 “Industries’  be  reduced  by  Rs.  100.”

 ra
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 4  or
 [Failure  to  produce  necessary E  cement  required  for  the  country

 ©]  “boy”  हि
 “That  the  demand  under  the  head

 ‘Industries’  be  reduced  by  Rs.  100.”

 [Failure  ‘{o  manufacture  ‘ve
 quired  artificial  limbs(6).]

 “That  the  demand  under  the  head
 ‘Industries’  be  reduceq  by  Rs.  ‘1b9."

 [Failure  to_manufacture  tractors
 required  for  The  country(7).]

 “That  the  demand  under  the  head
 ‘Industries’  be  reduced  by  Rs.  100.”

 {Failure  to  manufacture  trans-
 formers  and  other  electrical  appli-
 ances  requireg  for  the  country
 (8).]

 “That  the  demand  under  the  head
 ‘Industries’  be  reduced  by  Rs.  100.”

 [Need  for  manufacturing  re-
 requireq  number  of  scooters  (9).]

 “That  the  demand  under  the  head
 ‘Industries’  be  reduced  by  Rs.  300.”

 [Failure  to  industrialise  drought
 prone  and  backward  areas  (10).]

 “That  the  demand  under  the  head
 ‘Industries’  be  reduce  by  Rs.  100.”

 [Need  to  protect  hand  made
 match  industry  from  machine
 made  match  industry(l]).]

 “That  the  demand  under  the  head
 ‘Industries’  be  reduced  by  Rs.  100.”"

 [Failure  to  break  monopolies  in
 industries(2)\]

 “That  the  demand  under  the  head
 ‘Industries’  be  recuceq  by  Rs.  100.”

 हल
 [Failure  to  get  profits  in  many

 nationaliseq  industrial  projects:
 a3).]  as  ie

 0०५५८  the  demang  under  ‘the  head
 ‘Industries’  be  reduced  by  Bs.  100"  दर
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 [Need  to  increase  subsidy  to
 industries  to  be  started  in  famine
 stricken  areas(l4).]

 “That  the  demand  under  the  head
 Village  and  Small  Industries’  be
 reduced  by  Rs.  100.”

 (Neeq  for  starting  mini  indus-
 trial  estates  in  rural  areas(l9).J

 “That  the  demand  under  the  head
 ‘Village  and  Small  Industries’  be
 reduceg  by  Rs.  100.”

 [Failure  to  develup  rural  indus-
 tries(20).]

 “That  the  demand  under  the  head
 ‘Village  and  Small  Industries’  be
 reduced  by  Rs.  100.”

 [Need  for  developing  Khadi
 industry(2]).]

 “That  the  demand  under  the  head
 ‘Village  and  Small  Industries’  be
 reduced  by  Rs.  109.”

 [Need  to  increase  financial
 assistance  to  rural  industries(22).]

 SHRI  M,  N.  GOVINDAN  NAIR
 (Trivandrum):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Industry’  be  reduced  by
 Rs.  100.”

 [Failure  to  take  over  closed
 engineering  units  in  West  Bengal,
 Bombay  and  Tamil  Nadu(34).]

 “That  the  demand  under  the  head
 ‘Ministry  of  Industry’  be  reduced  by
 Rs.  100.”

 [Delay  in  setting  up  paper
 plants  in  Nowgong  and  Cachar
 (35).]

 “That  the  demand  under  the  head
 ‘Ministry  of  Industry’  be  reduced  by
 Rs.  100.”

 [Reported  cancellation  of  orders
 pending  with  Larsen  and  Toubro
 and  Jessops  for  paner  machinery
 (36).]
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 “That  the  demand  under  the  head
 ‘Ministry  of  Industry’  be  reduced  by
 Rs.  100.”

 [Need  to  provide  better  and
 adequate  housing  facilities  to  the
 industrial  workers(37).]
 “That  the  demand  under  the  head

 ‘Ministry  of  Industry’  be  reduced  by
 Rs.  100.”

 [Need  for  setting  up  industries
 in  backward  areas  in  the  country
 (38).J

 “That  the  demand  under  the  head
 ‘Ministry  of  Industry’  be  reduced  by
 Rs.  100.”

 [Need  to  extend  assistance  to
 Kerala  Government  to  implement
 their  policy  of  setting  up  mini  in-
 dustrial  estates(39)]

 “That  the  demand  uncer  the  head
 ‘Ministry  of  Industry’  be  reduced  by
 Rs.  100.”

 [Need  to  evolve  an  integrated
 national  policy  on  _  industrial
 estates  to  create  further  avenues
 of  employment(40).]

 “That  the  demand  under  the  head
 ‘Ministry  of  Industry’  be  reduceg  by”
 Rs.  100.”

 [Failure  to  set  right  effairs  in
 HEC  Ranchi  resulting  in  heavy
 loss  of  production(4l).]

 “That  the  demand  under  the  head
 ‘Ministry  of  Industry’  be  reduced  by
 Rs.  100.”

 [Need  to  speed  up  work  cn
 cement  factory  at  Valayee(42).]

 “That  the  demand  under  the  head’
 ‘Ministry  of  Industry’  be  reduced  by
 Rs,  100.”

 [Neeq  to  increase  cement  pro-
 duction  in  the  country(43),]

 “That  the  demand  under  the  heat
 ‘Ministry  of  Industry’  be  reduced  b¥
 Rs.  100.”
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 {Failure  to  settle  the  demands
 of  cement  workers(44).}

 SHRI  K.  P.  UNNIKRISHNAN
 Badagara):  Mr.  Deputy-Speaker,  Sir,
 we  are  very  grateful  to  Mr,  George
 Fernandes  for  making  an  _  outline,
 though  a  very  sketchy  and  brief  one,
 of  what  is  supposed  to  be  the  Janata
 Thrust  on  industria]  development.

 ‘The  former  Minister  hag  teen  replac-
 ed  by  a  Houdini  trick  of  the  Prime
 Minister!  He  had  been  threatening  to
 come  forward  with  a  while  paper  and
 he  had  been  threatening  to  come  be-
 fore  the  House  with  details  cf  his  in-
 dustrial  policy!  The  Prime  Minister,
 probably,  for  his  own  reasons,  has  de-
 cided  to  replace  him  vith  a  man  who
 by  all  accounts  is  more  dynamic.  Mr.
 George  Fernandes  has  taken  the  first
 opportunity  to  give  us  an  outline  to
 suggest  that  the  Janata  Party  is  not  full
 of  false  promises  and  false  signals.
 I  would  now  like  to  go  into  some  of
 the  brief  remarks  that  be  has  made.

 Not  only  that,  because  he  has  ac-
 cepted  the  collective  responsibility  of
 the  Cabinet,  |  would  like  to  go  into
 80706  of  the  remarks  and  _  speeches
 made  by  some  of  his  colleagues,  not
 excluding  the  Home  Minister  Mr.
 Charan  Singh  who  has  put  forwerd  his
 own  theory  of  economic  development.

 What  is  the  Janata  frame  work  be-
 sides  its  emphasis  on  neo-Gandhism,
 besides  its  emphasis  on  various  things
 like  ‘Welfare  for  all’

 लोका ॥  समस्तां  :  सुख्नों  भवन्तु  ।

 It  is  a  very  very,  desirable  concept.
 This  ig  what  you  find  in  Janata  Mani-
 festo,  besides  of  course  a  kind  of
 vicarious  asceticism!  I  am  sure  that
 Mr,  George  Fernandes  at  least  7  re-
 members  those  prrases,  of  ‘Widowed
 Gandhians  and  sterile  marxists,  who
 had  done  damage  to  this  country  to
 ‘use  a  devastating  phrase  of  late  Dr.
 Ram  Manoher  Lohia.
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 I  find  the  same  in  the  Janata  Party
 manifesto  as  well  as  in  varivus  other
 Pronouncements  of  their  Spokesmen—
 of  that  of  ‘widowed  Gandhians’  Now
 let  us  go  into  some  of  these  things  be-
 cause  they  “are  relevant  to  the  con-
 sideration  of  the  Industrial  Policy  of
 the  Janata  Government  at  this  stage;
 because  we  do  not  know  the  cpera-
 tional  guidelines,  we  do  not  kniw  how
 they  are  going  to  function  except  for
 the  brief  remarks  that  have  just  been
 made  on  the  floor  of  the  House.
 Mr.  Charan  Singh  in  a  recent  speech
 said  that  he  was  against  all  controls
 and  regulations,  that  he  would  pro-
 hibit  big  industry  from  entering  into
 many  areas  and  that  he  would  want
 them  to  produce  only  for  exports,  But
 Mr.  Mohan  Dharia_  says  that  he  is
 against  export-led  growth.  When  Mr.
 Charan  Singh  would  want  50  per  cent
 of  the  products  of  the  large-scale  in-
 dustries  to  be  reserved  exclusively  fur
 exports,  Mr.  Mohan  Dharia  says,  “We
 are  against  export-led  growth;  this
 export  led  growth  is  the  policy  of  the
 Congress  Government”.  I  am  happy
 Mr.  George  Fernandes  said  that  he
 would  not  allow  the  public  sector  to
 die  and  he  quoted  Mr.  Sanjay  Gandhi,
 I  presume.  Dr.  Subramaniam  Swamy
 and  other  leading  lights  of  the  Janata
 Party  have  been  going  around  at  least
 in  the  South—in  Cochin,  Trivandrum
 and  various  other  places—almost  re-
 echoing  the  very  same  sentiments  as
 those  quoted  by  the  Minister  for  In-
 dustries  just  now  and  repeating  almost
 the  very  same  words  which  he  has
 just  now  quoted.  If  I  knew  that  he
 would  be  quoting,  I  would  have  quoted
 back!  I  am  happy  he  said  there  would
 be  curb  on  monopolies,  whereas  Mr.
 Charan  Singh  said,  “We  are  not  for
 controls”  and  Dr.  Subramaniam
 Swamy  said,  “The  present  regulstory
 framework  has  to  be  changed,  not  ex-
 cluding  curbs  on  monopolies.”  From
 all  these  utterances,  I  can  orly  con-
 clude  that  this  is  a  mindlesg  party  and
 a  mindless  Government  at  least  as  far
 as  industrial  policy  is  concerned.  It
 was  all  right  to  be  so  in  February  or
 March,  put  it  is  most  unpardonable  to
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 be  so  after  staying  in  power  for  00
 days.  Their  inability  to  evolve  a  pro-
 per  policy  hag  been  further  confirmed
 by  the  replacement  of  the  Minister  of
 Industry,  as  I  said,  by  a  Houdini  trick
 of  the  Prime  Minister.

 Let  us  look  at  the  budget  which
 has  the  imprimatur-  of  the  Cabinet.
 Mr.  Fernandes  talks  about  curbing
 monopolies,  but  this  budget  contains

 ‘so  many  concessions  to  the  mono-
 poly  houses  in  the  private  sector.
 Mr.  Madhu  Limaye  had  characterised
 the  budget  correctly  and  I  _  agree
 ‘with  his  assessment.  What  are  the
 concessions  he  has  given  to  closely-
 held  companies  and  in  regard  to
 capital  gains  tax?  How  does  he  deal
 with  the  small  scale  industries,  radio
 and  tool  manufacturers?  This  is  the
 Janata  projection!  Mr.  Fernandes
 talks  of  the  magnetic  attraction  that
 the  cities  hold  for  large-scale  indus-
 tries.  It  is  not  only  night  life  but
 there  are  various  other  considera-
 tions.  I  thought  this  remark  should
 not  have  cqgme_  from  the  Industries
 Minister,  What  else  go  we  find  in
 the  budget?  Denigration  of  the  pub-
 Tic  sector.  The  Industries  Minister
 tried  to  run  away  by  quoting  Mr.
 Sanjay  Gandhi.  He  cannot  run  away
 from  the  budget  speech  of  the  Fin-
 ance  Minister,  H.  M.  Patel  where  at
 page  5,  it  is  said:

 “Primacy  of  agriculture  does  not
 imply  indifference  towards  or  neg-
 lect  of,  modern  industry.  All  that
 it  implies  is  that  in  so  far  as  a  lar-
 ger  proportion  of  investible  re-
 sources  available  to  the  public  sec-
 tor  is  diverted  to  agricultural  de-
 velopment,  resources  for  industrial
 growth  will  have  to  be  found  in-
 creasingly  by  enterprises  them-
 selves  generating  larger  internal
 resources  of  their  own  through  more
 efficient  operation  as  well  as  more
 effective  pricing  policies.”

 There  are  many  more  to  be  quot-
 ed.  Whatever  else  may  be,  you  will
 have  to  do  violence  to  facts  to  sug-’
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 gest  that  the  Congress  Government
 in  30  years  did  not  pay  sufficient  at-
 tention  to  agriculture  and  by  reduc-
 ing  everything  to  the  level  of  your
 manifesto,  all  the  complex  continen-
 tal  problems  of  a  very  complex,  di-
 verse  economy  to  a  single  set  of
 crucial  issues,  do  you  think  you  can
 run  away  from  your  responsibility?
 It  is  total  misinterpretation  of  the
 history  of  Indian  planning  to  suggest
 that  agriculture  has  been  neglected.

 What  has  been  going  on  during  the
 last  00  days  has  been  steady  under-
 mining  of  the  public  sector,  what-
 ever  else  the  Minister  for  Industries
 may  have  saiq  here.  What  was  con-
 ceived  by  Jawaharlal  Nehru  as  pace-
 setter,  to  quote  Mr.  Bahuguna’s
 words  yesterday,  for  the  economy,
 what  was  sought  to  be  in  charge  of
 commanding  heights  of  economy  is
 sought  to  be  _  debilitated,  whereas
 there  has  been,  at  least  the  Minister
 should  know,  an  all  round  growth  in
 turnover  and  profitability,  invest-
 ment,  sales  ang  capacity  utilisation
 in  the  public  sector.  Its  gross  profit
 has  gone  up  from  Rs.  46  crores  in
 1970-71  to  Rs.  668  crores  in  ‘1975-76,
 a  rise  of  290  per  cent  and  a  net  profit
 of  Rs.  306  crores,  a  rise  of  almost
 unbelievable  400  per  cent.

 You  say  there  is  no  systematic  de-
 nigration.  What  happened  in  the
 Heavy  Engineering  Corporation  at
 Ranchi?  I  would  like  to  find  out
 what  the  Minister,  who  has  just  been
 replaced  by  you,  did  there.  I  would
 quote  from  ‘The  Times  of  India’
 dated  June  23,  1977:

 “One  of  the  major  reasons  for
 the  difference  in  the  performance
 is  that  morale  js  high  in  steel,  but
 sagging  in  heavy  industry,  Some
 prominent  Janata  leaders,  parti-
 cularly  the  Industries  Minister,
 have  persistently  been  running
 down  heavy  industry  in  public
 speeches  as  well  as  in  all  committee
 meetings.”
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 Now,  you  have  only  to  go  through
 the  production  figures  of  the  last  00
 days  which  cannot  be  denied  jn  the
 Heavy  Engineering  complex  or
 Ranchi  sy

 Now,  I  come  to  Bharat  ‘Heavy
 Electricals.  Another  corporate  plant
 of  that  great  organisation  which  is
 one  of  the  greatest  heavy  electrical
 firms  today  in  the  world,  about  which
 every  Indian  should  be  proud  of  is
 in  jeopardy,  thanks  to  this  Minister.
 And  REMCO  which  is  a  subsidiary
 of  BHEL,  has  been  asked  even  to  give
 up  its  programme,  even  after  the
 tooling  has  been  over  on_  industrial
 electronic  items  and  still  the  Minis-
 ter  maintains  that  he  would  still  do
 everything  at  his  command  to  pro-
 tect  the  public  sector.  Ag  I  pointed
 out  earlier,  the  contradictions  in
 Janata  Party  and  pulls  and  counter-
 pulls  and  the  gomination  of  a  section
 of  people  who  are  basically  against
 the  idea  of  industry  itself  would
 compel  the  Minister  not  to  come

 forward  with  clear-cut  policy  formu-
 lations.

 What  is  the  strategy  of  industria-
 lisation?  It  is  not  only  to  raise  the
 national  output  and  to  achieve  self-
 sustained  growth,  but  also  to  have
 more  even  income  distribution  and
 social  equity  to  promote  regional
 development;  and  above  all_  to
 acquire  confidence  in  the  future  and
 use  of  our  highly  developed  man-
 power  resources.  Can  this  be  achiev-
 ed  by  the  policy  formulations  of  the
 Janata  party?

 I  will  come  back  to  Mr.  Charan
 Singh.  He  wants  to  reserve  the  large-
 scale  sector  to  produce  only  for  ex-
 ports.  I  agree,  that  though  the  whole
 process  of  industrialization  in  the
 country  has  achieved  many  things
 for  us,  thanks  to  the  far-reaching
 wisdom  of  Jawaharlal  Nehru,  several
 distortions  have  also  appeared.  That
 is  why  the  noted  economist  Charles
 Betteheim  called  in  the  path  of
 ‘pseudo-industrialization.’  Firstly,  it
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 fs  the  high  capital  intensity  of  Indian
 industry.c’  It  0028  Rs,  32,890/-  707
 every  ‘job  ‘in  :projects  financed  by  the
 ICICL:.  ‘This:  was  an  earlier  estimate.
 This  was  in  1968.  Now  it  must  have
 gone  up.  eed  Sa

 More  imporant  is  the  demand  pat-
 tern.  Given  the  present  level  of  in-
 comes  both  in  the  rural  and  urban
 sectors,  and  considering  the  -dimen-
 sions  of  our  poverty,  we  cannot  sell
 many  industrial  goods  in  the  cOun-
 try.  This  was  porved  in  a_  study
 undertaken  which  said  this  about  our
 industrial  sector:

 “An  important  feature  of  the
 Indian  economy  is  the  very  narrow
 and  distorted  nature  of  industrial
 structure  in  the  country.  Basically,
 all  the  industries  in  general,  and
 consumer  80005  industries  in  parti-
 cular,  cater  by  and_  large  to  the
 demands  of  a  very’  small  section
 of  the  rural  and  urban  elite.”

 In  1969,  out  of  the  total]  urban  mar-
 ket  of  industrial  goods—which  was
 at  Rs.  600  crores—Rs.  568  crores
 worth  or  more  than  35  per  cent  of
 it  was  consumed  by  the  top  0  per
 cent  urban  rich;  and  again  out  of
 Rs.  4600  crores—worth  of  rural  mar-
 ket—this  is  very  crucial]  for  the
 Janata  party—the  0  per  cent  rural
 rich  consumed  goods  worth  Rs.  724
 crores—that  is,  37.6  per  cent.  That  is
 a  basic  constraint  of  Indian  industry
 and  it  is  this  distortion  in  the  demand
 structure.  I  woulq  argue  that  the
 main  constraint  is  not  only  capacity
 utilization.  Under  utilization  of  ca-
 pacity  also  plays  its  role  apart  from
 power  and  other  constraints  men-
 tioned  by  the  Minister.  The  built  in
 capacity  cannot  be  utilized  because
 they  do  not  have  the  wherewithal  to
 buy  the  goods  turned  out.  That  is
 the  crucial]  problem.

 That  is  why  agriculture  is  import-
 ant.  Unless  you  have  thorough-going
 land  reforms  in  this  country,  unless
 you  have  a  fundamental  transforma-
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 tion  of  the  agrarian  scene,  you  can-
 ‘not  put  money  in  the  pockets  of  the

 yeople,  particularly  in  the  larger
 rural  market.  Mr.  Charan  Singh  has
 already  declared  that  there  is  going
 to  be  no  further  ceiling  and  no  talk
 of  land  reforms!  I  will  quote  the
 new  Finance  Minister  of  West  Ben-
 gal,  Mr.  Ashoke  Mitra,  who  was  also
 the  Economic  Adviser  to  the  Govern-
 ment  of  India.  He  says:

 “Unless  the  _  institutional  issues
 afflicting  the  Indian  agrarian  scene
 are  first  resolved,  it  is  fairly  point-
 less  to  expatiate  on  the  Arcadia
 that  would  be  brought  about
 through  the  development  of  agri-
 culture,  agro-industries,  small  and
 cottage  industries.”

 These  deformities  will  remain  as  long
 as  these  demand  and  product  patterns
 continue.  You  cannot  solve  _  this
 problem  unless  you  engineer  a  fun-
 damental  transformation  of  the  agra-
 tian  scene,  which  the  Janata  Party
 is  not  committed  to,  and  which  it  is
 going  to  sabotage.

 Another  crucial  point  is  the  ques-
 tion  of  regional  imbalances,  It  is
 very  vital.  I  have  been  shouting  in
 this  House  hoarse  about  it,  not  with
 much  result.  I  am  sure  that  possibly
 the  same  things  might  continue.  But
 I  wish  to  warn  the  House  that  the
 entire  future  of  our  country  is  at
 stake,  if  you  do  not  pay  enough  at-
 tention  to  this.

 We  had  made  two  or  three  im-
 portant  contributions,  particularly  in
 the  backward  area  development  pro-
 framme,  on  the  basis  of  what  is
 known  as  the  Pande  Committee  Re-
 port,  which  is  politically  not  a  very
 feasible  report  for  various  reasons.
 Now  the  whole  point  is  what  hap-
 pened  to  the  subsidy  of  5  per  cent
 that  went  into  the  backward  area  de-
 velopment  programme?  It  went  into
 the  monopoly  houses;  it  went  into
 the  pockets  of  a  few  and  it  also  went
 into  the  peripheral  region.  It  went
 into  the  hands  of  the  old  entrepre-
 34  LS—38.
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 neurs  and  to  the  same  product  pat-
 tern.  This  is  such  an  issue  which
 can  have,  regardless  of  our  differ-
 ences  on  parties,  very  serious  conse-
 quences  for  the  country.  I  do  not
 want  to  say  anything  aboyt  one
 State  or  the  other.  That  jis  not  the
 poimt.  You  will  see  that  much  of  the
 development  has  gone  into  the  three
 highly  industrialiseqd  States  of  Ma-
 harashtra,  West  Bengal  and  Tamil
 Nadu,  where  you  also  have  three
 highly  centralised  industria]  regions
 —Bombay-Poona,  Calcutta-Asansol
 and  Madras.  This  has  been  the
 nucleus  of  our  industrial  develop-
 ment.  Unless  you  pay  attention  to
 this  very  serious  problem  by  chang-
 ing  the  criteria  for  investment,  I  am
 sure  it  will  only  be  utilized  again  by
 the  monopolists  whom  you  want  to
 curb.

 There  is  a  lot  of  talk  of  regulatory
 framework.  Obviously,  as  the  for-
 mer  Finance  Minister,  Shri  Subra-
 fmaniam,  ‘pointed  out  in  his  budget
 speech  whatever  Shri  George  Fer-
 nandes,  Shri  Chandrasekhar  or  Shri
 Madhu  Limaye  might  say,  there  are
 a  lot  of  people  in  the  Janata  Party
 who  believe  in  the  Swatantra  ideo-
 logy.

 “SHRI  MADHU  LIMAYE  (Banka):
 It  is  a  democratic  party.

 SHRI  K.  P.  UNNIKRISHNAN:
 May  be  a  democratic  party,  but  it
 has  a_  projection  of  certain  Swa-
 tantra  ideology.  I  am  not  saying
 that  you  are  a  Swatantrite!  Un-
 doubtedly,  the  fact  remains  that
 these  projections  are  very  visible  in
 this  budget  and  various  other  pro-
 nouncements  of  Shri  Subramaniam
 Swamy  and  others.  I  am  not  for
 bureaucratic  controls  at  all.  There
 are  many  controls,  jike  control]  on
 automobiles,  which  is  meaningless.  At
 the  same  time,  it  is  very  amusing  to
 see  that  there  is  no  price  contro]  on  |
 truck  chasis,  which  is  used  for  mass
 transport  and  transportation  of  goods.
 There  is  price  contro]  on  automobiles
 &nd  cement,  40  per  cent  of  which  is
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 consumed  by  the  Government.  One
 of  the  sources  of  black  money  gene-
 ration  in  our  economy  has  been  this
 bureaucratic  control,  Instead  of  using
 this  in  key  areas  and  presssing  it
 hard  and  implementing  it,  it  was
 given  such  an  even  spread  that  practi-
 cally  in  every  industrial  commodity
 you  were  generating  black  money,
 whether  it  is  cement,  fertilizer  or
 hundred  other  items,  to  the  extent  of
 nearly  Rs.  1,500  crores  a  year,  while
 at  the  same  time  compromising  on  the
 regulatory  framework  in  its  details
 in  key  areas  of  industria]  production.

 I  am  glad  that  something  has  come
 out  by  way  of  a  pronouncement,
 official  pronouncement,  regarding  the
 attitude  towards  monopolies.  But  5
 would  point  out  that  even  if  the  Con-
 gress  Government  had  not  done  it.
 there  is  no  reason  why  you  should
 not  enforce  the  MRTP  Act  very  effec-
 tively.  I  would  also  ask  him  to  con-
 sider  whether  the  definition  of  “do-
 minant  undertaking”  in  the  MRTP
 Act  should  70  undergo  a_  change.
 I  remember  once  Mr.  Madhu  Limaye
 had  brought  forward  g  Bill  in  this
 House.  Now  that  they  are  qemand-
 ing  that  they  should  be  scaled  up  to
 Rs.  75  crores,  the  definition  and
 various  other  loopholes  in  the  MRTP
 are  very  crucial,  but  I  know  that,  now
 that  the  Janata  Party  has  become  the
 sanctuary  of  vested  interests,  not  only
 the  native  ones  but  of  those  who  have
 shifted  their  loyalties  from  the  Con-
 gress  to  the  Janata  Party,  it  would  be
 very  difficult  for  them  to  pursue  this
 path.

 An  equally  important  point  which
 has  not  been  clarified  by  the  Minister
 in  his  preliminary  remarks  is  their
 attitude  towards  multi-nationals.  It

 was  fashionable  earlier  in  this  House—
 we  had  heard  even  the  Congress
 Ministers,  not  to  speak  -  of  Opposition
 Members—to  say  that  if  the  Soviet
 Union  could  call  Fiat  ar  Monsanto
 Chemicals  and  various  other  multi-
 nationals  why  not  we?  But  there  is
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 a  crucial  difference.  The  Soviet
 Union,  after  40  years  of  socialist  deve-
 lopment.  with  a  rich  capital  base,
 with  a  powerful  technological  and
 material  base  cam  absorb  foreign
 technology  without  damage  to  its  in-
 dependence  and  its  sovereignty  or  the
 essential  features  of  its  economy,  but
 not  so  India,  though  we  are  not  as
 backward  as  was  made  out  by  the
 Minister,  begause  he  wanted  to  have
 a  dig  at  the  Congress  Government
 and  Congress  policies.  But  some  of
 its  architects  of  our  policy  are  sitting
 there,  not  excluding  the  Prime  Mini-
 ster.  He  cannot  run  away  from  the
 responsibility  of  Congress  policies.  He
 was  in  the  Working  Committee,  he
 was  8  Minister  for  5  or  20  years.
 Not  only  was  he  the  Finance  Minister,
 he  was  a  very  important  man  besides
 being  the  Finance  Minister.  Not  था
 Finance  Ministers  are  important  that
 way!

 So,  it  is  very  important  to  remember
 that  we  have  a  diversified  economy
 and  that  though  we  have  achieve-
 ments,  we  have  still  not  reached  that
 point  when  we  can  have  ६  large  in-
 fusion  of  multi-national  participation
 in  key  or  sophisticated  industries
 It  will  also  lead  only  to  export-led
 growth.  Shri  Charan  Singh  wants
 fifty  per  cent  of  the  production  of  large
 scale  sector  to  be  marked  for  export,
 as  though  We  are  not  susceptible  to
 the  international  market  mechanism
 at  all,  as  though  whatever  you  pro-
 duce  in  Meerut  or  Ghaziabag  will!
 be  absorbed  by  the  _  international
 market!  It  will  only  make  you  more
 susceptible  to  the  influence  of  the
 multi-nationals.

 Another  important  thing  is  the
 choice  of  technology.  Multi-nationals,
 with  their  global  operations,  have  ai
 technology  which  is  wholly  irrelevant
 to  our  conditions  except  in  terms  of
 exports,  and  now  that  the  Minister
 has  said  that  we  should  go  in  for  la-
 bour-intensive  technology,  for  pro-
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 motion  of  rural  and  urban  employ-
 ment,  there  is  no  choice  other  than
 to  close  the  door  to  them  except  in
 some  areas  where  it  might  be  neces-
 sary.  So,  I  would  like  to  get  a
 clarification  On  this  point

 About  the  role  of  small-scale  and
 cottage  industries,  there  has  been  a
 lot  of  talk  about  it.  The  Ford  Foun-
 dation  expert,  Mr.  Eugene  Staley,
 was  brought  here,  and  for  8  long
 time  this  talk  has  been  going  on,  but
 the  most  important  question  is  whe-
 ther  we  can  turn  to  the  historical  ex-
 perience  of  Japan  or  other  countries  to
 our  advantage  and  whether  they
 should  have  an  autonomous  or  ancil-
 lary  role.

 He  referred  to  the  tiny  sector.
 There  are  many  genuine  individuals  in
 the  tiny  sector.

 It  is  also  this  tiny  sector  which  has
 been  indulging  in  blackmarketing  of
 Scarce  raw  materials.  I  can  give
 you  a  number  of  examples.  So,  it  is
 not  only  the  question  of  organisation
 but  it  is  alsoa  question  whether  you
 are  going  to  put  all  kinds  of  raw  ma-
 terials,  credit,  etc.  into  the  pocket  of
 these  people.  It  is  only  in  areas  of
 considerable  agricultural  growth  as  in
 Ludhiana  where  this  technology  as
 well  as  this  pattern  of  industrial  or-
 Ranisation  can  effectively  function.
 But,  ultimately,  the  choice  of  techno-
 logy  rests  with  those  who  own  the
 means  of  production.  It  cannot  be
 decided  by  anyone  else.

 Similarly,  with  regard  to  cottage
 industries,  this  strategy  was  tried  ear-
 lier.  for  solution  of  the  rural  unem-
 ployment.  I  do  not  know  whether  as
 astrategy  it  is  preferable  to  rural
 works:  programme  but  it  was  also
 tried,  Now  the  officials  will  undoub-
 tedly,  argue  and  say  it  is  inflationary
 in  impact  because  everybody  is  afraid
 of  deficit  financing.  I  am  not  afraid
 of  deficit  financing  to,  that  extent.
 You  have  just  mentioned  about  rural
 unemployment  and  they  will  say  ru-
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 ra]  works  programme  will  have  infla-
 tionary  impact.  Dr.  Lohia  used  to
 talk  about  land  army  project  which
 was  dear  to  him  and  rural  works  pro-
 gramme.  What  is  not  possible

 through  cottage  industry  may  be
 possible  in  the  alternate  strategy  of
 rural  employment  through  rural  works
 programme  The  difficulty  with  our
 cottage  industries  is  that  its  expan-
 sion  is  only  possible  at  the  expense
 of  more  efficient  and  lower  unit  cost
 competitors.  Markets  have  no  use  for
 their  products.  Their  full  price  cannot
 be  realised  in  the  market.  So,  it  has
 to  operate  on  subsidies.  And  it  cannot
 operate  on  the  basis  of  local  demand.
 With  the  poor  assets  position  of  our
 artisans,  they  cannot  stock  raw  mate-
 rials  etc.  If  you  funnel  credit  into
 them,  you’  will  get  into  difficulty.
 So,  this  is  an  area  of  serious  policy
 challenge.  I  with  Mr.  George
 Fernandes  al]  success  in  this.

 But,  I  will  conclude  by  quoting
 from  a  study  under  taken  by  Hema-
 lata  Dandekar  and  Sulabha  Brahame
 of  the  Gokhale  Institute  of  Politics
 and  Economics,  Pune:

 “With  the  commercialisation  of
 crops  a  villager  both  sells  his  pro-
 duct  to  the  city  and  buys  his  inputs
 there.  In  the  process  he  becomes
 more  closely  linked  into  the  urban
 complex,  Rural  demand  is  thus  be-
 ing  increasingly  satisfied  by  pro-
 ducts  of  the  factory  sector.  With
 improved  bus’  and  truck  service
 villagers  have  gained  better  access
 to  the  city  and  are  now  accustomed
 to  getting  more  goods  and  services
 there.  This  applies  to  even  the
 poorest  in  the  village  as  is  seen
 from  the  daily  purchases  of  the
 Lapur  (Maharashtra)  agricultural
 workers.”  And  again  “Given  the
 present  trend  of  commercialisation,
 of  crops,  distribution  of  land  and
 ‘other  assets  in  the  village  and  the
 present  resource  base,  it  is  unrealistic

 -to  conceive  of  building  up  rural  in-
 dustries  that  utilise  local  products
 to  meet  local  demand.”
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 {Shri  K.  P.  Unnikrishnan]
 As  I  said,  I  am  all  for  it.  But  I

 am  not  sure  you  will  succeed  because
 it  depends  on  many  other  basic  and
 fundamental  questions.  I  would  say,
 whatever  has  been  emphasized  in  the
 remarks  made  earlier  by  the  _  hon.
 Minister,  whatever  we  can  see  through
 the  thin  or  thick  veil  of  the  Janata
 Party’s  industrial  policy,  is  an  uncon-
 cealed  preference  for  private  sector,
 denigration  of  public  sector  in  the
 name  of  decentralisation,  new  capacity
 being  created,  for  private  sector,  and
 talk  of  no  nationalisation.  These  are
 some  of  the  major  things  plus  plenty
 of  concessions  in  Mr.  Patel’s  Budget.

 Before  I  conclude,  l  refer  to  a  very
 crucial  point.  There  is  a  small  unit
 in  your  Ministry  called,  a  commission
 of  inquiry  into  the  Birla  House.  In  the
 Report  of  the  Ministry,  on  p.  56,  in
 para  2,  it  is  stated:

 “The  inquiry  by  the  Commission
 jis  in  various  stages  in  respect  of
 different  mutters.  Two  public  hear-
 ings  were  held  in  respect  of  item
 (ii)  above  during  the  year  under
 report.”

 I  can  say,  this  is  what  was  done  by
 the  Government.  This  is  going  to
 be  a  touch  stone  not  only  for  the  Janata
 Party  but  also  for  my  old  comrade
 George  Fernandes.  While  I  wish  him
 all  luck,  I  have  to  say  that  you  cannot
 repeat  the  path  of  Brazi]  or  any  other
 country  as  is  sought  to  be  developed
 by  your  friends  of  the  Janata  Party
 while  there  is  no  alternative  to  a
 vigorous  programme  of  __industrialisa-
 tion  to  resolve  the  basic  contradictions
 but  also  to  create  a  strong  self-reliant
 economy  and  the  prosperous  country.

 श्री  मधु  लिमये  (बांका)  :  पग्रध्यक्ष

 महोदय,  श्राजकल  मैं  इस  सभा  की  कार्ये-

 वाही  में  ज्यादा  हिस्सा  नहीं  लेता  |
 लेकिन  कल  जब  मैंने  एकोनामिक  टाइम्स
 देखा  तो  मुझे  लगा  कि  श्राज  के  विवाद
 में  मुझे  भी  भागीदारी  करनी  चाहिए  1
 यह  पहले  पृष्ठ  पर  खबर  छपी  है  वम्बई
 से:
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 “Shares  react.  Pivotal  scrips
 suffered  a  set-back  in  unofficial  deals
 late  in  the  evening  here  today  fol-
 lowing  the  announcement  of  a  minor
 reshuffle  of  portfolios  in  the  Union
 Cabinet.

 Century,  for  instance,  which  rose
 from  the  official  closing  of  Rs.  485.50
 to  Rs.  487  declined  to  Rs.  480  in  later
 deals.  Gujarat  State  Fertiliser  dec-
 lineq  from  Rs.  574  to  Rs.  568  while
 there  were  sellers  at  Rs.  43.25  for
 Gwalior  Rayon.”

 मेरी  समझ  में  नहीं  ग्राता  कि  जेसे
 ही  मेरे  मित्र  की  नियेक्ति  उद्योग  मंत्री
 के  नाते  हुई  वैसे  ही  सेन्चुरी  वालों  को
 और  ग्वालियर  रेयान  वालों  को  इतनी

 घबराहट  क्‍यों  हो  गई  ?  क्‍या  बे  सोचते
 थे  कि  नए  उद्योग  मंत्री  तत्काल  विरला
 कसने  का  राष्ट्रीयकरण  कर  देंगे  ?

 मेरा  जहां  तक  व्याल  है  सरकार  की
 नोति  से  न  डीनैशनलाइज़ेशन  के  मामले
 में  कोई  परिवतंन  होने  वाला  है  और  न
 नैशनलाइज्ेणन  के  मामले  में  कोई  परि-
 वर्तन  होने  वाला  है,  तब  फिर  इस  घब-

 राहट  का  कारण  बया  है  ?  यदि  वह  यह
 समझते  हैं  कि  नये  मंत्री  इनके  द्वारा
 जो  रिश्वतखोरी,  करों  की  चोरी  और
 इनके  उद्योग  के  संचालन  में  जो  बेईमानी
 चलती  है,  उस  के  ऊपर  कठोर  नियन्वण
 रखेंगे  तो  मैं  समझता  =  कि  इनका  यह
 भय  स्वाभाविक  है,  सभी  उद्योगपतियों
 को  ऐसा  भय  रखना  चाहिए  |

 अभी  हम  ने  श्रपने  लायक  दोस्त
 की  तक़रीर  सुनी,  वें  भूल  गए  विगत
 ]  वर्षों  में  हमारे  देश  में  उन  के  नेता

 का  अ्रधिराज्य  रहा,  इस  लिए  इन  Va
 वर्षों  में  जो  कुछ  भी  ह््रा  है  उस  कौ
 जिम्मेदारी  जनता  सरकार  या  जनता  पार्टी
 पर  नहीं  है,  बल्कि  कांग्रेस  पार्टी  और  भृतपूवे
 प्रधान  मंत्री  इन्दिरा  गांधी  की  है  1
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 विगत  25-30  वर्षों  में  कुछ  निरंथक

 बहसे  हमारे  देश  में  चलीं,  जैसे  निजी  क्षेत्र
 झौर  सावेजनकि  क्षेत्र  का  विवाद  ।  मैं

 उस  को  इस  लिए  निरंथक  कहता  हूं--
 ईमानदारी  से  सोचा  जाय  तो  सार्वजनिक

 क्षेत्र  के लिए  भी  विशाल  कार्यक्षेत्र  है  और

 अगर  निजी  क्षेत्र  भी  ईमानदारी  से  काम

 करेगा  तो  उन  के  लिए  भी  कार्य  क्षेत्र

 सीमित  मैहीं  है  बहुत  बड़ा  कार्य  क्षेत्र

 है  ।  स  लिए  इस  बहस  मे  कुछ  तथ्य  हैं--

 ऐसा  मैं  नहीं  मानता  हूं  ।  श्रब  एक  नई

 बहस  हमारे  माननीय  सदस्य  ने  छोड़ी

 है--बड़ें  उद्याय  बनाम-छोटे  उद्योग  |  अगर

 वे  जनता  पार्टी  का  घोषणा-पत्र  जरा

 गौर  सें  पढ़ेंगे  तो  उन  को  पता  चलेगा

 कि  जनता  पार्टी  ने  कभी  यह  नहीं  कहा

 हैं  कि  मुल्क  में  जितने  बड़े  उद्योग  हैं,
 हबी  इण्डस्ट्रीज़  हैं,  उन  को  हम  लोग

 समाप्त  करने  वाले  हैं  ।  जनता  पार्टी  ने

 यह  कहा  है  कि  जहां  छोटे  उद्योगों  के

 जरिए  लश्य  की  प्राप्ति  सम्भव  है,  वहां

 हम  प्रयास  करेंगे  कि  छोटे  उद्योग  हों,

 कुटीर-उद्योग  हों  ।  लेकिन  राष्ट्र  हित
 में  जहां  बड़  उद्योग  लगाने  की  जरूरत  है,

 वहां  निश्चित  रूप  से  बड़े  उद्योगों  का

 विकास  किया  जायगा  t  श्रब  हम  जानते

 हैं--इस्पात  का  कारखाना  कुटीर  उद्योग

 में  नहीं  लग  सकता  है,  तो  इतने  हम
 लोग  बेवकूफ़  नहीं  है  कि  उस  को  कुटीर
 उद्योग  में  लगायें।  इस  लिए  उन  को

 समझ  लेना  चाहिए  कि  हमारी  नीति  क्‍या

 दे।

 अभी  माननीय  मंत्री  जी  ने  पूर्वोत्तिर
 भारत  का  उल्लेख  किया--वहां  सड़कों

 की,  संचार  साधनों  की  जो  स्थिति  है,
 उस  से  आप  अवगत  हैं  ।  क्या  आप  सम-

 झते  हैं  कि  हैबी  इण्डस्ट्रीज  उस  इलाके
 में  लगाई  जा  सकती  हैं?  उन  इलाकों
 में  तो  छोटे  उद्योगों,  कुटीर  उद्योगों  के

 जरिए  ही  बेरोजगारी  के  सवाल  को  हल
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 किया  जा  सकता  है  ni  इस  तरह  के
 अनाप-शनाप  आरोप  लगाने  के  बजाय
 जनता  पार्टी  की  जो  नोतियां  हैं  उन  को
 समझने  का  प्रयास  उन्नी  क्ृष्णण  जी
 करेंगे  तो  काफो  रोशनी  उन  को  मिलेगी

 शब  जहां  तक  सार्वजनिक  क्षेत्र  और
 निजी  क्षेत्र  का  सवाल  है--सच्चाई  तो  यह  है
 कि  दोनों  क्षेत्रों  में  भयंकर  खराबियां  हैं  ।
 झाप  निजी  क्षेत्र  को  देखिये--क्रुछ  क्षेत्र
 ज़ष्टर  ऐसे  हैं  जहां  आप  देखेंगे  कि  कार्य  क्षमता
 अच्छी  है,  लेकिन  उस  में  बेइमानी  है,  मुनाफ़ा-
 खोरी  है,  करों  की  चोरी  है--ये  सारे  दोष

 हैं  ।  इतना  ही  नहीं,  हमारे  देश  में  कभी-कभी
 लगता  है--सही  मानों  में  प्‌ूजीवादी  व्यवस्था
 अभी  भी  चल  रही  है  लेकिन  इस के  बारे  सें

 मुझे  सन्देह  है,  तो  ऐसा  लगता  है  कि  यह
 सामनन्‍्ती  प्‌  जीवाद  है,  क्योंकि  जो  बड़े-बड़े  घराने

 हैं  उद्योगपतियों  के,  उन  के  जो  बच्चे  हैं,  पोते

 हैं  नाती  है,  चाहे  योग्य  हों  या  न  हों,  बड़े-बड़े
 कारखानों  का  व्यवस्थापक  उन  को  बनाया
 जाता  है  और  उन  के  हाथ  में  बे  सौंप  दिये
 जाते  हैं  ।  किसी  भी  झ्राधुनिक  पूंजीवादी  देश
 में  आप  देखें,  अमेरिका  की  फोर्ड  कम्पनी  को
 श्राप  जानते  हैं  कि  वह  भी  पब्लिक  कम्पनी

 हो  गई  श्रौर  उसकी  व्यवस्था  का  जो  काम  है,
 मैनेजमेंट  का  काम  है,  जो  कुशल  मैनेजर  हैं,
 उनके  हाथ  में  है  ।  लेकिन  हमारे  देश  में  यह
 स्थिति  नहीं  है  ।  इसके  बारे  में  मैं  बाद  में
 जे  करूंगा  लेकिन  इस  समय  तो  मैं  इतना

 कहना  चाहता  हूं  कि  उद्योग  के  क्षेत्र  में  केवल
 सामन्तवाद  और  विशिष्ट  परिवारों  का  असर

 है  ।  यही  हमारा  दोष  नहीं  है  दूसरा  हमारा
 दोष  यह  है  कि  हरेक  उद्योगपति  का  परिवार
 कितने  ही  कारखाने  और  कम्पनियां  चलाने
 का  प्रयास  करते  हैं  ।  बिरला  जी  कपड़ा  ब्ौर

 एल्युमिनियम  से  लेकर  मठर  के  डिब्बे  तैयार
 करने  तक  में  श्रपना  हस्तक्षेप  करते  हैं  ।
 टाटा  इस्पात,  बिजली  से  लेकर  नेलसन

 इयो  पैदा  करने  जैसे  सभी  क्षेत्रों  में  श्रपना
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 प्श्री  मधु  लिमय]
 दखल  रखते  हैं  ।  अगर  आप  चाहते  हैं  कि
 झार्थिक  सत्ता  का  विकेन्द्रीदरण  हो  तो

 इसके  अलावा  कोई  श्य्न्य  चारा  नहीं  है  कि
 नये  कुशल  एन्टरप्रिन्योसं  को  प्रोत्साहन  दें  l

 ऐसे  एन्टरप्रिन्योसं  को  प्रोत्साहन  देना  होगा
 जो  बिरला  और  टाटा  के  अधीन  न  रह  कर
 स्वतंत्र  रूप  से  अपने  उद्योग  चलाएं  |  अगर  यह
 नहीं  होगा  तो  मैं  आपसे  -कहता  हूं  कि
 श्राप  लाख  भाषण  दीजिए,  घोषणापत्र  त॑यार

 कीजिए  ,  उद्योगों  में  जो  ग्राथिक  केन्द्रीकरण

 है,  वह  खत्म  होने  वाला  नहीं  हैं  यह  क्‍यों

 नहीं  होने  वाला  है  ?  इसलिए  नहीं  होने
 वाला  है  कि  ये  जो  बड़े  बड़े  परिवार  हैं,
 इनका  नौकरशाही  के  ऊपर  इतना  प्रसर

 रहता  है  जो  कि  आपसे  या  किसी  से
 छिपा  नहीं  है  7  ये  आई०्सी०एस०  और

 आई०ए०एस०  अधिकारी  जब  सेवा  निवृत्त
 हो  जाते  हैं  तो  इनको  इन  उद्योगों  में  महत्व-
 पूर्ण  जगहें  मिलती  हैं  |  श्रब  उनके  नीचे  काम
 करने  वाले  जो  अधिकारी  हैं,  चाहे  वह
 एडीशनल  सेक्रेटरी  हों,  चाहे  ज्वाएंट  सेक्रेटरी

 हों,  क्या  आप  उनसे  उम्मीद  कर  सकते  हैं
 कि  वे  अपने  को  अपने  ऊपर  वाले  श्रधिकारी
 के  प्रभाव  से,  दबाव  से  म्‌क्‍त  रख  सकेंगे  ?
 क्या  उन  पर  उस  सेवा.  निवृत  अधिकारी
 का  दबावे  या  प्रभाव  नहीं  होगा  ?

 घूसखोरी  की  बात  श्राप  छोड़  दीजिए  |
 इस  तरह  आप  देखेंगे  कि  अफसरशाही  और
 निजी  क्षेत्र  का  ऐसा  गन्दा  रिश्ता  बन
 गया  है  जिसको  खत्म  नहीं  किया  जा  सका

 है  ।  इसमें  राजनीतिज्ञों  का  भी  हित  बन
 गया  है  1  कौन  नहीं  जानता  कि  राष्ट्र-
 पति  से  लेकर  मंत्रियों  तक  के  लिए  या
 उनके  परिवारों  के  लिए  बड़ी  बड़ी
 विदेशी  कम्पनियों,  पूंजीवादी  कम्पनियों,
 देशी  पूंजीवादी  कम्पनियों  में  स्थान  पैदा
 किये  जाते  हैं  ।  योग्यता  हो  न  हो,
 उन्हें  इन  पदों  पर  अ्रासीन  किया  जाता  है.।
 क्योंकि  लायसेंस  पाते  समय,  लोस  और
 कर्जे  पाते  समय  ये  लोग  इन  कम्पनियों
 की  मदद  करो  हैं  ।  यह  इकोत्रोमिक

 JULY  8,  977  Min.  of  Indy.  236

 टाइम्स  कोई  समाजवादी  अववार  नहीं  है।
 मैं  बतातां  हुं  इसने  इसके  बारे  में  क्या
 लिया  है--

 “In  the  absence  of  a  proper  phas-
 ing  of  licences,  there  were  certain  pre-
 ssures  on  the  financial  institutions
 for  rupee  funds  and  foreign  exchange
 resources.  The  successful  entre-
 preneures  in  the  process  pre-empted
 industrial  capacities  and  encouraged
 concentration  of  economic  power.”

 जब  तक  अ्रफपरणाहो,  राजनोति  और

 बड़े  बट  उद्योगातिषों  के  बोच  जो  रिश्ता  है,
 गंद  रिश्ता  है,  इपको  समाप्त  नहों  किया
 जाता  तत्र  तक  ्राधिक  सत्ता  के  केन्द्रीय
 करण  को  प्रक्रिया  स्क  नहों  पायेगी  |

 SHRI  K.  LAKKAPPA  (Tumkur):
 Are  you  going  to  nationalise  all  Birla
 concerns?  What  is  your  policy?

 MR.  DEPUTY-SPEAKER:  Mr.  Lak-
 kappa.  let  the  hon.Member  have  his
 say.

 a)  मधु  लिमये :  पग्रौद्योगिक  क्षेत्र
 की  समप्पायें  बड़ी  कम्प्तेकत  हैं|  इन्हें
 किपो  जादू  को  डण्डो  से  तो  सुलझाया
 नहीं  जा  सक्रता  -  इसको  जरा  गहराई  में
 जा  कर  सोचिए  ।

 मैं  यह  कह  रहा  था  कि  बिमत  तीस
 साल  में  जो  पूंजी  लगाने  का  काम  था  और

 हमारी  पंच  वर्षीय  योजतात्रों  में  ब्रौर
 अ्ौद्योगिक  नीति  में  जो  बड़े  बड़े  लक्ष्य
 बोबित  किए  गऐ  थे  दोतों  में  कोई  सम्जन्ध

 नहीं  रहा  है  |  कीत  नहीं  जानता  क्रि
 देश  में  काले  घन  की  ग्रये  व्यतस्था
 जिप  को  मसमानानतर  ग्रे  व्यवस्था

 मूतपूव  वित्त  मंत्री  ने  कहा  था  उसके
 चलते  जो  ऐयासी  का  सामान  था,  ऑ्रमीरों
 की  खपत  का  जितना  समान  था  उसको
 पैदावार  बढ़ती  चलो  गई  है,  इनवैस्टमेंट
 के  बिना,  पूंजोकरण  के  बिना  यह  पैदा-
 वार  बढ़ती  नहीं  है  1  आप  इसके  जिम्में-

 दार  थे  ।  जिस  पूंजी  की  आवश्यकता

 राष्ट्रीयजीवन  के  लिए,  आवश्यक  उद्योगों  के

 निर्माण  के  लिए  थी  उम्त  सोमित  पूंजी
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 को  टेलीविजन  एयर  कंडिशनर,  रेफ़िजरे-
 टर,  शौर  मोटर  गाड़ी  शझादि  उद्योगों
 में  लगाने  दिया  गया।  इसका  नतीजा  यह
 हुआ  कि  जो  थोड़ा  बहुत  काले  पचे  के
 खिलाफ  एकशन  लिया  गया  था  उसके
 बाद  इन  चीजों  के  लिए  जो  मांगथी

 वह  कम  हो  गई  ।  आपके  भूतपूर्व  वित्त
 मंत्री  श्री  सुब्रह्मण्यम  साहब  ने  क्‍या  किया?

 हम  लोगों  को  जेल  में  आपने  रखा  शौर
 इधर  जनता  के  हित  के  कौन  से  काम  कर

 रहे  थे  ?  आप  कंसेशन  दे  रहै  थे

 रेफ़जिरेटरों  के  लिए,  टेलोविजन  के  लिए
 शौर  बड़े  लोगों  की  खपत  की  जो  चोजें

 हैं  उन  के  लिए  आप  करों  को  कम  करते
 जा  रहे  थे  ।  अन्तर्मुखी  बन  कर  झापको
 सोचना  चाहिए  t  पिछले  तीस  साल  में
 आपने  क्‍या  किया  ?  जनता  पार्टी  में  नुक्‍्स
 निकालने  का  काम  करें  तो  यह  ठीक

 नहीं  ।  मैं  चाहता  हूं  जरूर  आप  टोका
 करें  क्‍योंकि  तुका  राम  ने  कहा  है  :  निन्दक
 नियरे  राखिये  आंगन  कुटी  छवाय  ।
 जो  निन्दा  करने  वाला  है  उसको  घर
 नजदीक  रखना  चाहिए  a  इसलिए
 जरूर  चाहता  हुं  कि  ये  मेरी  बगल
 बैठे  ।

 ह

 २4!

 एक  सवाल  आया  बीमार  कारखानों
 शर  मिलों  का  |  यह  कहा  गया  कि

 इनका  टेक  श्रोवर  करो  ।  झापके  लिए  तो

 श्र  कोई  रास्ता  नहीं  सिवाय  टेक
 औ्रोबर  श्रौर  नैशनलाइजेशन  के  ।  मैं  पूछना
 चाहता  हूं  कि  ये  मिलें  और  कारखाने
 बीमार  क्‍यों  पड़ते  हैं  ?  ये

 पूंजीवीदी  लोग  इन  में  से  मलाई

 निकालें,  बेईमानी  करें,  करों  की  चोरी

 करें,  कच्चे  माल  की  खरीद  में,  दूसरी
 चीजों  की  खरीद  में  श्रौर  पैसा  निकालते

 जाएं  और  फिर  सरकार  का  दायित्व  हो

 जाए  यह  कंसो  विडम्बना  है  |  सब  से

 बड़े  पूंजीवीदी  के  और  उनकी  बेईमानी
 के  समर्थक  आप  लोग  रहे  हैं  जिन्होंने
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 कारखानों  श्रौर  मिलों  को  बीमार  होने
 दिया  ।  एक  एक  करके  मैं  श्रापको

 इतिहास  बताता  हूं  ।  मैं  प्रारम्भ  करता

 हूं  जयपुर  उद्योग  से  (व्यवधान)  प्रधान
 मंत्री  की  सब  से  बड़ी  जिम्मेदारी  होतो
 है  -  अब  जो  सरकार  बनी  हैं  उस  में
 कोई  यह  नहीं  कह  सकता  है  कि
 मंत्रियों  में  सबसे  बड़ी  जिम्मेदारी  प्रधान
 मंत्री  की  रहेगी  श्र  उससे  हम.  लोग
 भागेंगे  नहीं  श्रौर  मेरा  ख्याल  है  कि
 मोरारजी  भाई  भो  नहीं  भागेंगे  ।

 श्राप  जयपुर  उद्योग  की  बात

 सुनें  ।  शायद  श्री  उन्नीकृष्णन  जयपुर
 उद्योग  को  नहीं  जानते  ।  यह  भी  एक
 बड़े  उद्योगपतियों  के  परिवार  के  कब्जे
 सें  रहा  है  ।  सेंट्रल  बैंक  के  बड़े  अफसर
 ने  यह  रिपोर्ट  तैयार  की  थी  जो  मेरे  हाथ
 में  आई  है  i  उस  में  से  कुछ  हिस्सा  मैं.

 पढ़  कर  सुनाना  चाहता  हुं  ।  उनके
 शब्दों  में  ही  यह  चीज़े  सामने  आएगी
 तो  अच्छा  रहेगा  ।

 “Jaipur  Udyog  Lid.  which  has  been
 banking  with  us  since  inception,  start-
 ed  showing  signs  of  sickness  from
 around  968  onwards  and  incurred
 a  loss  of  Rs.  79.33  lacs  in  97l-72
 which  has  continuously  increased
 since  then:  the  accumulated  losses
 as  on  the  30th  June,  975  were  of  the
 order  of  Rs.  2.30  crores  as  against
 the  capital  and  reserves  aggregating
 Rs.  400.64  lacs.

 The  main  causes  of  JUL’s  unsatis-
 factory  working  have  been  as  under:—

 (i)  continued  fall  in  production
 arising  out  of  complete  neglect  of  the
 plant;

 (ii)  paucity  of  funds  due  to  large-
 scale  diversion  of  funds  through
 their  sole-selling  agents-BOPL.

 यह  जो  सोल  सैलिंग  एंजेसी  है  यह
 भी  एक  तरीका  है  लूट  मचाने  का।
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 री  मधु  लिमय]
 (iii)  managerial  misdemeanours

 in  the  areas  of  sales,  purchases  and
 expenditure.

 In  September,  1975,  a  stage  came,
 when  because  of  paucity  of  funds
 arising  out  of  mounting  cash  losses,
 the  Company  had  to  suspend  their
 operations”

 फिर  क्या  हुमा ?  साढ़े  तीन  हजार  मजदूर
 बेकार  होने  लगे  तो  ट्रेड  यूनियन  वाले  सव
 दिल्‍ली  दौड़े  कि  कुछ  करो  ब्रौर  नतीजा  क्‍या

 हुआ  ?  नतीजा.  यह  हुआ  :

 “The  nursing  programme,  inter
 ‘alia  contemplated  that  the  Company
 would  need  a  sum  of  Rs.  L2  crores
 (revised  estimates  Rs,  4  crores)  to
 be  provided  by  the  Bank,  term  land-
 ing  institutions,  deferment  of  excise

 duty  by  the  Central  Government  and
 ‘sales  tax  and  royalty  by  the  State
 Government  of  Rajasthan  and  also
 by  sale  of  certain  surplus  properties”.

 इसके  बाद  भी  भरेंजमेंट  क्‍या  हुआ,  मालूम  है  ?

 “Shri  Alok  P.  Jain  may  remain  as
 Chairman  of  the  Company’s  Board
 of  Directors  and  the  Management.”

 बहुत  लम्बा  चौड़ा  है  इसलिये  नहीं  जाता  हूं
 मैं  इसमें  -  तो  यह  आप  करते  रहे 1968  से।
 कौन  प्रधान  मन्त्री  थे  ?  और  श््न्त  में  यह
 नरसिंग  प्रोग्राम  जब  लिया  गया  और  4  करोड़
 रुपया  जब  दिया  गया  उस  समय  भी  प्रधान
 मन्ती  श्रीमती  इन्दिरा  गांधी  थीं  ।

 श्यब  दूसरे  परिवार  के  बारे  में  देखिये  |
 यह  परिवार  कसे  बना  मुझे  मालम  नहीं  ।
 इनसे  अधिक  बेईमान  शायद  ही  आपको  कोई
 मिलेगा  ।  यह  हैं  कापड़िया  ।  आप  समय  देंगे
 तो  सारी  तस्वीर  पूरे  इण्डस्ट्रियल  सैक्टर  की
 मैं  रखूंगा  ।  आप  यह  न  समझें  कि  मैं  इधर  नहीं
 झाता हू ंहूं  तो  जानकारी  नहीं  रखता  हूं  ।  यह
 968  में  जब  हमारे  दिवंगत  श्री  फखरुद्दीन

 अली  दाहमद  इण्डस्ट्रीज  मिनिस्टर  थे  उस  समय
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 मैंने  कापड़िया  की  बेईमानी  के  बारे  में  उनको

 एक  मेमोरेन्डम  दिया  था  |  उसके  बाद  उसके
 ऊपर  कोई  कायबाही  नहीं  हुई  t  एक  कम्पनी
 के  बाद  एक  कम्पनी  वह  छीनते  गये  और  एक
 बड़ी  इंण्डस्ट्रियल  एम्पायर  हो  गई  श्रौर  उसमें

 सुधीर  कापड़िया  थे  जो  श्रापके  प्रिन्स  श्राफ़
 बैल्स  के  बड़े  दोस्त  थे--संजय  गांधी  के  ।
 मारुति  लिमिटेड  के  यह  डायरेक्टर  भी  थे  t

 इन्होंने  कोहिनूर  मिल्स  नाम  की  एक  बड़ी
 मिल  ली,  हालांकि  यह  भ्रापके  क्षेत्र  में  नहीं
 आता  है,  श्री  मोहन  धारिया  को  आप  बता

 दीजिये,  मैंने  प्रधान  मन्त्री  को  जो  मेमोरेन्डम
 दिया  है  उसमें  से  एक  हिस्सा  पढ़  कर  सुनाये
 देता  हूं  :

 “Kohinoor  Mills  was  a  sound  con-
 cern  only  a  few  years  back,  but  it
 has  been  completely  ruined  by  the
 Kapadias  during  the  last  few  years.
 Even  before  the  promulgation  of  the
 Emergency,  the  Kohinoor  Mills  had
 begun  to  show  losses.  The  loss  for
 the  year  974  was  over  Rs.  38  lakhs.
 In  the  year  ‘1975-76  the  net  loss  car-
 ried  down  rose  to  Rs.  682  lakhs.  ‘The
 year  1976-77  was,  if  anything,  worse
 than  the  previous  years.  The  ac-
 cumulated  losses  are  now  in  the
 neighbourhood  of  Rs.  7  ‘crores.  It
 should  be  remembered  that  these  los-
 es  are  absolutely  fictitious.  The
 syphoning  off  of  the  funds  of  the
 Mills  by  the  Kapadias  is  responsible
 for  this  state  of  affairs.  In  the  mat-
 ter  of  sale  of  cloth,  evasion  of  excise.
 cotton  purchase,  purchase  of  dies
 and  chemicals,  purchase  of  machinery
 and  spares,  the  documents  showed
 either  deflated  or  inflated  values,
 and  the  margin  was  syphoned  oll.
 These  enormous  losses  were  a  direct
 consequence  of  the  fantastic  advan-
 ces  made  to  the  Kohinoor  Mills  by
 the  Central  Bank  of  India”

 तो  यह  968  से  या  उसके  पहले  से  मैं  इस
 सदन  में  श्ररुपय  रोदन  करता  रहा

 लेकिन  कुछ



 240  DG,  1977-78

 It  is  a  ery  in  the  wilderness  never-
 theless.

 SHRI  K.  P.  UNNIKRISHNAN:  We
 have  all  supported  you.

 SHRI  VAYALAR  RAVI:  Now  what
 ‘do  you  propose  to  do.  You  do  some-
 thing.

 श्री  मधु  लिसये  :  लेकिन  मैं  पूछता  हूं  कि

 इफेक्टिव  एक्शन  के  लिये  आपने  मेरे  साथ  क्‍या

 सहयोग  किया  ?  कोई  सहयोग  नहीं  किया।

 इस  कापड़िया  का  दूसरा  कंस  ले  लीजिये

 नेशनल  रेयन  कार्पोरेशन  बहुत  बड़ी  कम्पनी

 है  i  यह  श्रापके  मन्त्रालय  में  आती  है  या  नहीं,
 इसका  मुझे  पता  नहीं  ।

 SHRI  K.  LAKKAPPA:  They  87९  all
 your  Finance  Minister’s  friends.  I
 know  how  you  are  going  to  take  action.

 SHRI  MADHU  LIMAYE;  Don't
 worry.

 SHRI  K.  LAKKAPPA:  You  ६2४९
 action.  We  are  going  to  support  you.
 There  is  no  question  of  hiding  any-
 thing.

 SHRI  MADHU  LIMAYE:  For  God’s
 sake,  have  some  patience,  Mr.
 dak  appa.

 दम  नेशनल  रेयन  कम्पनी  के  बारे  में  यहां
 पर  बड़ी  चर्चा  हुई  है  और  हम  लोगों  के  कहने
 पर  श्रौर  हाईकोर्ट  के  स्ट्रिक्चर्स  के  श्राधार  पर

 कापड़िया  को  इस  कम्पनी  का  नियन्त्रण  और

 संचालन  नहीं  दिया  गया  ।  दो  दूसरे  निदेशक,
 डायरेक्टर्स  नियुक्त  किये  गये  ।  लेकिन  यह

 कुछ  समय  के  लिये  हुमा  |  उसके  बाद  क्‍या

 हुआ,  यह  भी  मैं  एक  मैमोरेंडम  से  पढ़ता  हुं,
 क्योंकि  इससे  समय  बच  जायेगा  |

 “As  soon  as  H.  R.  Gokhale  took  over
 the  Department  of  Company  Affairs.
 he  started  abusing  his  position  for
 the  benefit  of  his  own  person  as
 well  as  his  family.  It  soon  became
 a  must  for  Company  Managements
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 to  engage  his  daughters  and  sons.
 in-law  as  advocates,  if  they  were  to
 expect  any  special  favour  from  the
 Company  Law  Department.  ‘Tha
 autonomy  of  the  Company  Law
 Board  became  a  fiction,  and  members
 of  the  Company  Law  Board  obeyed
 the  oral  commands  of  the  Minister
 The  Control  of  National  Rayon  was
 deliberately  handed  over  to  Sudhit
 Kapadiya.”

 प्रह  हुआ  या  नहीं  ?  कौनसा  समर्थन  किया
 आपने  ?

 ग्रभी  की  स्थिति  है,  एक  सनसनीखेज  बात
 प्रापको  शौर  बताता  हूं  ।  इसी  नेशनल  रेयन
 के  श्री  गूजर  मल  मोदी  ने  000  शेयर  खरीरे
 हैं  ।  श्रापकी  जानकारी  के  लिये  बताता  हूं  !
 कि  एक  शेयर  का  मूल्य  350  रुपये  है  पेपर
 पर  00  रुपये  लिया  है  ।  एक  करोड़  कापड़िया
 ने  मोदी  से  भ्रन्डर  टेबल  लिया  हैं  1  कहां  से
 आया  मोदी  के  पास  यह  पैसा  ?

 मैं  श्राप  जानकारी  के  लिये  कहना
 चाहता  हूं  कि,  इस  सदन  में  मैंने  मोदी  रबर  का
 मामला  उठाया  था  ।  आपकी  फाइनेन्शियल
 कार्पोरेशन  के  जो  प्रतिनिधि  डायरेक्टर  बनकर
 बैठ,  उनको  हमने  ज्वायन्ट  पालियामेंटरी  कमेटी
 के  सामने  समन  किया  था  |  उस  समय  उनकी
 मदद  कौन  कर  रहा  था  ?  आपके  यशपाल

 कपूर  |  (व्यवधान)

 SHRI  Ss.  R.
 What  is  all  this?

 DAMANI:  (Sholapur).

 /

 MR.  DEPUTY-SPEAKER:  I.  know
 this.  As  far  as  the  time  is  concerned,  I
 know  what  I  have  to  do.  I  need  not
 be  reminded  about  time.

 SHRI  K,  LAKKAPPA:  Three  months
 have  gone  and  you  have  not  taken  any
 action.

 श्री  मधु  लिसये  :  मैं  यह  कह  रहा  हूं  कि

 यह  मोदी  का  मामला  उठाया  था  और  मैंने

 सुब्रद्मष्यम  साहब  को  डाकुमेंटरी  एवीडेंस  दिया
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 [ती  मधु  लिमथ]
 था  ।  इन्होंने  50  लाख  रुपये  की  विदेशी  मुद्रा
 की  चोरी  की  थो,  और  वह  डाकुमेंटस  शायद
 सदन  के  पटन  पर  भो  रब  गये  हूँ  जब

 ।एमजेन्सो  अराई,  तो  हम  लोग  जेल  में  सड॒  रहे
 थे  और  आप  लोग  मोदी  रबर  के  खिलाफ

 एक्शन  लेने  के  बजाय,  उनसे  चुनाव  का  कोष

 इकट्ठा  कर  रहे  थे  ।

 अभो  मुझे  याद  आया,  एक  नोति  सरकार
 को  रहो  है  ।  मैं  हमेशा  इसके  खि  लाफ  रहा,
 आप  उस  पर  पुनविचार  कोजिये  |

 the  policy  of  converting  loans  inot
 equity.

 यह  भी  एक  चालाको  है  बड़े  उद्योगपतियों  की  ।
 मोदी  रबड़  को  फाइनेन्शियल  इंस्टीटयूशन्ज
 बौर  बैकों  ने  कैसे  बहुत  पैसा  दिया  है।  अब  मान

 लीजिये,  इक्विटी  में  कन्वर्ट  करते  हैं  तो  भी
 चोरी  तो  वैसे  रहेगी  |  कम्पनी  लासेज  दिखाने

 लगें  तो  कोई  डिविडेंड  नहीं  मिलेगा  ।  कम-से-
 कम  कर्जे  पर  इन्टरेस्ट  तो  मिलता  था  ।
 सरकार  जो  भी  तरकीब  निकाले,  हिन्दुस्तान
 के  पूंजीपतियों  में  यह  खूबी  है  कि  वे उस  (रकीब

 का इस्तेमाल  अपने  स्वार्थ  के  लिए  करेंगे  ।

 जहां  तक  मल्टी-नशनलल्‍ज़  का  प्रश्न  है,  मैं

 इसके  बारे  में  भी  बोलता  रहा  हूं  ।  में  पहले
 स्पष्ट  ऋरना  चाहता  हुं  कि  मेरी  नीति  कोई
 विदेशियों  के  द्वेष  से  प्रेरित  नहीं  हुई  है  ।  जहां
 हम  लोगों  के  पास  टेकनालोजी  नहीं  है,  जहां
 राष्ट्रजीवत  के  लिए  विदेशों  सहायता  को
 जरूरत  है,  वहां  मैं  विदेशी  सहायता  लेने  के

 पक्ष  में  हूं  ;  मेरे  लिए  कोई  वैचारिक  रुकावट,
 आइडियालोजिकल  इनहिबिग़न,  नहीं  है  1
 अगर  पेट्रोलियम  एक्सप्लोरेशन  जैसे  क्षेत्रों
 में  विरेश  सहायता  से  फ़ाथदा  होता  है,  तो  वह
 जरूर  लेनी  चाहिए।  इस  सम्बन्ध  में  कोई
 आइडियालोजिकल  इनहिविशन,  वैचारिक

 बाधा,  उतन्न  नहीं  होनी  चाहिए  t  देश  हित  के

 लिए  जो  ज़रूरी  है,  वह  करना  चाहिए  |  श्रगर

 हमारे  कुछ  प्रगतिशील  लोगों  की  पितृभूमि,
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 सोवियत  रूस,  फ़ियट  कम्पनी  के  साथ  होल
 प्लांट  के  लिए  टर्नकी  प्राजेक्ट,  के  लिए  समझौता
 कर  सकता  है,  तो  क्या  भारत  सरकार  राष्ट्र-
 जीवन  की  आावश्यकताओों  को  पूरा  करने  के

 लिए  विदेशियों  के साथ  समझौता  न  करे  ?

 लेकिन  मैं  जानना  चाहता  हूं  कि  जितनी
 विदेशी  कम्पनियां,  या  उनकी  शाखायें  है  क्या
 वें  सब  राष्ट्रजजीवन  के  लिए  आ्रावश्यक  है  ?

 जैसे,  टुथपेस्ट,  टुथअश,  साबुन,  कासमेटिक्स,
 बिस्किटस,  सिम्नेटस,  श्राईसक्रीम,  और  विद

 ड्यु  एपालोजी  टु  विमेन  ब्रेसियजं..

 (व्यवधान)  हम  तीस  साल  तक  लड़ते  रहे,
 लेकिन  नतीजा  क्‍या  हुमा *  नतीजे  क्‍या

 हुआ,  यह  मैं  इकानोमिक  टाइम्स  के  शब्दों  में
 बता  देता  हुं  :

 “The  operation  of  these  companies
 have  caused  a  drain  on  India’s  slen-
 der  foreign  exchange  reserves.  Col-
 laboration  ventures  accounting  for
 over  Rs.  2,000  crores  worth  of  out-
 put  result  in  an  outflow  of  more
 than  Rs.  90-100  crores  from  our  pay-
 ment  for  technical  know-how,  royal-
 ties,  profits  and  dividends.  Besides,
 wholly  owned  subsidiaries  of  foreign
 companies  operating  in  India  re-
 mitted  Rs.  2.4  crores  between  968
 and  97l  by  way  of  profits,  dividends
 and  technical  fees—Rs.  05.4  crores
 by  way  of  dividends,  Rs.  38.80  crores
 as  profits,  Rs.  5.6l  crores  as  techni-
 cal  fees  and  Rs.  5.8l  crores  a
 royalties.  The  Finance  Ministry  re-
 cently  informed  the  Lok  Sabha  that
 dividend  remittances  by  these  com-
 panies  had  increased  since  97l  by
 nearly  Rs.  12  crores  per  annum.
 There  was  also  a  rise  in  other  re-
 mittances.”

 आजकल  मैं  कोई  नोटिस  नहीं  देता  हूं,
 लेकिन  कोका  कोला  के  बारे  में  मैंने  एक
 ध्यानाकर्षण  प्रस्ताव  ज़रूर  दिया  है  ।  मन्त्री

 महोदय  की  जानकारी  के  लिए  मैं  कहना

 चाहता  हूं,  क्योंकि  वह  कल-परसों  इस  मन्त्रालय
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 में  धाये  हैं,  कि  श्राठ  लाख  रुपये  का  ऐड  हाक
 लाइसेंस  कोका  कोला  को  दिया  गया  है,  शौर
 मेरी  जानकारी--विश्वलनीय  जानकारी

 है  कि  पांच  लाख  रुपये  की  रिश्वत  ली  गई  है  i]
 मन्त्री  महोदय  भ्रपनी  अफ़सरशाही  से,  या  गह
 मन्त्रालय  से,  इस  बारे  में  इनवेस्टीगेशन  करायें।
 मैं  पूरी  ज़िम्मेदारी  के साथ  यह  बात  कहता  हूं  ।
 श्रगर  जनता  पार्टी  की  सरकार  इसी  तरह
 चलेगी,  तो  वह  उसी  रास्ते  पर  जायेगी,  जिस
 रास्ते  पर  कांग्रेस  पार्टी  गई  है--उसका  बड़ी
 श्र्न्त  होगा,  जो  कांग्रेस  पार्टी  का  हुआ  है  ।  मैं

 यह  पहला  मामला  संदन  के  सामने  रखंने  के

 लिए  बाध्य  हुआ  हूँ  ।  मैं  मन्‍्त्री  महोदय  से  कहूँगा
 कि  वह  इसकी  जांच  करें  |  नेशनल  रेयन

 कार्पोरेशन  में  जो  बपला  हुआ  है,  उसकी  भी

 वह  जांच  करें  |

 मैं  यह  कहता  चाहता  था  कि  कई  तरह  की
 नप्री-नयी  नीतियां  निकलीं  जिनके  नाम  पर  बंड़े
 लोगों  को  और  हाथ  पैर  फैलाते  का  मौका  दिया
 गया  |  एक  का  नाम  था  डाइवर्सिफिकशन,

 दूसरे  का  नाम  था  एक्सपोर्ट  प्रोमोशन  ।
 कोका  कोला  को  इसीलिए  लाइसेंस  दिया  जा

 रहा  था  कि  बड़ा  एक्सपोर्ट  प्रोमोशन  कर  रहे
 थे  I  क्यो  एक्सपोर्ट  कर  रहे  थे--मछली  शर

 दूसरी  इस  तरह  की  चीजें  बाहर  भेज  रहे  थे
 जबकि  यहां  के  लोगों  को  प्रोटीन  नहीं  मिलता  ।

 मेरी  समझ  में  यह  नहीं  आता  है  और  मैं  इसी

 लिए  हाथ  जोड़  कर  कहता  हूं  कि  जब  तक  इस
 देश  के  लोग  गरीब  हैं,  जब  तक  उनकी  सेहत  ब्रौर

 स्वास्थ्य  का  स्तर  ऊंचा  नहीं  उठता  है  तब  तक

 कम  से  कम  खाय  का  जो  सामान  है  उसको

 बाहर  मत  भेजिए  ।  मैं  अ्रपील  करता  हूं  ।  आज

 तक  कांग्रेस  पार्टी  ने  यह  किया  ।  में  चाहता  हूं
 कि  आप  यह  न  करें  ।  और  दूसरी  चीजों  के  श्राप

 उद्योग  लगाइए,  कारखाने  खोलिए,  उसमें

 पैदावार  बढ़ाइए  ओर  वह  ाप  निर्यात  कीजिए
 लेकिन  खाद्य  का  जो  सामान  है  मेहरबानी  करके

 उसका  निर्यात  मत  कीजिए  ।

 डाइवसिफिकेशन  के  बारे  में  मुझे  तो

 तैयारी  करने  का  मौका  नहीं  मिला  ।  लेकिन  मुझे
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 याद  है  चौथी  लोकसभा  में  एशियन  केबल्स  का
 मामला  मैंने  उठाया  था  ।  उन्होंने  बेईमानी  से

 बहुत  ज्यादा  इम्पोर्ट  किया  था  पोलीथिन  या

 ऐसी  ही  किसी  चीज  का,  श्रौर  बाद  में  डाइवसि-
 फिफेशन  के  नाम  पर  इस  बेईमानी  पर  चादर

 बिछायी  गयी  ब्रौर  वही  गोयनक।  हैं  जिन्होंने
 झापके  लिए  8  लाख  पोस्टर  छापे  बंगाल
 में  ।.  (व्यवधान) .

 मोदी  रबर  का  जो  मामला  दबाया  गया
 था  उसको  भी  शब  आप  खोलिए,  पूरा  खोल

 दीजिए  l  (व्यवधान)  .ठीक  हैं  हर
 चीज  कौ  प्रारिटी  होती  है  -  बड़ी  मछली  को

 पहले  पकड़ो  ।

 झब  माननीय  सदस्य  ने  अपने  भाषण  में  दो
 बातें  कहीं--अ्रनकंसील्ड  प्रेफरेंस  फार

 प्राइवेट  सैक्टर  और  डेनीग्रेशन  आफ  पब्लिक
 सेक्टर  t  तो  यह  तो  जनता  पार्टी  को  नीति  नहीं
 है  ।  कोई  अगर  यह  उम्मीद  कर  रहा  था  कि  ये

 डीनेशनलाइजेशन  करेंगे  तो  मैं  समझता  हूं  कि
 मन्त्री  महोद॑य  के  प्राथमिक  भाषण  से  उसकी
 सफाई  हो  गई  होगी  नहीं  तो  जबाब  में  वह
 श्रौर  सफाई  करेंगे  |

 दूसरी  बात  यह  है  कि  बिना  राष्ट्रीयकरण
 किए  पब्लिक  सेक्टर  में  बहुत  सा  काम  हों
 सकता  है  ।  इसके  बारे  में  मेरी  जो  व्यक्तिगत
 राय  है  वह  मैं  रखता  हूं  ।  मेरी  समझ  में  कभी

 यह  नहीं  ग्राया  कि  सरकारी  क्षेत्र  में  जो  बिजली
 की  पैदावार  होती  है  जसे  रिहन्द  प्रोजैक्ट  उत्तर
 प्रदेश  में  है,  उस  रिहन्द  प्रोजेक्ट  की  बिजली
 क्या  सरकार  को  सबसे  पहले  किसानों  को  नहीं
 देनी  चाहिए  ?  वह  सस्ते  में  शायद  घाटा  सहन
 करके  बिरला  के  एल्यूमिनियम  के  कारखाने
 को  दी  गई  ।

 श्रो  क०  पॉ०  उन्‍नोकृःणन  :  किस  ने  दी  ?

 श्री  मधु  लिसये  :  श्राप  की  सरकार  ने  दी  ।

 श्री  के०  पी०  उन्नीकृष्णन :  आपके  सी०
 बी०  गुप्ता  ने  दी  ।  पिलर  आफ  दि  जनता  पार्टी
 नेदी।
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 a  मधु  लिमये  :  देखिए,  जनता  पार्टी  का
 अभी  जन्म  नहीं  हुआ  था  ।

 मैं  यह  कह  रहा  था,  शाप  को  यह
 श्रनशार्थों  डावस  व्यू  शायद  लगेगा,  लेकिन  मैं

 कहता  हूं  कि  जो  बड़े-बड़े  उद्योग  हैं  उनके  लिए
 विजली  देते  की  लिम्मेदारी  लेते  के  पहले
 क्योंकि  ग्रापके  पास  रिसोर्सेज  बहुत  कम  हैं,
 सीमित  हैं,  एन्टरप्रेन्योरियल  टेलेन्ट्स  भी  कम

 हैं  सरकार  के  पास,  इसलिए  जो  भी  आप
 बिजली  जैदा  करें,  आप  कहें  इस  बात  को  कि

 वह  बिजली  हम  काश्तकारों  को,  छोटे  उद्योगों
 को  श्रौर  कुटीर  उद्योगों  को  देंगे  और  बड़े
 लोगों  के  लिए  पावर  शार्टेज  हो  रही  है  तो  लेट
 देम  हैव  देवर  कैप्टिव  प्लान्द्स  |  आप  5
 साल  की  गारण्टी  उतको  दे  दीजिए  ।  यह  मैं
 श्रापको  साफ  कह  रहा  हूं  ।  लोग  इसे  कहेंगे
 कि  यह  कंसे  बोल  रहे  हैं  ?  समाजवादी  सदस्य

 होते  हुए  भी  मैं  यह  कह  रहा  हूं  कि  ऐट  दिस
 स्टेज  आफ  अवर  डेवलपमेंट,  सरकार
 सब  काम  नहों  कर  सकती  है  और  जनता
 पार्टी  की  सरकार  को  यह  बात  समझ

 लेनी  चाहिए  ।  इस  में  समाजवाद--विरोघ्री
 कोई  बात  नहीं  हैं  शपनी  लिमिटेशन्स  को
 समझ  लेना  चाहिए,  नहीं  तो  जो  स्थिति  कांग्रेस
 बार्टी  क्री  हुई  वही  आप  की  भी  होगी  t  श्रगर
 आप  काश्तकारों  को,  छोटे  उद्योगों  को  और

 कुटीर  उद्योगों  को  बिजली  दे  सकेंगे  तो  यह
 हक  बहुत  अच्छी  बात  होगी  |

 ग्राज  मुझे  याद  आया,  मणिपुर  में  973
 में  पालियमेंटरी  केंसल्टेटिव  कमेटी  की  बैठक
 परे  कहने  पर  हुई  थी  ।  पूरे  नाथ  ईस्ट  रोजन
 के  लिए,  नागाल०ड  के  लिए,  मणिपुर  के  लिए
 लोकटाक  हाइइल  प्रोजेक्ट  का  बडा  महत्व

 हैं  i  उसमें  कोई  गैस  मिली  ?  एक्सप्लोजन

 हुन  ।  कोई  कार्यवाही  एमरजंसी  में  नहीं  हुई  ।
 अब  एनर्जी  मिनिस्टर  नहीं  है  लेकिन  मैं  एनर्जी
 मिनिस्टर  से  रिक्वेस्ट  करता  हूं  दु  शो  सम
 मोर  एनर्जी  ।

 (
 I  request  the  Energy  Minister  to  show
 some  more  energy.

 एनर्जी  मिनिस्टर  कुछ  ज्यादा  एनर्जी
 दिखाएँ।  इण्डस्ट्रीयल  डवेलपमेंट  मिनिस्टर
 ग्रभी  पूर्वोत्तर  भारत  के  दौर  मे  च्रायें

 हैं,  वे  उन  से.  पूछें  कि  लोटक  प्राजेक्ट
 का  क्‍या  होगा?  पावर  जनरेशन  फुदि-
 लाइजर,  पद्रोलियम  एक्सप्लोरेशन--इन
 सबके  बारे  में  सोचना  होगा।  कांग्रेस

 पार्टी  और  उन  की  सरकार  ने  कोई
 प्रास्पक्टिव  प्लानिंग  इस  देश  का  नहीं
 किया  1  इकानामिक  सर्वे  इसके  लिये  क्‍या

 बोलता  है---क्राइसिज  कंसे  आया  और
 कौन  इसके  लिये  जिम्मेदार  है--
 मैं  इसके  बारे  में  बतलाता  हूं।  एमरजेंसी
 में  इण्डस्ट्रीयम  प्रोडन्‍शन  के  गीत  बहुत
 गाये  जाते  थे-लेकिन  इकानामिक  सर्वे

 कहता  है--

 “The  recovery  in  industrial  pro-
 duction  during  1975-76,  tended  to  be
 mainly  in  the  electricity  and  coal
 sector  and  the  metallurgical  and
 chemical  and  allied  industries  which
 are  heavy  consumers  of  power.”

 wag  पैदा  हो  गया--

 Most  consumer  goods  industries  did
 not  show  any  appreciable  increase  in
 production.

 मेरा  सुझाव  है  कि  वरीयता  के  ्राधार

 पर  लध्य  तैयार  किया  जाय।  आप  हैं,

 मोहन  धारिया  जी  हैं  और  आप  के  खाद्य

 मत्री  हैं,  इस  लिये  कि  शुगर-वनस्पति
 उनके  हाथ  में  है,  कपड़ा  वगरह  धारिया

 जी  के  हाथ  में  है,  बाकी  के  उद्योग  आप

 के  हाथ  में  हैं,--आप-तीनों  पूंजीपतियों  को

 ब  लायें।  एक-एक  दइण्डस्ट्री-वाइज  क्रान्फ्रेन्स

 कीजिए--राष्ट्र  जीवन  के  लिये  पैदावार

 बढ़ाना  जरूरी  है,  श्राप  की  झावश्यक्रताएं
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 बतला  एये--कच्चा  माल,  कर्ज़,  वकिग

 कंपिटल  श्रौर  जिन  चीजों  की  श्राप  को

 जरूरत  है,  जो  भी  जायज  चीजें  हैं,  वे

 हम  देंगे,  लेकिन  एक  साल  में  श्रगर  आप

 रिजल्ट  प्रोड्य्ूस  नहीं  करेंगे  तो  श्राप  के

 उद्योगों  को  हम  छीन  लेंगे  और  जो  लायक

 एन्टरप्रेन्योजं  हैं  उन  के  हवाले  कर  देंगे
 जब  तक  आप  ऐसा  नहीं  करेंगे,  इसके

 लिए  कानून  नहीं  बनायेंगे--काम  नहीं
 चनेगा  in  यदि  जरूरत  पड़े  तो  “आप
 संविधान  में  परिवर्तन  कीजिए

 श्राज  मैं  पूछता  हूं  -शेग्रर  मार्केट  पर
 क्‍यों  श्सर  होने  लगा  ?  ये  जो  बड़े  पूजीपति
 हैं,  मैं  इन  से  कहना  चाहता  इस  वक्त

 राष्ट्रीकरण  की  कोई  बात  नहीं  है,  आप
 राजनीति  में  डबल  मत  कीजिए।  मैंने

 पूना  में  बिडला  को  कहा  था-धाप  का
 काम  है  पैदावार  बढ़ाना,  कास्ट  कम
 क  रना,  खर्चा  घटाना,  प्राइसेज  घटाना,  प्रोफिट
 सीमित  रखना-भ्राप  इन  कामों  को  कीजिए
 रीजनीति  में  डैबल  मत  कीजिए,  इन्दिरा
 गांधी  के  पब्लिक  रिलेशन  झआफिसर  बनकर
 ग्रमरीका  और  इंगलंड  की  यात्रा  मत  कीजिए
 श्रौर  जनता  पार्टी  के  भी  मत  बनिये--

 यह  भी  मैं  कहता  हूं  ।  इण्डस्ट्रीयलिस्ट
 लोगों  का  जो  डेबलिंग  चलता  है--मैं  उस
 के  खिजाफ  हूं  ।  लेकिन  यदि  श्रपने  क्षेत्र
 में  काम  करेंगे  तो  ऑ्राज  जो  डवलपमेंट
 की  स्टेज  है,  उसमें  में  इन  के  खिलाफ

 नहीं  हूं।  मैं  चाहता  हं  कि  जनता  पार्टी
 की  सरकार  उनके  साथ  सहयोग  करे  ।

 ग्रन्त  में  एक  बात  मैं  क्ष  के  बारे  में

 कहना  चाहता  हं--हिन्दुस्तान  की  गरीब
 जनता  का  पौष्टिक  प्रश्न  का  एक  मात्र
 सोखे  हैं--दालें।  इकानामिक  सर्वे  में  इसके
 बारे  में  फिगसे  दी  हुई  हैं,  लेकिन  मैं  हाउस
 का  ज्यादा  समय  नहीं  लेना  चाहता  |
 दालों  की  प्रोडक्शन  गिरती  जा  रही  है
 जब  शोडक्शन  गिरेगी  तो  केवल  एडमिनि-
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 स्ट्रेटिव  मेजज़  से  या  सिविल  सप्लाई

 मिनिस्ट्री  से  कुछ  नहीं  होगा।  एडमिनिस्ट्रे-
 टिव  मैजर्ज  तो  शार्ट-टमं  के  लिये  होतें  हैं।
 अगर  इनकी  पंदावार  नहीं  बढ़ेगी  तो

 काला-बाजार,  बढ़ेगा,  नौकरशाही  का  साम्रा-
 ज्य  बढ़ेगा।  पिछली  सरकार  ने  इस  की
 पैदावार  बढ़ाने  के  प्रश्न  को  नेग्लेक्ट  किया-

 यह  मेरा  आरोप  है-इकनामिक  सर्वे  की

 फिगस  इस  बात  को  साबित  करती  हैं।
 गरीब  लोगों  के  जो  श्रनाज  .  हैं-मकका,
 ज्वार,  बाजरा-इन  की  पैदावार  म्रें  कोई

 ब्रेक-थ,  नहीं  हुआ,  चावल  में  भी  नहीं,

 हुआ,  हां,  लोग  स्टेपल  में  ब्रेक-थ,  .  जरूर  हुआ
 है,  हम  l00  करोड़  का  लोंग  ग्टेपल

 ग्रायात  करते  थे,  किन  के  लिये  ?  अमीरों
 के  लिये,  उससे  महीन  कथड़ा  बनता  था,
 लेकिन  मीडियम  स्टेपल  कोटन  में  कमी

 हुई  ।  इसके  बारे  में  आप  को  सोचना

 चाहिए।  आप  इन  की  हर  पालिसी  को

 देखिए-खेती  से  लेकर  उद्योगों  तक--जो
 मनीड  क्लास  है  उसकी  तरफ  श्रभिमुख
 है।

 अध्यक्ष  महोदय,  मैंने  यह  एक  बिल
 पेश  किया  था  कि  कृपा  करके  घोरे  धीरे

 इस  वनस्पति  घी  के  उद्योग  को  खत्म

 कीजिए  क्या  जरूरत  है  इस  वनस्पति
 ग्रायल  इंडस्ट्री  की?  सुशीला  जी  बैठी

 हैं,  वे  जानती  हैं  कि  मैंने  इस  इंडस्ट्रीको
 बंद  करने  का  बिल  रखा  था,  अगर  इस
 देश  की  नारायण  जनता  को  खिलाना  है
 तो  शुद्ध  तेल  खिलाइये,  उसमें  तल  कर  पूरियां
 खिलाइये  |  लेकिन  इन  एडीबल  आयल  की

 इंडस्ट्रीज  को  बन्द  कीजिए।  हमारे  पड़ौस
 में  मलेशिया  है  वह  पांच  वर्षों  में  पाम
 ्ायल  के  मामले  में  सेल्फ  सफिशियेंट  बन
 कर  एक  बड़ा  एक्सपोर्टर  बन  गया  |  हमारे
 हिन्दुस्तान  के  किनारे  पर  भी  बहुत  से

 इलाके  हैं  जहां  पाम  की  पैदावार  बढ़
 सकती  है,  सूरजमुखी,  सनफलावर  की
 पैदादार  बढ़  सकती  है।  इसके  लिए  बहुत  फर्टाइल
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 [श्री  मधु  लिमये]
 जमीन  की  जरूरत  नहीं  है।  भ्राज  चूंकि  खेती  का

 विषय  नहीं  है,  इसलिए  में  इस  पर  ज्यादा

 नहीं  कहुंगा,  बस  इतना  कहूंगा  कि  श्राप

 झन्तमुंखी  बनिये।  शाप  अनन्‍्तर्मुखी  नहीं
 बनते  हैं,  इसलिये  मुझे  बोलना  पड़ता  है।

 अध्यक्ष  महोदय,  मैं  अपने  मित्र  का

 प्रभिनन्दन  करता  हूं  कि  उनके  ऊपर

 जनता  सरकार  ने  बड़ी  जिम्मेदारी  डाली

 है।  व  अपनी  गतिशीलता  और  कार्यक्षमता

 के  लिए  प्रसिद्ध  हैं।  मैं  उम्मीद  करता  हूं

 कि  वे  अपने  इस  काम  को  भी  अच्छे

 ढंग  से  श्रारगेनाईज  करेंगे  जिससे  देश  का

 कल्याण  हो  ।

 SHRI  R.  VENKATARAMAN  (Madras
 South):  Mr.  Deputy-Speaker,  Sir,  ॥  4
 heard  a  very  brilliant  dissertation  and
 I  rise  to  make  a  few  points  which  can
 be  useful  to  the  Ministry  in  framing
 their  future  policy.  The  Hon’ble
 Minister  stated  that  we  had  inherited
 a  devastated  economy  and  my  pre-
 decessor,  Mr.  Limaye,  went  on  narrat-
 ing  instance  after  instance  of  mis-
 management  in  private  sector  In
 fact,  I  was  reminded  of  an  interesting
 story  of  another  sparrow  came  and
 took  away  another  grain.  It  is  an  old
 thing.  We  cal]  our  fathers  fools
 because  we  grow  wise  and  our  wiser
 sons  wil]  call  us  fools.  It  will  be  so  after
 this  Ministry  leaves.  People  will  forget

 lso  the  good  things  done  by  them.

 Sir,  I  will  give  a  few  dashes  of  the
 brush  to  paint  in  relief  what  rich
 legacy  the  Minister  has  inherited.  If
 you  compare  any  country  which  has
 become  independent  after  the  second
 world  war  you  will  find  no  country  in
 the  world  has  achieved  a  rate  of  in-
 dustrial  progress  and  industrial  dev-
 elopment  as  India  has  done.  No.  other
 country  which  became  independant
 after  the  second  world  war  has  ‘built
 such  a  large  capacity:  in  engineering
 casting,  steel  production,  forging,  che-
 micals,  etc.  as  we  have  done.  People  who
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 criticise  always  compare  us  to  cquntri€s.
 which  are  not  comparable.  They  com-
 pare  us  with  Japan  and  Germany
 which  started  their  industrialisation
 along  with  the  industrial  re-
 volution  two  centuries  ago.  Our
 industrial  development  started  only
 after  the  second  world  war,  par-
 ticularly  after  Independence,  what-
 ever  might  have  been  the  average  dur-
 ing  the  past  thirty  years  of  the  Con-
 gress  rule,  the  year  in  which  the  Minis-
 ter  gets  this  Department  will  show  that
 the  industrial  growth  in  this  country
 has  been  of  the  order  of  ten  per  cent
 which  is  higher  than  that  contemplated
 by  the  Planning  Commission  itself.

 In  fact,  he  gets  a  start  from—not  4
 per  cent  which  is  the  average  over  the
 last  twenty  years—l0  per  cent  develop-
 ment  in  industrial  growth  and  he  has
 not  only  to  sustain  it  but  also  improve
 upon  it.

 ‘The  public  sector  which  has  been
 the  sick  child  of  |  our  economy  has
 grown  healthy  and  has  developed  a
 measure  of  self  reliance.  In  fact  the
 rate  of  growth  in  the  public  sector  has
 been  l2  per  cent  and  it  has  erased  the
 ill  repute  that  the  public  sector  was
 always  running  at  a  loss.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-East):  It  was,  last
 year.  See  the  Economic  Survey.

 SHRI  R.  VENKATARAMAN:  Mr.
 Swamy  will  have  his  opportunity  to
 speak  after  me.

 DR.  SUBRAMANIAM  SWAMY:  No,.
 I  will  not.

 SHRI  R.  VENKATARAMAN:  If  you
 do  not,  then  you  may  keep  quiet.  A
 measure  of  self  reliance  has  been
 achieved  because  today  we  have  the:
 capacity  to  build  our  own  industrial
 machines  in  several  industries  like
 tractors,  agricultural  equipment,  sugar
 mill  machinery,  cement  mill  machin-
 ery,  paper  plants,  commercial  vehi“les,.
 electric  locomotives  and  so  on.  In
 fact  I  was  surprised  at  a  newspaper
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 report,  I  hope  it  is  wrong,  that  the
 present  government  intends  to  call  for
 global  tenders  for  paper  machinery.
 There  is  absolutely  no  need  for  calling
 for  global  tenders  or  import  paper
 machinery  because  today  we  have
 established  in  our  country  capacity  for
 production  of  paper  manufacturing
 machinery.  It  would  be  ridiculous  to
 import  that  machinery  now.  There  has
 been  diversification  of  industries  from
 the  traditional  ones  like  textiles  and
 Sugar  into  several  fields  like  petro  che-
 micals,  engineering,  consumer  durab-
 les,  etc.  All  this  has  been  rendered  pos-
 sible  by  the  application  of  the  Indus-
 tries  Regulation  and  Development  Act
 which  saw  to  it  that  licences  were
 granted  only  to  those  areas  in  which
 there  was  paucity  anq  scarcity  and
 scope  for  development.  On  this  occa-
 sion  I  should  mention  a  point  for  the
 consideration  of  the  hon.  Minister.  The
 Industries  Development  and  Regulation
 Act  was  enaced  in  95l.  Since  then
 great  changes  have  taken  place  in  the
 country;  development  has  taken  place
 in  several  fields,  It  will  be  a  good
 idea  to  have  the  Act  reviewed  and  re-
 vised.  ‘The  schedules  were  then  pre-
 pared  taking  into  consideration  the
 rate  of  development  and  the  nature  of
 development  then  prevailing  in  the
 country,  Things  like  ceramics  are  now
 included  in  the  schedule.  It  is  neces-
 sary  that  we  should  review  the  sche-
 dule  as  well  as  the  Act  so  that  we  may
 bring  it  in  tune  with  the  current  needs
 and  also  revise  the  schedule  so  that  it
 is  applied  only  to  those  fields  where
 control  and  regulation  are  necessary.

 It  is  also  a  good  idea  for  the  govern-
 ment  to  say  that  every  Act  enacted
 shall  lapse  automatically  at  the  end  of
 25  years  so  that  government  may  apply
 afresh  their  mind  to  that  problem.
 Otherwise  we  continue  to  think  in  the
 same  _  routine,  notwithstanding  the
 changes  that  have  taken  place  in  indus-
 trial  development.  The  industrial
 climate  is  poised  for  a  very  good
 growth.  The  growth  rate  67  40
 per  cent  which  has  been  register-
 ed  last  year,  I  hope,  would  not
 only  be  maintained  but  also  improved
 upon  by  the  Janata  Government.
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 Rapid  economic  growth  depends
 upon  industrialisation.  It  cannot  be
 denied.  The  economic  history  of  the
 world  has  proved  very  clearly  that
 the  rise  in  the  standard  of  living  of
 the  people  as  well  as  rapid  economic
 development  has  taken  place  only  as
 a  result  of  industrial  revolution  and
 rapid  industrial  development.  There-
 fore,  we  should  try  to  look  at  the
 problem  in  its  true  perspective.  With-
 out  denigrating  the  importance  of
 rural  industry  or  rural  employment
 we  should  see  whai  is  the  place  of  the
 rural  industry  in  the  scheme  of  na-
 tional  industrial  development.  Ac-
 cording  to  ILO  survey,  out  of  the
 total  population  of  India,  economi-
 cally  active  people  is  only  32.9  per
 cent.  The  other  67  per  cent  com-
 prises  of  children,  ald  men  anj  un-
 employed.  The  corresponding  figure
 for  Japan  is  that  50.9  per  cent  are
 economically  active.  Now  out  of  this
 33  per  cent  economically  active,  72
 per  cent  of  the  people  are  engaged  in
 agriculture,  l.5  per  cent  in  Industry
 and  9  per  cent  in  tertiary  sector  like
 banking,  insurance  and  communica-
 tions.

 The  poverty  of  India  is  mainly  due
 to  the  pressure  of  population  on  land.
 If  72  per  cent  of  the  working  popu-
 lation  live  on  land  and  only  Il  per
 cent  are  engaged  in  industry,  land
 cannot  sustain  this  large  population
 whatever  inputs  you  may  put  in  agri-
 culture.  The  economic  history  of
 other  countries  shows  that  a  large  per-
 centage  of  these  people  have  been
 taken  out  from  agriculture  and  em-
 ployed  in  other  fields  particularly  in-
 dustry  and  tertiary  sector.  Therefore,
 our  idea  should  be  not  to  find  more
 resources  for  the  purpose  of  keeping
 this  72  per  cent  of  the  people  in  agri-
 culture,  but  to  find  resources  for  the
 purpose  of  taking  out  at  least  22  per
 cent  more  to  the  industry  and  ter-
 tiary  sector  so  that  only  50  per  cent
 of  the  economically  active  people  live
 on  land.

 In  this  connection,  the  Finance  Min-
 ister  stated  in  his  speech  that  in
 Japan  four  persons  are  dependent  on
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 one  acre  of  land  while  in  India  jit  is
 not  so.  But  the  comparison  is  abso-
 luteiy  irrelevant,  because  in  Japan
 out  of  the  total  economically  active
 population  of  the  country,  only  _  9
 per  cent  are  in  agriculture.  34  per
 cent  are  dependent  on  industry  and
 26  per  cent  on  the  tertiary  sector.
 Therefore,  what  we  have  now  to  do
 is  to  frame  an  economic  policy,  an
 industrial  policy  in  which  we  will  be
 able  to  employ  the  surplus  population
 of  land  in  the  industry.  In  this  con-
 nection,  we  have  heard  several  state-
 meats  from  several  members.  My
 friend  Shri  Unnikrishnan  went  on
 quoting  them  and  pointing  out  the
 contradictions.  My  submission  is  that
 Industria]  Policy  Resolution  of  956
 is  not  the  policy  of  a  party.  It  was
 adopted  by  the  Parliament  and  it  is
 a  Parliamentary  resolution.  If  any

 ‘Government  wants  to  change  that
 Industrial  Policy  Resolution,  they
 should  think  about  it,  prepare  their
 new  policy  resolution,  have  it  fully
 debateq  in  Purliament.  Then  only
 they  should  make  the  changes.  Adhoc
 opinions  expressed  by  men,  however
 eminent  they  may  be,  cannot  change
 the  Industrial  Policy  Resolution.
 Therefore,  my  suggestion  to  the  Gov-
 ernment  jis  that  instead  of  making
 policy  statements  in  and  out  of  sea-
 son  they  should  frame  an  Industrial
 Policy  Resolution,  place  it  before  the
 Parliament  for  discussion,  as  it  has
 been  done  in  956  and  then  have  it  de-
 bated  and  adopted.  While  it  is  true
 that  further  input  in  agriculture  and
 rural  sector  will  increase  the  employ- ment  opportunities  in  that  sector,  it
 will  not  solve  unemployment,  In
 agriculture  people  are  employed  only
 partially.  There  is  a  lot  of  under-
 employment  in  the  country.  In  the
 Single-crop  area  the  labourers  are
 employed  for  4  months  and  in  the
 double-crop  area  they  are  employed
 perhaps  for  7  or  8  months.  The  cot-
 tage,  village  and  other  rural  indus-
 ‘tries  will  only  go  to  relieve  the  un-
 ‘der-employment  in  the  period  during
 which  they  are  unemployed  or  not

 ‘employed  in  agriculture.  It  will  not
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 add  or  give  a  fresh,  new  wholetime
 employment.  Therefore,  you  will  have
 to  think  of  a  proposition  in  which.
 whole-time  employment  cay  be  gives
 to  the  people  by  diverting  them  into
 small-scale  industries.

 SHRI  P.  K.  DEO  (Kalahandi):  In
 000  hectares  in  Japan  they  utilise
 2,800  persons  only  for  agricultural
 operations,  In  India  for  000  hecta-
 res  of  agricultural  operations,  we
 need  only  800  people.  So  if  the  Gov-
 ernment  has  made  a  policy  that  un-
 employment  could  be  solved  to  a  great
 extent  by  mere  inputs  in  agriculture,
 I  think  they  are  justified.

 SHRI  R.  VENKATARAMAN:  Pro-

 bably  my  friend  was  not  here  when
 I  mentioned  about  it.  In  Japan,  out
 of  the  total  50.9  per  cent  of  the  eco-
 nomically  active  people,  9  per  cent
 are  in  agriculture,  and  32  per  cent
 are  in  industry,  whereas  in  India  72
 per  cent  are  in  agriculture  and  .5°
 per  cent  are  in  industry.  There  is
 already  a  great  pressure  of  popula-
 tion  on  land  and  unless  the  pressure
 or  the  load  is  removed  and  shifted  to
 industry,  you  will  not  be  able  40  solve
 unemployment,  you  will  not  be  able
 to  solve  poverty.  This  is  the  basic
 thing.

 The  point  is  this.  The  small-scale
 industry  is  not  one  which  produces
 consumer  goods.  If  it  were  so,  the
 market  wil]  be  saturated  and  very
 little  expansion  possibilities  will  exist.
 All  over  the  world,  small-scale  mecha-
 nised  industries  are  mainly  producers
 of  components,  ancillaries  and  parts.
 If  you  take,  for  instance,  the  General
 Motors  in  America,  there  are  9000
 contractors  who  supply  various  parts
 to  the  automobile  and  the  General
 Motors  in  Detroit  is  only  an  assem-
 bling  unit.  These  79000  contractors
 employ  in  their  turn  a  large  number
 of  people  in  the  small-scale  indus-
 tries.  Therefore,  if  you  want  to  de-
 velop  small-scale  industry  you  must
 develop  necessarily  the  area  of  the
 manufacture  of  ancillaries,  compo-
 aents  and  parts,  Now,  you  come  fo.
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 the  next  stage.  If  you  produce  an-
 cillaries,  components  and  parts,  for
 what  industries  would  you  produce?
 Therefore,  it  is  necessary  for  you  to
 have  large  and  medium  industries  in
 order  that  the  products  of  the  small-
 scale  industries  may  _  be  absorbed.
 Therefore,  there  must  be  an  integra-
 ted  development  of  large-scale  indus-
 tries,  there  must  be  an  integrated  de-
 velopment  of  small-scale  industries
 providing  ancillaries  and  components,
 there  must  be  the  rural]  industries
 which  will  take  care  of  the  under-
 employment  of  the  people.  That  is
 the  way  in  which  we  should  frame
 our  industrial  policy  and  I  do  not
 think  that  this  has  been  lost  sight  of
 because  though  there  has  been  a  great
 deal  of  emphasis  on  what  is  called  rural
 and  agricultural  sector,  nothing  has
 been  said  so  far  that  the  large-scale
 sector  will  be  ignored  or  will  in  any
 ‘way  be  restricted.  Particularly  I  wel-
 come  Mr.  Madhu  Limaye’s_  statement
 that  they  believe  in  the  large-scale
 sector,  that  they  will  certainly  not
 think  of  starting  a  steel  mill  in  the
 small-scale  or  in  the  rural  _  sector.
 Therefore,  I  do  hope  that  this  balance
 will  be  maintained.

 Il  may  share  an  experience  which
 I  have  had  in  Tamil  Nadu.  We  start-
 ed  an  industrial  estate  in  Ambattoor
 where  we  provide  the  open  develop-
 ed  plots  for  the  large-scale  industries,
 sheds  and  other  facilities  for  the  small-
 scale  industries  side  by  side,  not  inde-
 pendently.  Most  of  the  other  indus-
 trial  estates  in  India  consist  only  of
 sheds  which  produce  small  parts.
 They  are  not  dovetailed  with  the  large
 and  medium-scale  industries.  But  we
 made  an_  experiment  of  _  starting
 medium  industries,  giving  facilities  to
 them  along  with  small  industries.  It
 proved  very  successful.  I  did  it  with-
 out  the  consent  of  the  Centre  at  that
 time.  I  am  sharing  that  experience
 only  to  show  that  that  is  the  way  in
 which  development  should  take  place.

 A  great  deal  has  been  said  about
 monopolies.  There  is  a  simple  way
 344  L.  S—9,  le
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 of  solving  the  wretched  question  of
 monopolies.  If  you  had  said  that  you
 would  not  give  a  second  licence  to  a
 person  unless  he  has  implemented  the
 first,  and  that  you  will  not  give  a
 second  loan  to  a  person  unless  he
 has  re-paid  the  first  loan—not  in  full,
 but  at  least  50  per  cent—there  would
 have  been  no  monopolies  in_  this
 country.  This  was  not  my  idea.  My
 revered  leader  Kamaraj  made  this
 suggestion  in  his  presidential  address
 at  Bhubaneswar  in  1963,  But  we  did
 not  follow  it.  If  we  had  done  this,
 the  cornering  of  the  licences  which
 had  taken  place,  would  not  have  taken
 place;  and  the  cornering  of  the  re-
 sources  of  the  public  financial  institu-
 tions  would  not  have  taken  place.
 Therefore,  it  is  not  very  difficult  to
 control.  monopolies,  but  we  have  a
 habit  of  creating  organizations  like
 the  Company  Law  Board,  MRTP  Act,
 and  posts  of  officers  and  of  going
 through  all  the  rigmaroles  of  legal
 procedures.  My  suggestion  is  that  we
 should  at  least  now  say  that  in  future
 we  will  not  give  a  second  licence  to
 the  same  house  until  it  has  imple-
 mented  the  first.

 Another  point  which  I  want  to
 mention  is  about  the  import  of  techno-
 logy.  We  should  not  have  a  rigid
 approach  at  all  in  regard  to  this.
 There  is  no  use,  nor  is  it  wise,  spend-
 ing  our  time,  energy  and  money  in
 re-discovering  known  developments,
 i.e,  developments  known  throughout
 the  world.  At  a  given  point  of  time,
 we  should  be  able  to  buy  the  techno-
 logy  which  is  most  relevant  to  us.  But
 having  bought  the  technology,  we
 should  do  innovative  and  adaptation
 work  on  that  technology,  so  that  we
 may  improve  upon  it;  and  even  sell
 it  to  other  countries  in  the  world.
 Japan  has  done  it.  Japan  purchased
 the  technology  in  respect  of  electro-
 nics,  but  it  did  innovative  work  itself
 and  was  able  to  sell  it  to  other  coun-
 tries,  on  the  basis  of  the  work  it  had
 done.  Therefore,  the  emphasis  in  our
 public  sector  should  now  be  diverted
 towards  adaptation  of  technology  and
 doing  innovative  work  on  the  techno=
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 logy  which  we  purchase.  If  that  is
 dcne,  it  will  go  a  long  way  in  helping
 industrial  development.

 There  are  two  points  which  call  for
 your  urgent  attention,  because  short-
 ages  are  developing  there.  One  is
 cement,  In  1976,  our  production  was
 8.6  million  tonnes.  The  power  cut  in
 Karnataka,  Andhra  and  Tamil  Nadu
 had  reduced  it;  otherwise,  it  might
 have  been  a  little  more.  The  capacity
 utilisation  has  also  increased  from  77
 to  88  per  cent.  But  the  target  which
 the  Planning  Commission  has  fixed
 for  1978-79  is  23.5  million  tonnes.  I
 do  not  think  we  will  be  able  to  achieve
 the  target  in  the  present  state  of
 development.  Out  of  the  53  units
 which  are  in  existence  today  in  the
 industry,  28  are  more  than  20  years’
 old,  which  need  rehabilitation  and
 modernisation..  Without  the  rehabili-
 tation  and  modernisation  of  those
 plants  we  will  not  be  able  to  produce
 even  what  we  are  producing  now.

 Then,  we  will  have  to  start  new
 units  in  the  cement  industry  if  we
 want  to  face  fhe  demand  that  is  grow-
 ing.  Recently,  with  the  increase  in
 building  activity,  the  demand  for
 cement  has  gone  up.  My  friend,  Shri
 Dharia,  almost  threatened  people  say-
 ing  that  if  they  do  not  behave,  severe
 action  would  be  taken.  J  want  to
 advise  the  Government  that  threats,
 inducements,  promises  or  fmportuni-
 ties  will  never  work  where  there  are
 shortages.  The  answer  to  scarcity  is
 more  production.  Threats  will  not
 work.  It  will  be  like  Canute’s  com-
 mand  to  the  waves  of  the  sea.

 We  must  see  why  or  how  this  short-
 age  has  occurred.  In  968  the  capital
 cost  of  installed  capacity  per  tonne  was
 Rs.  250.  In  1977  it  has  gone  up  to
 Rs.  600.  Who  will  put  up  a  cement
 plant  under  these  circumstances?
 Government  have  to  look  into  it.  They
 ean  say,  for  instance  that  in  the  first
 five  years  there  will  be  no  excise  duty
 on  cement,  or  they  will  have  to  find
 subsidised  finance  for  them.  Unless
 this  difference  is  got  ever,  is  bridged,
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 any  amount  of  request  by  the  Minis-
 ter  to  the  cement  factories  will  not
 work.

 There  is  also  the  possibility  of
 establishing  mini  cement  plants.  We
 tried  this  experiment  in  Tamil  Nadu,
 plants  which  can  produce  up  to  60
 tonnes.  This  will  have  vertical  shaft
 and  it  has  proved  successful,  «urti-
 cularly  in  areas  where  we  have  small
 deposits.

 The  other  industry  in  which  short-
 age  is  deveoping  is  paper.  Uness  we
 do  something  to  increase  the  paper
 production,  the  nation  will  face  a
 great  shortage  in  this  field.

 While  going  through  the  budget  I
 noticed  something  which  is  very  serious
 and  I  want  the  Finance  Minister  to
 look  into  it.  The  Finance  Bill  of  976
 gave  investment  allowance  to  all  small
 scale  industries.  The  Finance  Bill  of
 977  has  extended  the  investment
 allowance,  but  with  a  negative  list  of
 what  is  called  luxuries.  Many  of  the
 small  scale  industries  which  are  now
 enjoying  an  investment  allowance  of
 25  per  cent  concession  will  now  come
 under  the  negative  list,  which  has  been
 put  in  the  llth  Schedule,  which  means
 the  concession  which  has  been  given
 to  the  small-scale  industries  has  been
 taken  away  by  the  Finance  Minister,
 who  was  talking  so  much  about  the
 development  of  small  scale  industries.

 Secondly,  you  are  asking  for  merger
 ‘of  sick  units  with  better-managed
 units.  The  Act  now  provides  that
 there  shall  be  a  certificate  that  efforts
 are  being  made  to  revive  and  rehabi-
 litate  the  amalgamating  unit.  But
 there  is  no  provision  for  the  employ-
 ment  of  labour  in  the  amalgamated
 unit.  The  staff  ang  labour  in  the
 amalgamating  unit  must  be  taken
 over  by  the  amalgamated  unit.  Other-
 wise,  the  object  of  fhe  Government  in
 the  take  over  of  these  industries,  which
 is  to  protect  the  interests  of  labour,
 would  be  defeated.  Instead  of  the
 Government  taking  over  those  units,
 if  you  allow  amalgamation  then  the
 industrial  labour  must  be  protected.
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 It  should  be  made  a  condition  that
 before  any  amalgamation  is  permitted,
 the  labour  and  the  staff  employed  in
 the  amalgamating  companies  should
 be  taken  over  by  the  amalgamated
 company  or  employer.

 SHRI  GEORGE  MATHEW  (Muvat-
 tupuzha):  A  poor  country  like  India,
 whose  GNP  is  only  .5  per  cent  of
 the  total  world  GNP  and  _  whose
 population  is  about  5  per  cent  of  the
 world  population,  to  come  to  the
 average  world  per  capita  income  will
 have  to  expand  ten  times.  How  can
 this  task  be  achieved?

 5.05  hrs.

 [Surr  Tres  CHAUDHURI  in  the  Chair]

 With  a  population  growth  of  about
 2.l  per  cent,  which  is  about  2  million
 and  roughly  equivalent  to  the  popula-
 tion  of  Australia,  to  achieve  the  stan-
 dard  of  the  West  European  countries
 of  the  early’  seventies  at  least  by  200l
 AD.,  I  think  there  has  to  be  at  least
 a  5  per  cent  growth  rate  instead  of
 the  present  average  rate  of  3.5  per
 cent.  But  we  have  got  an  advantage
 over  the  developed  countries,  because
 the  developing  nations  can  learn  from
 the  mistakes  of  the  developed  coun-
 tries,

 To  achieve  the  हि  per  cent  growth
 rate,  we  have  to  increase  our  savings
 and  investments  ftom  6.5  per  cent  at
 present  to 7  per  cent,  and  also  multi-
 ply  our  industrial  output  50  times  and
 then  change  the  share  of  the  industrial
 sector  of  the  economy  from  5  to  37
 per  cent  and  reduce  the  share  of  the
 agricultural  sector  from  48  to  0  per
 cent,  and  also  reduce  the  share  of  thé
 workers  in  the  agricultural  sector  from
 72  to  5  per  cent.  I  do  not  under-
 stand  how  the  present  policy  of  the
 Government  is  going  to  achieve  all
 this.

 It  is  appreciated  that  about  30  per
 cent  of  the  Budget  hs  been  kept
 ‘side  for  agriculture,  but  with  more
 and  more  inputs  in  agriculture  and
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 our  country  achieving  the  desired
 goal  within  a  very  short  time,  what
 will  happen  to  the  workers  who  are
 going  to  be  displaced  from  agriculture,
 because,  to  improve  our  present  lot,
 the  present  percentage  of  agricultural
 workers  will  have  to  be  brought  down
 from  72  to  5  per  cent.  That  means  that
 until  and  unless  there  is  a  correspond-
 ing  increase  in  the  industrial  sector,
 that  is  absorption  by  industry  of  these
 displaced  workers,  we  will  not  be  ablé
 to  solve  the  problem  of  unemploy-
 ment,  That  is  the  main  thing.  So,
 the  emphasis  on  agriculture  is  not
 really  going  to  solve  the  problem  of
 unemployment  jn  India.

 First  of  all,  we  have  to  curb  the
 present  population  growth  of  2.  to
 about  .4  or  |  by  at  least  1980.

 In  this  year’s  Budget,  provision  for
 heavy  industries  is  about  Rs.  50
 crores  more  than  last  year  and  for
 small-scale  industries  Rs.  2  crores
 more  than  last  year,  buf  on  the  whole,
 out  of  Rs.  ‘15,568  crores  of  the  total
 Budget,  only  a  paltry  sum  of  Rs,  337.5
 crores  is  allotted  for  the  Industties
 Ministry.  This  is  very  small.

 The  Finance  Minister  in  his  Budget
 speech  has  said  that  industries  will
 have  to  find  the  resources  for  their
 development  by  themselves.  It  is
 really  a  pitiable  thing.  This  kind  of
 attitude  will  only  make  the  rich  richer
 and  the  poor  poorer.  It  is  really  a
 disturbing  factor  when  you  look  at
 the  various  growth  rates  of  the  States.
 The  per  capita  income  of  Punjab  and
 Haryana  is  about  900,  while  that  of  a
 poor  State  like  Kerala  is  only  550.
 How  can  poor  States  with  no  resour-
 ces,  grow  industrially  without  more
 help  from  the  Centre?  Surely  at  least
 0  per  cent  of  the  total  budget  has  to
 be  allotted  to  promote  industries  in
 the  poorer  States.

 Of  course  more  emphasis  has  to  be
 laid  on  employment  oriented  indust-
 Ties.  80  per  cent  of  India’s  popula-
 tion  is  living  in  the  rural  areas  and
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 the  number  of  people  living  below  the
 poverty  line  is  increasing  day  by  day.
 It  is  said  that  for  every  lakh  of  rupees
 invested  in  small  scale  industry,  on
 an  average,  2]  persons  can  be  emplo-
 yed.  That  is  double  the  number  of
 .persons  that  can  be  employed  in  the
 large  scale  industry.  So,  smail  scale
 industry  will  have  to  be  encouraged  to
 solve  the  problem  of  22  million  unem-
 ployed  in  this  country,

 To  solve  the  problem  of  educated
 unemployed,  the  programme  of  ‘seed’
 money  is  appreciable  but  the  young
 men  will  have  to  be  guided  in  such
 a  way  that  they  make  their  invest.
 ments  where  there  is  a  potential  for
 growth  in  the  economy.  Out  of  a
 total  work  force  in  India  of  80  mil-
 lion,  public  sector  undertakings  both
 Central  and  States,  employ  only  3
 million  and  private  sector  7  million.
 Of  the  total  population  of  650  million
 33  per  cent  are  workers.  So,  indus-
 trialisation  will  have  to  find  the  ans-
 wer  to  India’s  problems,  especially  of
 the  unemployed  and  those  living  be-
 low  the  poverty  line.  The  present  de-
 finition  of  large  industrial  houses  has
 to  be  lowered  from  the  present  20
 crores  to  0  crores.  This  is  the  only
 remedy  to  curb  the  monopolistic  ten-
 dencies  of  large  industrial  houses:
 otherwise,  the  large  industrial  houses
 will  naturally  be  gobbling  up  the  small
 and  medium  scale  industries.

 Then  I  come  to  the  energy  sources
 of  the  industries.  The  sources’  that
 deplete  fast  like  oil  and  which  are  very
 scarce  in  India,  have  to  be  avoided  as
 far  as  possible.  More  emphasis
 should  be  laid  on  solar  energy,  sea
 tide  and  wave  energy,  power  through
 hydro-electric  projects  and  of  course,
 atomic  energy,  if  we  can  master  the
 technique  of  breeder  reactors  and  can
 find  enough  fuel  for  them  in  our  coun-
 try.

 Industrial  production  hag  increased
 only  by  6.1  per  cent  from  950  to  1975.
 Due  to  the  population  increase  of  7]
 per  cent,  our  total  growth  in  the

 t

 JULY  8,  977  Min,  of  Indy.  264
 past  26  years  has  been  only  33.5  per
 cent.  If  a  speedy  solution  cannot  be...
 found  to  correct  this  state  of  affairs,
 our  country  will  become  a  steaming
 cauldron  of  discontent,

 Now  I  want  to  say  a  few  things
 about  my  home  State,  Kerala.  It  has
 got  4  per  cent  of  our  total  population
 and  has  got  a  literacy  rate  of  more
 than  60  per  cent.  Its  per  capita  in-
 come  is  only  525  (9th  in  India)  and
 its  state  budget  expenditure  is  oply
 49  per  capita  (l2th  in  India).  The
 unemployment  rate  has_  increased
 alarmingly,  especially  those  of  the
 educated  unemployed.  To  help  solve
 the  problems  of  our  State,  the  Central
 Government  will  have  to  absorb  the
 educated  unemployed  registered  in  the
 employment  exchanges  of  Kerala  in  its
 public  sector  undertakings  all  over
 India.  A  special  employment  exchange
 on  an  all  India  basis  will  have  to  be
 set  up  for  the  educated  unemployed.
 These  persons  should  be  employed  in
 the  Central  Government  sponsored  in-
 dustries  on  a  first  come  first  serve
 basis.

 At  present  there  is  only  one  project
 of  the  Hindustan  Paper  Corporation
 Ltd.  under  construction  in  Kerala  with
 an  employment  potential  of  i800  per-
 sons.  The  Industries  Department  will
 have  to  help  the  people  of  Kerala  in
 a  big  way  by  starting  a  tyre  manufac-
 turing  unit  in  the  rubber  belt  with  a
 capacity  of  at  least  50,000  tonnes  of
 natural  rubber.  At  present,  there  are
 only  44  units  manufacturing  tyres  and
 tubes  in  the  country  and  out  of  this
 only  0  are  manufacturing  automobile
 tyres.  With  natural  rubber  readily
 available  in  Kerala  and  the  demand
 of  tyres  to  go  up  from  the  present  in-
 dustrial  capacity  of  7.29  lakh  numbers
 per  annum  to  97.75  lakhs  in  1980-81,
 there  is  nobody  to  fill  up  the  gap.  In
 the  manufacture  of  tyres,  the  import
 component  at  present  is  very  little.  Ex-
 ports  of  tyres  have  risen  in  ‘1974-75,
 from  9.28  crores  to  7.39  crores  in  1976.)
 With  a  glut  in  natural  rubber  produc-
 tion,  with  prices  ranging  below  the
 world  market,  the  Industries  Depart-
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 ment  has  to  come  out  in  a  big  way
 and  start  a  tyre  manufacturing  unit
 with  a  view  to  export  the  surplus  pro-
 duction.  :

 Another  industry  which  needs  assist-
 ance  in  Kerala  is  the  coir  industry.  It
 is  esseutially  a  cottage  industry  em-
 ploying  5  lakhs  of  people.  The  allot-
 ment  to  the  Coir  Board  this  year  of
 Rs.  64  lakhs  is  paltry.  ‘The  volume  of
 coir  exported  in  ‘1975-76  has  gone  down
 from  4.83  lakh  tonnes  in  1974-75  to
 37.28  lakh  tonnes  in  1975-76  but  the
 price  realised  in  1975-76  is  9.35  crores,
 more  than  7.54  crores  realised  with
 more  volume  of  export.  That  is  to
 say,  although  the  quantity  exported  has
 gone  down,  the  unit  value  has  increased.

 The  State  Government  has  submitted
 a  re-phased  programme  for  the  deve-
 lopment  of  coir  industry  in  1974,  So  far
 nothing  has  been  done  about  it.  The
 Government  of  India  should  approve
 the  programme  immediately  and  also.
 give  the  necessary  financial  assistance.

 The  loan  sanctioned  from  the  Central
 Government  for  the  coir  cooperatives
 in  the  State  was  charged  an  interest
 of  24  per  cent  as  agreed  to  earlier  by
 the  Central  Government.  But,  unfor-
 tunately,  the  Central  Government  un-
 ilaterally  charged  5  per  cent  interest
 from  1973-74  and  5%  per  cent  interest
 from  1974-75.  This  has  resulted  in  a
 loss  to  the  State  Government  because
 the  State  Government  upto  9-10-1976
 was  charging  the  coir  cooperatives  at
 the  rate  of  only  24  per  cent.  From
 then  on,  it  was  enhanced  to  5  per  cent.
 The  Central  Government  should  help
 this  industry  by  reducing  the  interest
 Tate  to  24  per  cent.

 There  are  at  least  3  industrial
 licences  of  the  State  pending  with  the
 Central  Government.  Out  of  these,  one
 licence  is  pending  from  975  onwards
 and  two  are  pending  from  976  on-
 wards.  The  remaining  ten  are  in  the
 current  list.  Steps  should  be  taken  to
 grant  licences  in  all  the  pending  cases.

 Cashew  processing  industry  is  the
 most  problem-prone  industry  in  our
 State  at  present,  It  employs  about
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 1,30,000  people.  From  a  peak  import
 of  1,98,000  tonnes  of  cashew  in  1972-73,
 the  import  has  declined  to  68,000  tonnes
 at  present.  4  the  imported  cashew
 is  processed  and  re-exported  earning
 a  large  amount  of  foreign  exchange  for
 the  country.  Large  quantities  of  raw
 nuts  are  available  in  the  East  African
 countries,  especially  in  Tanzania  and
 Kenya.

 The  Cashew  Corporation  of  India
 should  honour  the  norms  formulated  in
 972  in  consultation  with  the  Govern-
 ments  of  Kerala,  Tamil  Nadu  and
 Karnataka.  The  present  import  of  raw
 nuls  is  barely  enough  to  work  for
 60/70  days  for  the  industry.  In  this
 context,  all  the  new  licences  issued  by
 the  State  Governments  after  4970  for
 processing  of  raw  cashew  nuts  should
 be  cancelled.

 Wage  disparities  in  different  States  is
 also  a  problem  in  this  industry.  The
 production  cost  between  Kerala/Karna-
 taka  and  Kerala/Tamil  Nadu  varies
 from  Rs.  850  to  050  respectively  for  a
 tonne  of  processed  nuts.  The  only  way
 to  tackle  this  problem  is  to  have  a
 national  wage  policy.  If  this  is  not
 done,  it  will  be  detrimental  to  the
 interests  of  workers  as  industries  wilk
 migrate  to  where  the  labour  is  cheap.
 This  will  in  turn  ruin  the  hard  earned
 working  conditions  of  the  workers  in
 States  where  they  are  industrially
 more  organised.  The  Government
 should  not  allow  the  owners  of  factories
 to  exploit  cheap  unorganised  labour  by
 moving  their  units  from  one  State  to
 another.

 Although  I  have  many  more  things
 to  say,  the  time  does  not  permit  me  to
 do  so.  Unless  a  new  rational  industrial
 policy  is  thought  out,  learning  from  the
 experience  of  the  developed  countries,
 be  they  be  Communist  or  Capitalist,
 and  adopt  the  best  from  them,  suitable
 to  our  conditions,  our  nation  will  not
 be  saved.  ‘The  Industries  Minister
 should  pave  the  path  for  this  and  not
 leave  the  people  of  India  at  the  mercy
 of  exploitation  by  internal  and  external
 agencies.
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 With  these  words,  I  have  done.

 थ्रो  सुशील  कूमार  धारा  (तामलुक)  :

 भपने  प्रारम्भिक  भाषण  में  जनता  सरकार

 की  झौ शोगिक  नीति  के  बारे  में  मंत्री

 महोदय  ने  जो  कुछ  कहा  है  उसका  मैं

 स्वागत  करता  हुं  |  में  दो  चार  बातें  कहना

 चाहता  हूं  ।  यह  ठीक  हूँ  कि  स्वतत्त्ता

 के  बाद  के  तीस  सालों  में  हमारी  पिछली

 सरकार  ने  जिन  उथोगों  को  बड़ाया,  नए

 उयोग  लगाए,  वे  शहरों  झौर  नगरों  के  आस-

 पास  ही  लगाए  |  यह  काम  उसने  उसी  तरह

 से  किया  जिस  तरह  से  अंप्रेज  सरकार  किया:

 करती  थी।  इसका  नतीजा  यह  हुमा  कि

 गांवों  से  भारी  संख्या  में  लोग  शहरों  में  प्राकर

 बस  गए।  और  शहर  का  जीवन  बहुत  खराब

 कर  दिया  |  रूरल  इंडस्ट्री  के  बारे  में  जो  रूप

 रेखा  माननीय  मंत्री  जी  ने  बतायी  है

 उसका  हम  समर्थन  करते  हैँ  और  इसके

 साथ  ही  जो  एमप्लायमेंट  झ्रारियेंटेंड  उप्रोग

 के  बारे  में  बताया  है  उसका  भी  स्वागत

 करते  है  |

 सबसिडी  दे  कर  उद्योग  कोई  ज्यादा

 दिन  नहीं  चल  सकता  है।  लेकिन  मेरा

 कहना  है  कि  जो  इनफेंट  इंडस्ट्री  है  उसको

 प्रोटेक्शन  देना  चाहिये  बहुत  सारी  इन-

 फेंट  इंडस्ट्री  होनी  चाहिपें  जिनको  प्रोटेक्शन

 देने  के  लिये  सबसिडी  की  जरूरत  होगी  ।

 माननीय  उन्नी  कृष्ण  जी  ने  i00  दिन

 की  जनता  सरकार  के  काम  के  बारे  में

 कुछ  बोला,  लेकिन  4000  रोजकी  जो

 सरकार  या  0,000  रोज  की  जो  सरकार

 30  साल  यां  3i  साल  चली  उसने
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 उद्योग  के  बारे  में  क्या  किया  इसकी
 जानकारी  भी  क्‍या  उनको  है  ?  मान-
 नीय  उन्नी  कृष्णन  जी  जानते  हैं  कि  जस्टिस
 आार०  के०  सरकार  की  श्रध्यक्षता  में  जो

 इनक्वायरी  कमोशन  बना  था  और  उसकी
 रिपोर्ट  आयी  थी  उसके  बारे  में  काम  भी

 शुरू  हुआ  था।  लेकिन  कलकत्ता  हाई  कोर्ट
 में  एक  रिट  पैंटोशन  की  गई  ।  ,जिसका
 नतीजा  यह  हुमा  कि  इंजंक्शन  हो  गया
 शौर  मामला  खत्म  हो  गया  1  इतने  ज़्यादा
 पिछली  सरकार  ने  लाइसेंस  दिये  बेनामी
 संस्थाओं  को  उसकी  तरफ  उन्होंने  कोई
 ध्यान  नहीं  दिया।  जिन  उद्योगपतियों  ने
 र्टि  पैटोशन  की  उन्होंने  बेनामी  उद्योग

 संस्थाए  खोली  और  उनको  लाइसेंस  मिले ।
 मेरा  कहना  है  कि  नये  उद्योग  मंत्री  जी

 इस  को  देखेंगे  कि  रिट  व  टीशन  के  बाद
 कितने  लाइसेंस  जारी  हुए  बेनामी  संस्थाओं
 को  |

 देश  में  करोड़ों  लोग  बेकार  हैं  1  उद्योग
 के  साथ  बेकारी  का  बहुत  संबंध  है।  जब
 नये  नये  उद्योगों  के  बारे  में  सोचते  हैं  तो

 पहले  यह  सोचना  होगा  कि  बड़े  उद्योगों
 की  आइडिल  कैपेसिटी  क्‍या  चल  रहो  है।
 बड़े  उद्योगों  में  40  परसेंट  आइडिल
 कैपेसिटी  है,  मोडियम,  इंडस्ट्री  में  औसतन
 47  परसेंट  श्राइडिल  कैपैसिटी  है  ।  क्‍यों

 हमारे  बड़े-बड़े  उद्योगपति  उस  कैपसिटी
 का  उपयोग  नहीं  करते  हैं?  भ्रगर  पूरी
 कपसिटी  में  उद्योग  चलाये  जायें  तो
 बेकारी  की  समस्या  का  काफी  समाधान  हो
 सकता  है  7  मैं  उद्योग  मंत्रो  जी  का  ध्यान
 ाकर्षित  करना  चाहता  हूं  कि  हमारे  उद्योग
 में  काफी  भ्रष्टाचार  है।  इस  भ्रष्टाचार  को
 अगर  दूर  नहीं  कर  सके  तो  उद्योग  कभी
 आगे  नहीं  बढ़ेगा।  मैं  यहां  भ्र  टाचार  की

 एक  मिसाल  देता  हूं।  जो  साल  चल  रहा
 है,  जिसके  बारे  में  हम  चर्चा  कर  रहे  हैं,
 इसमें  जूट  स्टाक  कितना  है,  इसके
 हिसाब  में  भी  गलती  है  ।  हमारा  करीबन
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 6  लाख  बेल  जूट  है,  लेकिन  हिसाब  झ्राता

 है  3  लाख  72  हजार  बेल  का।  इधर
 रा-मैटीरियल  की  कमी  के  कारण  हमारे
 उद्योगपति  जूट  मिल  बन्द  कर  देते  हैं।
 इसके  बारे  में  इन्वैस्टीगेशन  होना  चाहिय।

 डाक  की  इन्वैंटी  होनी  चाहिय,
 नहीं  तो  उद्योगपति  स्टाक  को  छिपाकर
 काम  बन्द  कर  देते  हैं,  जिससे  बेकारी

 बढ़  जाती  है।  सारे  हिन्दुस्तान  में  जहां
 जहां  जूट  पैदा  होता  है,  वहां  एक  मुश्किल
 यह  है  कि  एक  मीट्रिक  टन  जूट  का  75
 परसेंट  हिस्सा  जूट  स्टिक  होता  है।
 लेकिन  जूट  स्टिक  का  कोई  उपयोग  नहीं
 होता।  जो  कुल  उत्पादन  होता  है  उसके
 26  परसेंट  पर  ही  दाम  लगाया  जाता  है
 जिससे  जूट  के  दाम  बढ़  जाते  हूँ।  अगर

 जूट  स्टिक  का  उपयोग  हो,  तो  उसके
 दाम  कम  हो  सकते  हैं:  हमारे  देश  में

 हर  साल  करीबन  3  मिलियन  टन  जूट
 स्टिक  बेकार  जाती  है।

 श्रगर  हम  इसका  उपयोग  करें  तो

 इससे  पेपर  पल्प,  पल्प  बोडे  बना  सकते

 हैं।  इसके  अलावा  और  कितनी  ही
 चीजें  बन  सकती  हैं,  जिनको  बनाना

 चाहिय  |

 जापान  में  वाटर  वीडज  के  सहारे
 कितना  सामान  बनाते  है।  यह  वेस्ट  चीज

 है।  हमारा  जो  जूट  का  वेस्ट  है,  इसमें
 से  सामान  बनाया  जाना  चाहिय  हमारें
 खादी  ग्रोमोद्योग  की  नीति  में  यह  भी
 आता  है-

 टु  क्रीएट  बेल्थ  झ्राटट  श्राफ  बेस्ट
 जो  33  बेकार  जाता  हैं.  उसमें से  ठीक

 बनाना  |  ट  स्टिक  बहुत  बड़ा  वेस्ट  है,
 इसको  देखने  के  लिए  एक  समिति  बनानी
 चाहिये  \
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 हमारे  यहां  पर्चोजंग  फंडज  की  कैपे-
 सिटी  बहुत  कम  है।  इस  कारण  हमारे
 सिल्क  उद्योग  का  जो  सामान  बनता  है,
 उसको  लेने  वाले  बहुत  कम  हैं।  पर्चेजिंग
 कैपिसिटी  बढ़ाने  के  लिय  हमारा  कहना
 यह  है  कि  एग्रो-इंडस्ट्रीज  को  बढ़ाना  चाहिए
 एग्रीकलचर  बेस्ट  प्रपौन  इंडस्ट्री  शौर

 इंडस्ट्रीज  बैस्ट  ग्रपोन  एग्रीकलचर  होना
 चाहिय  ।  हमारे  देश  की  कृषि  और  उद्योग
 दोनों  को  मिलाजुला  कर  काम  होना  चाहिए
 ऐसा  न  होने  से  मुश्किल  होती  है।

 जैसा  मैंने  कहा  जूट  स्टिक  एग्रीकल्चर
 का  प्रोडयस  है।  इसका  अगर  उपयोग  हो,
 तो  उससे  बहुत  सारी  चीजें  बन  सकती  है,
 ण्प्रो  इंडस्ट्रीज  बना  सकते  है।  मंत्री  महो-
 द्य  ने  ठीक  ही  कहा  है  कि  इन्होंने
 हाफ-हार्टेड  किया  है।  मेरा  कहना  यह  हैं
 कि  पूरा  प्लानिंग  भी  नहीं  था।

 अभी  तक  हमारे  खाने,  पहनने,  रहने
 ग्रौर  दवाओं  द्ादि  के  बारे  में  कोई
 प्लानिंग  नहीं  था-किसी  भी  क्षेत्र  में

 प्लानिंग  नहीं  था।  इसका  नतीजा  यह
 है  कि  पूरा  बोझ  जनता  सरकार  पर  पड़
 गया  है।

 _... सभावति  सहोदय  :  माननीय  सदस्य

 झपना  भाषण  कल  जारी  रखें।

 5.30  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESOLUTIONS

 First  Report

 MR.  CHAIRMAN:  We  will  now  take
 up  Private  Members  business.

 Mr.  K.  C.  Halder  may  move  his
 motion.
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 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  |  eg  to  move.

 “That  this  House  do  agree  with  the
 First  Report  of  the  Committee  on
 Private  Members’  Bills  and  Re-
 solutions  presented  to  the  House  on
 the  6th  July,  ‘1977.

 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  do  agree  with
 the  First  Report  of  the  Committee  on
 Private  Members’  Bills  and  Re-

 -solutions  presented  to  the  House  on
 the  6th  July  1977",

 The  motion  was  adopted

 5.32  hrs

 RESOLUTION  RE

 SUBVERSION  OF  DEMOCRATIC
 NORMS  BY  THE  FORMER  PRIME

 MINISTER-Contd.

 MR.  CHAIRMAN:  We  shall  resume
 further  discussion  on  the  resolution
 moved  by  Shri  Kamath.

 SHRI  P.  K.  DEO  (Kalahandi):  Before
 we  take  up  Mr.  Kamath’s  Resolution  I
 beg  to  submit  that  so  far  as  the  Private
 Members’  Business  is  concerned,  only
 two  hours  have  been  allotted  for  Mr.
 Kamath’s  Resolution  and  I  find  that
 there  are  a  large  number  of  amend-
 ments  which  are  proposed  to  be  moved.
 I  am  therefore  afraid  that  there  may
 not  be  any  time  left  for  my  Resolution.
 I  want  an  assurance  from  the  chair
 that  I  will  be  allowed  to  move  it.  I
 need  only  five  minutes.

 MR.  CHAIRMAN:  The  time  allotted
 is  two  hours,  out  of  which  five  minutes
 have  already  been  taken.  So  the
 balance  is  one  hour  and  fifty-five
 minutes  and  I  think  five  minutes  will
 be  left  for  you.

 SHRI  P.  K.  DEO:  I  would  respect-
 fully  submit  that  Memberg  from
 various  Parties  have  unanimously
 agreed  to  give  two  hours  for  Mr.
 Kamath’s  Resolution.
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 MR.  CHAIRMAN:  Let  us  proceed:
 we  will  see.

 SHRI  P.  K.  DEO:  I  want  an  assurance
 from  the  Chair.

 MR.  CHAIRMAN;  How  can  I  give  an
 assurance?

 श्री  उप्रसेन  (देवरिया)  :  सभापति

 महोदय,  माननीय  सदस्य,  श्री  कामत  ने  जो

 प्रस्ताव  रखा  है,  उस  का  विषय  बहुत  महत्वपूर्ण
 है  ।  हम  लोगों  ने--मैंने,  श्री  चन्द्रशेखवर  सिह
 तथा  भ्रन्य  माननीय  सदस्यों  ने---इस  पर  अपने
 संशोधन  दिये  है,  जिन  के  बारे  में  हम  अ्रपने
 विचार  रखना  चाहेंगे  |  कमेटी  ने  इस  प्रस्ताव
 के  लिए  कम  समय  दिया  है।  लेकिन  यह
 सदन  इस  कमेटी  से  बड़ा  है  और  उसे  समय

 बढ़ाने  का  पूरा  पूरा  अधिकार  है  ।  इस  लिए
 मेरा  ।नवेदन.  है  कि  इस  प्रस्ताव  के  लिए
 समय  बढ़ा  दिया  जाए,  ताकि  माननीय  सदस्य
 अपने  विचार  प्रकट  कर  सकें  ।

 MR.  CHAIRMAN:  Let  us  proceed
 with  this  first.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  As  I  said  a  fortnight
 ago,  it  fell  to  my  lot  on  that  day  to
 move  this  Resolution  on  the  eve  of  the
 2nd  Anniversary  of  the  day  of  im--
 position  of  Emergency,  The  day  of  the
 imposition  of  Emergency  two  years  ago
 was  a  day  of  sorrow  and  shame  and  its
 second  anniversary  should  be  observed
 as  a  day  of  repentance  by  all  those  who
 had  supported  the  imposition  of
 Emergency.  Both  those  inside  the  Con-
 gress  Party  and  those  outside  the  Con-
 gress  Party  who  had  supported  the
 Emergency  should  observe  that  day  as
 a  day  of  repentance.  I  do  not  know,
 whether  they  did  that,  as  a  sort  of
 self-introspection  and  repented  and
 atoned,  but  no  paschtap  seems  to
 have  come.  On  that  day,  when  the
 emergency  was  clamped,  there  was  a
 strange  and  tragic  coincidence.  ‘The
 emergency  was  clamped  in  1975,  the-
 silver  jubilee  year  of  the  Republic  and
 of  the  Constitution.  It  was  argued  by:
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 those  who  clampeq  it  that  they  had  ex.
 ercised  their  constitutional  power,  that

 ithe  Constitution  had  provided  for  it.

 I  am  reminded  and  I  would  like  to
 remind  the  House  of  those  stormy
 debates  in  the  Constituent  Assembly
 which  took  place  at  that  time,  and
 raged  for  five  days  in  August  ‘1949.
 I  would  like  to  take  the  House  back
 with  me  to  one  of  those  dehates.  Even
 Dr.  Ambedkar  at  one  stage  had  said
 that  he  was’  inclined  to  agree  with
 the  critics  of  the  Article  in  the  Constitu-
 tion  providing  for  Emergency  and  he
 hoped  that  that  would  remain  a  dead
 letter.  That  was  what  he  had  hoped
 for.  If  he  had  been  alive  today,  he
 would  have  seen  how  the  provisions,
 which  he  hoped  would  remain  ‘dead’

 “were  alive  and  kicking.  In  August,
 949  speaking  on  the  last  day  of  the
 five-day  debate  on  the  emergency  pro-
 visions  in  the  Constituent  Assembly.  I
 had  made  a  final  plea  with  great  sad-
 ness  in  my  heart  and  I  had  said:

 Dr.  Ambedkar  might  get  up  and
 reply:  ‘Oh!  it  is  just  written  in  the
 Constitution;  it  will  remain  a  dead
 letter.  I  hope,  we  shall  not  be  re-
 quired  to  use  it  or  to  put  it  into
 operation.”  I  hope,  we  shall  never
 use  it.  That  is  what  he  said  on  a
 previous  occasion.  I  agree’  Dr.
 Ambedkar  might  say  that,  the  Prime
 Minister  might  say  that,  and  other
 Ministers  might  say  that.  I  readily
 grant,  they  are  all  honourable  men,
 they  are  all  wise  men  and  true,  but
 a  Constitution  is  not  meant  for  Dr.
 Ambedkar  or  Pandit  Nehru  or  Sardar
 Patel;  the  Constitution  is  meant  not
 only  for  this  generation;  but  we  are
 building  it  for  other  generations  to
 come,  and  not  for  Dr.  Ambedkar  and
 the  present  Government.  I  hope,  this
 Constitution  will  last  for  many  gen-
 erations.”

 That  is  what  I  observed  at  that  time.
 Further,

 “At  times,  however,  apprehensions
 arise  in  my  mind,  looking  at  the  Con-
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 stitution  as  it  is  being  built,  as  it  is
 being  framed  by  us  here,  sometimes
 I  apprehend  that  this  Constitution
 may  not  last  very  long.

 That  was  in  I949.  Then,

 “God  forbid  that  my  fear  shoula
 come  to  pass,  But  I  occasionally  fear
 that  the  Constitution-  the  whole  of
 it,  at  any  rate  may  not  last  many
 more  years  than  one  can  count  on
 the  fingers  of  one’s  hands.”

 The  first  amendment  of  the  Con-
 stitution  was  introduced  in  1952;  the
 Constitution  had  been  promulgated  in
 1950.  Then,

 “That  is  what  I  feel;  I  hope,  I  am
 wrong  and  I  hope,  I  am  not  painting
 too  gloomy  a  picture,  but  Sir,  I  wish
 to  plead  with  this  House  that  by  all
 means,  if  you  want  to  save  the  State,
 do  save  it,  but  do  not  unjustly
 deprive  the  individual  of  his  rights,
 of  his  liberties;  his  fundamental  free.
 doms  which  we  have  in  the  opening
 chapter  of  the  Constitution  guaran-
 teed  to  him.”

 ..Towards  the  fag  end  of  the
 Constitution  we  are  taking  away  by
 one  hand  what  we  have  given  al-
 ready  with  the  other.  This  is  not
 the  sort  of  liberty  we  have  fought
 for.  This  is  not  the  sort  of  liberty
 we  have  fought  for  in  the  Freedom
 Struggle.  This  is  not  the  sort  of
 liberty  that  we  are  yearning  for.
 This  is  not  the  sort  of  democracy  we
 are  building.....”

 And  then  finally  I  said:

 “IT  fear  that  by  this  one  singly
 chapter,  the  emergency  provisions
 chapter,  we  are  seeking  to  lay  the
 foundations  of  8  totalitarian  state,

 a  policy  state,  a  state  completely  op-
 Posed  to  al]  the  ideals  and  principles
 that  we  have  held  aloft  during  the
 last  few  decades,  a  state  where  the
 rights  and  liberties  of  the  indivi-
 duals  of  millions  of  innocent  women
 and  children  will  be  continuously  in



 275  Subversion  of

 {Shri  Hari  Vishnu  Kamath]
 jeopardy,  a  state,  if  there  be  peace,
 it  will  be  the  peace  of  the  grave  and
 the  void  of  the  desert.  I  can  only
 pray  to  God  that  He  may  grant  us
 wisdom,  wisdom  not  to  take  the  path
 of  catastrophe  ang  grant  us  fortitude
 ang  courage.”

 I  concluded  my  speech  with  the  words
 of  the  Mahatma:

 सब  को  सन्मति  दे  भगवान

 That  is  what  I  said  on  the  last  day
 of  the  debate  on  the  emergency  pro-
 visions  and  finally  when  the  emer-
 gency  articles  were  passed,  I,  with
 great  sorrow  in  my  heart,  got  up  and
 said—the  members  and  the  Chairman
 of  the  Drafting  Committee  were  an-
 noyed  with  me—

 “This  is  a  day  of  sorrow  and
 shame.  May  God  help  the  Indian
 people.”

 Sir,  I  am  very  sorry  to  say  that  my
 fears  came  true  26  yearg  later  and
 what  happeneg  on  that  day,  that  js,  on
 the  25th  of  June  1975,  did  not  happen
 suddenly,  There  had  been  previous
 preparations  for  five  years  or  more.
 As  a  matter  of  fact,  the  soul  was
 sold,  erosion  of  moral  values  started
 not  in  975  but  way  back  in  969
 when  the  candidate  for  the  President-
 ship  of  the  Indian  Republic—he  will
 shortly  be  a  candidate  again,  as  a
 sort  of  poetic  justice  or  a  quirk  of
 destiny,  cal]  it  whatever  way  you
 like—was  endorsed  and  his  nomina-
 tion  field  by  a  person  who  subse-
 quently,  indirectly,  if  not  directly,
 worked  against  that  candidate,  that
 is,  her  own  nominee  whom  she  had
 proposed.  The  then  Prime  Minister
 proposes  his  name  and  goes  against
 him...

 SHRI  ए.  K.  DEO:  It  is  a  conscience
 vote.

 SHRI  HARI  VISHNU  KAMATH:
 On  the  so-calleg  conscience  vote  he
 was  defated.  Sir,  I  am  not  concerned
 with  personalities  but  with  principles

 ‘and  values.  Now,  what  happened?
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 There  started  the  slippery  slope  and
 then  began  the  erosion  of  moral
 values;  ang  after  the  4977  election,
 the  Garibi  Hatao  election,  the  process
 was  accelerated  and  then  we  saw  one
 after  another  gradually  and  slowly  the
 actions  of  the  government  headed  by
 Shrimatj  Indira  Gandhj  seeking  to  in-
 vest  one  person  with  wuntramelled
 power,  unbridled  power.  That  was  the
 direction  in  which  the  Prime  Minister
 was  moving  during  the  previous  5
 years  before  the  emergency  was  ac-
 tually  planned.

 I  will  not  tire  the  patience  of  the
 House  by  referring  to  the  various  in-
 cidents,  the  various  events  which  have
 already  been  discusseq  in  this  House
 on  several  occasions,  episodes  like  Na-
 garwala  and  Maruti  showed  that
 Parliament  was  being’  devalued.
 Parliamentary  democracy  which  star-
 ted  in  950  was  being  gradually  de-
 valued  and  finally  the  eclipse  came  in
 1975,  Individual  liberty  was  nearly
 destroyed.  Democracy  was  strangula-
 ted.  One  person  and  perhaps  another
 half  a  person,  that  is,  le  persons
 sought  to  graf  aJl  power  into  their
 hands.  I  am  sorry  to  say  my  firiends
 on  the  other  side  that  is,  the  Congress,
 Opposition  today  then  played  the  role
 of,  I  will  not  use  the  phrase  toadies
 and  flunkeys.  I  will  use  a  milder
 word,  I  will  call  them  invertebrates
 or  back  bone-less  people,

 It  pains  me  to  say  all  this  that  a
 worthy  daughter  of  a  worthy  father
 descended  so  low  and  started  on  a
 mad  career,  a  drive  for  unfettered
 power  unbridled  power,  unburdened
 by  scruples  or  principles.  I  may  say  it
 Was  23  drive  for  personal  power  and
 her  party  and  partymen  played  her
 tune.  I  will  not  say  that  they  danced
 to  her  tune  because  there  is  no  danc-
 ing  to  a  tune  in  the  House,  That  was
 distortion  of  democracy.  That  was
 subversion  of  democratic  norms.

 What  are  the  universally  accepted
 democratic  norms?  Those  are  right  of
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 dissent,  right  to  a  strong  opposition,  a
 strong  independent  judiciary  and  a  free
 press.  All  these,  one  by  one,  became  a
 casualty,  On  the  26th  June,  as  in  war,
 truth  became  the  first  casualty.

 It  was  Mahatma  Gandhi  who  taught
 us  ‘Satya  and  Ahinsa’.  Another  Gandhi
 —a  female  Gandhi—came  and  made  a
 slight  change,  That  was  a  difference

 ‘of  just  one  ‘matra’.  Mahatma  Gandhi's
 Satya  and  Ahinsa  became  with  her
 Asatya  and  Ahinsa;  That  was  a  slight
 difference  that  she  made.  But  actually
 it  made  a  world  of  difference—from
 Jreaven  to  hell.

 I  would  like  to  quote  several  in-
 stances  of  subversion  of  democratic
 norms.  I  have  8  heap  of  material
 with  me  but  I  will  try  to  focus  your  at-
 tention  and  the  atttention  of  the  House
 only  on  few  major  aspects  of  the  sub-
 version  of  democratic  norms.

 MR.  CHAIRMAN:  I  would  also  re-

 quest  you  to  keep  track  of  the  time

 because  you  have  alreardy  taken  5
 minutes,

 SHRI  HARI  VISHNU  KAMATH:  I
 will  take  about  half-an-hour,  My
 hon.  friend  Mr.  Bosu  took  about  forty
 minutes  last  time.  My  friends  in  the
 Congress  are  interesteg  in  rebutting
 my  arguments  if  they  can,  and  I  will
 have  to  put  it  on  as  high  a  plane  as  I
 can.  I  wonder  if  friends  in  the  Con-
 ‘gress  party  are  exercising  wisdom.

 भगवान  श्नको  सन्‍मति  दे  1

 As  I  said,  truth  was  the  first  casual-

 ty.  I  would  like  to  refer  to  certain
 statements  which  she  made  _  here
 in  India  in  August,  1975.  Sir,  accord-
 ing  to  the  figures  given  by  the  Home

 Minister,  about  30,000  persons  had
 ‘been  arrested  under  MISA  and  DIR.

 गह  मत्रों  श्री  चरणसिह  :  डी  ग्राई  आर  में

 67000  आदमी  झ्ौर  मीसा  में  35000

 ्रादमी  पकड़े  गए  ।
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 SHRI  HARI  VISHNU  KAMATH:
 In  all  100,000  persons.  The  Prime
 Minister  ang  her  henchmen  and
 hatchetmen  went  on  repeating  ad
 nauseam  that  only  a  few  haq  been
 arrested.  They  did  not  give  the
 figures,  They  said:  ‘They  are  being
 well  looked  after’—  so  well  looked
 after  that  a  number  of  them  dieg  in
 jail!  Our  great  leader,  Shri  Jaya-
 prakash  Narayan  suffered  in  jail.  We
 all  know,  the  House  knows,  the  whole
 world  knows  about  it  I  hope  he
 will  recover  fully,  I  pray  for  his  long
 life.  So,  100,000  people  were  arrest-
 ed.  And  even  on  the  25th  October,
 ‘1975,  she  had  the  audacity  to  say  this
 to  Australian  Television.

 She  was  887९6  a  question:  ‘How
 long  do  you  expect  to  hold  your  poli-
 tical  opponents  in  Jai]  without  trial?
 ‘She  said:  ‘A  large  number  have  been
 released,  and  for  the  rest,  it  depends
 upon  the  situation’.  The  situation
 went  on  and  on  and  on  till  March,
 1977,  when  the  day  of  liberation  came.
 In  between  what  other  things  happen-
 ed,  we  know.  Curtailment  of  the
 powers  of  the  judiciary  came  in  the
 Forty-Secong  Amendment  Bill.  It
 was  originally  introduced  as  the
 Forty-Fourth  Amendment  Bill,  but  it
 became  the  Forty-Second  Amendment
 Bill  when  it  was  finally  passed.  It
 was  brought  in  ostensibly  to  amend
 the  Constitution,  but  in  reality,  it  was
 meant  neither  to  ameng  nor  to  mend
 but  to  end  the  Constitution.  That
 was  what  was  sought  to  be  done.  We
 know  the  provisions  of  this  infamous
 document,  which  we,  in  our  party
 manifesto,  have  promised,  have  pledg-
 ed  ourselves,  to  repeal.

 I  hope  and  I  wish  that  the  Congress
 Party  will  have  the  wisdom  to  think
 over  this  matter  and  see  and  cooperate
 with  us  in  repealing  this  42nd  Amend-
 ment  before it  is  too  late  because  the
 people  in  the  country  hag  not  support-
 ed  it.  They  had  oppoosed  it.  Before
 the  Bill  was  adopted,  the  then  Prime
 Minister  farcieally—a  big  farce—
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 saiq  that  ‘we  want  a  nationwide  de-
 bate  on  the  subject  of  amending  the
 Constitution’.

 Here,  in  New  Delhi,  many  Opposi-
 tion  Parties—all  the  Opposition  parties
 at  that  time—including  the  present
 Home  Minister  himself  organised
 a  seminar  in  October  1976.  Earlier,
 even  before  July  1976,  we  had
 set  up  a  National  Committee  for  re-
 viewing  of  the  Constitution.  We  had
 almost  arranged  a  Seminar  in  Gandhi
 peace  Foundation  Building,  booked  the
 hall  and  everything  had  been  done.
 But,  at  the  last  moment,  twelve  hours
 before  we  were  scheduled  to  meet,
 came  an  order’  from  the  District
 Magistrate  or  somebody  else  that  per-
 mission  was  not  granted.  And  yet,
 she  as  well  as  her  notorious,  Law
 Minister  went  on  saying  ‘Yes,  we  are
 allowing  a_  national  debate;  We  are
 having  a  good  debate,  and  the  press
 is  publishing  all  that  is  happening  in
 the  country  about  the  Constitution’.
 But,  the  press  was  prevented  from
 publishing  anything;  nothing  was
 alloweq  to  appear  in  the  press  of
 what  we  said  or  did.  The  worst  of
 it  was  that,  contrary  to  all  democratic
 norms,  in  any  part  of  the  world,  in
 any  time,  in  any  clime,  from  ancient
 days  to  the  present  day—I  may  even
 go  to  that  extent,  suddenly,  one  fine
 morning  or  one  fine  night,  mid-night
 We  found  a  young  man  emerging
 overnight  as  a  leader  through  the  tele-
 vision  tube.  (Interruptions)

 Recently,  one  of  our  former  distin-
 guished  Members—I  would  not  say
 extinguished—from  the  former  ruling
 benches,  former  Minister,  Shri  Pai,
 Made  8  very  very  categorical  ang  de-
 taileq  statement  either  here  or  outside
 the  House  telling  us  all  the  nauseating
 details  of  how  that  young  man  who
 had  been  produceg  out  of  the  televi-
 sion  tube  had  sought  to  interfere  jn
 the  affairs  of  all.  I  go  not  want  to  go
 into  it  though  I  have  got  all  the  mate-
 rails  to  nefer  to  that.  But,  Sir,  I  want
 to  draw  he  attention....

 7
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 MR,  CHAIRMAN:  Mr.  Kamath,  you
 have  only  five  minutes  left,

 SHRI  HARI  VISHNU  KAMATH:  I
 shall  take  fortyfive  minutes.  Shri
 Bosu  took  fortyfive  minutes,  The
 House  may  also  extend  the  time  in
 view  of  this  subject  of  importance.
 May  I  invite  the  attention  of  the
 House,—because  I  fing  that  our  peo-
 Ple  are  interesteq  in  this  matter,—  to
 a  very  interesting  statement  that  she
 made  to  foreign  television.  The  ques-
 tion  was  put  to  her:

 ‘I  have  hearg  that  Shri  Jayapra-
 kash  Narain  has  said  that  finally
 what  you  are  doing  is  what  he
 wanteq  done.  Is  he  really  an  ene-
 my?  Is  he  really  your  enemy?”

 She  said:  ‘I  do  not  regarq  anybody
 as  my  enemy.’  (Interruptions).

 6  hrs.

 She  goes  on  to  Say:

 “But  I  may  tell  you  that  he  has
 publicly  said  and  it  is  in  print—
 black  ang  white—that  the  Army
 should  taKe  over,

 Democracy  is  not  the  system  for
 India  ang  the  Constitution  also
 needs  to  be  changed.”

 There  is  one  priceless  statement  of  her
 relating  to  the  utterances  of  Shri  Jaya
 Prakash  Narayan  quring  the  02
 Movement.  I  quote:

 “T  think  that  Nehru  and  Gandhi
 were  concerned  with  the  unity  and
 discipline  of  the  country  ang  I  am
 as  much  concerneg  now  about  the
 unity  and  discipline.

 In  fact,  Mr.  Jaya  Prakash  advo-
 cated  something  on  these  lines  dur-
 ing  the  942  Movement  that  the
 students  should  some  out  of  ,the
 schools  and  colleges  ang  the  workers
 shoulq  not  work  ang  Mr,  Gandhi.
 (I  think  here  she  means  Mahatma
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 Gandhi)  reacted  very  very  strongly
 against  it.”

 Mr.  Chairman,  Sir,  you  were  quite
 active  in  the  942  Movement.  I  do
 not  think  Mr.  Jaya  Prakash  Narayan
 made  any  such  statement,

 Now,  Sir,  I  would  like  to  come  back
 ‘again  to  the  Constituent  Assembly  as
 to  why  this  thing  happened.  Why

 did  she  act  as  she  did  !  In  this  con-
 nection  Dr.  Rajendra  Prasad  in  his
 Presidential  Address  to  the  Consti-
 tuent  Assembly  sounded  a  warning.
 He  said:

 “Our  Constitution  has  provisions
 in  it  which  appear  to  some  to  be  ob-
 jectionable  from  One  point  or
 “.,..another,  We  must  admit  that
 that  the  defects  are  inherent  in  the
 situation  in  the  country  and  the  peo-
 ple  at  large.  If  the  people  who  are
 elected  are  capable  and  men  of
 character  and  integrity,  they  would
 be  able  to  make  the  best  even  of  a
 ‘defective  Constitution.”

 Mr.  Chairman,  Sir,  in  June  975  she
 took  advantage  or  exploited  the  pro-
 visions  of  the  Constitution  and  clamp-
 ed  Emergency  and  started  on  the  road
 to  power  and  dictatorship.  Fortuna-
 tely,  for  us  the  people  of  the  country

 and  the  people  outside  fought  against
 it.  We  must  appreciate  the  efforts
 made  by  Indians  abroad  during  those
 ‘dark  and  dismal  twenty  months.  We
 musi  appreciate  the  efforts  made  by
 al]  our  friends—men  and  women—
 who  laid  down  their  lives  inside  the
 country  and  fought  against  it  outside.
 Dr.  Subramaniam  Swamy  is  sitting
 here.  We  know  how  bravely  he  went
 abroad  and  created  awareness  abroad.
 (Interruptions).

 He  went  outside  and  criticised  the
 government.  not  the  country...  .(In-
 terruptions).  During  those  dark,  dis-
 mal  days,  there  were  as  I  said  earlier,
 arrests  of  hundreds  and  thousands,  not
 merely  arrests  but  torture,  of  many
 who  were  subjected  to,  mental  and
 physical  torture,  of  such  persons.  I
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 was  arrested  in  Delhi  at  a  _  prayer
 meeting  organised  by  the  Sarvodaya
 Sangh.  Acharya  Kripalani  presided.
 Hardly  had  Acharya  Kripalani  opened
 his  mouth  to  say  a  few  words  about
 Bapuji—he  said,  “I  do  not  want  to
 speak  about  the  Prime  Minister,  I  do
 not  want  to  speak  about  the  Emer-

 gency,  में  चन्द  श्रलफाज  बापू के  बारे  में

 बोलना  चाहता  हूं त

 the  police  came  and  stopped  him  and
 asked  us  to  quit.  We  refused  to  quif
 saying:  it  is  a  public  place,  we  are
 here,  you  can  be  here,  you  can  sit  with
 us.  They  said:  “no”,  But  we  refu-
 sed  to  quit.  They  arrested  us;  I  was
 arrested;  6  others  were  arrested.
 Others  left  the  place.  Acharya  Kripa-
 lanj  was  not  arrested.  There  was  a
 false  trumped  up  charge  against  us.
 You  will  laugh  when  you  hear  about
 it;  the  House  will  laugh  to  know  that,
 what  we  were  accused  of,  seven  of
 us.  The  charge  sheet  said  these
 seven  persons  raised  slogans.  You
 cannot  in  your  wildest  dreams  think  of
 it.  what  the  police  sitting  in  their
 rooms  in  Daryaganj  can  think;  the
 chargesheet  said  that  the  accused
 raised  slogans:  “आनन्द  मार्ग  की  मदद

 करो,  “भ्रार  एस  एस  की  मदद  करो  na

 But  the  magistrate  had  guts,  [  have
 a  few  words  to  say  about  him
 a  young  man;  in  those  days  of
 emergency  magistrates  did  not  have
 the  guts  to  acquit  people  but  he  ac-
 quitted  al)  of  us  and  in  his  judgement
 passed  strictures  against  the  police
 and  said  that  that  was  a_  fabricated
 case.  He  did  so  at  that  time;  I  do
 not  know  whether  he  was_  watched,
 whether  he  was  demoted  or  whether
 the  policeman  was  promoted;  I  shall
 try  to  find  out  whether  he  has  been
 demoted  or  what  else  happend  to  him

 (Interruptions),

 I  will  not  refer  to  any  other  instan-
 ces.  The  House  is  well  aware,  even
 Congress  friends  are  well  aware  of
 what  happened  during  the  emergency.
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 चोधरी  बलबोर  सिह  (होशियारपुर)  १

 उस  वक्‍त  श्री  श्रटल  बिहारी  वाजपेयी  की

 दुर्गा  माता  ने  ताड़का  का  रूप  धारण  कर  लिया

 था।
 ’

 SHRI  HARI  VISHNU  KAMATH:  It
 was  Somerset  Maugham  who  once
 said:  if  a  nation  values  anything  more
 than  freedom,  the  irony  of  it  is,  if  it
 is  praise  or  money  that  it  values  more,
 it  will  lose  that  too.  Another  thinker
 has  said  if  you  are  going  to  buy  safe-
 ty  at  the  price  of  liberty,  you  deserve
 neither  safety  nor  liberty,  You  may
 lose  both  safety  and  liberty.  That  is
 what  happened  in  our  country  and
 therefore  a  crusade  went  on:  We
 did  not  want  safety  at  the
 cost  of  liberty.  Dr.  Ambedkar  had  this
 to  say  in  the  Constituent  Assembly.
 Dr.  Ambedkar  said  in  his  last  speech
 in  the  Constituent  Assembly.  “As  has
 been  well  said  by  Irish  Patriot  Daniel
 O’Connell,  no  nation  can  be  grateful  at
 the  cost  of  his  honour,  no  woman
 can  be  grateful  at  the  cost  of  her  chas-
 tity  and  no  nation  can  be  grateful  at
 the  cost  of  its  liberty.”  He  had  warned
 the  people  that  here  in  this  country,
 Bhakti  or  the  cult  of  hero  worship  is
 stronger  than  in  any  other  country  in
 the  world.  He  had  warned  the  people
 not  to  lay  their  liberty  at  the  feet  of
 any  leader,  howsoever  great  he  may  be,
 because  that  is  a  sure  path,  sure
 road  to  degradation  and  dictatorship;
 and  that  is  what  we  found  in  975—
 77,  Then  came’  the  day  of  liberation
 after  the  sacrifice  made  by  martyrs  and
 fighter,  crusaders.  The  people  had
 been  terrorised  by  the  mother  and  her
 son.  But  the  people  voted  fearlessly.
 I  had  experience  in  my  own  consti-
 tuency  when  I  was  campaigning  for
 Lok  Sabha  elections—I  am  sure  my
 ¥riends  had  the  same  experience—
 the  Congress  workers  went  about
 telling  people  frightening  people,
 threatening  people.

 “देख  लेंगे।  22  मार्च  के  बाद  देख  लेंगे  ।”

 We  retorted  saying.
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 92  के  बाद  हमारी  सरकार  बन  जाएगी  ।

 हम  भी  देख  लेंगे,  भौर  22  मार्च  के  बाद

 हमारी  गवर्नमेंट  बन  गई।  (व्यवधान)  .
 ‘
 तुम  देखते  रहियो

 ”

 On  March  24,  we  came  to  power.  I
 will  only  draw  your  attention  to  the
 statement  made  by  the  Home  Minister
 a  fortnight  ago  in  the  Lok  Sabha.

 MR.  CHAIRMAN:  You  have  al-
 ready  tuken  40  minutes.

 DR.  SUBRAMANIAM  SWAMY:  Sir,
 this  is  a  powerful  bill.  It  should  be
 given  more  time.

 SHRI  HARI  VISHNU  KAMATH:
 Because  this  is  a  very  comprehensive
 resolution  I  would  request  the  House
 and  you  to  allow  more  time  for  this
 resolution  to  my  colleagues  on  both
 sides  of  the  House.  The  Home  Minis-
 ter  had  disclosed  in  the  Lok  Sabha
 that  some  officials  holdings  very
 senior  and  responsible  positions  during
 the  Emergency  had  made  confessions
 in  connection  with  the  incidents  that
 are  being  inquired  into  by  various
 commissions.  Therefore,  al]  that  I
 have  said  is  only  the  tip  of  an  iceberg.
 Much  has  not  come  to  light  at.all  so
 far.  The  excesses  committed,  mur-
 ders  committed  and  the  police  tortu-
 res  committed,  that  are  known  to  us
 now  are  only  the  tip  of  an_  iceberg,
 may  be  0  per  cent  of  what  has  actual-
 ly  happened  during  these  dark  and
 dismal  days.  I  hope  the  Commissions
 will  do  a  good  job  and  the  country  will
 know  more  about  the  misdeeds  and  the
 tyranny  exercised  by  the  former
 Prime  Minister  and  her  gang  during
 these  days.

 We  have  entered  upon  a  new  era
 and  for  that  I  want  this  House  to  place
 on  record,  joyfully  and  humbly  its
 profound  appreciation  of  the  historic
 Tole  played  by  our  fearless  people
 through  the  ballot  box  in  ousting  a
 vile,  authoritarian  regime.  In  975
 the  Grahan—eclipse  ‘sparsha’  took
 place,  the  suraj,  the  sun  of  our  Jana-
 tantra  was  eclipsed  and  the  ‘sparsha”
 took  place  in  1975,  Khagras  and  Pur-
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 nagras  in  976  and  the  vimochan  star-
 ted  in  977  January.  We
 cmerged  from  the  umbra  into  the
 penumbra  in  January  and  finally  into
 the  light  in  March  1977.  And‘  then
 since  March  2l-22  we  have  again  been
 seeing  the  sun  of  democracy—Jana-
 tantra—freed  from  the  eclipse,  freed
 from  the  ‘grahan’—I  am  tempted  to
 say  that  it  wag  not  one  of  merely  ‘Rahu
 grahan’  or  ‘ketu  grahan’  but  >f  both
 ‘Rahw’  and  ‘Ketu’,  both  mother  and  son
 both  Shrimati  Indira  Gandhi  and  San-
 jay  Gandhi.  And  now,  both  have  been
 thrown  into  the  place  where  they
 belong  to.

 Now  I  come  to  the  last  part  of  the
 Resolution  because  that  is  the  goal
 which  we  of  the  Janata  Party  have
 accepted—the  goal  or  the  objective  of
 our  endeavours  inside  the  House  and
 outside--and  I  hope  my  Congress
 friends  also  will  have  no  objection  and
 will  gladly  accept  that  objective  which
 has  been  outlined  in  the  last  part  of
 the  Resolution.  And  what  is  that?  It
 is  as  follows  :—

 “,...solemnly  pledges  its  earnest
 endeavour  for  the  speedy  accomp-
 lishment  in  close  cooperation  with
 the  people  and  by  peaceful,  legiti-
 mate  methods,  of  a  s0cio-economic

 revolution,  illumined  by  democra-
 tic  standards  vivified  by  socialist
 ideals,  and  firmly  founded  on  moral
 and  spiritual  valueg  for  which  Lok-

 manya  ‘Tilak,  Mahatma  Gandhj  and
 Netaji  Subhash  Chandra  Bose  suf-
 fered  and  sacrificed,  lived  and  died,
 and  for  which  Lok  Nayak  Jaya-
 prakash  Narayan,  three  years  ago,
 called  the  nation  to  battle.”

 That  was  in  974  when  the  frigle  was
 sounded,  and  the  battle  joined  which
 was  a  peaceful  battle  for  liberation  a
 second  struggle  for  freedom,  and  in
 1977,  three  years  later  the  freedom
 struggle  ended  in  a  complete  triumph
 and  victory  of  the  people  and  the
 Janata  Government,  the  Government
 of  the  people,  by  the  people  and  for

 by  former  P.M.  (Res.)
 the  people,  for  ‘janata’,  was  founded.
 And  for  the  future  I  want  the  House
 to  be  pledged  to  this  ideal  and  I  am
 sure  that  all  Members  on  both  sides  of
 the  House  will  readily  agree  to  the  for-
 mulation  of  this  goal  of  all  our  endea-
 vours  in  the  near  future,  in  the  com-
 ing  years,

 Betore  I  clase,  I  would  ‘only  like  to

 say  this  in  all  humility,  with  all  ear-

 nestness,  that  it  has  been  said  that  the

 fight  for  freedom  is  an  endless  battle.
 We  have  to  fight  and  win  freedom  a

 new  each  day.  The  battle  is  never

 done  and  the  field  never  quiet,  and
 freedom’s  battle  goes  on  and  must  go
 on  lest  new  tyrannies  and  new  tyrants
 arise.  That  should  be  our  watch
 word.  And  we  should  see  to  it  that
 whichever  Government  is  in  power,

 they  do  not  become  power-intoxicated
 as  Shrimati  Indira  Gandhi  became.

 She  might  have  started  well,  but

 power  went  to  her  head  after  1971,
 and  she  became  not  only  power-in-
 toxicated  but  power-demented.  A  poet

 has  said.  शराब  की  तरह  सत्ता  का  भी  नशा

 होता  है।  शराब  का  नशा  तो  उतर  जाता

 है  लेकिन  सत्ता  का  नणा  बढ़ता  रहता  है  और

 ले  डूबता  |

 With  these  words,  I  would  like  to  end.
 Another  poet  has  said:

 “Though  the  cause  of  evil  prosper,

 Yet  ‘tis  truth  alone  is  strong:

 Though  her  portion  be  the  scaffold

 And  upon  the  throne  be  wrong-~

 Yet  that  scaffold  sways  the  future,

 And,  behind  the  dim  unknown,

 Standeth  God  within  the  shadow,
 Keeping  watch  above  His  own.”

 We  were  confident  about  this;  and
 God  was  still  watching  everything  dur-
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 (Shri  Hari  Vishnu  Kamath)
 ing  the  period  of  the  Emergency.
 And  finally,  the  people  bravely  acted.
 “Satyameva  Jayate”  used  to  be  the
 hypocrite’s  crest.  And  I  am  glad  that
 the  people,  have  finally  resurrected  de-
 mocracy,  freedom,  liberty  and  also
 the  great  ‘satyam’  again.  It  has  been
 resurrected;  from  the  ashes  and  we
 are  beholden  to  our  people  for  the  re-

 ‘surrection  that  came  in  March,  1977.

 व  end  on  this  note.  I  know  that
 several]  amendmenis  have  come.  After
 the  amendments  are  moved,  I  will  give
 my  reatction  to  them,  in  the  course  of
 my  reply.  I  commend  with  all  my
 heart,  with  all  my  might  and  with
 all  my  mind,  this  resolution  for  its
 whole-hearted  acceptance  by  both
 the  sides  of  the  House.

 MR,  CHAIRMAN:  Resolution  mov-
 -ed:

 “This  House  deeply  deplores  the
 cynical  subversion  of  democratic
 norms,  the  steep  erosion  of  ethical
 standards  and  spiritual  values,  engi-
 neered  by  the  then  Prime  Minister,
 Shrimati  Indira  Gandhi  anqd_  her
 gang  during  the  dark  days  of  tyran-
 ny  and  terror  that  followed  the  Pro-
 clamation  of  emergency  on  June  29,
 ‘1975,  pays  its  heartfelt  homage  to  the
 inumerable  victims  and  martyrs  in
 the  crusade  for  liberty  and  free-

 ‘dom  which  the  Proclamation  sparked
 throughout  the  country,  places  on
 record,  humbly  yet  joyfully,  its

 profound  appreciation  of  the  historic
 role  played  by  our  fearless  people,

 through  the  ballot-box,  in  ousting  a
 vile  authoritarian  regime,  and  sole-
 mnly  pledges  its  earnest  endeavour
 for  the  speedy  accomplishment,  in
 close  cooperation  with  the  people
 and  by  peaceful,  legitimate  methods,
 of  a__  socio-economic  revolution,
 illumined  by  demo:ratic  standards,
 vivifled  by  socialist  ideals,  and  firm-
 ly  founded  on  moral  and_  spiritual
 values,  for  which  Lokmanaya  Tilak,
 Mahatma  Gandhi  and  Netaji  Su-
 bhash  Chandra  Bose  suffered  and
 sacrificed,  lived  and  died,  and  for

 JULY  8,  977  Democratic  Norms  288
 by  former  P.M.  (Res.)

 which  Lok  Nayak  Jayaprakash  Na-.§
 rayan,  three  years  ago,  called  the
 nation  to  battle.”

 Now,  there  are  some  amendments.

 SHRI  HUKMDEO  NARAIN  /YA-
 DAV  (Madhubani):  I  beg  to  move:

 That  in  the  resolution,

 add  at  the  end—

 “and  resolves  to  make  the  con-
 cept  of  total  revolution  a  success,
 to  remove  social  and  economic
 disparities  and  to  implement  the
 principle  of  providing  special  op-
 portunities  to  the  backward  class-
 es,  Harijan,  adivasis)s  women  and
 other  religious  minorities.”  (1)

 SHRI  YUVRAJ  (Katihar):  I  beg
 to  move:  ‘ १  ४

 That  in  the  resolution, —

 add  at  the  end—

 “and  recommends’  to  Govern-
 ment  to  make  _  arrangements
 whereby  there  may  not  be  any
 recurrence  of  such  events  in
 future.”  (2)

 SHRI  UGRASEN  (Denria):  I  beg
 to  move:

 That  in  the  resolution,—

 add  at  the  end—

 “and  resolves  that  stringent
 punishment  be  awarded  to  those
 who  have  subverted  the  democra-
 tic  norms  and  established  values
 under  the  intoxication  of  power.”
 (3)

 SHRI  VINAYAK  PRASAD  YA-
 DAV  (Saharsa):  I  beg  to  move:

 That  in  the  resolution,—
 after  “Netaji  Subhash  Chandra

 Bose”
 insert  “and  Dr.  Ram  Manohar

 Lohia”
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 SHRI  S.  KUNDU  (Balasore):  I  beg
 to  move:

 That  in  the  resolution,—

 add  at  the  end—

 “and  to  make  such  adequate
 arrangement  by  suitably  chang-
 ing  the  Constitution,  awakening  a
 spirit  of  eternal  vigilance  in  the
 minds  of  citizens  by  providing
 education  on  the  values  of  de-
 mocracy,  liberty,  human  rights,
 secularism,  nationalism,  social-
 ism;  compiling  a  history  of  the
 black  era  of  the  internal  emer-
 gency  and  making  it  a  syllabus
 in  the  schools  and  colleges  and
 by  adopting  any  other  methods
 ‘which  may  be  suggested  by  com-
 mittee  formed  by  2]  Members  of
 Parliament  for  this  purpose  con-
 sisting  of  both  the  Houses  so  that
 the  dark  days  of  tyranny  and
 terror  as  witnessed  during  the
 period  of  internal  emergency  will
 never  reoccur.”  (5)

 SHRI  CHANDRA  SHEKHAR
 SINGH  (Varanasi):  I  beg  to  move;

 ‘That  in  the  resolution—

 add  at  the  end—

 “and  demands  that  the  gang
 that  indulged  in  deplorable,  in-
 human,  atrocious  acts  should  be
 punished.”

 MR.  CHAIRMAN:  |  take  the  mo-
 tions  as  moved.  Now,  the  first  speak-
 er  from  the  Opposition  would  be  Mr.
 Vasant  Sathe;  but  Mr.  Chandra  She-
 khar  Singh  has  made  a  request  that
 he  may  be  permitted  to  have  a  little
 time,  because  he  is  leaving  today,  im-
 mediately.

 सभापति  महोदय  :  श्री  चन्द्रशेखर  सिंह  |

 श्री  उग्रसेन  :  सभापति  महोदय,  बोलने
 बाले  काफी  लोग  हैं,  इसलिए  सदन  का  समय

 बढ़ा  दिया  जाए।
 3l4  LS—10

 ASADHA  17,  899  (SAKA)  Democratic  Norms  296
 by  former  P.M.  (Res.)

 सभापति  महोदय  :  ऐसा  लगता  है,  समय

 बढ़ाना  पड़ेगा।  श्री  चंद्रशेखर  सिंह  1

 श्री  चल्रशेखर  तह  (वाराणसी)  :

 मान्यवर  जो  प्रस्ताव  श्री  कामथ  साहब  ने
 पेश  किया  है,  उसमें  निम्नलिखित  जोड़ने  के

 लिए  मैंने  संशोधन  प्रस्तुत  किया  है--'

 “ग्रौर  मांग  करती  है  कि  जिस  गिरोह  द्वारा

 निन्‍दनीय,  प्रमानवीय,ग्रत्याचारपूर्ण  कार्य

 किए  गए  उसे  दण्ड  दिया  जाए  nas

 श्रीमन्‌  25  बटा  26  जून  की  रात,  ताना-

 शाही  की  कल्पना  जो  बहुत  दिनों  से  इस  देश

 में  की  जा  रही  थी,  उसको  साकार  करने  की

 रात  थी।  यह  मैं  इसलिए  कह  रहा  हूं  कि

 उसके  पहले  पटना  में  जन  74  में,  विद्यार्थियों

 ते  अपनी  मांगों  को  लेकर  आन्दोलन  किया  था  ।

 जो  बेरोजगारी,  अ्रशिक्षा,  भ्रष्टाचार  और

 मंहगाई  को  लेकर  विधान  सभा  के  सामने

 प्रदर्श  करने  गए  थे  उन  पर  तत्कालीन  बिहार
 सरकार  ने  गोलियां  चलाई  जिसमें  सैंकड़ों
 लोग  मारे  गए।  उनकी  उचित  और  वाजिब

 मांगों  पर  सहानुभूतिपूर्वक  जहां  विचार  होना

 चाहिए  था  वहां  ऐसा  न  करके  गोली  और

 लाठी  का  सहारा  लिया  गया।

 जून  i974  में सारे  देश  में  मांग  उठने

 लगी  पटना  के  अन्दर  जो  अमानवीय  कृत्य  तत्का-
 लीन  कांग्रेस  सरकार  ने  किए  उनके  खिलाफ

 एक  जन  आन्दोलन  छिड़ने  लगा  और  वहां
 के  विद्यार्थियों  ने  श्रादरणीय  जय  प्रकाश  जी  से
 निवेदन  किया  एक  सभा  के  जरिए  कि  बिहार
 विधान  सभा  के  विघटन  की  मांग  को  भी

 अपने  कार्यक्रम  के  श्रन्दर  जोड़  दें,  क्योंकि  बिहार
 विधान  सभा  के  जरिए  देश  में  और  बिहार  में

 कुशासन,  भ्रष्टाचार,  बे रोजगारी  श्र  महंगाई
 बढ़ी  है  और  विद्याथियों  की  फीस  कम  करने

 की  मांग  को  स्वीकार  करने  के  बजाय  उसके

 एव्ज  में  गोलियों  ब्रौर  लाठियों  की  वर्षा  हुई
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 है  इस  वास्ते  ऐसी  विधान  सभा  को  बने  रहने
 का  कोई  हक  हासिल  नहीं  रह  जाता  है  इस
 वास्ते  इसको  भी  वह  अपने  कार्यक्रम  में  शामिल
 कर  लें  ।  इन  उचित  मांगों  को  स्वीकार  करने
 के  बजाय  उन्होंने  पने  दोस्तों  के  जरिए,

 तानाशाही  की  कल्पना  को  साकार  करने  के

 लिए  या  चापलूसों  के  चक्कर  में  पड़  कर  या

 इंदिरा  जी  की  मटती  में  यहां  तक  कहला
 दिया  कि  इस  देश  में  लिमिटेड  डिक्टेटरशिप
 चलनी  चाहिए  |  अरब  जब  लिमिटेड  तानाशाही
 होगी  तो  उसको  लिमिट  कौन  करेगा,  तानाशाह
 को  मय,दित  कौन  करेगा  ?  लेकिन  एक  कल्पना

 चल  गई  कि  अगर  देश  को  ठीक  से  चलाना  है  तो

 हमारे  देश  में  लिमिटेड  डिक्टेटरशिप  चलनी

 चाहिए  |  यह  सब  मांग  चलती  रही,  कल्पना

 चलती  रहो  ।  उस  कल्पना  के  खिलाफ  लड़ने
 वालों  की  संख्या  थी,  टोलियां  भी  बढ़ती  गई  ।

 3,  4  और  5  नवम्बर,  974  को  विहार
 बन्द  हुआ  और  इस  दौरान  एक  भी  कंकड़ी  जनता

 की  तरफ  से  नहीं  चली,  सरकार  की  तरफ  से

 चाहे  जितने  अत्याचार  हुए  हों,  सत्य  और

 अ्रहिसा  की  मर्यादाओं  के  अन्दर  रहते  हुए

 बिहार  विधान  सभा  के  विघटन  और  नई

 शिक्षा  नीति  चलाने  के  लिए  एक  आन्दोलन

 हुआ  और  बिहार  वन्द  किया  गया।  लेकिन

 वहां  मामला  नहीं  रुका  6  मार्च,  975

 को  जब  बिहार  में  यह  घटनाचक्र  चल  रहा

 था  तो  उसको  ले  कर  हम  लोग  दिल्‍ली  श्राए  ।

 दिल्‍ली  में  भी  हमने  कहा  कि  बिहार  की  विधान

 सभा  कुशिक्षा,  मंहगाई,  अमानवता,  और

 अत्याचा Ye और  निरंकुश  शासन  की  प्रतीक

 बन  गई  है  इस  वास्ते  उस  विधान  सभा  को

 विघटित  किया  जाए  1  श्रादरणीय  जय  प्रकाश

 जी  और  श्राज  के  हमारे  गृह  मंत्री  चौ०  चरण

 सिंह  उस  मंच  पर बैठे  थे  जिस  पर  से  जय

 प्रकाश  जी  ने  एलान  किया  कि  हम  यह  चेतावनी
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 देने  श्राए  है दिल्ली  की  सरकार  को  कि  बिहार
 विधान  सभा  के  विधटन  के  मामले  में  शौर

 नए  चनाव  कराने  के  मामले  में  वह  दागे  श्राएं  |
 लेकिन  जिस  सरकार  की  कल्पना  तानाशाही
 स्थापित  करने  की  रही  हो,  जो  सरकार

 तानाशाह  के  अन्दर  चलना  चाहती  हो,
 इंदिरा  जी  तानाशाह  बनना  चाहती  हों  उनके
 सामने  ये  सब  अपीलें-निर्थंक  और  बेकार  ही
 सिद्ध  हो  सकती  थीं  ।  254,  975  को  राज
 नारायण  बनाम  इंदिरा  जी  का  फैसला  श्ा
 गया  और  हाई  कोर्ट  के  जज  श्री  जगमोहन
 सिन्हा  ने  उस  फैसले  में  लिखा  कि  श्रीमति

 इंदिरा  गांधी  छः  बरस  के  लिए  अयोग्य  घोषित
 की  जाती  हैं  क्योंकि  उनके  ऊपर  भ्रष्टाचार
 के  अनेक  आरोप  साबित  हो  गए  हैं।  नुझे

 यह  भी  जानकारी  मिली  थी  कि  वह  स्वत:

 इस्तीफा  देना  चाहती  थीं  उस  समय  लेकिन

 अगल  वगल  जो  रहने  वाले  लोग  थे  वे  घबरा

 गए  |  उसी  समय  यह  भी  हो  गया  कि  बीस

 दिन  के  लिए  उनको  सटे  श्राडर  मिल  गया  कि

 बीस  दिन  और  वह  सरकार  की  मुखिया  रह

 सकती  है  t  हम  लोग  जेलों  में  थे  7  भोजपुरी
 में  एक  कहावत  चलती  है,  एक  गाना  चलता

 है  ।  हमारे  बाबू्सिहजी  यादव  जो  झ्राजकल

 विधान  सभा  के  एम०  एल०  ए०  हैं  वह  ्रकसर

 उसको  गाते  थे  ।  उसकी  शब्दावली  इस

 प्रकार  है  :

 “इंदिरा  जी  चढ़  गई  बांस  पर  कर  बैठी  श्रंगार

 नीचे  भडवा  ढोल  बजाए  खूब  करे  प्रचार”

 जो  वह  कहंते  थे  वह  मैंने  बता  दिया।  तो:

 इस  तरह  का  एक  सिलसिला  चला  कि  इंदिरा

 जी  इस्तीफा  न  दें।  हाई  कोर्ट  के  फैसल  से

 क्या  हुु्ना ?  उत्तर  प्रदेश  के  राज्यपाल  जब

 हाई  कोट  द्वारा  करप्ट  प्रैक्टिस  के  लिए  दोषी

 ठहराए  गए  और  6  साल  के  लिए  डिबार  कर
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 दिए  गए  तो  वह  इस्तीफा  दें,  प्रौर  इसी  तरह

 से  श्री  डी०  पी०  मिश्रा  को  भी  इस्तीफा

 देना  पड़ा,  लेकिन  जब  इंदिरा  जी  पर  आरोप

 साबित  हो  गया  तो  वह  इस्तीफा  न  दें,  बल्कि

 25  जून  को  जनतंत्र  श्र  स्वाधीनता  का

 शौर  देश  के  इतिहास  के  साथ  जो  गांधी  जी

 का  दर्शन  जुड़ा  था  उस  सब  की  ह॒त्या  कर

 दी  गई  श्रौर  एक  लाख  के  करीब  लोगों  को

 जेलों  में  डाल  दिया  गया।  इतना  ही  नहीँ

 जेलों  के  श्रन्दर  श्ौर  बाहर  भी  अमानवीय

 व्यवहार  किए  गए  ।  मेरे  एक  मित्र  प्रो०  विनय

 कुमार  को,  बनारस  के  श्रन्दर  एक  थाने  मं

 इलेक्ट्रिक  घशौक्स  दिए  गए,  उनकी  जीभ

 फट  गई  बौर  खून  बहने  लगा।  हिन्दुस्तानी
 ग्रकादमी  के  अध्यक्ष,  सत्यक्नत  सिन्हा  नैनी

 सेन्ट्रल  जेल  में  मर  गए।  हमारे  साथी  राम

 सागर  मिश्र  लखनऊ  जेल  में  मर  गए।  6

 महीने  तक  लिखते  रहे  कि  हमारी  दवा  का

 इंतजाम  हो,  वह  तो  हुआ  नहीं  शौर  जब

 मर  गए  तो  उनके  घर  वालों  ने  जब  लाश

 मांगी  तो  उनको  लाश  देने  से  इंकार  किया

 गया  ।  जब  वरिष्ठ  नेताओं  ने  उसमें  हस्तक्षेप

 किया  तब  उनकी  लाश  को  उनके  घर  वालों

 को  दिया  गया  |

 6.30  hrs.

 [SHRr  DHIRENDRANATH  BaSu  in  the
 Chair]

 25  26  जून  की  रात  को  केवल
 श्रांतरिक  इमरजेंसी  नहीं  लगी  बल्कि  प्रेस

 पर  भी  सेंसरशिप  लगा  दिया  गया  |

 द्वितीय  विश्व  युद्ध  के  समय  भी  श्रखवारों
 पर  नियंत्रण  नहीं  लगा  था  ।  लेकिन  इस
 ग्रांतरिक  इमरजेंसी  के  साथ  साथ  प्रैस  पर
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 सेंसरशिप  लगा  दिया  गया  श्रौर  वह
 इसलिए  कि  सत्य  जनता  के  सामने  न
 श्र  सके  |  इन्सान  को  बन्दी  बनाया  गया,
 इन्साफ़  को  भी  बन्दी  बनाया  गया  |

 ग्रखबार,  इन्सान  शौर  इंसाफ  बन्दी  हुए
 ग्रौर  एम०प्राई  ०एस०ए०  का  ऐसा  डर  चला
 कि  कहा  जाने  लगा  कि  जो  गिरफ्तार
 कर  लिए  गए  हैं  उनको  पूछने  परभी  दो
 साल  बाद  कारण  बताया  जायेगा  कि
 झ्रापको  क्‍यों  गिरफ्तार  किया  गया  ।

 यह  वह  देश  हैं  जहां  जहांगीर  के  इन्सगफ़
 की  लोग  याद  करते  हैं,  केवल  घंटा  बजाने
 पर  बादशाह  आता  था  और  फरयाद  सुनता
 था  ।  उस  देश  के  श्रत्दर  गांधी  का  नाम

 रखने  वाली  महिला  शासन  में  आयी  शौर
 बाने  के  बाद  ऐसा  कानून  का  इस्तेमाल
 करे  कि  दो  साल  बाद  कारण  बताया  जायेगा
 आपको  कि  क्‍यों  गिरफ्तार  किया  गया  |

 ऐसा  एम०  आाई०  एस०  ए०  का  डर  चला
 कि  हमारे  नीरज  कवि  को  कहना  पड़ा
 कि  “बुलवुल  ने  गाता  छोड़  दिया  श्रांतरिक

 सुरक्षा  के  डर  से,  कोयल  ने  डालों  पर

 चहकना  छोड़  दिया  आंतरिक  सुरक्षा  के

 डर  से”  ।  परिन्दें  भी  घबरा  गये  ।

 ऐसा  देश  में  ग्रत्याच़्ार  चला  in  प्रैस,  इन्सान,
 इन्साफ़  की  बन्दी  हुई  श्रौर  श्राते  बाते

 मामला  नसबन्दी  पर  पहुंच  गया  ।  मैं

 तो  पैरोल  पर  था  श्रपने  शहर  में  एक  घंटे

 तक  रिक्शा  की  तलाश  में  खड़ा  रहा  ।

 एक  घंटा  बाद  एक  रिक्शा  वाला  मिला,

 जब  उस  से  पूछा  कि  भाई  रिक्शा  वाले

 कहां  चले  गये  तो  उसने  मिर्जापुरी  जबान

 में  कहा  बावू  जी  वोला  मत  चारों  श्रोर

 नसकटवा  डोलत  वायन  |  इसी  डर  से

 रिक्शा  वाले  भाग  गये  ।  साधारण  दूकान-

 दार,  मोची  ब्रादि  सब  भाग  गये  |

 इतना  डर  था  लोगों  में  ।  लेकिन  हर

 शाम  के  बाद  सबरा  आता  है  t  तबदीली
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 वक्‍त  का  अटल  कानून  है  और  उसके  सामने
 सब  को  दुनिया  में  झुकना  पड़ता  है।
 i8  जनवरी,  1977 को  वह  शुभ  संकेत

 मिला  कि  भारत  की  प्रधान  मंत्री  चुनाव
 कराने  जा  रहीं  हैं  ।

 झ्ाप  जानते  हैं  कि  अपने  देश  में

 एक  हिरणा  कश्यप  था।  उन्होंने  सब  वरदान

 भगवान  से  मांग  किये  कि  न  धरतो  पर

 मरूं  न  ्राकाश  में,  न  जल  में  न  थल  में,
 न  मनुष्य  से  न  जानवर  से,  न  रात  में  न

 दिन  में  यानी  कहीं  न  मरूं।  लेकिन  उसका
 भो  समय  आया  और  नरसिंह  अ्रवतार

 हुआ  और  उन्होंने  उसको  मारा  ।  उसी

 तरह  से  इन्दिरा  गांधी  द्वारा  तानाशाही
 के  सब  हक  लेने  के  बाद  जिस  तरह  से

 वह  हिन्दुस्तान  को  तानाशाही  के  .  शिकंजे
 में  कसना  चाहती  थीं,  वह  नहीं  कर  सकीं
 और  एक  समय  आया  कि  उनको  जाना

 पड़ा  |

 मैंने  यह  कहा  है  कि  उन  लोगों  को
 दंडित  किया  जाये  जिन  लोगों  के  ज़रिये
 आपातकालीन  स्थिति  में  लोगों  पर  जुल्म
 ढाप्रे  गए  उनके  घरों  को  उजाड़ा  गया
 लोग  जेलों  में  मर  गयें,  पुलिस  की  लाढी
 के  शिकार  हुए  इन  सारे  मामलों  के

 लिए  जो  भी  ग्रपराधी  हैं,  जिन्होंने  इस
 योजना  को  बनाया  था,  जिन्होंने  इस
 योजना  में  साथ  दिया,  उन  सब  को
 दंडित  करने  का  काम  किया  जाना

 चाहिए  ।
 25  जून,  975  की  कालो  रात

 को,  अत्याचारों  की  शुरूआत  हुई  ।  क्‍या  जिन
 लोगों  ने  मानवता  पर  क्र्र  प्रहार  किये,

 उन्हें  क्षमा  किया  जा  सकता  है?
 देश  के  ऊंच  पदों  पर  आसीन  रहते  हुए
 जिन्होंने  लोकतंत्र  की  हत्या  की  मानवता
 का  क्रर  दमन  किया,  लोगों  पर  जुल्म

 किये,  उन्हें  जनता  कभी  बर्दाश्त  नहीं
 करेगी  ।  जिन  लोगों  ने  देश  में  लोकतांब्रिक
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 प्रक्रिया  की  हत्या  की  श्रौर  जिन्होंने  उसमें
 साथ  दिया,  उनको  क्षमा  देने  का  कोई
 सवाल  नहीं  उठता  है।

 ग्रकसर  हम  कहते  हैं  कि  भूल  जाश्रो,
 श्रौर  माफ  करो  ।  मैं  जानना  चाहता  हूं
 कि  किस  किस  बात  को  भुलाया  जाये?
 क्या  इस  बात  को  भुलाया  जाये  कि
 चौधरी  चरणर्सिह  जी  को  जेल  में  डाल
 दिया  गया,  82  वर्ष  के  श्री  मोरारजी
 भाई  को  जेल  में  डाल  दिया  गया  ?
 किस  श्री  जथप्रकाश  नारायण  का  अंग्रेजी
 राज्य  बालवांका  नहीं  कर  सका,  इस  देश
 में  एक  महिला  ने  जिसने  अपने  नाम  के
 ग  गांधी  शब्द  जोड़  दिया  है,  उन्हें
 जेल  में  इलकर  उनकी  दोनों  किडनी
 खराब  कर  दीं  ।

 हम  किस  किस  को  भुला  दें  और
 किस  किस  बात  को  याद  करें।

 कभी  कभी  यह  चर्चा  उठती  है  कि
 ्रापात  काल  की  उपलब्धियां  क्‍या  हैं  |

 हमारे  सामने  के  मित्र  इसकी  बहुत  चर्चा
 करते  हैँ  -  मैं  यह  कहना  चाहता  हूं
 कि  श्रापात  काल  की  एक  उपलब्धि  यह
 थी  कि  इस  देश  में  वंशानुक्रस  शासन  स्था-
 पित  करनें  का  प्रयत्त  किया  गया,  जिसको
 25  मार्च,  977  को  श्री  मोरारजी  देसाई

 के  नेतत्व  में  जनता  पार्टी  की  सरकार
 बनाकर  इस  देश  की  जनता  ने  रिजेक्ट
 कर  दिया  ।

 सभापति  जी  मैं  इतना  ही  कहना
 चाहता  हूं  कि  जिन  लोगों  ने  इस  काम  में

 हिस्सा  जिया,  लोकतंत्र  की  हत्या  की,

 तानाशाही  को  कायम  करने  झौर  आंतरिक

 आपात  स्थिति  की  स्थापना  में  किन  लिन

 लोगों  ने  सहयोग  दिया  है,इस  सभा  के
 ज़रिये  मैं  आश्रादरणीय  श्री  चरण  सिंह  जी

 से  निवेदन  करूंगा  कि  उन  लोगों  को
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 दंडित  करने  के  लिए  जो  शाह  जांच
 झ्रायोग  बैठा  है,  उसमें  कोई  कोर-कसर

 नहीं  होनी  चाहिए,  उस  काम  को  पूरा
 करना  चाहिए  |

 SHRI  VASANT  SATHE  (Akola):  I,
 with  all  my  respect  and  regard  for
 my  revered  friend,  Shri  Kamath,  must
 say  that  this  Resolution  is  a  com-
 bination  of  some  laudable  objectives,
 feelings  and  aspirations.  In  the  latter
 half  of  the  Resolution  he  has  rightly
 said  that  it  will  find  support  from
 all  sides  of  the  House  but  for,  prob-
 ably,  inadvertent  omission  of  Jawa-
 harlal  Nehru.  In  the  course  of  his
 speech,  he  has  paid  tribute  to  him.
 I  do  not  think  he  has  deliberately
 omitted  his  name.  The  contribution
 which  Jawaharlal  has  made  to  the
 building  of  this  country,  cannot  be
 wiped  out  although  some  of  my  friend
 like  Shri  Subramaniam  Swamy  may
 wish  even  that.  They  wish  to  wipe
 out  the  entire  name  of  Nehru’s  fa-
 mily  for  crimes  which  are  being  in-
 vestigated  and  which  were  commit-
 ted  by  one  member  in  the  family,  Mr.
 Sanjay  Gandhi.  I  do  not  think  that
 was  deliberately  intended.  But  if
 his  name  and  the  nameg  of  great  men
 from  the  south,  Shri  Rajgopalachari,
 Shri  Annatlurai,  Shri  Kamraj  and
 such  others  are  added,  then  jt  will
 give  a  complete  picture.  Let  us  not
 forget  one  thing.  While  we  discuss
 the  earlier  part  of  the  Resolution,  I
 again  plead  with  the  House  and  my
 colleagues  here  that  in  victory  one
 must  be  humble  and  must  not  lose
 perspective,

 Let  us  remember  that  this  vast  na-
 tion  of  ours  is,  more  or  less,  a  con-
 tinent.  The  result  of  the  vote  is  very
 peculiar.  The  southern  part  of  India,
 voted,  more  or  less,  totally,  as  did
 the  northern  India,  in  favour  of  the
 Congress.  ‘The  northern  belt  voted  in
 one  wave.  Let  us  understand  the
 phenomenon  that  operated.  I  said  _  it
 before  also  here.  I  do  not  want  to
 defend  anybody  or  anything  wrong
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 committed,  the  aberrations  which  had
 taken  place  during  the  Emergency,
 the  excesses  which  were  committed
 and  which  got  blown  out  of  all  pro-
 portions  so  much  so  that  they  spread
 like  wildfire  on  an  issue  which  poli-
 tically  is  a  non-issue,  like,  nasban-
 dhi....

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Manjeri):  How  can  you  say  that?

 That  is  a  major  issye,

 SHRI  VASANT  SATHE:  I  say,  po-
 litically.  It  does  not  constitute  a  poli-
 tical]  programme  or  a  political  policy.
 It  was  a  programme  which  normally
 would  be  in  the  national  interest.  But
 when  an  element  of  compulsion  was
 introduced  and  coercion  was  _  done,
 particularly,  on  minority  community,
 it  resulted  in  aberrations.  You  see
 it  in  that  context.  It  is  in  that  con-
 text  that  that  wave  occurred.

 Then,  this  is  not  a  vote  for  one
 party  in  the  country.  If  you  take
 State-wise,  the  total  number  of  States
 in  the  country  that  voted  against  the
 Congress  were  nine  States  and  the
 total  number  of  States  in  the  country
 is  twenty-one.  So,  don’t  go  by  that.
 Why  do  you  go  by  the  number  only?
 In  the  nine  States  of  the  northern
 belt,  the  population  being  larger,  the
 population  being  so  much  _  concen-
 trated,  there  and  the  number  of  Mem-
 bers  of  Parliament  from  these  nine
 States  being  so  large  that  the  total
 result  is  this.

 SHRI  HARI  VISHNU  KAMATH:
 Democracy  means  number.

 SHRI  VASANT  SATHE:  Therefore,
 we  have  also  to-consider  this  point.

 MR.  CHAIRMAN:  You  please  ad-
 dress  the  Chair.

 SHRI  VASANT  SATHE:  My  add-
 ress  is  always  through  you.  You
 kindly  consider  this,  when  I  say  you,
 it  means  through  you.  So.  I  would
 like  to  plead  with  my  friends  here  in
 the  House  not  to  say  that  this  s  a  vote
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 cShri  Vasant  Sathe,
 against  emergency  or  against  the  Con-
 stitution  Amendment  by  itself  be-
 cause  that  would  have  been  then  the
 vote  also  in  the  South.  If  all  the  peo-
 Ple  of  the  rountry  were  against  the
 42nd  Amendment,  if  all  the  people
 were  against  the  imposition  of  emer-
 gency  by  itself,  then  the  vote  would
 have  been  similar  throughout  the
 length  and  breadth  of  the  country.
 It  is  not  so  and  therefore  do  not  get
 away  with  this  idea  that  the  entire
 people  of  this  country  have  reacted
 in  a  similar  manner,  This  distinction
 must  be  kept  in  mind  because  other-
 wise  you  will  be  doing  injustice  to
 the  people  of  Andhra,  Karnataka,
 Tamil  Nadu,  Kerala  and  Assam.

 (Interruptions)

 Do  not  say  this  mandate  is  in  favour
 of  Janata  Party....(Interruntions)
 Your  argunient  is  a  fallacious  as  you
 say  in  your  Resolution.  You  say,  we
 want  to  congratulate  the  people  for
 ousting  a  vile  authoritarian  regime.
 They  did  not  oust  them,  Why  did
 the  people  of  Karnataka  not  oust
 them;  why  did  the  people  of  Maha-
 rashtra  not  oust  them;  why  did  the
 people  of  Andhra  not  oust  them;  why
 did  the  pevple  of  Tamil  Nadu  not
 oust  them;  and  why  did  the  people
 of  Kerala  not  oust  them?  Are  they
 not  the  peuple  of  India?  You  can
 consider  them  as  not  people  of  India.
 This  is  faluacious.  That  is  what  I
 want  to  paint  out.  This  is  as  much
 fallacious  88  what  you  are  trying  to
 say  now.

 Therefore,  I  am_  really  pained  to
 find  that  a  doyen  of  Parliament  like
 Shrj  Kamath  should  have  used  such
 a  language.  Here  in  this  resolution,
 he  says,  “The  cynical  subversion  of
 democratic  norms,  the  steep  erosion  of
 ethical]  standards  and  spiritual  values,
 engineered  by  the  then  Prime  Min-
 ister,  Shrimati  Indira  Gandhi  and
 her  gang.”

 AN.  HON.  MEMBER:  You  should
 read  this  every  day.

 (Interruptions)
 (  }
 }
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 SHRI  HARI  VISHNU  KAMATH:
 Mr.  Chairman,  on  a  point  of  order....
 the  hon,  Member  must  yield.

 SHRI  VASANT  SATHE:  Why?

 SHRI  HARI  VISHNU  KAMATH:
 On  a  point  of  order.

 SHRI  VASANT  SATHE:  Under
 what  rule?  Mr.  Chairman,  he  must
 satisfy  you  under  what  rule.

 SHRI  HARI  VISHNU  KAMATH:
 376.

 SHRI  VASANT  SATHE:  Is  that  the
 point  of  order?  You  have  to  for-
 mulate  under  what  rule.  (Interrup-
 tions)  Otherwise,  I  am  not  going  to
 yield.

 SHRI  HARI  VISHNU  KAMATH:
 On  the  last  occasion,  his  colleague,
 Mr.  Mohsin,  raised  a  similar  point,
 objection  to  the  word  ‘gang’  but  the
 Chair  over-ruled  that.

 (Interruptions)
 SHRI  VASANT  SATHE:  I  was  try-

 ing  to  point  out  that  the  language  was
 So  intemporate.  What  is  the  situa-

 ‘tion  now?  JI  will  give  you  one  ex-
 ample.  Just  now,  there  were  elec-
 tions  in  the  Kashmir  Valey  and  what
 were  the  allegations  made  by  Sheikh’s
 Party  and  his  wife  against  the  Janata
 Party;  these  are  the  similar  allega-
 tions  which  fhey  had  been  making
 against  Indira  Gandhi.  Should  we,
 therefore,  get  away  with  this  that  the
 Janata  Party’s  rule  or  the  Janata
 Party’s  behaviour  in  the  Kashmir
 Valley  was  “cynical  subversion  of
 democratic  norms,  steep  erosion  of
 ethical  standards  and  spiritual  values
 engineered  by..”  in  the  place  of
 Shrimati  Indira  Gandhi  and  her  gang,
 “\.by  Mr.  Charan  Singh  or  Mr.
 Morarji  Desai  and  his  gang”?  There,
 murders  have  taken  place.  That  is
 what  they  allege.  Burning  of  homes
 of  people  has  taken  place.  That  is
 what  they  allege.  Arrests,  indiscri-
 minately,  of  hundréds  of  people  have
 taken  place,  without  any  reason.  Mrs,
 Abdullah  has  said  this  in  her  state-



 ३०.  Subversion  of

 ment.  This  is  what  they  allege.  What
 more  do  you  want?  Therefore,  what
 I  say  is....

 y
 AN  HON.  MEMBER:  But  no  Emer-

 gency.

 SHRI  VASANT  SATHE:  Without
 Emergency!  It  is  still  worse.  At  least
 ian  Emergency,  Constitutionally,  fun-
 damental  rights  and  other  laws  can
 be  suspended.  But  here  there  was
 democracy  functioning  and  yet,  in
 the  democracy,  you  commit  all  these
 crimes!  What  are  we  to  say  then?

 This_  two-year  period  in  the  long
 history  of  this  country—30  years  have
 gone  by  and  so  many  years  will  go
 by—,  after  some  years,  will  be  looked
 at  in  a  proper  perspective.  Emer-
 gencies  in  democratic  countries  of
 the  world  like  the  United  States  have
 been  there.  Under  the  Constitution,
 there  is  a  provision.  They  had  de-
 ‘lared  Emergency  four  times:  first,
 in  933  by  Roosvelt....

 DR.  SUBRAMANIAM  SWAMY
 (Bombay-North-East):  That  was  Fin-

 ancial  Emergency.

 SHRI  VASANT  SATHE:  To  meet
 the  situation  of  financial  emergency,
 National  Emergency  was  declared.

 DR.  SUBRAMANIAM  SWAMY:
 But  ‘habeas  corpus’  was  not  suspend-
 ‘ed.

 SHRI  VASANT  SATHE:  In  1950,
 during  the  Korean  crisis,  against  the
 threat  of  Communism,  National  Emer-
 gency  was  declared.  We  know  the
 famous  McCarthyism  which  was  pre-
 vailing  under  which  hundreds  and
 hundreds  ‘of  people,  in  the  name  of
 being  Communists,  were  detained
 without  trial,  without  ‘habeas  corpus’.
 ‘Was  any  voice  raised  against  that?

 In  the  United  States  of  America,
 the  Red  Indians,  even  today,  in  their
 reserves,  are  deprived  of  their  rights.
 .200  Red  Indians  were  shot  dead  for
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 allegedly  having  killed  one  FBI  man,
 although  it  was  proved  in  the  High
 Court  later  on  that  he  was  killed  in
 self-defence.  I  would  like  to  know
 this,  Did  any  Red  Indian  citizen  of
 the  United  States  of  America  come  to
 India  or  go  to  any  other  country  and
 go  about  making  propaganda  that  de-
 mocracy  was  in  danger  in  America
 and  that  fundamental  rights  were
 being  denied  to  them?  The  black  peo-
 ple  in  America  are  deprived  of
 their  rights  even  today;  they  have
 made  a  petition  to  the  United  Na-
 tions.  Have  you  ever  seen  any  black
 man  in  the  United  States  come  to
 India  or  go  anywhere  else,  to  any
 other  country  in  the  world,  and  con-
 demn  his  Government  and  say  that
 their  fundamental  tights  are  being
 trampled  upon?  (Interruptions)  But
 here  was  a  hero!  He  goes  and  makes
 a  petition.  To  whom?  To  the  Ameri-
 can  Congress.  He  does  not  have  the
 guts  to  come  to  India  and  go  to  jail
 as  Mr.  Charan  Singh  did  or  Mr.
 Kamath  did.  He  comes  here,  to  Par-
 liament,  stealthily  signs,  shouts  some-
 things  and  runs  away.  This  is  the  sort
 of  hero  that  we  have.  And  holding
 Conferences—‘Friends  of  India’!  Are
 they  friend  of  India?  These  are  *who
 go  about  in  other  countries  trying  to
 deride  their  own  country.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar)  :  I  rise  on  a  point  of
 order.

 My  learned  friend  Mr.  Sathe  has
 used  the  word  .  I  think  he
 does  not  mean  it.  Whether  it  is  Mr.
 Swamy  or  you  or  I,  we  may  have  our
 political  differences  of  opinion  on
 many  issues,  but  to  call  any  Indian

 .  is  not  a  good  thing.  I  would
 request  my  friend  not  to  use  that
 word.  It  is  unparliamentary:  Kindly
 withdraw  it.

 SHRI  VASANT  SATHE:  If  vou  see
 the  context,  I  have  not  said  that  Mr.
 Subramaniam  Swamy  is  .  नि

 “*Expunged  as  ordered  by  the  Chair.
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 rShri  Vasant  Sathe]
 Let  me  _  make  this  clear.  I
 have  said  that  any  person  of
 any  country  who  goes  about  work-
 ing  against  his  country  in  an-
 other  country  would  be  called  *
 I  would  beg  of  my  friend  to  consider
 this  aspect  in  the  right  perspective.
 (Interruptions).

 As  you  said,  during  Emergency  ex-
 cesses  by  the  Police  had  taken  place.
 (Interruptions),  My  friend  was  just
 now  saying  that  over  a  lakh  of  people
 were  detained.  Instances  of  torture
 have  been  given  and  every  day,  day
 in  and  day  out,  they  are  being  re-
 peated.  I  would  say  that  no  human
 heart  would  ever  justify  what  was
 done  ‘to  Rajan  or  Reddy  or  any  other
 person  for  that  matter.  I  am  against
 such  excesses  and  I  am  condemning
 them  as  vehemently  as  you  are  doing.
 (Interruptions).

 Having  made  it  clear  that  I  am  as
 vehement  and  forecful  in  condemning
 the  excesses  as  anybody  else,  I  want
 to  put  it  in  the  right  perspective.  So
 Many  members  of  Parliament  were
 detained  during  emergency.  I  do  not
 know  of  a  single  Member  of  Parlia-
 ment  who  has  come  forward  with  any
 personal  story  of  torture  on  him
 (Interruptions)
 17  Hrs.  tho!

 MR.  CHAIRMAN  :  Order  please.

 SHRI  VASANT  SATHE:  Shri
 Jyotirmoy  Bosu  is  not  here;  he  can
 contradict  me  if  he  likes.  I  am  told
 that  Shri  Jyotirmoy  Bosu  was  detain-
 ed  in  Jaipur.  He  was  housed  in  a  bun-
 balow  in  the  jail  compound  and  was
 allowed  to  bring  his  family,  wife  and
 children  and  as  given  the  allowance.
 Every  day,  twice  he  used  to  go  to  the
 garden  in  a  motor  car.  This  was  a
 torture  for  Shri  Jyotirmoy  Bosu....
 (Interruptions).

 In  Nagpur  Jail,  500  RSS  workers
 were  detained.  Food  was  coming  to
 them  from  thei  rhomes  for  these  de-
 tenus.  Sweets  were  coming  to  them
 every  wevk.  This  was  the  life  they
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 were  living.  Was  this  a  torture.....
 (Interruptions)  Jalebis  and  _  ladoos
 were  coming  to  them....  (Interrup-
 tions).

 कुछ  माननीय  सदस्प  :  यह झू5  है
 MR.  CHAIRMAN:  I  have  asked  the

 Reporters  to  expunge  the  objection-
 able  portion  from  the  speech.

 SHRI  VASANT  SATHE:  What  do
 you  want  me  to  do?  Can  I  bring  back
 the  laddus  that  they  ate?

 SHRI  S.  KUNDU  (Balasore):  What
 Hitler  could  not  do  in  9  years,  these
 people  did  in  9  months  ....(Inter-
 ruptions)

 श्री  बसन्‍्त  सा  :  अरे  गही  मिल  गई  9

 महीनें  में  उसको  जल्दी  खर्च  न  करो  ।

 (व्यवधान  )
 SHRI  5.  KUNDU:  They  want  to

 get  a  certificate  from  Indira  Gandhi.
 They  were  advocating  her  cause.
 They  come  here  and  after  the  speech,
 they  will  run  to  Indira  Gandhi  and
 Sanjay  Gandhi  saying  that  they  have
 defended  them.  These  people  will
 never  see  the  writings  on  the  wall....

 (Interruptions)

 MR.  CHAIRMAN:  Mr.  Sathe,  please
 don’t  excite  the  hon.  Members.

 श्री  बसन्त्र  साठें  :  सच  बद  एत  करनें  के  लिए
 भी  ताकत  चाहियें।  (श्यवघान)
 SHRI  KRISHNA  CHANDRA  HAL-

 DER  (Durgapur):  Sir,  the  hon.  Mem-
 ber  is  misleading  the  House.  Mr.
 Jyotirmoy  Bosu  was  kept  in  a  solita-
 ry  confinement  and  I  am  asking  if
 they  are  prepared  to  undergo  the
 same  kind  of  treatment.

 (Interruptions)

 MR.  CHAIRMAN:  Mr.  Chatterjee
 will  be  speaking.  He  can  contradict
 whatever  he  said.

 Now,  Mr  Sathe,  you  please  come  to
 your  last  point.

 SHRI  VASANT  SATHE:  My  last
 point  is  about  the  so-called  excesses,
 if  that  satisfies  my  friends.

 *Expunged  as  ordered  by  the  Chair.
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 We  talk  of  ‘excesses....

 SHRI  S.  KUNDU:  Is  there  no  tme
 limit?  4

 MR.  CHAIRMAN;  If  he  takes  more
 time,  it  will  be  only  at  the  cost  of
 his  party  colleagues.

 (Interruptions.  )

 SHRI  VASANT  -‘SATHE:  The
 other  day  there  was  an  incident  in
 Faridabad  when  atrocities  were  com-
 mitted.  A  foreman  of  a  factory,  a
 Sikh  gentleman,  was  tortured  brutal-
 ly.  He  was  hung  to  a  fan  with  his
 hands  tied,  he  was  tortured.  Now  can
 anybody  in  his  sense  say  that  the
 torture  of  that  Harnam  Singh  in
 Faridabad  was  done  at  the  instance  of
 the  hon.  Home  Minister  or  the  Prime
 Minister?  Can  it  be  said?  In  the  same
 ‘way,  can  you  say  that  all  the  excesses
 committed  during  the  Emergency
 were  done  at  the  instance  of  Shri-
 mati  Indira  Gandhi?  (Interruptions).
 My  friends  who’  were  suffering
 from  Indira  phobia  are  still  afraid.
 That  ig  why  I  say,  if  now  true  demo-
 cracy  has  come  as  Shri  Morarji  Desai
 often  says—people  must  become  fear-
 less,  if  fear  has  gone  away  from  the
 minds  of  the  hon.  friends  of  Janata
 Party,  that  is  not  a  sign.  The  display
 that  they  made  is  a  proof  of  their
 still  being  scared  and  still  not  being
 free  from  fear,  I  would,  therefore,  beg
 of  Shri  Kamath  to  re-consider  and
 the  first  half  of  this  Resolution  should
 be  deleted,  Otherwise,  we  will  oppose
 the  entire  Resolution.

 Thank  you  for  giving  me  this  op-
 portunity.

 MR.  CHAIRMAN:  There  are  still
 i2  members  on  the  list.  Besides  there
 are  five  amendments  which  they  want
 to  move.  Time  already  fixed  was  ypto
 5.40  P.M.  Is  it  the  pleasure  of  the
 House  to  extend  the  time  by  half  an
 hour  so  that  all  these  discussions  may
 take  place  and  the  Home  Minister
 may  also  reply?

 ASADHA  I7,  899  (SAKA)  Democratic  Norms  3c6-
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 HON,  MEMBERS:  Yes.

 SHRI  P.  छू,  DEO:  Shall  I  get  time?

 MR.  CHAIRMAN:  Yes.

 DR.  SUBRAMANIAM  SWAMY
 (North-Bombay)  :  I  wish  to  con-
 gratulate  Shri  Kamath  for  moving  this
 very  appropriate  Resolution.  This
 Resolution,  in  my  opinion,  all  said
 and  done,  considering  what  has  hap-
 pened  is  quite  mildly  worded.  I  would
 have  preferred  stronger  words.  In-
 stead  of  using  ‘her  gang’  I  would  have
 used  ‘her  butchers’,  That  would  have
 been  more  appropriate  and  perhaps
 parliamentary,  Instead  of  saying  ‘cyni-
 cal  subversion’.  I  would  say  ‘per-
 version’.  Many  of  those  things  were
 perversion  in  the  normal  behaviour.

 Using  of  mild  words,  I  think  is  an
 indicative  of  the  fact  that  all  said
 and  done  instead  of  what  happened,
 we  are  in  a  mood  to  forgive.  But  at
 the  same  time,  we  must  also  not
 forget  what  has  happened.  We  must
 keep  remembering  it.  We  must  keep
 repeating  it  so  that  it  never  happens
 again.

 Mr.  Sathe  who  leads  the  attack  after
 due  consultation  in  the  proper  quar-
 ters,  I  am  sure,  brought  the  point
 which  has  now  been  completely  dis-
 credited,  He  said,  “This  election  actu-
 ally  shows  that  the  South  voted  for
 Emergency.  The  South  voted  for  the
 42nd  Amendment.  The  North  did  not
 vote  against  the  Emergency.  The
 North  did  not  vote  against  the  42nd
 Amendment,  but  voted  against  com-
 pulsory  sterilisation.”  This  is  what  he
 said.  This  Assembly  election  should
 have  shaken  him  out  of  this  compla-
 cency.  After  all,  in  the  South,  the
 Congress  Party  did  fight  the  State
 Assembly  ,elections,  Whatever  the
 Janat  Party’s  performance  preserves,
 South  was  considered  the  preserve  of
 the  Congress  Party  and  they  got  such
 a  beating  in  Tamilnadu.  It  was  piti-
 able  to  see  the  Congress  Party.
 In  fact  the  leading  lights  of  the  Con-
 gress  party  have  repeatedly  felt  in
 this  House  and  outside  that  had  I  not
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 ‘gone  to  Tamil  Nadu  the  Congress
 would  have  got  even  fewer  seats.  It
 is  a  fact  that  the  real  strength  of  the
 Congress  party  was  tested  out  in  the
 South.  I  hope  our  friends  of  the  Con-

 _gress  party  will  have  no  sweet  dreams
 but  will  come  down  to  face  realities,

 -and  the  reality  is  that  they  have  no
 _place  in  this  country,  whether  it  is
 north  or  the  south.  In  the  south  the
 fact  of  the  matter  is  that  they  were
 as  much  against  the  emergency  as  the
 people  in  the  north.  They  chose  to
 give  an  opportunity  to  somebody  else
 ang  they  ran  on  the  coat-tails  of
 another  party.  If  another  election
 comes  in  the  South,  they  will  have
 no  place  at  all  there.  They  say  that
 the  vote  is  not  a  sufficient  mandate  for
 the  Janata  Party.  Everyone  knows
 that  in  the  97l  elections  they  got
 only  43  per  cent  of  the  votes.  They
 extended  the  life  of  the  Parliament
 ‘twice.  They  got  mandate  only  for  5
 years.  For  what?  Not  for  Constitu-
 tion  Amendment,  but  to  remove
 poverty.  After  this  5  year  period  was
 over  they  illegally  extended  the  term
 not  once  but  twice.  They  felt  they
 had  the  mandate  to  extend  Parlia-
 ment’s  life.  They  thought  they  had  a
 mandate  to  justify  dynastic  rule  in
 the  country.  But  that  dream  had  to
 be  disturbed  and  people's  verdict  as-
 serted  itself.  We  in  the  Janata  Party
 got  a  mandate  to  restore  democracy.
 We  did  restore  democracy.  We  in  the
 Janata  party  got  a  mandate  to  re-
 store  trade  union  rights.  We  did  re-
 store  trade  union  rights.  We  in  the
 Janata  party  got  a  mandate  to  re-
 store  the  freedom  of  the  Press,  We
 did  restore  that.  We  in  the  Janata
 Party  got  a  mandate  to  bring  freedom
 to  the  people  at  large  in  this  country
 ang  we  have  done  that.

 Mr.  Sathe  said  certain  things  and
 he  shall  always  have  the  freedom
 to  say  whatever  he  wants  He  got  up
 here  and  was  very  much  exercised
 about  the  fact  that  Mr.  Sanjay
 Gandhi,—  for  whom  he  holds  brief—
 was  detained  in  the  airport.  We  know
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 what  the  exact  situation  was.  It  was
 a  great  tribute  to  the  Janata  Govern-
 ment  that  Mr.  Sanjay  Gandhi  could
 go  to  the  DSP  and  file  a  written  com-
 plaint.  In  their  Raj  could  anybody
 hope  to  go  and  file  8  written  com-
 plaint?  He  would  be  ducked  into
 a  bucket  of  water  and  thrown  into
 the  Jamuna  river  and  declared  that
 he  drowned  himself  while  in  pur-
 suit!

 During  the  20  months  of  emergency,
 “Mr.  Kamath  used  the  word  ‘cynicism’
 to  describe  the  events.  I  will  give  an
 instance  of  this  cynicism.

 They  mentioned  Rajan’s  case  as
 deplorable.  Did  they  know  that?
 Well,  Mr.  Sathe  did  not  know  that
 because  he  was  going  to  Acharya
 Vinoba  Bhave  and  getting  the  anusa-
 san  parva  and  all  these  things  as  also
 reciting  the  upanishads.  He  was  not
 visiting  the  jails.  Did  he  visit  the
 Jail  and  see  Shri  Bosu  whom  he  con-
 sidered  to  be  his  friend?  Did  he  have
 the  guts  to  go  and  visit  him  or  other
 Members  of  Parliament  in  jails?  Did
 he  visit  any  jail  at  all?  He  is  now
 talking  about  Shri  Rajan.  He  was
 so  scared  that  even  if  he  visited  some-
 body  whom  some  people  did  not  like,
 well,  he  might  get  one  way  ticket  to
 jail  from  where  he  may  not  be  able
 to  come  back  out.  He  cannot  speak
 from  his  personal  experience.  But,  I
 can  say  that  cynicism  did  pervade.
 Why?  Rajan  died  on  2nd  March;  he
 was  beaten  to  death  in  a  police  jail.
 The  D.I.G.  and  the  I.G.  were  seeing
 in  a  close  circuit  television.  On  the
 24th  September,  a  Central  Intelli-
 gence  agent  contacteq  Rajan’s  father
 and  told  him  that  about  his  son’s
 where  abouts,  he  could  not  promise.
 Later  on  he  filed  a  report  with  the
 then  Prime  Minister,  Mrs.  Indira
 Gandhi  that  Shri  Rajan  had  been
 murdered  in  cold-blood  in  a  jail  and
 therefore  there  was  nobody  left  for
 him  to  investigate  that  report  which
 was  sent  by  the  Central  Intelligence
 Agent.  Did  Shrimati  Gandhi  have
 the  guts  to  write  at  least  to  Shri
 Rajan  that  she  was  sorry  that  she
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 had  been  receiving  petitions  from  him
 about  the  whereabouts  of  his  son.

 Did  she  have.the  guts  to  say  ‘I  am
 sorry  to  say  that  because  of  misuse
 of  authority  by  the  Police,  he  had
 been  beaten  to  death.  J]  am  very
 sorry  about  it.  I  shall  suspend  the
 police  officers  and  hold  an  enquiry  and
 give  you  any  other  compensation  for
 that.  What  happened  was  this.  She
 was  like  a  coward  and  hid  herself
 behind  in  silence.

 He  mentioned  about  Faridabad
 incident.  The  first  action  that
 was  taken  by  this  Government
 was  to  suspend  the  police  officer.
 Why  could  they  not  do  that?  Rajan’s
 case  was  known  to  the  people  in
 power,  to  the  gang  that  he  talked
 about,  to  the  butchers,  if  I  would
 refer  to  this  expression.

 Sir,  these  people  knew  about  it  but
 they  kept  quiet.  They  did  not  even
 inform  the  father.  I  met  him  and
 he  wept  before  me  and  he  said  that
 it  was  a  torture—one  year  of  torture
 not  knowing  whether  he  was  alive
 or  not.  Why  could  they  not  tell  him
 earlier?  They  would  never  have
 done  it.  In  fact  Rajan  was  dead.  It
 would  not  have  been  known  but  for
 the  fact  that  we  restored  the  rights
 to  courts  and  Rajan’s  father  could
 go  to  the  court  and  file  a  habeas
 corpus  petition.  When  emergency  is
 declared  in  other  countries  at  ieast
 there  they  do  not  suspend  the  habeas
 corpus  but  here  the  habeas  corpus  is
 suspended.  That  is  done  only  in  coun-
 tries  where  there  is  total  dictator-
 ship.  He  talked  about  the  treatment
 in  jails.  Shri  Bansi  Lal  was  telling
 that  every  leader  in  jail  was  being
 given  badam  and  milk  shake  and  all
 these  lovely  things.  In  fact,  he  said
 that  the  conditions  in  jail  were  so
 wonderful  that  many  of  the  criminals
 did  not  want  to  leave  the  prison  and
 go  home.  Of  course,  one  of  our
 leaders  in  jail  told  him  that  they
 would  see  in  a  few  month’s  time  that
 Shri  Bansi  Lal  himself  would  have  to
 ‘spend  some  time  there.  Therefore,  all
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 of  them  should  be  in  good  shape.  Sir,
 it  is  not  a  question  of  treatment  alone.
 The  conditions  were  so  bad.  The
 treatment  was  bad  to’  very  senior
 political  wurkers.  Look  at  Shrimati
 Mrinal  Gore.  Do  not  take  my  words.
 But  look  at  what  the  Bombay  High
 Court  had  said.  It  was  the  Bombay
 High  Court  which  had  to  liberate  her
 from  the  conditions  in  which  she  was
 living.  I  do  not  know  what  else
 could  Mrs.  Gore  do?  She  went  un-
 derground.  But  she  was  caught  from
 the  underground  and  _  was  tortured
 and  she  was  subjected  to  humiliation.
 The  High  Court  had  to  intervene  in
 her  case.  If  it  had  not  intervened,
 what  would  be  her  position?  Today
 Mr.  Sathe  gets  up  and  says  that  she
 was  treated  well  particularly.  I  think
 it  is  a  matter  of  great  shame  if  you
 say  so.

 SHRI  VASANT  SATHE:  |  did  not
 say  that.

 DR.  SUBRAMANIAM  SWAMY:
 You  said  that.  (Interruptions).  You
 read  the  strictures  of  the  high  court.
 Look  at  even  Shri  Morarji’s  case.
 When  his  case  was  taken  up,
 he  was  not  even  allowed  to
 see  his  Son  or  daughter-in-law.  In
 regard  to  Shri  Jayaprakash  Narain
 and  other  leaders,  the  courts  had  to
 come  in.  What  happened?  They
 transferred  the  judge.  A  judge  of  the
 Gujarat  High  Court  was  sent  from  one
 corner  to  another  and  another  to  ano-
 ther  corner.  The  judges  were  trans-
 ferred  in  this  manner.  That  is  how
 they  behaved  and  now  they  want  to
 hide  that  and  say  about  the  quality  of
 their  leaders,  The  quality  of  their
 leaders  can  be  seen  by  the  fact  that
 they  gpenly  lie  low.  Mrs.  Indira
 Gandhi  herself  declared  in  ‘1973-74  her
 wealth  tax  return  for  Rs,  2.7  lakhs.
 Only  Rs.  2.7  lakhs.  This  figure  is  a
 lot.  In  fact  it  is  so  sorrowful  to  see
 that  her  tax  return  in  1972-73  which
 was  only  Rs,  3.  lakhs  had  dropped
 now  to  Rs.  2.7  lakhs.  Now,  Sir,  we
 fing  from  the  government  records—the
 records  of  the  Ministry  of  Works  and
 Housing—that  Mrs,  Gandhi  is  paying
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 an  annual  rent  of  Rs.  40,000.00  for  her
 residence.  If  you  add  electricity  and
 water  charges  it  will  become  Rs.
 50,000.00  ang  if  you  add  minimal  liv-
 ing  expenses  it  will  be  another  Rs.
 50,000.00  annually.  So,  her  annual
 expenses  will  not  be  less  than  Rs.  4
 lakh.  Now,  a  person  whose  expenses
 are  to  the  tune  of  Rs.  ]  lakh  annually
 without  any  visible  means  of  support
 or  employment  must  mean  that  she
 must  have  wealth  to  the  tune  of  at
 least  Rs.  0  lakhs.  This  is  the  normal
 calculation.

 Sir,  recently  I  took  an  architect  and
 a  valuer  to  Chhaterpur  village  and
 saw  the  big  mansion  that  Mrs.  Gandhi
 is  building.  I  asked  this  architect  and
 valuer  as  to  what  would  be  his  con-
 servative  estimate  of  this  mansion?  He
 said  that  it  cannot  be  less  than  Rs.  6
 lakhs.  It  is  a  huge  mansion  with  a
 huge  garden  and  it  is  centrally  air-
 conditioned.  This  is  a  clear  question
 of  dis-proportion.  You  have  showa
 income-tax  ang  wealth  tax  return  of
 Rs,  2  lakhs.  Your  expenditure  is  Rs.
 l  lakh  which  means  you  must  have
 a  wealth  of  Rs,  0  lakhs  and  further
 you  have  a  house  worth  Rs.  6  lakhs.
 From  where  did  this  money  come.
 May  be  some  part  of  the  Nagarwala
 fund  is  still  being  used?

 Mr.  Chairman,  Sir,  there  was  a
 charge  made  against  me  by  analogy
 that  I  engaged  myself  in  traitorous
 activities  by  going  abroad.  Sir,  there
 was  no  doubt  at  that  time  that  Indira
 was  India  and  to  oppose  Indira  was
 to  oppose  India.  I  did  not  go  abroad
 immediately.  I  went  after  six  months
 of  the  declaration  of  Emergency,  I
 travelled  on  my  own  regular  passport
 under  my  name—not  in  disguise—and
 they  could  not  stop  me  from  leaving
 and  retunring  and  making  my  appear-
 ance  in  the  House.  Sir,  the  fact  of
 the  matter  is  that  Mrs.  Gandhi  during
 the  Emergency  gave  as  many  as  forty-
 eight  interviews,  Out  of  these  48
 interviews,  forty-two  interviews  were
 given  to  foreigh  correspondents.  In
 all  these  interviews  she  blackened  the
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 name  of  the  Opposition  by  saying  that
 the  Opposition  is  a  bunch  of  crooks
 and  black-marketeers.  They  are
 thieves  ang  traitors.  She  said  that
 Jayaprakash  Narayan  wanted  Army
 rule  in  India.  People  in  jail  were
 very  unhappy  about  it.  They  felt  that
 this  kind  of  thing  should  not  go  on.
 It  must  be  replied  to.  Sir,  I  remem-
 ber  Jayaprakash  Narayan  having  sent
 for  me  and  Said  a  few  words  whica
 convincegq  me  to  go  abroad.  When  I
 protested  that  I  would  like  to  remain
 within  the  country  and  work  then  he
 said:  Do  you  know  if  you  are  in
 London  and  get  intervieweq  on  BBC
 more  Indian  people  will  listen  to  you
 than  if  you  stay  within  the  country.
 The  sag  position  of  the  country  at
 that  time  was  that  you  could  more
 effectively  reach  from  Bombay  ‘o
 Delhi  via  London  than  directly  from
 Bombay  to  Delhi.  This  was  the  state
 to  which  they  had  reduced  the  coun-
 try.  Sir,  after  my  arrival  in  Londcn
 it  became  inconvenient  for  them.  Mr.
 Hitendra  Desai  is  not  here.  He  talked
 about  his  brave  role  in  London.  Sir,
 When  Mr.  Hintendra  Desai  came  to
 London  he  did  not  speak  on  Emer-
 gency  but  he  spoke  on  Hindu  Dharma,
 He  addresseq  a  crowd  of  40  people.
 Then  the  Samachar  correspondent  was
 made  to  send  a  report  to  Delhi  that
 Mr.  Hitendra  Desai  addressed  gq  big
 public  meeting  in  which  he  talked
 about  the  Emergency.  Then  came  Mr.
 Om  Mehta,  the  tiger  of  MISA.  I  do
 not  know  where  he  has  disappeared.
 I  have  not  seen  him  anywhere.
 When  he  came  to  London  he  did  not
 have  the  guts  to  address  a  meeting
 even  when  the  Indians  there  asked
 him  to  address  one.  He  went  to  a
 restaurant  with  five  pleaders  and  the
 Samachar  correspondent  was  made  to
 send  the  report  that  he  addressed  a
 public  meeting.  They  did  not  mention
 that  it  was  a  restaurant  with  five  peo-
 ple  eating  tandoori  chicken  where
 nothing  was  talked  except  Candy  and
 some  of  the  ministers.  He  was  forced
 to  use  the  word  ‘gangsters’.  You
 should  see  the  speeches  made  by  the
 ambassadors,  Mr.  B.  K.  Nehru,  I
 regret  to  say,  is  still  the  High  Commis-
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 sioner;  I  hope  he  will  go  soon;  I  have
 been  informally  told  that  he  will  be
 going  and  I  hope  he  will  be  going
 soon.  If  he  had  any  good  sense  he
 woulg  have  resigned  himself.  In  his
 speech  he  said:  Jayaprakash  Narayan
 is  not  a  Gandhian;  he  was  never  a
 Gandhian;  that  Jayaprakash  Narayan
 believes  that  ends  justify  means.  Now
 anybody  who  had  any  relationship
 with  JP  would  know  the  truth  that
 it  was  the  farthest  thing  from  his
 mind.  In  fact  many  _  persons  were
 impatient  with  him  200  kept  on  em-
 phasising  that  means  justify  ends.
 But  means  are  as  important  as  ends:
 that  was  the  constant  theme  of  all  the
 speeches.  Anq  yet  this  was  the  kind
 of  thing  said  in  London.

 About  B.  M.  Kaul,  the  less  saiq  the
 better.  I  am  glad  he  has  run  away
 from  the  United  States;  otherwise  the
 Indians  there  were  not  going  to  allow
 him  to  stay  for  a  day  and  he  came
 away.  But  the  kind  of  lies  that  were
 in  circulation  were  unimaginable.
 Therefore,  I  should  urge  Mr.  Kamath
 to  adq  those  facts  also  in  his  resolu-
 tion.

 ]  should  conclude  with  asking  Mr.
 Sathe  some  questions.  Are  he  and  his
 friends  aware  of  some  facts.  For
 example  in  Bhopal  a  seven  year  old
 girl,  a  polio  victim  who  could  not  walk
 wag  in  jail,  kept  there  under  MISA.
 I  can  see  that  under  MISA:
 You  are  to  apprehend  a  per-
 son  because  a_  person  is  about
 to  act  in  a  manner  to  cause
 grave  public  disorder  in  the  country.
 But  how  can  a  seven  year  old  girl,  a
 polio  victim  who  cannot  walk,  be  a
 threat  to  public  order  in  the  country?
 Actually  what  happened  is  this.  The
 mother  Archana  Mishra  was  an  active
 political  worker  and  went  under-
 ground  and  the  police  did  not  know
 how  to  bring  her  out.  So  they  put  this
 girl]  in  jail,  all  alone.  The  mother
 came  crying  to  the  police  station  and
 all  right,  please  leave  my  daughter,
 you  can  arrest  me;  I  will  not  go  under-
 ground.  The  police  took  the  motoer
 and  put  her  in  another  jail  and  kept
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 the  mother  and  the  daughter  sepura-
 tely,  in  jail,  I  want  to  know  from
 Mr.  Sathe  whether  he_  knew  this.  I
 can  tell  you  that  Mrs,  Indira  Gandhi
 knew  about  it  because  we  worte  letters
 to  her;  we  told  her  that  these  were
 happening  and  keeping  a  7  year  old
 girl  in  jail  is  not  right.  We  woarte
 letters  to  other  Ministers,  to  all  the
 important  ministers.  We  dig  not
 write  to  Brahmananda  Reddy  because
 he  was  not  functioning  as  Home  Mini-
 ster;  Om  Mehta  was  functioning  from
 under  him;  we  worte  to  him;  we  worte
 to  all  the  important  ministers.  The
 hon.  Members  there  should  tell  us
 whether  they  knew  that  in  Godavari
 Khana  three  boys  were  pickeg  up  fer
 pasting  posters.  What  did  the  pus-
 ters  say?  End  Emergency;  Release
 all  Leaders.  That  is  all  the  posters
 said.  They  were  taken  to  jail,  stripp-
 eq  nakeg  ang  tortured  with  cigarette
 butts;  there  are  photograhs  of  this
 with  me  and  they  have  been  published
 all  over  the  world;  their  entire  body
 was  burnt  with  cigarette  butts.  After
 that  they  were  produceg  before  magi-
 strate  who  was  shocked  and  he  got
 them  admitteq  in  the  hospital.  The
 lawyers  association  went  and  saw
 them  in  the  hospital  and  passed  a  re-
 solution  and  _  sent  that  resolution  tc
 Indira  Gandhi:  Please  do  something,
 What  was  Indira  Gandhi’s  reply?  The
 president  of  the  bar  association  was
 arresteq  under  MISA;  this  was  her
 reply.

 ३374

 They  are  the  guilty  people;  we  must
 know  all  those  people  through  and
 through.  History  books  will  only  ac-
 centuate  the  crimes  that  they  have
 done.  We  do  not  know  the  entire
 story  yet.  Some  of  the  files  they  have
 run  away  with.  I  do  not  know  where
 the  files  have  gone;  and  it  is  going  to
 take  time  to  know  the  _  full
 story.  But  this  House  knows
 and  the  country’  knows  that
 those  people  have  behaved  like  crimi-
 nals;  they  either  actively  participated
 themselves  or  passively  kept  quiet
 without  raising  a  littel  finger.  So  I
 commend  Mr.  Kamath  for  bringing



 375  Subversion  of

 pDr.  Subramaniam  Swamy}
 forwargq  this  forthright  resolution,
 mildly  worded,  I  think  proper  for  the
 parliamentary  forum.  I  hope  the  en-
 tire  House  would  unanimously  vote
 for  it....That  will  might  be  the
 first  step  towards  prayaschitta  whrich
 will  help  you  in  the  long  run.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  After  the  shameless  out-
 bursts  of  Mr,  Sathe  today,  w:  are
 Pappy  that  the  people  of  this  country
 have  got  their  deliverance  from  the
 clutches  of  tyranny.  We  shudder  to
 think  what  would  have  happened  if
 they  were  sitting  or  this  side  of  the
 House.  Then  “ne  people  of  this
 country  would  have  been  under
 perennial  slavery  for  ages  and  ages
 with  no  hope  of  deliverance.  Mr.
 Sathe  spoke  of  a  *  like  Mr.  Subra-
 maniam  Swamy.

 We  have  many  differences  wita  Mr.
 Subramaniam  Swamy.  But  we  ad-
 mire  him  because  when  the  peopl?  of
 this  country  were  be‘ag  rade  a  sub-
 jugate  nation  and  were  being  treated
 as  secong  class  citizens  with  no  right
 left,  he  had  been  fortunate  enough
 te  get  out  of  this  big  prison  which  was
 India  ang  80  and  speak  for  the  people
 of  this  country  who  were  suffering
 under  the  regime  of  thes:  marauders
 of  democracy.  At  that  time  whe:  Mr.
 Swamy  was  speaking  in  America  and
 England,  the  sycophants  and  serviles
 have  been  going  to  No.  Safdurjang
 Road  with  bended  knees  asking  for
 her  mercy.  This  was  the  position.
 They  kept  quiet  when  the  people  of
 this  country  suffereq  ang  were  made
 to  suffer.  When  a  lady  like  Sneblata
 Reddy  had  to  give  her  life,  when  a
 young  man  like  Rajan  suffereq  and
 died  in  prison,  the  lady  sitting  there
 at  No.  l,  Safdurjang  Road  her  con-
 science  did  not  matter  at  al]  at  that
 time.  This  bunch  of  sycoprants
 whom  I  cal]  marauders  of  democracy,
 those  who  did  not  have  even  the  gli-
 ghtest  regard  either  for  the  people
 of  this  country  or  for  themselves.  had
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 mortgaged  their  conscience.  Did  they
 think  they  were  representing  people
 at  that  time  by  surrendering  their
 rights  ang  by  compromising  the  rights
 or  the  people?  Today,  Mr,  Sathe
 is  giving  us  a  lecture  on  the  attitudes
 of  the  people  of  South  India  and  the
 attitudes  of  the  people  of  North
 India.  The  whole  game  of  ‘Divide’
 ang  rule’  is  still  being  perpetrated.
 I  have  no  manner  of  doubt  that  the
 people  of  South  India  will  rectif;
 their  mistake  at  the  earliest  oppor-
 ‘unity  they  get.  We  believe  in  the
 democratic  sense  and  spirit  of  the
 people  of  South  Indis.  We  lv  not
 want  to  make  any  distinction  between
 the  people  of  North  India  ang  the
 people  of  South  India.  This  has  been
 the  expression  of  the  largest  number
 vf  people  of  this  country,  who  have
 २०९१  unhesitatingly  against  the  party,
 which  was  in  power  fur  the  last  thirty
 years  at  the  centre.  Therefore  you
 ure  trying  to  sheg  crocodile  teas  for
 the  people  of  South  India  saying  that
 they  are  the  people  who  appreziated
 the  socalleq  gains  of  the  emergency
 and  that  the  people  of  North  India
 did  not  understand  it.  Probably  local
 issues  like  language  issue  are  exp'oiteg
 during  the  last  Lok  Sabha  elections.
 Tami]  Nadu  has  at  least  cut  them  jnto
 size  and  1  hope  that  Timil’Nadu  wave
 will  spreag  to  Karuataka  and  other
 places.  I  hope  elections  is  held  soon
 there.

 Then,  objection  was  taken  to  the
 word  ‘gang’  in  the  resolution.  I
 agree  with  Mr.  Swamy  that  it  is  a
 mild  word  that  has  been  used,  Per-
 haps  the  word  ‘butchers’  is  also  a  mild
 word.

 They  had  plundered,  looted  and  a
 carnage  was  let  loose  in  this  country
 by  a  handful  of  people  taking  advan-
 tage  of  a  temporary  majority.  Elec-
 tions  were  held  in  97l.  Elections
 were  not  held  in  976  and  the  reason
 given  was  that  election  could  not  be
 held.  A  theory  was  adumbrated
 that  they  were  infallible  because:
 their  leader  was  supposed  to  be  in-

 *Expunged  as  ordered  by  the  Chair.
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 fallible  and  indispensable.  A  new
 definition  of  democracy  was  pro-
 pounded  out  namely  ‘Indira  is  India,
 India  is  Indira’  and  the  democracy
 was  for  Indira  only  and  Nehru’s
 family  and  the  democracy  was  not
 for  Rajan  or  Snehlata  Reddy  or  Mr.
 Jyotirmoy  Bosu  or  Mr.  Charan  Singh.
 This  was  the  fosition.  Today  Mr.
 Sathe  in  his  anxiety  to  support  a
 hopeless  cause  has_  given  a  go-bye

 to  all  senses  of  truth  and  justice.  Sir,
 I  would  like  to  draw  the  attention  of
 the  hon.  House  as  to  what  was  the
 position  of  Mr.  Jyotirmoy  Bosu  about
 which  I  said  during  the  debate  in  the
 last  House  on  the  MISA  Amendment
 Bill  when  Mr.  Brahamananda  Reddy,
 who  has  been  cut  to  size  now,  was
 the  Home  Minister.  We  used  to  wit-
 ness  his  pitiable  condition  coming
 here  as  a  homeless  Home  Minister.
 This  was  his  condition,  to  put  it
 shortly.

 Mr.  Bosu  was’  kept  in  complete
 isolation  in  a  solitary  cell  in  Hissar
 jail.  As  a  practising  lawyer,  I  had
 gone  ang  taken  interview  of  Jyotir-
 moy  Bosu  in  Hissar  jail.  With  great
 difficulty  I  got  permission  and  I  was
 surrounded  by  the  Superintendent
 of  police,  the  Superintendent  of
 jails)  a  CID  man  in  Delhi  and  ano-
 ther  two  or  three  persons  whose
 identity  was  not  discloseq  and  there
 Was  supposed  to  be  ६  legal  interview
 between  a  client  and  a  lawyer  be-
 cause  I  was  to  move  Habeas  Corpus
 petition  which  I  did  subsequently.  No
 person  other  than  those  on  duty
 were  allowed  to  go  in.  The  cell  had
 no  window  or  door  excepting  a
 small  ventilator  at  ceiling  height  and
 a  grilled  iron  gate.  When  there  was
 dust  storm,  he  had  no  protection  from
 such  storm.  The  cel]  also  got  flooded
 when  there  was  ag  downpour.  We
 further  understand  that  to  make  the
 isolation  complete  the  jail  authori-
 ties  hag  fixed  two  thick  blankets  on
 the  courtyard  gate  so  that  nothing
 outside  was  visible  for  him.  Over
 and  above  kutcha'  brick  and  mud
 mortar  buffer  wall  had  been  erected
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 to  make  the  invisibility  doubly  sure.
 For  a  number  of  days  there  were  70
 switches  for  the  lights  in  the  cell.
 So  he  had  to  sleep  with  a  powerful
 bulb  on  throughout  the  night  which
 attracted  thousands  of  insects,  Sub-
 sequently  the  bulb  was  removed,

 but  he  had  to  Jive  and  eat  in  dark-
 ness.  The  fan  which  had  been  provi-
 ded  for  him  hardly  worked  due  to
 frequent  voltage  fluctuations,  apart
 from  load-shedding.  There  were  a
 number  of  open  latrines  and  drains
 near  his  cell;  as  g  result  whereof
 the  place  was  infested  with  flies.  The
 open  water  reservoir  adjoining  the
 latrine  was  also  a  source  of  danger.

 This  was  the  position  and  Mr.  Sathe
 was  talking  as  if  Mr,  Jyotirmoy  Bosu
 Was  in  a  delayed  honeymoon  in  Jai-
 pur  enjoying  good  time  with  his
 wife,  This  is  the  attitude.  These  are
 shameless  people.  They  should  hang
 their  heads  in  shame.  This  js  the  way
 they  treat  the  representatives  of  the
 people.

 SHRI  VASANT  SATHE:  I  protest.
 I  talked  of  his  stay  in  Jaipur  only.

 SHRI  SOMNATH  CHATTERJEE:
 Sir,  Mr.  Jyotirmoy  Bosu’s  father
 died,  Under  an  order  of  court  he  was
 taken  to  Calcutta  and  then  he  had
 his  heart  attack  in  Calcutta  and  an
 attempt  was  made  to  forcibly  bring
 him  back  from  Calcutta  to  Delhi  and
 then  to  Hissar  and  it  would  have  en-
 taileg  a  motor  drive  for  another  250
 miles  and  probably  that  was  the  me-
 thod  of  accelerating  the  end  of
 Jyotirmoy  Bosu.  But  the  people  want
 him,  you  cannot  put  an  end  to  him  so
 soon,  What  happened  then?  We  went
 to  court  and  obtained  an  order  of
 court,  The  Medical  Superintendent
 of  the  Calcutta  Presidency  jail  had
 recommended  that  without  a  proper
 treatment  in  Calcutta,  he  should  not
 be  removed  because  the  condition  of
 his  heart  was  such  that  he  would
 not  be  able  to  bear  the  strain  of  the
 journey.  Ang  until  we  obtained  the
 order  of  the  court,  the  Government
 was  adament.  They  said  ‘We  must  take
 him’.  We  went  to  the  court,  the  court
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 directed  that  without  a  proper  treat-
 ment  and  the  clearance  of  the  doc-
 tors  he  should  not  be  taken  out.  The
 Government  dig  not  believe  this,  The
 Government  made  an  application  to
 the  court  for  appointment  of  a  panel
 of  doctors  for  the  examination  of  his
 health.  They  sent  three  doctors  from
 Delhi.  Three  doctors  -went  from
 Delhi,  examined  him  and  gave  a  re-
 port  in  writing  that  he  should  be  on
 complete  beg  rest.  Kindly  consider
 what  would  have  happened  to  Jyotir-
 moy  Bosu  when  the  Government  doc-
 tors  who  were  specifically  sent  from
 Delhi  to  Calcutta  for  the  purpose  of
 ‘eamining  his  health  recommended
 that  he  should  not  be  removed  from
 Calcutta  and  the  Government  was
 forcibly  trying  to  bring  him  and  put
 him  back  again  in  the  solitary  con-
 finement  in  Hissar.  The  cbject  was
 ‘very  clear.  Because  he  was  a  thorn
 in  their  flesh.  This  is  the  position
 and  I  think  Mr.  Sathe  has  learned
 some  lesson  today.  These  are  the
 people  who  declared  g  war  on  the
 people  of  this  country  and  that  is
 why  when  the  people  of  this  country
 have  earned  their  deliverence  from
 this  ruthless  regime,  from  a  vile  ad-
 ministrative  and  political  set  up,  it  is
 meet  and  proper  that  in  this  House  as
 representatives  of  the  people  we
 should  thank  the  people  of  this
 country  for  earning  their  deli-
 verence,  giving  us  back  our
 right  to  speak,  express  their
 urges  and  aspirations  before  this
 House  so  that  this  may  be  a  country
 where  rule  of  law  prevails,  at  least
 we  can  get  it  back.  Therefore,  I  must
 congratulate  Mr,  Kamath  for  coming
 out  with  this  Resolution,  I  do  not
 know  whether  Mr.  Sathe  genuinely
 believes  in  what  he  has  said  today;
 or  whether  there  is  still  some  strong
 whip  inforce  in  their  party—when
 he  was  made  to  say  what  he  has  said
 today.

 SHRI  VASANT  SATHE:  I  genu-
 inely  believe  every  worg  of  what  I

 ‘have  said.  I  do  not  speak  like  you.
 SHRI  SOMNATH  CHATTERJEE:
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 There  were  instances,  so  many  in-
 stances  of  tyranny  and  torture.  It
 wil]  take  hours  and  days  to  explain
 them,  with  whatever  little  details
 that  we  have.  We  don’t  have  all  the
 details  from  all  over  India.  It  will
 take  2  or  3  hours  to  give  the  mini-  /
 mum  of  details,  about  some  of  the
 instances  and  how  they  have  taken
 place  in  this  country.  .

 Every  democratic  and  political  set
 up  was  denigrated  and  every  moral
 and  political  value  was  decimateg  in
 this  country,  during  those  19-20
 months,  for  the  sake  of  the  personal
 ends  of  an  individual  and  her  family.
 What  we  found  was  that  an  attempt
 was  made  under  the  garb  of  constitu-
 tional  provisions  to  set  up  a  dynastic
 rule;  and  this  gentlemen  today  and
 others  like  him  were  on  their  ben-
 ded  knees  and  asking  for  their  bles-
 sings.  “(Interruptions)  &  half-edu-
 cated  young  man  had  become  their
 god-father.  (Interruptions)  Shame-
 less  people.  .

 SHRI  VASANT  SATHE:  You  are
 a  lawyer.  Can  you  show  me  one
 provision  in  the  Constitution  which
 leads  to  ag  dynastic  rule?

 (SHRI  SOMNATH  CHATTERJEE:
 I  know  he  has  lost  his  balance.  Like
 his  speech,  I  have  to  treat  his  out-
 burst  today  with  the  contempt  that
 it  deserves.

 So  far  as  th2  abuse  of  MISA  is
 concerned,  I  don’t  have  to  tell  hon.
 friends  here.  Everybody  knows  it;
 but  how  did  it  happen.  Not  only  poli-
 tical  people,  but  government  servants
 were  also  put  under  MISA.  Incon-
 venient  government’  servants  who
 would  not  toe  their  line,  who  would
 not  be  a  party  to  their  corrupt  ad-
 ministration,  honest  government  ser-
 vants  who  wanted  to  serve  the  people
 of  ‘this  country  honestly,  truthfully

 and  with  a  sense  of  _  responsibility
 and  duty,  were  suspended,  put  under
 MISA  and  they  lost  their  jobs.  I  must
 thank  this  government;  they  restored
 jobs  to  those  people,  whose  services
 were  terminated  under  3(2)(c)  of
 the  Constitution.  We  had  to  go  to  the
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 court  in  some  cases;  and  we  got  or-
 ders  of  reinstatement.  This  is  what
 happened.  ye

 Now  about  Parliament.  We  could
 not  help  it,  We  were  in  a  microscopic
 minority  in  the  House,  This  Parlia-
 ment  was  turned  into  a  rubber  stamp.
 It  was  packed  with  ‘Yes-men’.  (In-
 terruptions)  I  was  an  unhappy  parti-
 cipant  in  the  deliberations  that  were
 taking  place  here.  We  could  not  help
 it.  That  is  why  when  the  forty  sec-
 ond  Amendment  came  _  we  did  not
 Participate.  Then  they  were  vying
 with  each  other  in  extending  their
 support,  Today  they  are  having  the
 realization  that  the  42nq  Amend-
 ment  should  80,  This  is  the  position.
 When  the  MISA  amendment  came
 they  were  vying  with  each  other  in
 supporting  it.  And  Mr.  Sathe  will  re-
 member  that  day  in  the  last  House
 when  we  gave  so  many  instances  of
 misuse  of  MISA;  he  said  himself  that
 a  70-year-old  paralytic  had  been
 detained.  He  was  one  of  his  teachers,
 if  I  am  not  mistaken.  But  he  must
 raise  his  hand  in  support  of  the
 mother,  Otherwise  where  will  he  be?
 Probably  he  would  have  had  to  go
 and  give  company  to  Mr.  Jyotirmoy
 Bosu  in  the  Hissar  jail.  That  is  why
 he  had  to  support  them.

 What  about  the  judiciary?  They
 wanted  not  only  a  committed  judi-
 ciary,  but  an  ineffective  judiciary,
 berause  they  realized  that  some  relief
 can  be  obtained  by  the  oppressed  peo-
 ple  of  this  country  through  the  judi-
 ciary  which,  according  to  me  at  least,
 is  not  yet  perfect;  but  even  then,  in
 this  imperfect  system,  people  of  this
 country  could  get  some  remedy,  some
 relief;  but  even  that  was  denied.  The
 doors  of  the  courts  were  closed.  The
 only  doors  that  were  kept  open  were
 the  doors  of  l,  Safdarjung  Road;  of
 course  after  screening  people  would
 be  allowed  admittance,  They  must
 pay  their  obeisance  first,  prove  their
 loyalty  to  the  mother  and  more  loya-
 ‘Ity  to  the  son.  et

 reese  i
 Then  about

 nn  |

 the  transfers  which
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 were  made  of  government  servants.
 Only  on  political  vendetta  this  had
 happened.  Everybody  knows  in  this
 country  how  the  press  was  treated.
 The  last  Government  was  afraid  of
 scrutiny  by  the  people  of  their  actions,
 They  were  afraid  of  scrutiny  by  the
 press  of  their  actions.  They  were
 afraid  of  scrutiny  of  their  action  by
 Parliament.  That  is  why  Parliament’s
 rights  had  been  taken  away  and  even
 the  rules  of  business  were  abolished
 or  suspended.  That  was  the  way  the
 country  was  being  treated  by  the
 henchmen  of  a  particular  individual
 or  family.  All  these  persons  were
 just  dittoing  and  trying  to  strengthen
 the  hands  of  the  Indira  Government,
 which  had  become  identified  with  the
 regine  of  a  dictator.

 She  used  to  be  called  Asia’s  Mukti
 Surya;  I  do  not  know  how  to  translate
 it,  perhaps  the  sun  of  deliverance.
 However,  when  that  sun  set,  the  people
 of  this  country  got  Mukti.  This  is  the
 position  in  this  country  today.

 We  have  been  told  so  many  things.
 What  happened  to  the  Constitution?
 Why  was  it  mutilated?  For  whose
 benefit  the  Constitution  was  amended?
 Which  amendment  of  the  Constitution
 was  for  the  benefit  of  the  people:of
 this  country,  a  single  individual  in
 this  country,  except  for  a  pack  of
 people?  I  am  sure  she  would  not
 have  amended  this  Constitution,  if  she
 had  realised  that  people  were  against
 her.  Then  she  would  not  have  agreed
 to  confer  powers  on  the  new  Prime
 Minister  or  new  Home  Minister  or
 the  new  Government.  What  did  she
 think  of  the  people?  She  thought  that
 the  people  were  no  longer  their
 masters  and  that  she  had  become  the
 master  of  the  people  and  that  she
 could  do  anything  she  liked.  As  I
 said,  they  were  giving  a  new  definition
 to  democracy.  In  the  name  of  order
 and  discipline  everything  was  sought
 to  be  justified,  because  order  and  dis-
 cipline  was,  according:  to  the  last
 government,  the  supreme  and  last

 word.  Another  person,  in  famous
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 pShri  Somnath  Chatterjee]
 person  in  the  history  of  the  world  ai
 uttered  similar  words  and  may  I,  with
 your  permission,  quote  him?

 “Men  are  weary  of  liberty;  they
 have  had  a  surfeit  of  it.  At  this
 new  dawn  of  history  there  are  other
 words  which  move  more  deeply;  the
 words  are  ‘Order  and  Discipline’.”

 This  is  what  Mussolini  said  and  we
 heard  the  same  words  in  this  -cuntry.

 Now  we  are  being  given  lectures
 on  democracy,  fairplay,  the  attitude
 of  the  people  of  South  India,  on
 patriotism  and  who  are  traitors.

 Therefore,  I  support  this  Resolu-
 tion  and  I  say  that  it  is  necessary  that
 in  future  the  people  of  this  country
 should  take  care  to  see  that  a
 recurrence  of  this  evi]  does  not  take
 place.  We  should  get  rid  of  this  once
 and  for  all.  We  may  be  a  poor  people,
 but  let  us  have,  let  us  at  least  have
 that  impression,  that  feeling  that  we
 are  a  free  people.  Our  children  may
 be  poor.  May  be  that  70  per  cent  of
 the  people  of  this  country  are  below
 the  poverty  level.  They  had  iolcrated
 the  previous  Government  so  _  long.
 Even  when  they  had  not  got  their
 economic  independence.  But  then
 they  found  that  they  were  losing  the
 little  political  rights  which  they  had
 under  the  Constitution  of  India,  which
 was  framed  under  the  leadership  of
 Dr.  Rajendra  Prasad,  Dr.  B.  R.
 Ambedkar  and  Pandit  Jawaharlal
 Nehru.  Shri  Kamath  was  a_  very
 eminent  member  of  that  Constituent
 Assembly.  For  four  years’  they
 deliberated  upon  the  Constitution,  and
 they  framed  the  Constitution,  which
 guaranteed  certain  minimal  rights  to
 the  people  of  this  country,  called  the
 fundamental  rights.  If  we  did  not
 bring  about  economic  independence,
 economic  mukti  to  the  people  of  this
 country,  at  least  they  should  be  made
 to  feel  that  they  ure  citizens  of  an
 independent  country  and  that  they  are
 hot  second-class  citizens.  Bui  they
 were  made  second-class  citizens  in  this
 eountry,  and  even  the  little  political
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 rights  which  were  given  under  the  |
 name  of  fundamental  rights  were
 taken  away  just  to  suit  the  convenience
 of  a  particular  set  of  people  in  this
 country.  We  have  seen  how  the  con-
 stitution  was  abused,  how  Ministries
 were  toppled,  how  defection  was
 encouraged  in  this  country,  how  Chief
 Ministers  had  to  dance,  attendance  on
 the  powers  that  be  at  No.  ,  Safdarjung
 Road,  how  one  Chief  Minister  would
 go  and  how  another  would  come,  how
 article  356  of  the  Constitution  was
 taken  recourse  to  to  bring  Governor's
 rule  in  the  different  States,  and  last
 but  not  the  least,  the  creation  of  what
 has  come  to  be  known  in  this
 country  as  a  source  of  extra-constitu-
 tional  power.  Kindly  imagine  what
 sort  of  administration  in  this  country
 there  was,  what  sort  of  rule  of  law,
 what  sort  of  abedience  to  the  con-
 stitutional  provisions.  A  person  with
 no  credibility,  no  sense  of  responsibi-
 lity  to  anybody,  who  did  not  have  the
 slightest  liability  to  account  for  him-
 self  before  anybody  in  this  country
 was  ruling  the  country  for  all  practical
 purposes,  and  the  Cabinet  Ministers
 were  ignored,  were  treated  as  mere
 chaprasis.  When  the  emergency  was
 declared,  they  were  not  even  consult-
 ed.  We  did  not  find  any  protest  when
 the  present  hon.  Home  Minister  said
 that  from  the  records  it  appeared  that
 the  Cabinet  was  not  consulted  before
 the  declaration  of  the  emergency  on
 the  25th  June,  1975.  What  were  these
 people  dving  then,  these  Members  of
 Parliament  who  were  always  remind-
 ing  us  during  the  last  Parliament  that
 they  had  the  massive  mandate  of  the
 people?  They  thought  they  had  a
 massive  mandate  and  that  through
 that  they  could  take  away  the  rights
 of  the  people,  they  could  do  anything
 under  the  leadership  of  an  arvachin
 as  it  is  called  in  Sanskrit,  with  an
 almost  half-educatéd  person  at  the
 top  of  the  people  of  this  country  who
 has  been  indulging  not  in  serving  the
 people  but  in  making  funds  for  him-
 self  in  different  ways.  I  hope  the  hon.
 Leader  of  the  Opposition  who  is  here
 wil?  instil  some  sense  into  the  head
 of  Mr.  Sathe  and  other  persons.

 Cy
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 My  only  request  to  Mr.  Kamath,
 for  whom  I  have  the  highest  respect,
 is  that  after  the  words  “Values,  fot
 which”  he  may  include  the  words
 “leaders  like”,  so  that  there  may  not
 be  any  unintentional  omission  of  other

 persons  who”  had  made  their  con-
 tribution  to  the  development  or

 progress  of  this  country.

 With  ‘these  words  I  support  the  Re-
 solution,  and  I  hope  my  friends  on
 that  side  will  come  to  their  senses  at
 least  now  and  realise  that  fle  peoplé
 of  this  country  have  made  them  also
 free  and  restored  to  them  their  sense
 of  prestige.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar)  :  May  I  request  Shri

 Brahmananda  Reddy,  through  you,
 to  speak  on  this  Resolution  and  put
 forward  his  party’s  point  of  view,  so
 that  we  may  know  whether  what  Mr.
 Sathe  thas  said  represents  it  or  not.
 ‘We  want  to  know  from  the  President
 -of  the  Congress.  He  was  the  Home

 Let  us  know  the  facts.
 "This  is  a  very  important  Resolution.
 Minister.

 The  whole  House  js_  interested  in
 hearing  him.  We  want  him  to  speak
 on  jt.  We  want  to  know  whether
 ‘there  were  tortures  or  not  and  whether
 “he  was  consulted  or  whether  he  was
 just  a  puppet  in  the  hands  of  Sanjay
 ‘Gandhi.  I  am  prepared  to  prove  it  on
 ‘the  floor  of  the  House.  Let  him  deny
 it.  We  want  to  hear  him.

 8  hrs.

 MR.  CHAIRMAN:  Mr.  Lakkappa.

 SHRI  K.  LAKKAPPA:  Mr.  Chair-

 man,  Sir....  (Interruptions).

 ASADHA  17,  899  (SAKA)  Democratic  Norms  ton
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 MR.  CHAIRMAN:  Under  the  rules
 you  cannot  compel  anybody  to  speak
 The  Home  Minister  will  reply  at  6.5
 (Interruptions)  ;

 SHRI  K.  P.  UNNIKRISHNAN:  I
 am  on  a  point  of  order.  Under  the
 rules,  the  allotted  time  for  this  Re-
 solution  is  over.  So,  we  aré  not

 further
 unless  the  House  decides  otherwise.
 There  has  been  a  representation  from
 this  side  that  we  do  not  want  to  sit
 after  6  o’clock  Meee

 supposed  to  discuss  it  any

 MR.  CHAIRMAN:  The  time  bas
 been  extended  till  6.30.

 SHRI  K.  P.  UNNIKRISHNAN:  No
 motion  has  been  moved.  If  you  want,
 you  can  move  it  now.

 MR.  CHAIRMAN:  I  placed  the
 matter  before  the  House  and  the
 House  had  accepted  it.

 SHRI  J.  RAMESHWARA  RAO
 (Mehboobnagar):  May  I  make  a
 humble  submission?  If  the  House
 wishes  to  sit  after  6  o’clock,  a  formal

 motion  has  to  be  moved  and  approved
 by  the  House.  A  formal  motion  has
 not  been  moved  and  the  extension  has

 not  been  approved.  A  formal  motion
 has  to  be  moved.  It  has  not  been  done.

 MR.  CHAIRMAN:  This  was  dis-

 cussed  and  it  was  agreed  to.  The

 House  was  extended  till  6.30  (Inter-
 ruptions).

 SHRI  J.  RAMESHWARA  RAO:  No
 formal  motion  was  moved.  Under  the
 rules  of  the  House,  a  formal  motion
 has  to  be  moved.

 OAC)
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 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  move  a  motion  to  extend
 the  time  of  the  House  by  half  an  hour

 (Interruptions).

 SHRI  J.  RAMESHWARA  RAO:  The
 motion  to  extend  fhe  fime  of  the

 Howse  must  be  moved  before  6  o’clock.
 If  .the  motion  to  extend  the

 time  of  the  House  has  not  been  moved

 before  6  o'clock,  it  cannot  be  moved
 after  6  o’clock.  The  discussion  on
 this  Resolution  can  be  continued  on
 the  next  day.

 JULY  8,  977  Democratic  Norms  328.
 by  former  P.M.  (Res.)

 MR.  CHAIRMAN:  A  point  has.
 been  raised  that  there  has  not  been  8

 proper  motion  moved  for  extending  the
 time  of  the  House.  So,  the  discussion
 on  this  Resolution  will  be  continued

 On  the  next  day  allotted  for  the
 Private  Members”  Resolutions.  The
 House  now  stands  adjourned  fill  1
 A.M.  tomorrow,

 8.06  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday,  July
 9,  977/Asadha  18,  899  (Saka).


